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LOK SABHA All-India Working Class Consumers’
Price Index
*61. DR. GOVIND DAS RICHHA-/
RIA:

“Thursday, November 15, 1973-Kartika
24, 1895 (Saka)

‘The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

‘ORAL ANSWERS TO QUESTIONS

SHRI PANNA LAL BARUPAL:

Will the Minister of LABOUR be
pleased to state the monthly figures of
All-India Working Class Consumers’
Price Index as well as the twelve
monthly averages thereof for the last
two years taking base year 1960—100?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-~
GOVIND VERMA): A Statement is
laid on the Table of the House.

Statemant

All-India Avegage Consumer Price Index Numbers for industrial Workers.

Month/Year

Base : 1960—100

—— —,

Monthly  Average

October 1971 . . .

Nrvember 1971 .
December 1971, .
January 1972 . .
February 1972 .
March 1972

Aprilzg72 ., | .

May1972 , |, |
Juwergrz . |

Julyigrz . | ..
August 1972, |, |
September 1972 . .

October 1972 . . . .
Ncvember 1972 . . .
December 1972, . . .

Index for 12
months
ending

c . 196 188
. . 197 189
. . . . 195 190
. . . 194 190
. . . . 193 191
. . . . 194 193
. . . . 195 193
. . . . 196 194
. . 201 198

. . . . 208 196
. . . . 2¢7 197
. 208 198

. . . . 209 200
. . . . 210 201
210 202
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! Base : 1960—I100
——

Mondh/Year Mouthly  Average
e montn

ending

-'M}lmm’y 1973 210 zo;
February 1973 213 209
March 1973 , 216 207
April1973 ,  , 221 209.
May1973 . , ., 228 212
June 1973 | 233 214
July 1973 243 217
August 1973 247 221
September 1973 248 224

The figures are rounded to the nearest integer.

1o Mfax Ty Fogrfrar . gersr
R, A faaoor awT-gew 9T WA AT A
ST T 39w WY @A ¥ Aew
grar & fF magaw, 1971 ¥ wifew
FIWF 196 47, ag aF F faasaw,
1973 & 248 & w1 1 F AT
g T wn s it & sgad wa
wifz & o ot gt w7 & swaear
RNEy?

WY 12 qaFE &1 fao 5 S
J 7z w37 {5 ag 9=a1 F I fAgaw
T 21 AfFT AT & gEwiE @A
¥ arqw grar ¢ e wrf frgaor adf
g & afew v a@A W@ E &
AT AR § R g W 9 w1 owgw
wEY 3 4T W19 & FEAr gy @ ?

o wrEMifEeT aAf e, dar
fF agr o< Faw@y g F7 §, AT
1 Taer § fF A sHarfa) &
fam 8 ATz ¥TX F TR AT Ao To
2, 7z faa gom ) oigh as 791 gor
o To wefl fear i v § —

| ¥ I § A O F7 AT AL
§ &g faemm

ol % gAY 97 T HAY § —
Frwd T q@GT 9T @ g TG
wreAa fafr Y ara &) w9 TR
qrAA W @ R E, R ag
IT G A I IZE )

ot gER AW wFAWT . qoTe,
wged, q gaw wH & fagrea
# Arar THTC FY TIATEAT &, FF AT
Y Gy gYar & fx foedy @ F faser
GUSHHY F AT TTEY FAFN FT AT
wart fear sar &, o o adww wwg
# w1y gew afg g1 I ey 3 7@
g g @9 €T & a° &, ¥ I
* fae grg FrE sqaeqr FA M RE 7.

§t wEifarg At o e, T
IFTT FT FY AFT AT A G R,
TARA A AN M@ gwA T
#faw so ¥ fae &, 126 T fag
3, o wfawma agt & 977 5% I F@7
) gEa Y A S FAwE O @,
3| A @ fi &l w7, gL
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= sfeae § o 3§ &1 9F F
§, 3@ F A% qEETEACER § 7 WY
q% F77 § W 39 F g fuwan w1
A RN RF Fwar ) @A
‘gz wza fw gow fomd ¥ far s
2, " adl g 4

o gER T WHAA . JET B
A1 HgarE wAr ¥ § ag qoAT §F
JAFAFT F AT WY fam AT -
A # faAar qog an s g ?

Y ANz @&/ - 77 [WEI-
arg faar stran 2, i " & 'ng
HAAAATZ AT AIZAITE | 39
L0 A 9@ F1 FA ar T3 gy |

ot AEFE TN gew 3fg F
arg Arg w71 w9 fafae aaw nwe
F wea dfvgx wedl #Y A 7
H g w3@ § qgmE wwr N

#7

Nt griER awm§ ;o fafAaw
FFq & a1 ¥ oay 4@ FT A €
T AT F AT H EY QI
4|

SHRI BIREN DUTTA: May I know
whether any representation has been
received by the Ministry from all-India
trade Unions about the Jdefective in-
dexing of prices?

difterent
separate

‘MR SPEAKER: It is a
question. He can table a
question.

SHRI ATAL BIHARI VAJPAYEE: A
very pertinent question.

AN HON. MEMBER: A very import-
ant. question.

MR. SPEAKER: Pertinent and very
important, but here the qguestion is a
specific one.
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Repatriation of Pakistans apd
Bengalees under Delht
Agreement” ’

+
*62. SHRI K. MALLANNA:
SHRI JHARKMANDE RAL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Pakistan ‘Governimnent
are not taking back from Bangladesh
the same number of Pakistanis as the
number of Bengalees returning from
Pakistan and are creating problems
for the smooth implementation of the
three-way repatriation;

(b) if so, the broad oullines of the
matter; and

(c) the number of Bengalees and
Pakistanis repatriated so far from
India, Bangladesh and Pakista: on the
basis of Delhi Agreement and when
the ‘“operation repatriation” will be
completed?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
(a) to (c). According {o figures avail-
able, as on 11th November, 1973, 34337
Bengalees from Pakistan, 14096 Pakis-
tanis from Bangladesh and 20538 Pakis-
tani POWs from India have been re-
patriated under the Delhi Agreement.
At this rate, the process of repatriation
is likely to be completsd in about 6
months. Due to Pakistan’s delay in
clearing its nationals in Bangladesh,
the pace of their repatriation has been
comparatively slow. This matter was
taken up with Pakistan Government
who have assured us that the clearance
of their nationals in Bangladesh would
be speeded up.

SHRI K. MALLANNA: Pakistan's
default in fulfilling the Delhi Agree-
ment, her adoption of delaying tactics,
her recent behaviour towards India,
US arms aid to Pakistan and Iran, all
these lead us to a suspicion that there
may be another conflict betwecn Pakis-
tan and India. What is the reaction of
the Government to this?
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SHRI SWARAN SINGH: I thought
the present question related to repat-
riation of the three categories, not to
bigger issues, to which, of course, 1
shall reply, if the House has patience.

MR. SPEAKER: May I request hon.
Members not to add any introductory
remarks to the question. Come straight
with your supplementary question,

SHRI K. MALLANNA: Sir,—

MR SPEAKBR: You have
your question all right.

asked

SHRI K. MALLANNA: I am putting
my second supplementary. May 1
know the total number of persons re-
patriated from and into India, Pakis-
tan and Bangladesh, and what is the
number still remaining in respect of
the POWs?

SHRI SWARAN SINGH: Since the
repatriation started, a substantial num-
ber of persons have already teen re-
patriated to their resoective countries.
The total comeg to roughly about 70,000
till the 11th November, 1973. So, it is
a substantial number that has already
been repatriated. The number of
Bengalees that have come out from
Pakistan into Bangladesh is roughly
equal to the number of prisoners of
war plus the Pakistanis that have been
repatriated from Bangladesh into
Pakistan.

About the number that is still left,
it will not be proper for me to give any
firm figures. There are some lists with
the ICRC and it is a question of varifi-
cation. So I do not want to commit to
any figure about the remaining num-
ber of persons except of course the pri-
soners of war about which we have
figures. I have already said that about
14,000 prisoners of war have been re-
patriated till the 11th November. The
total number, as the House is no doubt
aware, is roughly about 90,000 priso-
ners of war.

=t mEafagrd aroEdY ;o sger
Y, T FTHT FT o477 FATA JAY qZ2Y
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* 38 7T W1 A T g fF afseam
TTARY ¥ FAT I arfwearfaay &y
ar famd aoey g fow 39 F vt
g ? & qngang fEwan fae
TrEN ¥ A feflw T gf @ ?
faeelt gwEYY & Fa7 v oy 5 g g
JrY feear A, Ay geefoae
T HATE ! owft wdr wgRa A
Fg1 qE (e Tea (T A T AT TH
g @ finx faeeft #) forgmaa =i 8 7

SHRI SWARAN SINGIU: It has beer
mentioned that in th2 first phase
Pakistan had agreed to accept the
following categories of Pakisatnis,
namely, persons of West Pakistan
domicile; Central Government em-
ployees and their families; members of
the divided families; and lastly hard-
ship cases. So, if Prime Minister
Bhutto made any reference only to
hardship cases, it may bhe that he was
not giving all the categories. We are
bound by the arrangements and agree-
ments and not by what Prime Minister
Bhutto may say in his various speeches
or statements in his own country.

As the House is no doubt aware, in
the Delhi agreement, the repatriation
of all Pakistanis from Bzngladesh into
Pakistan has to be achieved in two
phases; the first phase is the one which
we are going through; these categories
which I have mentioned. The second
phase would be the tripartite discus-
sion to settle the remaining number of
Pakistanis who would at that time be
still left in Bangladesh.

SHRI A. K. M. ISHAQUE: Sir, Pak-
istan has refused to accept all her
citizens from Bangladesh and it has
adopteq all means to delay the repatri-
ation as far as possible. Will the hon.
Minister tellus whether it is a fact
that all-non-Bangalees in Bangla-
desh are either Pakistani or pro-
Pakistanis and that they would help
the agressors like anything? Is it a
plan that all these pro-Pakistanis will
be left there and they will help
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Pakistap in any future trouble that is
likely to come in Bangladesh?

SHRI SWARAN SINGH: On the
Pakistan nationals which can he cover
ed by the agreement for repatriation
it is easy; the House will readily agree
that it is very difficult to define the
category of Pro-Pakistani individuais.
Jt will be very difficult to determine
that category. The agreemient covers
the Pakistani nationals and it is hoped
that, as I have explained already, the
repatriation would be handled in two
phases. We are at the first phase. In
the second phase additiona]l persons
are to be taken by Pakistan after dis-
cussions between Prime Minister of
Bangladesh and Pakistan on the basis
of Soveirgn equility.

WY gWR @ wBnd @Oy
HENL, Fo Ho 7271 T IGHT AY Tav
Foam oo

wA WEITT 3Z FT ATINT AT
&g & | TAH AT ITE TG HF § |

H. N. MUKERJEE: The
Minister has told us about certain
delay in the process of repatriation.
May I know if this delay is related
with the fact that Prime Minister
Bhutto as well as some of his friends
and patrons like the Chinese Prime
Minister Chou-En-Lai had been talking
recently about the demand for the re-
lease of the 195 prisoners of war who
are more or less scheduled for trial as
war criminals? They have raised this
demand as a very essential one and are
postponing the meeting between Mr,
Bhutto and Sheikh Mujib which alone
would really mean a solution of the
problem in terms of the August, 1973
agreement.

SHRI

SHRI SWARAN SINGH: I would not
link the delay in the clearance of Pakis-
tanis in Bangla Desh by Pakistan to
the 195 prisoners of war. It {s speci-
fically provided in the agreement that
in the tripartite discussions after the

first phase is over, a final decision will
s
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be taken with regard to the 195 priso-
ners of war plus the remaining num-
ber of Pakistanis who would at that
time be still left in Bangladesh. It is
true that there was some delay in
Pakistan clearing the number of
Pakistanis in Bangladesh who were to
be repatriated to Pakistan. We touk
up this matter and it has been smoo-
thened out and even the rate of re-
patriation of Pakistanis from Bangla-
desh into Pakistan has marginally in-
creased in the lasty few days.

MR SPEAKER: This question is
closely linked with question No. 72
except for one or two little side as-

pects. I am going to call both these
questions together. 72 will also be
answered.

SHRI D. N. TIWARY: Is it a fact
that Pakistan is manouvering to get
repatriated first, high offcials of the
military leaving the lower category
of military persons and that they are
succeeding in that and after cometime
it may be that there might be some
hitch in repatriation when all the
higher officials are repatrialed from
India?

SHRI SWARAN SINGH: It is true
that Government officicls wnether they
are Pakistanis in Bangla Desh or in
India or Bangalis who are in P ikistan
have to be repatriated «nd the process
of repatriation of Bengali Government
officials from Pakistan back to Bangla
Desh and the repatriation of Pakistanis
officials Government officials from
India and from Bangla Desh into
Pakistan is proceeding. The fear the
hon. Member has expressed is being
taken care of so that there may be
balanced repatriation of various ca-
tegories.

SHRI G. VISWANATHAN: What is
the reaction of the Government to
the recent speeches of Mr. Bhutto in
Azad Kashmir? Will it put an im-
pediment in the way of further nego-
tiations and repatriation of prisoners?

SHRI SWARAN SINGH: Govein-
ment has noted some of the speeches
which Prime Minister 1'hutto has been
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making during his tour of Azad Kash-
mir. I would like to say that those
speeches are not in accordance with
the letter and spirit of the Simla agree-

ment, Therefore, we would ignore
them,

SHRI ATAL BIHARI VAJPAYEE:
Why?

SHRI SWARAN SINGH: Because
they are of no value at all.

SHRI 'G. VISWANATHAN: How can
we ignore the speach of the Prime
Minister of Pakistan?

SHRI SWARAN SINGH: Speeches of
the Prime Minister do not bind us. It
may bind his own people, not us.

SHRI ATAL BIHARI VAJPAYEE:
You cannot implement the agreement
unilaterally,

SHRI SWARAN SINGH: If the
speeches are against the Simla agree-
ment, we have pointed out to the Pa-
kistan Government that they should
desist from making such speeches be-
cause they are of no use. But I do
not see how any speech which is nat
in accordance with the letter and spirit
of the Simla Agreement should come
in the way of the implementation of
the repatriation of these three catego-
ries, because it is necessary that the
thumanitarian problems left by the war
should be settled as quickly as pos@-
ble.

! w1 fwad . wgew W,
A g AT § v foy g ¥ @ FR
97 F7g o v gy @, JfET 79w
g g% 1 A gA T F F@iEAT T
fram 193 A qTa gy 9q ¥ 779 FOET |

Organisation to Check Irregular Allot-
ment of Steel

+63. SHR1 NAWAL KISHORE SIN-
‘HA: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have set up
a new organisation to keep an eye on
the irregular allotment of steel;

NOVEMBER 15, 1973
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(b) whether this organisatien has
got itself involved in a number of
shady steel allotments in Bombay to
some Drum Companies, posh hotcls
and the like; and

(c) whether the matter is being irn
quired into by C.BI.?

THE DEPUTY MINISTER IN TUE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). Presumably the references is to
the Office of the Regional Iron ang
Steel Controller at Bombay. Govern-
ment have no information that the
Office of the Regional Iron and Steel
Controller, Bombay is involved in any
shady allotments of steel.

(c) Someone is undersiood to have
made a complaint to the C.B.I, but
Government have not received any
report so far from the C.B.I. in the
matter,

SHRI NAWAL FKISHORE SINHA:
There is no question of presumption.
The whole question does relate to the
Bombay organisation. It is quite clear
from the answer that a complaint has
been made to the CBI. May I know
the nature of the complaint and the
extent to which CBI has been able to
go into the matter? '

THE MINISTER OF HEAVY INDUS-
TRY AND STEEL AND MINES (SHRI
T. A PAI): This was based on a re-
port that appeared in the Economic
Times and the same paper had contra-
dicted the report for the second time.
However, the matter is supposed to be
under the CBI investigation But we
are not aware of the details.

SHRI NAWAL KISHORE SINHA:
According to the newspaper report, to
eliminate irregular steel supplies by
stockyards, Government recenily
authorised the Regional Authority to
allot matching steel and ad hoc steel.
What is meant by this allotment of
matching steel and ad hoc steel? Has 1t
come to the notice of Government that
this type of allotment does interfere
with regular allotment?
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SHRI T. A. PAI: In spite of our best
efforts to make the necessary allot-
ments, sometimes there have been com-
plaints that small quantities of match-
ing steel requirements are not met.
So, the JPC is unable 1o meet them
to the extent possible in small quanti-
ties.

SHRI VASANT SATHE: What is the
name of the new organisation which
is expected to come to keep an aye ¢n
the regular allotment of steel In view
of the fact that small entrepreneurs
do not get sufficient allotment of steel
quotas and much of this steel is misus-
ed in the construction of skyscrappers
and other buildings, what steps do the
Government or this organisation pro-
pose to take to see that the allotment
takes place in a balanced and fair
manner?

SHRI T. A. PAI: We are not able to
meet them in full as often as is re-
quired. The requirements of the ¢mall
scale industries are being met in the
recommendations of the Industries De-
partment of the State Governments.
At the same time, we have recently
amended the form of the indent so
that through the computer we are able
to find out the data of the stock and
<consumption from all sources which
would enable the STC and the spon-
soring authorities to make a more pur-
poseful and realistic allocation in
future. Again, we have also decided
to constitute an internal audit group
for ensuring that steel is issued and
vsed in accordance with the approved
rules and directives and a consumer
contract group on a regional basis
consisting of the regional Iron and
Steel Controller, the Joint Plant Com-
mittee representatives and the main
producers’ representatives to ensure
‘that the Government priorities are im-
plemented and the priority needs cf
the consumers are niet as far as possi-
ble and feasible.

SHRI VASANT SATHE: What about
imisuse for non-essential use?

MR. SPEAKER: He has given a very
wrong reply.

KARTIKA 24, 1895 (SAKA)

Oral Answers 14

SHRI VASANT SATHE: I am not
concerned with the length of the reply.
I want a specific reply to the point I
have raised It is a good reply, no
doubt, but it does not answer any point.
How are you going to prevent misuse
or use in non-priority sector like build-
ing of sky-scrappers?

SHRI T. A PALI: We have not vet
introduced any demand control in the
sense that open market steel that is
available should not be used for cons-
truction of sky-scrappers. We can in-
tervene only when the steel allotted
for the purpose for which jt is allotted.
some other purpose and is not used
for the purpose for which it is allotted
‘We are now trying to see if there is
any such diversion and. if so, how tc
prevent it. If the hon. Member is able
to give a better suggestion to control
it, I shall examine it.

Demands of Dock Workers’ Unions

*64. SHRIMATI SAVITRI SHYAM:
WIill the Minister of LABOUR be
pleased to state:

(a) whether the various Dock Work-
ers and Stevedore Unions, Associations
and Federations have threa‘encd Gov-
ernment with strike to press charter
of demands;

(b) if so, their demands; and

(c) the steps Government have taken
or propose to take in the matter?

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): (a) to (c).
A Statement is laid on the Tuble of
the House,

Statement

(a) and (b). Strike notices have
been received from unions of dock
workers in connection with various
demands. The main demand relates w
payment of bonus at 20 per cent of
wages. Certain local demands haye
also been raised These relate to re-
gistration of fresh categories, increase
in gang strength, attendance allowance,
leave facilities, promoticn; washing
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sllowance and supply of additional
itamg of uniforms, elc,

(c) As regardy the main demand
concerning honus at 20 per cent of
wages, the rate of bonus payable to
dock workery is senerally determined
by negotiations between the employers
and the dock workers, as the Payment
ot Bonus Act, 1963, is not applicable to
these workers. Whenever there 18 a
dispute on this issue, efforts are made
to bring about a seftlement. As a re-
sult of such efforts, agreements, inte-
rim or final have already been reached
ai some ports. e.g. Cochin, Mormugao,
Calcutta and Madras for payment of
bonus for 1972-73 at a rate higher than
8.1/3 per cent. As regards local
demands, these are looked into by the
Dock Labour Boards, Conaliation
Officers and the Central Government.
This procedure 15 2is0 being adopted
in respect of the local demands pend-

ing at present.

SHRIMATI SAVITRI SHYAM: I
have seen from the statement that
Government are sympathetic towards
the low-paid port ani dock workers. I
know that there are some conciliation
officers there, Thougin the problem wns
referred to them, they could not solve
it. Will the Government constitute an
impartial commission to go into the
whole question of the disputes between
the management and workers of the
dock, including the question of bonus
which ig a major point at issue?

SHRI RAGHUNATHA REDDY. May
1 assure the House that the Government
is not less comcerned with the welfare
of the port workers than the hon.
Members. We are also deeply inte-
rested in their welfare, as can be seen
from the various steps we have taken.
Exvept in the case of one or two gene-
ral demands, the demands vary from
port to port. Therefore, it would be
better to leave the matter for bilatera!
negotiations, Wherever governmenta)
machinery is useful, we will certalnly
use it for solving the probiems. I may
inform the House that most of the
probiems that have arisen have been
happily settled and only 2 few pro-
blems remain unsolved.

6

SHRIMATI SAVITRI SHYAM: Tw
guestion of honus is o
problema Wil the sovernment and
the management svolve s formuls
the solution of this problem,
in view the appesl made by the
Minister, keeping in view ihe
situation in the country and the coastal
defence, so that there will be an agses-
ment between the management and
workers to the offect that there will be
no strike, no lock-out and no victim-
sation for a period of three years?

MR. SPEAKER: It is a question of
policy. It is not raised in suppiemen-
taries. Ask information about facts
Anyway, if the Minister is ready, he
can answer,

|

HL

SHRIMATI SAVITRI SHYAM. The
Minister must be in a position to rerly
about policy malters also.

MR. SPEAKER: I am pomting out
the rules You may sce the rules about
supplementaries. Anyway, it the
Minister is ready to oblige you, he can
answer,

SHRI RAGHUNATHA REDDY: With
respect o the bonus question which
has been specifically raised by the
hon. Member, I may submit that this
bonus is not coversd by the Bonus Act
of 1965, but, nevertheless; bonus in
the nature of ex-gratiac payment was
paid at several vlaces, for instance,
at Cochin, Mormugao, Calcutta and
Madras. As a result of bilateral nego-
tiations between the parties concern-
ed, the question of bonus is being set-
tled. Therefore, there is no need for a
Commission to go into this question.

As far as the general question Is
concerned, we also appesal to the trade
union leaders to give their bast co-
operation to see that production is nat
hampered and industrial peace is mnin-
tained without resorting to strike.

SHRI P. G. MAVALANKAR: The
Minister in his siatement has zaid
that different assts of sgresments were
reached at some ports like Cochin,
Mormugsuo, Caleutta and Madras for
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payment of bouaus for i472-73 at a
rate_higher than 833 per cent. May
I know what are the broad details of
these agreements? Secondly, how is
it and why is jt that the Minister gays
that at different ports different sets o!
agreements and arrangements have
been arrived at? What are the reasous
for differentiation between one port
and another in regard to a general
question?

SHRI RAGHUNATHA REDDY: |
only hope that the hon. Member will
not give cause to further troubles in
other ports now.

SHRI P. G. MAVALANKAR: Are
there different problems at different.
ports and if so, what are those diffe-
rent problems? If the demand is the
same, how can there be different
agreements?

SHRI RAGHUNATHA REDDY: With
your permission, Sir. I can give some
details which the hon. Member wants.
At Cochin the bonus paid was ubout
1.2/3 per cent extra over and above
8.1/3 per cent; that comes to about 10
per cent. At Mormugao, a settlement
has already been arrived at for pay-
ment of bonus for 1972-73 at the rate
of 10 per cent on the gross salaries. At
Calcutta discussions were held at the
level of State Chief Minister and an
agreement was arrived at on 28-9-1973
for payment of interim bonus at the
rate of 37 days’ average earnings. The
adjudication award is awaited. In
Madras the registered and listed dock
workers, the casual pool workers and
the clearing andq forwarding workers
at Madras had gone on a strike from
the second shift of 9-11-1973 demanding
a bonus of 20 per cent. We had advis-
ed the concerned authoritizs to settle
this matter. A3} a resu!t of that, nego-
tiations were conducted and as a result
of negotiations, the parties agreed tc
pay ten per cent and the workers aiso
agreed. These are some of the detaily
which the hon, Member wanted.
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Ratnagiri Aluminium Project

*67. SHRI SHANKER RAO SAV-
ANT: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the flnal astimates of
the Aluminium Project at Ratnagiri
have since been prepared;

(b) if so, what are the estimates;
and
(c) whether any schedule has been

drawn for completion of the Plant
and if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Yes, Sir.

(b) The capital cost of the project
has been estimated as under:

(Rs. crores)
1. Mining Establishment 2.7

2. Alumina Plant 20.6
3. Smelter including Foundry

and Properzi Mill 55.5

Total. 78.8

(c) The Project will be fully im-
plemented over a period of 60 months
after sanction of the cost estimates.
The alumina plant will be commis-
sioned in 50 months. The first pot-
line, which will produce half the
projected quantity of metal, will be
completed in 55 months and  full
production is expected to be achieved
in 60 months.

SHRI SHANKER RAO SAVANT:
The carot of early implementation of
the plant is being dangled before our
eyes for the last twelve years
but nothing tangible has come out so
far. We would, therefore, like to
know specifically whether it is a fact
that some of the officers of the Bharat
Aluminium are opposing this plant
from time to time. I should like to
give one example of the intransigence
of officers.
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MR. SPEAKER: The hon. Mem-
‘ber should not give the reason him-
self,

SHRI SHANKER RAO SAVANT:
-Let me, therefore, know who has to
sanction the cost estimates and when
is he going to do it?

THE MINISTER OF HEAVY IN-
-DUSTRY AND STEEL AND MINES
(SHRI T. A. PAI): The decision in
.the matter of the Ratnagiri plant is
.not taken by the officers of any Gov-
~ernment concern. The decision is
taken by the Government. So, the
-hon. Member need not have any ap-
prehension that the scheme will not
.go through.

JOSHI:
the

SHRI JAGANNATHRAO
-It will meet the same fate of
Konkan Railway.

SHRI SHANKER RAO SAVANT:
-T wanted to know as to who is to
.sanction the cost estimates and when
+he is going to do -it.

SHRI S. L. PEJE: Is it a fact that
.this project was .originally planned
.to go into production in 1974-75 and
it so, what expeditious steps is the
.Government contemplating to achieve
this object?

-SHRI T. A. PAI: It would not be
.possible for the plant to go into pro-
.duction in 197476, whatever might
-have been the original idea that it
.should be put Ahrough. There are
.some difficulties like transport, and
.the -infra-structure problems have
~£ot to be settled. It-is no use going
.into the construction of the plant
.without looking -into the other pro-
blems that are likely to be created.
However, I can assure the House that
.the Government -is very keen that
.this public sector project must go
through as expeditiously as possible
vy the end of the Fifth Five Year
Plan.

PROF. MADHU DANDAVATE: I
.would Ilke to know from the hon.
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Minister ‘whether the Planning Com
mission had already allocated for the
Fifth Plan Rs. 45 crores for the
aluminium project at Ratnagiri and
Rs. 90 crores for the aluminium pro-
ject at Korba and whether the
Bharat Aluminium had made a plea
and a request that the entire amount
of Rs. 135 crores should be allocated
only to the Korba project and whe-
ther the Planning Commission had
given its consent to that. In the end
I would like to know whether he
would like to make his best effort to
see, inspite of what he said earlier,
knowing the backward development
of this particular area, that at least
by the end of the Fifth Five Year
Plan...

MR. SPEAKER: The hon. Member
should not put questions in the form
of leading questions.

PROF. MADHU DANDAVATE: It
is a straightforward question and
very much relevant, Sir.

SHRI T. A. PAI: It may be true
that the Planning Commission had

indicated an allocation of Rs. 50
crores for the Ratnagiri project as
against our demand for Rs. 78.82
crores for the whole project. But
there is no question of diverting this
to anywhere else. We shall certainly
see that the Planning Commission is
persuaded to give us adequate re-
sources to complete this project be-
cause. ...

PROF. MADHU DANDAVATE: You
have not replied whether Bharat

Aluminium has requested that the
entire allocation of Rs. 135 crores
should be given to Korba.

SHRI T. A. PALI: I am not sure

whether they have requested. We,
on the part of the Ministry, have
been showing the utmost concern to
see that this project is put through.
The Maharashtra Government has
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taken some steps in regard to ac-
quisition of land and they have com-
mitted themselves to give power and
80 far as we are concerned, we are
as keen in the development of Ratna-

giri as Korba.

MR. SPEAKER: Next question—

Question No. 68.
Shri Indrajit Gupta—not here.
Shri S. N. Mishra—also not here.

Wt 7y femi : semw W,
T Y @ew 7 faar ? A My 0w
qTH T FET ATEAT § | iy
T gF Eam ¥ ¥ A g shafafe
¥ ) ux Farw qH q@F ffwg 1 wF
oY FeAtELD qry oA AGY FIA )

weIR "HAT ;. WE 9qT AT v
¢ & wmsr a7 qAE

St vy famd . mF QAT AeAHEY
=7 9T }T I fIm

PROF. MADHU DANDAVATE: Sir,
1 am representing that area...

wer w{RAT . FT gAY AT
azeq @3 g @ &, W1 I & Wl -
o A § 7 ¥ Ao e A7 WA

g

st w3 fagrdt Iy mwsay
TR, a7 T WIURGIT g WHAT
T g o) W e Jifm

wt Ay famd . @1 wenfafe &
ofufraw gx77 ‘T4 ¥ amyr Fgt
ofmfafs =09 A £ Y e
FATE ATV, AT AT TEHTT qAA ¥ I
T EH A F FTA7 & F97 ?

SHRI T. A. PAI: The Ratnagiri

projegt is expected to have a capa-
city  to produce 50,000 tonnes of
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aluminium metal per annum includ-
ing 25,000 tonnes of conductor-grade
wire rods with captive aluminia and
mining facilities. We shall certainly
see that ancillary development takes
place with the help of the State Gov-
ernment and this is provided with
adequate raw materials. (Interrup-
tion).

MR. SPEAKER: I had made am
exception because of his birth place...

SHRI ATAL BIHARI VAJPAYEE:
According to the Constitution you:
cannot distinguish on the basis of"
birth or religion or language. (In--
terruption).

MR. SPEAKER: Order please. Next
question. He has made it very
clear.

SHRI DHAMANKAR: I want to-

ask a perfectly relevant question,.
Sir....
MR. SPEAKER: Relevant ques-

tion, as if others are asking irrele-
vant questions.,..

SHRI DHAMANKAR: Sir, may I
know from the hon. Minister whether
some offices of the Bharat Aluminiim
are being shifted from Ratnagiri to
somewhere else? If that is so. does it
indicate shifting of the project aiso?

SHRI K. LAKKAPPA: May I ask
one last supplementary to the relevant .
question? .

SHRI T. A. PAL May I inform the:
hon. Member that what he asks has’
no relevance {o the question under con-
sideration? Naturally the hon. Mem-
bers are exercised over the fact whe- .
ther the Ratnagiri project is going to
come into existence during the Fifth
Plan or not. It is a simple question.
I am holding out the promise that it
will go through.
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Compensation to Indians expelled
from Uganda

+

*68. SHRI S. N. MISRA:
SHRI INDRAJIT GUPTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the attention of Gov-
.ernment has been drawn to the state-
ment of President Idi Amin of
Uganda as published in the Economic
‘Times dated the 2nd September, 1973
to the effect that he would discuss
with our Prime Minister at Algiers
the question of providing compensa-
tion to the Indians expelled from
Uganda for their properties and busi-
ness;

(b) whether any discussion 01 this
matter at any level had taken place;
and .

(c) if so, what were the results?

THE MINISTER OF STATE |IN
‘THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir.

(b) and (c). On 6th September,
1973 President Idi Amin met Prime
Minister at Algiers. Foreign Minis-
ter was also present at this meeting.
President Amin referred to his Gov-
ernment’s commitment to grant com-
pensation and stated that he had al-
ready appointed a committee to go
into the valuations of the assets left
‘behind by the expellees. Prime
Minister conveyed the deep concern
of the Government at the great
hardships imposed on the expellees
and the serious humanitarian aspects
of the problem. The full cooperation
©of the Government of India was
offered to the Committee in their
work of valuation.

President Amin said that on his
1eturn to Uganda he would write to
the Prime Minister inviting a high
Jevel team of officials from India for
this purpose. No invitation from the
President of Uganda has yet been
received. et
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SHRI S. N. MISRA: No further
supplementary, Sir.

MR. SPEAKER: That is all right.
Next question. Shri Bhatia.

Dr. Kissinger’'s Statement in U.N. on
Role of Non Aligned Nations

*69. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether the remarks of Dr.
Kissinger while addressing the U.N.
on the role of Non Aligned Nations
have been brought to the notice of
Government; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
(a) Yes, Sir.

(b) The Government of India do
not share the view that the Non-
aligned constitute themselves a bloc
or act in a spirit of confrontation
against any other country or group
of countries.

SHRI RAGHUNANDAN LAL BHA-
TIA: This is not the first time that
the US Government or their foreign
Ministers have been holding the non-
aligned countries cantempt. Mr. Dul-
les also at one stage used bad words,
But this time, Dr. Kissinger has in
his pclicy speech at the United Na-
tions on the 27th September  said
that as the temsion between the ‘ori-
ginal blocs’ was easing a third group-
ing was increasingly assuming the
characteristics of a blo¢ of its own
He referred to this bloc as ‘the align-
ment of the non-aligned’.

May I know from the hon. Minis-
ter if he bas expressed his indignation
to the US. Government or he has
sent any note?

SHRI SWARAN SINGH: 1 took
the opportunity, when my turn came
for making my statement to explaia
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what non-alignment meant. Nen-align-
ment is not the creation of a new bloc.
We have never approached ' world
problems in the spirit of confrontation
against any country or group or
countries. However, we believe that
the non-aligned group can exercise a
positive influence both within and out-
side the United Nations in the cause
of world peace, security, progress and
development. So, there is no need to
expreps indignation against anybody
we explain what non-alignment stands
for.

SHRT RAGHUNANDANLAL BHA-
TIA: May I know from the hcn. Mi-
nister if he considers it appropriate to
consult the other non-aligned aligned
nations and take some joint action in
this matter?

SHRI SWARAN SINGH: No action
is-mecessary at all to contradict the
views of the representative of a coun-
try. The other non-aligned countries
also are represented in the United Na-
tions angd their representatives  also
heard the speech, and there were
some very fine speeches made by
the lcaders of the delegations of some
of the non-aligned countries, bringing
out the fallacy of the attitude adopted
by the US Secretary of State. I do not
think that any undue seniousness
should be attached to the expression
of this opinion.

SHRI G. .VISWANATHAN: May I
knpw whether it is not a fact that
even some of the heads of the non-
aligned countries had criticised the
non-aligned nations which were align-
ed or under the influence of one or
the other of the superpowers? For
example, Col. Gaddafi has criticised
them in the summit conference of the
non-aligned held at Algiers. It is &
criticism against non-alignment. . ..

MR. SPEAKER: I am sorry I can-
not make it too general a question
and allow a debate on f{t.

SHRI G. VISWANATHAN: 1 shall
rephrase my question, What is the
‘Teaction of Government to the point
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made by some of the non-aligned
countries that scme of the countries
which attended the non-aligned con-
ference were under the influence of
one or the other of the superpowers?

MR. SPEAKER: The main question
relates to the observation made by
Dr. Kissinger and not to any obser-
vations made ct the non-aligned con-
ference. It refers to the observation
made at the United Nations.

SHRI G. VISWANATHAN: It is
the same point.

SHRT SWARAN SINGH: If I may
add, he is giving another reason why
the non-aligncg group cannot be re-
garded as a bloc. The fact that any
leader of the delegation of a non-align-
ed country can criticise others shows
that it is not a bloc of that type.

Sino-Indian Relations
+

*70. SHRI P.
BAIAH:
SHRI ATAL BIHARI VAJPA-
YEE:

VENKATASUB-

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether our relations with
China have shown any improvement;

(b) the efforts made in this direc-
tion; and

(c) the results achieved so far?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
(a) to (c). The Government bave
continued to seek normalisation of
relations with China. However, there
has not been 80 far any significant
change in the relationship.

SHRI P. VENKATASUBBAIAH:
May I know whether in spite of our
best efforts to be on friendly relations
with our neighbours, especially China,
every attempt of ours to promote this
type of friendship either in the UN
or elsewhere is being spurned by Chi-
na In view of this fact, will the Bx-
{ernal Affairg Minister, who {8 reputed
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for his infinite patience and diplomacy
continues his efforts with the help of
other non-aligned nations to establish
friendly relations in spite cf the fact
that China has been the aggressor?

SHRI SWARAN SINGH: I would
like to slightly amend hig assessment.
1 do not think we can say that our
attempt to promote friendship has
been spurned by China. I would like
to say that we have not yet got a
very good positive response. There-
fore, our efforts should continue. This
is a matter which we will have to
take up bilaterally with China, and
I do not think that any other non-
aligned country can really help.

SHRI P. VENKATASUBBAIAH: In
the light of the recent gesture shown
by China towards Soviet Russia with
regard to the rapprochement that has
to be arrived between those two

countries, is any such gesture Leing
shown.....

AN HON. MEMBER: What is that
gesture?

SHRI P. VENKATASUBBAIAH: On
the oceasion of the October Revolu-
tion Day, they said that in spite of the
fact the relaticns between the two
countries are not good. they still wish
to have friendly relations with Soviet
Russia. That is whzat the President of
the Chinese Republic said. In the
light of these things, may I know
whether any such indirect or direct
offer has been made to our country
to establish normal relations?

SHRI SWARAN SINGH: It is true
that the last message that China is
reported to have sent the USSR. at
the time. of the anniversary of the Oc-
tober Revolution, was some improve-
ment on the earlier messages that they
had been sending to the USSR on
similar occasions. I ‘do not see how
our relations with China should in
any way be dependent on the relation-
ship between China and the USSR.
That'is a separate issue. So far as our
own rélations are concerned. that is
a 'matter between our two countries
pefween us and China.
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SHRI B. N. REDDY: The Minister
has said that we are seeking mormali-
sation of our relations with  China.
What are the concrete steps faken on
our part to normalise the relations
between China and cur country, par-
ticularly in relation to the activities
of the Dalai Lama and the Taiwan
problem and similar problems which
have caused some dispute?

SHRI SWARAN SINGH: I am very
sorry that the hon. member, for rea-
sons which I have not been able to
understand has referred—it is not 18
our naticnal interest to refer to it in
this connection—to the presence of the
Dalai Lama in India in this context.
We have made the position clear any
number of times that he has sought
refuge here and the Dalai Lama Is
nct indulging in any political activity
in India. In fact, we have told the.
Dalai Lama very clearly that he will
not be permitted to indulge in any po-
litical activity in India. Even during
his recent foreign tour, the Dalai
Lama did visit several European ceun-
tries- ang all the reports that we have
received indicate that he did not make
any political statements throughout
his tour. The hcn, Member should not
be influenced by whai the Chinese
have been saying in this connection. Ii
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the Chinese want to accuse any other
country then they cook up excuses. I
would like to say categorically that
the Chinese have got absolutely no
juslificaticn to point any accusing
finger at India on the question of the
Dalai Lama. The hon. Memter should
resist the temptation of falling a vic-
tim to Chinese propaganda.

On Taiwan, I do not know what
the hon. Member says, I think long
befcre other countries clarified their
stand on Taiwan, from the very be-
ginning, since we recognised the Peo-
ple’s Republic of China we have al-
ways taken the view that Taiwan is
part of China and therefore we have
never recognised either the two-China
concepl or the separate existence of
Taiwan. So, I do nct know what the
hon. Member has in mind unless he
has got some other secret brief on
what is India's attitude to Taiwan on
which anybody can raise any objec-
tion. (Interruptions).

SHRI DASARATHA DEB: Sir, this
is very objectionable; he has made an
allegation against the hon. Member.

SHRI SWARAN SINGH: If you
think it is wrong then I withdraw
that word.

MR. SPEAKER: He has withdrawn
it.

SHRI B. N. REDDY: We will be
very glad if the Minister clearly indi-

cates the concr:le steps taken in the
matter,

SHRI DASARATHA DEB: Can the
Minister say so against an hon. Mem-
ber? He has made an allegation.

SHRI SWARAN SINGH: I do not
wuant to prolcng the controversy. 1f
the hon. Member has listened carefully
all that I said was, “unless there is
any secret brief.” If there is none, 1
am very happy.

SHRI DASARATHA DEB: That is
a reflection against the hon. Member.
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SHRI SWARAN SINGH: Now that
thoy are protesting, I accept that they
have not got any. Therelore, that is
the end of the controversy.

SHRI S. A. SHAMIM: If scmebody
says that the Minister is a fool unless
he says something to the contrary....
(Interruptions). The Minister was
suggesting.

SHRI SWARAN SINGH: I have not
suggesled. All that I said was it was
ditticult for me to understand the
concept or the precise objection the
hon. Member has got on India's policy
in relation to Taiwan. It was difficult
for me to understand. If in that argu-
mentative slate, I used a sentence
which is not to his liking, I am the
last person to stop on the susceptibi-
lities of any hon. Membc.r. I had abso-
lutely no such intenticn.

SHRI H. N. MUKHERJEE: Sir, in
view of the press report that the
Foreign Minister expected improve:
ment in Sino-Indian relations in a
year's time, and also in view »af the
report that the Secretary of his Minis-
try, Mr. Kewal Singh, had a meeting
at the United Nations with the Ambas-
sador of People’s China to the United
Nations, may I know if he could give
us any indication as to why he thinks
of one year's time being good enough
and is such step as the sending of
our Ambassador to Peking in contem-
plation as a preparatory step in that
direction?

SHRI SWARAN SINGH: Sir, we
need not attach any special significance
to our Foreign Secretary meeting the
Permanent Representative or even the
Deputy Foreign Minister of China in
New York. Let us understand our rela-
tions with China. We maintain a
mission in Peking and they maintain
a mission in Delhi. We are in con-
stant touch with the foreign effice of
each other through our diplomats in
Peking and through the Chinese diplo-
mats in Delhi. I myself when I was
in New York had occasions to have
contacts with the Head of the Chinese
Delegalion and I also attended their
national day function there which was
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hosted by the leader of their delega-
tion, the Deputy Foreign Minister of
China in the United Nationg there is
good co-operation if I may say so
between the Chinese delegation and
the Indian delegation on several
matters where our approach is the
same. For instance on matters about
ending colonialism and on several
other issues the two delegations have
identical views. May be that my
statement has been dramatised, when
I said that I expected that some im-
provement was likely to take place in
the year 1974. Nobody can really give
any particular period for improve-
ment of relations. I do feel that pe:-
haps there are greater chances of im-
provement of relations....(Interrup-
tions),

SHRI ATAL BIHARI VAJPAYEE:
Has he consulted an astrologer?

SHRI SWARAN SINGH: I think
am the solitary person who never con-
sults any astrologer. The leaders ol
the Opposition are very fond of as-
trologers and it has become a fashion
among politicians.

MR. SPEAKER: We have so many
astrologers in this House also.

SHRI S. M. BANERJEE: Those
Ministers who consulted astrologecs
lost their jobs.

MR. SPEAKER: From that point of
view, Sardar Swaran Singh is right,
he never consulted any astrologer and
he never lost his job

WRITTEN ANSWERS TO QUESTIONS
Production of Passenger Cars
*g5. SHRI YAMUNA PRASAD MAN-

DAL: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether there is a proposal tn
double the production of passenge:
cars in the country; and

1. Cases placed under suspension .

2. Cases where itregularities were lnivinght to the notice of the sponsoring

authoritics

3. Casesreferredto C.B.1.
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(b) if so, whether new licences will
Le issued for the purpose or old fac-
tories asked to accelerate production?

THE MINISTER OF HEAVY IN-
DUSTRY AND SIEEL AND MINES
(SHRI T. A. PAI): (a) and (b). Pro-
duction of passenger cars in the coun-
try today is of the order of 46/47,000.
Request for one of the existing manu-
facturers for expansion of capacity by
4.000 cars annually is under considera-
tion. Another existing manufacturer
is likely to increase hic production
marginally to a level of 5,000 cars a
year. Letters of Inient for mannfac-
ture of passenger cars (excluding those
for registration issued by the DGTD
in respect of which the capacity will
be assessed later) which are wvalid
today account for production of an
order of 1,56,000 a year. Even assum-
ing that a fraction of that will mater-
ialise during the Fifth Plan period, il
is expected that production of pas-
senger cars will increase.

Misuse of steel quotas by Industrial
Units

*66. SHRI FATESINGHRAO GAEK-
WAD: Will the Minister of STEEI,
AND MINES be pleased to state:

(a) the number of Industrial Units
against whom action has been taken
for the misuse of steel quotas during
the last three years; and

(b) the steps taken by Government
for keeping a close watch against the‘
rmisuse of steel quotas?

THE MINISTER OF HEAVY INDUS-
‘'RY AND STEEL AND MINES (SHRI
I. A. PAI): (a) Regional Offices of
the Iron and Steel Controller started
funotioning from June, 1971. Details
of action taken till September, 1972
are as follows:

734

198
13



33 wrillen sinswers

DARLIRA 24, 1890 (DAKRA)

writen Answers 34

4. Cases where criminal prosecution waslaunched . . . . . 6

5. Cases where debarring orders under (,Iauac 28-B of the Iron & Steel

(Control) Urder were passed

(b) I'ne Mcasurces have already been
taken to tigneen up the sysiem to pre-
vent misuliisation ot sieel. One ol
the amendments to the lron & Steel
(Control) Order made in March, 1971
provides that the use or steel for any
purpose other than that for which it
is allotted or applied for is a violation
of that Order and as such will attract
the penal provisions of the Essential
Commodities Act. Regional Offices of
the Iron and Steel Controller have been
set up at Calcutta, Madras, Bombay,
Delhi, Kanpur and Hyderabad. These
Regional Offices have been playing an
effective role in checking misuse of
steel. Assistance of C.B.I. is taken
wherever necessary.

New steel prices

“71. SHRI C. K. JAFFER SHARIEF:
Will the Minister of STEEL AND
MINES be pleased to state:

a) whether the new sleel prices
tndicate a steep increase over the exist.
ing Joint Plant Committee rates; und

(b) if so, the reasons therefor?

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAI): (a) and (b). No,
Sir, Prices of three main categories of
plates, structurals and railway mater-
jals have remained unchanged while
prices of others have been increased by
varying amounts. ,
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Assessment of stock of steel with
public and private sector undertakiugs

*73. SHRI K. P. UNNIKRISHNAN:
SHRI VAYALAR RAVI:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) the result of the survey conduct-
ed by his Ministry to assess the total
stocks of steel in the different public
as well as private sector Undertakings;
and

(b) a brief outline of the follow-up
action taken on the findings of the
survey?

THE MINISTER OF HEAVY INDUS-
TRY AND STEEL AND MINES (SHR1
T. A. PAI): (a) and (b). The Steel
Priority Committee decided that in
order to make a more realistic scrutiny
of demands for various categories of
steel, information about stocks of steel
held by different indentors should be
obtained. It was also felt that the
details of stocks should be collected
so that the rolling programme of the
main producers of steel could be re-
cast and imports could be adjusted
accordingly. A Study Group set up
for this purpose selected 71 sample
units which had reported a total in-
ventory of about 0.75 million tennes.
After getting the results of the sur-
vey, it was decided to implement Five
Point Programme suggested by the
Study Group to rectify the position
relating to idle inventories. This Pro-
gramme included the proposal to set
up regional and central groups of
Iron and Steel Controller and senior
managers of the main producers of
steel to advise on recommendations re-
garding important projects and also to
monitor their inventory. Efforts are
being made to adjust future alloca-
tions after taking into account the
volume of existing inventories. Further
the stocks which had been surrendered
out of excess inventories held by some
of the large consumers are being re-
allocated.
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Pak Demand for Proportionate Re-
duction in Arms by India and
Pakistan

*74, SHRI NARENDRA SINGH:
SHRI ARJUN SETHI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Prime Minister
of Pakistan has expressed the view
that proportionate arms reduction by
India and Pakistan, after the re-
patriation of Prisoners-of-War, will
lead to the lasting peace in the Indian
sub-continent; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) In a recent interview to
the New York Times Prime Minister
Bhutto reportedly stated that Pakistan
would like to discuss mutual reduc-
tion of arms with India in the near
future and that any such reduction
would have to ensure parity between
the two countries.

(b) In view of India’s much
greater defence responsibilities, any
suggestion of military parity between
India and Pakistan is untenable if
equality is the concept of parity.

Recruitment in Armed Forces

*75. SHRI  BIBHUTI MISHRA:
Will the Minister of DEFENCE be
pleased to refer to the reply given to
Unstarred Qusetion No. 5079 on the
30th August, 1973 and state:

(a) whether Government propose
to do away with the historical
reasons and grounds of traditions
established during the British days
for giving reservation and weightage
in recruitment for members of cer-
tain castes only on the basis of ex-
isting class compositions; and
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(b) in®what manner it is ensured
that the policy of Government to
provide equal opportunities to all
citizens in enrolment in the Armed
Forces is enforced properly?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). As already stated in the reply
given to Unstarred Question No, 5079
on 30-8-73 on the floor of this Sabha,
there is no class compusilion either
in the Navy or in the Air Force. In
the Army too, there is no class com-
position except in certain regiments
which however constitute about
40 per cent of the total strength of
the Army. The entire question of
class composition is under study and
review on the basis of which appro-
priate measures will be taken to
further broad-base recruitment and
spread it more uniformly than at
present, to the extent practicable, so

that people from all parts of the
country may get an equal oppor-
tunity for entering the Army ir-

respective of class, caste or religion.

Committee to Review Letters of
Intent for manufacture of
smal]l cars

*76. SHRI JYOTIRMOY BOSU:
SHRI VIRBHADRA SINGH:

Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) whether a three-man Techni-
cal Committee has been set up by his
Ministry to review the progress of
the Letters of Intent given to the
Private Parties for the manufacture
of small cars;

(b) it so, the names of Private
Parties who had been given such
Letters of Intent with dates of issue
of the Letters of Intent;

(c) the cases in which the period
of the Letters of Intent has been ex-
tended and on how many occasions
such extension was granted in each
case; and
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THE MINISTER OF HEAVY IN-
Technical Committee and when it is DUSTRY AND STEEL AND MINES
expected to submit its report to the (SHRI T. A. PAI): (a) Yes, Sir.
Government? (by and (c). The information is
given as under:

(d) the terms and reference of the

Name of the party Date of issue  No. of extension
of letter of given & the period
intent upto which letter
of intent is valid
1. M/s. Maruti Ltd., Gurgaon. . '_ . 30-9-1970 Three
31-12-1973.
2. Shri Manubhai H. Thakkar, Partper, Asbwin 1-11-1971 One
Industrics Samlaya, Distt. Barode (Gujarzt) 31-12-1973
3. M/s. Allied Engineering Corporation, Salem 23-12-1971 Two
31-3-1974
4. Shri Som Prakash Rckhbi, M 's. Zete India, Delhi | 11-2-1972 One
10-8-1974
5. Mrs. Sulochana Singh, Kanpur 28-8-1972 Nil.
21-8-1974
6. M/s Spcedcrafts Pvt. Lid,. Patna 20-1-1971  Three
13-1-1974
7.  MiIs. Airtech Private Ltd., New Delti 14-1-1972 Two
13-1-1974
8. M/s. Anandji Haridas & Co. Private Ltd.. Bom- 14-1-1972 Two
bay . . . . . . . 13-1-1974
9. Shri S. Chandra, New Delhi . 13-7-1972 One
10-1-1974
10. M/s. India Automobile (1960) Ltd., Calcutta 2-12-1972 Nil.
1-12-1973
11.  Mos. Sona Automobile Industries Ltd., Irdcre. 11-7-1973 Nil.
10-7-1974.
(d) The terms of refercnce of the Committec apjointed on 3-10-1973. are to review :
(i) the progress made by the ing manufacturers industrial
holders of the letters of in- licences/registration certifi-
tent towards manufacture of cates.
rototypes;
prototypes; The Committee has been asked to

submit its report as early as possible.
(ii) the capability of the party to
produce the car on the scale Steps to meet the Demand for Three-
indicated in the letter of Wheelers as Motor Cycles
intent; and
*78 SHRI M. S. SANJEEVI RAO:
Will the Minister of HEAVY INDUS-
(ii) in the light of (i) and |1 D¢ Pleased to state:
(ii) above, to make recom- (a) whether the demand for three-
mendations in respect of the wheelers and Mblor cycles has gone
feasibility of giving intend- up considerably;
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(b) if so, the steps proposed to be
taken to meet the demand; and

(c) whether Government will be
able to meet the demand in full dur-
ing Fifth Plan period?

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAI): (a) Yes, Sir.

(b) Some of the existing manu-
facturers have been permitted to
expand their capacity and letters of
intent have been issued to a number
of new parties.

(¢) Yes, Sir.

Take-over of Management of All
Coal Mines

*80 SHRI M. S. PURTY: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to take-over the management
of all the coal mines; and

(b) if so, the board outlines there-
of?

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAI): (a) The manage-
ment of all the coal mines except the
captive mines of private steel plants,
namely, Tata Iron & Steel Co. and
Indian Iron and Steel Co., has already
been tiken over by the Government.

(b) Dees not arise,

Resignation by some Directors of
Scooters India Ltd.

603, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
HEAVY INDUSTRY bhe pleased to
state:

(a) whether some of the Directors
of the Scooters India Ltd. have ten-
dered their resignation,
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(b) if, so, the number of such
directors with names and on what
ground they have resigned;

(c) whether the companies that
these directors represented will now
cease to co-operate in the manage-
ment of the production of scooters by
Scooters India Ltd. and whether this
will cause a set-back 'with regard to
know-how and retard the progress
the working of the Scooters India
Ltd,; and

(d) the steps being taken to en-
sure that production of scunter is not
hampered?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes,
Sir.

(b) Two directors, Sarvashri M. A.
Chidambaram and C. B. Saran,
nominated on the basis of promised
participation in equity, have with-
drawn from the Board as they did
not approve of the Board’s decision
with regard to  structuring of
technical management of the unit.

(c) The Company that they re-
presented on the Board is likely to
cease to co-operate but that will not
have any effect in the working of
Scooters India Ltd,

(d) As the production organization
was not framed on such assistance,
no special steps to filll the gap are
necessary.

Manufacture of Scooters by Scooters
India Limited

604. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Mnister of
HEAVY INDUSTRY be pleased to
state:

(a) whether arrangements have
since been finalised for rolling out
scooters for public purchase from
August, 1974;

(b) if so, the market price of each
scooter in India and how many would
be available for open purchase and
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how many will be earmarked for
export;

(c) whether different State Indus-
trial Development Corporation who
are to assemble the scooters out of
the machines and component manu-

factured at Lucknow are yet to
finalise the agreement with the
Scooters India Limited; and if so,

whether in view of this Government
would be able to stick to the above
time schedule; and

(d) the arrangements being made
to have a centralised control over the
quality of the scooters assembled by
different State agencies?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY:
(SHRI DALBIR SINGH): (a) Yes, Sir.

(b) When full capacity of 1,00,000
scooters per annum is reached, 10,000
scooters will be earmarked for ex-
port; the market price of such
scooters in India has yet to be final-
ly worked out.

(c) An  agreement has already
been signed with M/s. Hyderabad
Allwyn Metal Works Ltd. (an
Andhra Pradesh Government Under-
taking), Agreements with the West
Bengal Industrial Development Cor-
poration and with ENCOS, an Indus-
trial Co-operative Society sponsored
by Kerala Government are expected
to be signed shortly. Agreements
are for setting up manufacturing and
assembling facilities for additional
scooters and do not affect the plans
of Scooters India Ltd. to commence
preduction of scooters in their own
plant at Lucknow.

(d) The scooters manufactured at
Lucknow and by the various licences
are to be sold under a common
marketing and pricing policy with a
common trade name. Scooters India
Ltd. have rights under the proposed
agreements with the Licensees as to
enable it to maintain uniform quality
standards.
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Raise in wage of cement works

605, SHRI M. KATHAMUTHU:
Will the Minister of LABOUR be
pleased to state:

(a) whether the cement
got a rise in their wages
and

workers
recently;

(b) if so, the extent thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (9).
Yes. Sir. A copy of the Award
given on  this subject by the
Union Labour Minister is laid on
the Table of the House [Placed in
Library. See No. LT-5696/73].

Creation of Gratuity Trust

606. SHRI SOMCHAND SOLANKI:
Will the Minister of LABOUR be pleas-
ed to state-

(a) whether Government have
appointed a working group to ex-
amine the demand for creating a
Gratuity Trust;

(b) if so, the broad outlines of the
report of the Working Group; and

(c) the number of recommenda-
tions accepted by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) A Work-
ing Group was appointed to examine
the matter.

(b) The Group has recommended
setting up of Trust Funds by em-
ployers except in the case of small
and medium sized employers who
should be required to enter into a
scheme of insuranee with the Life
Insurance Corporation.

(c) The report of the Working
Group is under examination. It will
come up for consideration before the
Labour Ministers’ Conference sche-
duled to be held on 24th November,
1973,
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l.eakage of Top Secret Plan in 1965
War

607. SHRI VARKEY GEORGE:
Will the Minister of DEFENCE be
pleased to refer to the reply given to
Unstarred Question No. 862 on the
26th April, 1973 regarding leakage
of top secret plan in 1965 war. and
state:

(a) whether the matter in regard
to the secret known to the journalist
about the war in 1965 with Pakistan,
has been enquired into; and

(b) if so, the main feature thereof;
and if not, the reasons thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). The matter is being enquired
into.

Request from Indomesian Government
for Joint Waval Exercises with Indian
War-Ship

608. SHRI VARKEY GEORGE :
Will the Minister of DEFENCE be
pleased to refer to the reply given to
Unstarred Question No. 6131 on the
5th April, 1973, regarding request
from Indonesian Government for
Joint Naval Exercises with Indian
War-ships and state:

(a) whether the date and venue of
the exercise and the warships which
will participate in the joint naval ex-
ercise between the Indonesian Navy
and the Indian Navy, have been
finalised; and

(b) if so, the broad outlines there-
of?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and

(b). Joint exercises were carried
out between Indian Naval Ship
NILGIRI and Indonesian Naval

Frigate LAMBUNG MANGKHURAT
in Indonesian Waters on 12 June,
1973.
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Air Crash of MIG-21 Near Bedgam

Srinagar
609. SHRI VARKEY GEORGE:
Will the Minister of DEFENCE be

pleased to refer to the reply given to
Unstarred Question No0.6963 on the
12th April, 1973 regarding air crash
of MIG-21 near Bedgam, Srinagar,
and state:

(a) whether the proceedings of thé
Court of Inquiry have since been
finalised; and

(b) if so, the outlines thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes.
Sir.

(b) The proceedings of the Court
of Inquiry are confidenttal in
character. It would, therefore, not
be in the public interest to disclose
the outlines therenf.

Two-Tier Steel Pricing Policy

810. SHRI BHAGIRATH BHAN-
WAR:
SHRI P. NARASIMHA
REDDY:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have
agreed on two-tier steel price policy
under which priority industries will
be given steel at fixed rates and for
other industries steel prices would
be settled by the Steel Authority of

India and Joint Plant Committee;
and

(b) if so, the salient features
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). The Joint Plant Committee has
announced new steel prices. The
salient features are:

(i) There will be no change for
the three malp categories of
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plates, structurals and rail-

way materials which are
predominently used by
State and Central Govern-
ment, public sector and basic
industries;

(ii) The prices of other categories
of steel have been increas-
ed by varying amounts;

(iii) These prices have been made
applicable from the mid-
night of 14/15 October, 1973,

(iv) The interest of the exporters
of engineering goods s being
protected,
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Allotment of Steel by Steel Priority
Committee

613. SHRI VAYALAR RAVI: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) the total allotment of steel
made by the Steel Priority Com-
mittee during the last three years and
its year-wise break-up; and

(b) whether Government propose
to rationalise the distribution machi-
nery of steel in the country and if so,
the broad outlines of the proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Dur-
ing the last three years, aftar intro-
duction of the new distribution policy
from October—December 1970 period,
a total of 44,65.286 tonnes of steel has
been allocated by the Steel Priority
Committee, The year-wise break-up
is shown below:—

_Tonnes
1970—71 (From October-
December’ 70 period) 8,11,919
1971 =72 17,12,389
1972—73 19,40,978

(b) The Steel distribution system
is reviewed from time to time and
changes therein are made whenever
necessary. A statement indicating
the recommendations of a Depart-
ment Study Group on Steel Distri-
bution System which have recently
been accepted by the Government and
are being implemented is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-5697/73].

Production in Steel Plants Recelving
Power from DVC

614. SHRI VAYALAR RAVI: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) the names of steel plants which
receive power supply from Damodar
Valley Corporation;
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(b) whether the production of steel
in these plants has been considerably
affected due to the frequent mechani-
cal break-down in these power plants;
and

(c) if so, whether the Steel Min-
istry has sought the transfer of the
administrative control of Damodar
Valley Corporation under it and if so,
the progress made so far in this res-
pect?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA): (a) I
Durgapur Steel Plant, Durgapur.

2. Jamshedpur Steel Plant of Tata
Iron & Steel Co. Ltd.

3. Burnpur Steel Plant of India Iron
& Steel Co. Ltd,

4. Bokaro Steel Plant.
5. Alloy Steels Plant, Durgapur.

(b) The production of steel in all
the plants has been affected adversely
owing to frequent power cuts. Pro-
doction of steel at Bokaro has not yet
commenced. Only pig iron is pro-
duced. It is estimated that, on ac-
count of shortage in the supply of
power direct o these steel plants and
to the Jharia Coking Coal mines and
washeries, the loss in production of
saleable steel is as follows:—

Durgapur  Steel  Plant—44,735
tonnes (upto September 1873)

Tata Iron & Steel Co. Ltd.—172,930
tonnes (upto October 1973)

Indian Iron & Steel Co. Ltd.—20,704
tonnes (upto August 1973)

Alloy Steels Plant, Durgapur—
5,947 tonnes (upto October 1973)

(c) No, Sir.
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Settlement of Demands of EP.IF. Staff
Federation

615. SHRI VAYALAR RAVI: will
the Minister of LABOUR be pleased
to state: w3

(a) the progress made in settling
the demands of the Employees Pro-
vident Fund Staff Federation;

(b) whether the Federation threa-
tened to resort to strike if their de-
mands were not settled; and

(c) if so, the steps taken to arrive
at a reasonable settlement?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): The Provi-
dent Fund Authorities have reported
as under:

(a) During the last one year, seve-
ral demands of the Federation have
been fulfilled. The principal demand
of the Federation regarding the re-
vision of scales of pay is under con-
sideration of a Sub-Committee ap-
pointed by the Central Board of
Trustees, Employees Provident Fund.

(b) Yes, Sir.

(c) The Central Provident Fund
Commissioner discussed the maiter
with the Secretary General of the
Federation, and explained the position
in respect of the demands. He also
appealed to the Federation to eschew
the course of direct action. The Lab-
our Minister also met the President
and the Secretary General of the
Federation when the Chairman, Cen-
tral Board of Trustees, Employees
Provident fund and Central Provident
Fund Commissioner were present.
The issues, were discussed at length
and the Labour Minister also requested
them to give up the contemplated
direct action.

Mini-Steel Plant for Rajasthan

616, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether Government have con-
centrated their attention on setting up
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of more mini-steel plants in different
parts of the country and whether the
Locessary infra-structure is available
and if so, whether any guch study
has since been taken in hand and by
what time this will be over; and

(b) whether Rajasthan will be per-
mitted to set up a mini-steel plant for
which amnple resources are avallable
within the State and in the neigh-
bouring State of Madhya Pradesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) A
large number of electric are furnaces
have been set up in different parts of
the country during the last few years.
It is for the entrepreneurs to satisfy
themselves as to the availability of
infrastructure facilities before making
investments.

A study was recently made by the
Department of Steel regarding the
availability of ferrous scrap accord-
ing to which domestic availability of
scrap would be inadequate to sustain
a rapid growth in the electric furnace
industry.

(b) A letter of Intent has already
been granted to the Rajasthan State
Industrial and Mineral Development
Corporation for setting up an electric
furnace-cum-continuous casting com-
plex to manufacture 50,000 tonnes of
billets per annum.

Minimum Wage for Agricultural
Labourers

617, SHRI BHOGENDRA JHA: Will
the Minister of LABOUR be pleased
to state:

(a) whether Government propose to
fix minimum wage for agricultura]
labourers;

(b) what are the existing wages in
the country;

(¢) how many are benefited by this;
and

(d) the total number of agricullur:l
labourers in the ccuntry?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) Mini-
mum Wages for agricultural labourers
have already been fixed under the
Minimum Wages Act, 1948, by the
Central and the State Governments in
their respective spheres.

(b) The Central Government in
their capacity as ‘appropriate Govern-
ment’ have, in August 1973, notified
minimum wages for employment in
agriculture ranging between Rs. 3.50
to 5.15 per day according to areas, for
unskilled workers. Upto-date infor«
mation regarding the wages fixed by
the State Governments is not avail-
able,

(c) The information is not avail-
able,

(d) The available information s
published in Table 1.3—Page 6 of the
publication ‘Indian Labour Statistics,
1973’ brought out by the Labour
Bureau, Simla.

Processing of Solvent Refined Coal for
Energy Supply in India

618. SHRI RAJDEO SINGH: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government are aware
of a relatively pollution-free coal pro-
duct which could have a tremendous
impact on the energy supply pattern
in the world named as the Solvent
Refined Coal (SRC) processed in
Washington; and

(b) if so, whether Government pro-
pose to allow or take up the process-
ing of the SRC in India?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). There have been developments
in USA, UK. and elsewhere on sol-
vent extraction of coal. In India the
CFRI propose to set up a pilot plant
for the production of electrode coke
and substitute for pitch binder by a
similar process patented by them.
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Expansion Programme of Neyveli
Project

619. SHRI R. V. SWAMINATHAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Tamil Nadu Govern-
ment have assured the Centre that
they will compensate the loss incurred
by the Neyveli Lignite Corporation by
paying a higher price for the power
produced in the Neyveli thermal
power station if the Centre accepted
the expansion programme of the
Neyveli Project;

(b) if so, the reaction of Union
Government thereto;

(c) whether any settlement has

been reached; and
(d) if not, the reasons therefor?
THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

(SHRI SUBODH HANSDA): (a) No,
Sir,

(b) to (d). Do not arise,
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Delay in Aluminjium Price Revision

622. SHRI S. A. MURUGANAN-
THAM: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news
item appearing in the Hindustan
Standard dated the 10th October,
1973 captioned “Concern over delay
in alumim’ur? price revision”; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Yes, Sir.

(b) The production of aluminium
has been adversely affected in the
current year on account of heavy
power cuts imposed on the alumini-
um industry by the different State
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Electricity Boards. As against the

initial  estimate of 200,000 ton-
nes during 1973-74, it is now
estimated  that  production dur-

mg 1973-74 would be about 140/
150,000 tonnes, The fall in produc-
tion of the metal has affected the
availability of the metal to the cons-
uming industry. Steps that are possi-
ble to alleviate the scarcity condi-
tions in critical sectors of industry are
being taken by Government from time
to time.

The cost of production of aluminium
and its products (excepting extru-
sions and foils) is presently being re-
viewed by the Bureau of Industrial
Costs and Prices and decisions on
their recommendations regarding sell-
ing prices arc expected to be taken
by Government soon.

Creation of New Paosts in Office of
Director Gencral of Supplics and
Disposals

623. SHRI MADHU LIMAYE: Will
the Miniter of SUPPLY AND REHA-
BILITATION be pleased to state:

(a) whether the DGS&D, Depart-
ment of Supply continue to waste
public money by creating new fangl-
ed posts;

(b) whether a new post of Officer-
On-Special-Duty for streamlining the
DGS&D was sought to be created;

(c) whether a post of Director
General is also sought to be created
abroad in the Supply Mission in
UK.;

(d) whether any steps have been
taken to prevent the creation of these
two posts; and

(e) if not, the reasons for not doing
this?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R, K.
KHADILKAR): (a) No, Sir. There is
no basis for such an allegation.

(b) One temporary post of Officer-
On-Special-Duty in the scale of
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Rs. 1100—1800 has been created in the
Department of Supply from the 18th
August, 1973 for a peri6d of six
months to assist in streamlining and
simplifying the rules, regulations and
procedures in the DGS&D.

(c) There is already a post of
Director Genera] of the India Supply
Mission, London and so the question
of creating this post does not arise.

(d) and (e). The implication of this
part of the question is not clear, Posts
are created according to requirements
of work of the Department. Informa-
tion regarding the two posts is given
in reply to parts (b) and (c) above.
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Progress in setting up of Scooter
Manufacturing factory in Alwar

626. DR. H. P. SHARMA: Will the
Minister of HEAVY INDUSTRY be
pleased to state:

(a) the progress made so far in the
setting up of the scooter manufactur-
ing factory in Alwar (Rajasthan) in
respect of different aspects of the pro-
jects;

(b) the reasons for delay; and

(c) by what time the factory is like-
ly to commence production?

THE DEPUTY MINISTER IN THE
lﬂNISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) A new
eompany under the name and style of
“The Aravalli Svachalit Vahan Ltd”
has been formed. Land has been ac-
quired at Alwar. Development of
land has been completed and cons-
truction of factory building is im
progress. Orders for indigenous ma-
chinery have been placed. The pro-
totype of the scocter to be produced
has already be ‘ested and found road-
worthy. An application for import of
capital goods under consideration of
Government. After it is cleared an
industrial licence will be issued,

(b) The prototype scooter was sub-
mitted for tests to the VRDE, Ahmed-
nagar in June, 1972. Since some
major defects were noticed on the
vehicle during the course of the trial,
ft was retendered on 29th January,
1973 after rectification of the defects.
This resulted in delay in the approval
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of the prototype by the VRDE,
Ahmednagar.

(c) It is not possible to forecast at
this stage when commercial produc-
tion will commence.
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Statement made by Defence Minister
Re. Freeze on Income, Prices and
Wages

629. SHRI B, R. SHUKLA: Wil] the
Minister of LABOUR be pleased to
state:

(a) whether the reported observa-
tions by the Minister of Defence in
Bombay on the 23rd September, 1973
that freeze on Income, Prices and
Wages is not possible, have been
brought to the notice of Government;
and

(db) 1if so,
thereto?

Government's reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) Yes, Sir.
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(b) Does not arise as there is no
such praoposal at present.
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Aluminium Indostry in Palaman
District, Bihar

631. KUMARI KAMLA KUMARI
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government propose to
start an aluminium industry in Pala-
mau District of Bihar; and

(b) i so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). The Government of Bihar got a
Feasibility Rerort prepared by the
National Industria] Developemnt Cor=
poration for setting up an aluminium
complex based on the bauxite deposits
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in the freehold areas of Ranchi-
Palamau Districts of Bihar, The
Feasibility Report is under considera-
tion of the State Government,
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Scope for Employment of more people
in Tea Industry

633. SHRI JHARKHANDE RAIL
Will the Minister of LABOUR be
pleased to state:

(a) the number of tea plantation
workers emgployed in each State in
India;

(b) whether there is scope to pro-
vide employment to more people in
the Tea industry; and

(c) if so, whether there is any
scheme under consideration in this re-
gard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL~
GOVIND VERMA): (a) The number
of Tea plantaticns submitting returns
under the Plantations Labour Act,
1951 and the average daily employ-
ment therein during the year 1871
is as under:—

Nam-> of the State

No. of different plan- Aversge daily latowr

Assam . . .
Bibar | . . . .
Himzchal Pradesh . .
Kerala . .
Myscre . .
Tamil Nadu

Tripura . .
Uttar Pradesh . .
West Bengal

tations submitting employed

returns e
546 3,91,564
12 425
15 645
124 80,727

4 1,793*
95 49,318
40 5,218
1 1,092
266 1,92,424
1,113 7/23,106

*The figure rclstes to towl ;umbe: of warkers.



69  Written Answer.

(b) The State Governments of
Himachal Pradesh, West Beagal,
Bihar and Tripura feel that the scope
of further employment in the Tea in-
dustry at present is very remote.

(¢) No.

Review of Price Control on Ingots
Billets produced by Electric furnace
units

634. SHRI NAWAL KISHORE
SINHA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the question of im-
posing price control on the ingots/
billets produced by the electric fur-
nace units, has since been reviewed;
and

(b) if so, the decision taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). At present, there is no proposal
to control the price of steel ingots/
billets produced by the electric fur-
nace units.

Integrated steel projects during Fifth
or Sixth Plan period

635, SHRI NAWAL KISHORE
SINHA:
SHRI BISHWANATH
JHUNJHUNWALA:

Will the Minister of STEEL. AND
MINES be pleased to state:

(a) whether Government have
taken a decision that no new inte-
grated stee] project will be taken up
A1 the Fifth or Sixth Plan period;

(b) if so, the reasons therefor; and

(c) the broad outlines of schemes
under consideration for the expansion
of the existing steel plants?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Ac-
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cording to the draft proposals under
consideration of Government for the
steel development programme in the
Fifth Five Year Plan, no new inte-
grated steel project is proposed to be
taken up in the Fifth Plan period.
However, certain feasibility studies
would be initiated for additional
steel-making capacity so that these
studies could be made use of in the
succeeding Five Year Plan periods.

(b) and {¢). During the Fifth Plan
period, the capacity of Bhilai Steel
Plant is proposed to be raised to 4
million ingot tonnes and work at
Bokaro would be continucd to achieve
a capacity of 4.75 million ingot tonnes,
In addition, work would be continued
on the three new steel plants at
Visakhapatnam, Vijayanagar and
Salem. Proposals are also under con-
sideration for the expansion of the
Jamshedpur Works of Tata Iron and
Steel Co, Ltd. Resources are not
available for taking up any new inte-
grated steel plant in the Fifth Plan.

Part Played by India w erd Arab
Israel War

636. SHRIMATI SAVITRI SHYAM:
SHRI HUKAM CHAND KACH-
WALI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether he and the Prime
Minister have issued statements over
the issue of Arab-Israel war;

(b) it so, a gist thereof; and

(c) the part played by Government
with a view to see an end of the said
war?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). Prime Minister and the
Minister of External Affairs made a
number of statements on the West-Asia
conflict expressing India's concern at
the outbreak of the fighting and our
belief that Israel's refusal to with-
draw from territories occupied by it
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as a result of the conflict in 1967 con-
stituted the main cause of fhe rene-
wal of hostilities. After the adoption
of Resolution No. 338 by the U. N.
Security Council, the Minister of Ex-
ternal Affairs stated that India was
sal: fied with the Resolution as it
opened up possibilities of bringing
about a cease-fire and removing the
basic cause of conflict; he reiterated
Government of India’s stand that peace
combined with justice in West Asia
could be achieved through the vaca-
tion of the Arab territories by Israel
and negotiations for ensuring a dur-
able peace and assuring security for
all the States in the region.

(¢) Government of India kept in
close touch with a number of other
Governments on possibilities of bring-
ing about an end to hostilities on just
and equitable terms.—While support-
ing UN Security Council Resclutions
calling for a cease-fire, India was a co-
sponsor of UN Security Council Reso-
lution No. 340 which. inter-alia re-
quested the Secretary General of the
United Nations to take immediate steps
to constitute a United Nations Emer-
gency Force.

Strike Threat by A.LR.F. and other

Trade Unions of Account of their Dis-

satisfaction with Pay Commission’s
Report

637. SHRIMATI SAVITRI SHYAM:
Will the Minister of LABOUR be pleas-
ed to state:

(a) whether his Ministry is aware
of the decision taken by the All-India
Railwaymen’s Federation and other
Trade Unions for a nation-wide strike
and agitation on account of their dis-
satisfaction with the Pay Commission’s
Report and the announcement of the
decision taken by the Cabinet regard-
ing minimum wage structure and
Bonus issue;

(b) if so, the reuction of Govern-
ment thereto;

NOVEMBER 15, 1973

Written Anstwers '73

(c) the steps taken or proposel to
be taken by Government (o come to
an agreed formula on the issues with
the various Trade Unions, Federations
and Associations?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (c). Deci-
sions on the Recommendations of the
Third Pay Commission relaling to em-
ployees in Class II, III and IV have
been announced in Government's Re-
solution dated the 1st Novemaer, 1973
wherein it has been explained inter
alig that the minimum remuneration
for wholetime Central Government
civilian employee at the start of his
career shall be raised from Rs. 185 per
month recommended by the Commis-
sion to Rs. 196 per month and five
Class IV scales shall be restructured.
Consultations were hcli prior to the
announcement of the ubove decisions.
with the Standing Committee of Staft
Side of the National Council in which:
representatives of the various associa-
tions and federations have seats.

Several trade unions with the excep-
tion of the National Federation of In-
dian Railwaymen have reacted un-
favourably to the Government’s deci-
sions. Among the various trade
unions, it is only the All India Rail-
wavmen’s Federation that has taken:
a decision for indefinite strike from
27th February, 1974, at its General
Council Meeting held at Hyderabad in
October, 1973. So far as the other
trade unions are concerned, there have
been reactions against some of the de-
cisions but no positive indication is
available about their having decided
on a nation-wide strike or agitation.

The Third Pay Commission hag not
made any specific recommendation on
the question of Bonus to Government
employees. Reports have appeared in
the Press about proposed agitation by
certain sections of employees to press
their demand on- this issue.
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Strike threat by Cement Industry

workers

638. SHRIMATI SAVITRI SHYAM:
Will wne lnisler of LABOUR be
pleased to state:

(a) whether the Unions, Federations
and Associatlions of the employees in
the Cement industry have given strike
call to press their demands;

(b) if so, their démands; and

(c) the steps taken or proposed to
be taken to concede their demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to (c).
The Bi-partite Negotiating Committee
in the Cement Industry having been
unable to evolve a mutually accept-
able solution, the unions served
notices for strike from October 17,
1973 to press their demands concern-
ing wage revision. The Union Labour
Minister was approached by the re-
presentatives of employers/workers
in the cement industry to use his
good offizes to bring about a settle-
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ment on the question of wages and
they agreed to abide by his decision.
The Munisier of Labour accordsngly
gave an award on 15-10-73, a copy of
which is laid on the Taule of the
House. [Placed in Library. See No.
LT-5699/173].

Grants to states for job schemes

639. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
LABOUR be pleased to state:

(a) whether funds were sanctioned
to different States for job schemes dur-
ing the current flnancial years; and

(b) if so, the names of States and
the amouat sanctioned to each State?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). A
statement showing allocations made to
various States/Union Territories dur-
ing 1973-74 under the ‘Hali-a-Milliom
Jo:s Programme’, to which the Hon'ble
Member has presumably referred, is
attached.

St rtemens

Allocation made under the Half-a-Millicn Jobs Programme for States and Urion Terri-

tories fcr the year 1973-74.

(Rs. in lakhs)

SL State/Union Territory

No.

Cciling amount with-
in which State/Union
Territory has been
asked to formulate
employment scheme
in accordance  with
the guidelires of Halfe
a-Million Jobs Pro-
gramme.

3

1 Andhra Pradesh .
Assam
Bihar

. .

&> W oN

Gujarat . . . .

600° 00
150° CO
85000

350°-00

Written Answess Y
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1 2 3
5 Haryana e e e e e e 175°00
6 Himachal Pradesh |, . . . . . . 60-cc
7 Jammu & Kashmir ., . . . . . 75 ‘e
8 Kerala . « e e & 7¢0° 00
9 Madbya Pradesh . . R . €30-00

10 Maharashtra . . . . . . . €00 -00

I Manipur e e e e e e e 40 :CO

12 Meghalaya . . . . . 20. 00

13 Karnataka 500 :C
14 Nagaland . 12 .CC
15 Orissa 280 c¢
16 Punjab | _ 2¢crce

17 Rajasthan . 32¢5°ce

18 Tamil Nadu . 6s0-co
19 Tripura . 40°00

20 Uttar Pradesh. . . . 1100° 00
21 West Bengal . . 1500°00

Union Territories
1 Andaman & Nicobar Islands 3°'co
2 Arunachal Pradesh |, 600
3 Chandigarh 25:¢0
4 Dadra & Nagar Haveli 1°00
s Delhi . . . e 25000
6 Goa, Daman & Diu . . . . 2000
7 Lakshadweep 1°00
8 Mizoram 6:00

9 Pondicherry . . . . . . . . 14'00
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Assisiance of Election Commission
sought for State Assembly Elections in
Sikkim

640. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state: '

(a) whether the Chogyal of Sikkim
has sought assistance from our Elec-
tion Commission for conducting Elelc-
tions for the State Assembly expedi-
tiously; and

(b) if so, the decision of the Gov-
ernment in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA IAL
SINGH): (a) and (b). The May 8, 1973
Agreement signed between the Gov-
ernment of India, the Chogyal and
leaders of the political parties of
Sikkim states that “elections shall be
fair and free, and shall be conducted
under the supervision of a representa-
tive of the Election Commission of
India....” The Chiet Election (®m-
missioner is already siezed of the
matter and visited Sikkim from 22nd
to 26th August, 1973. He had discus-
sions with the Chogyal and represen-
tatives of various political parties to
hold free and fair elections on the
basis of one-man-one-vote ‘care be-
{ng taken to ensure that no single sec-
tion of the population acquires a
dominating position due mainly to its
ethnic origin...... ”

Supply of Imported Steel to Units
Manufacturing Steel Nems for Export

642. SHRI FATEHSINGHRAO
GAEKWAD: Will the Minister of

STEEL AND MINES be pleased to
state:

(a) whether Government are aware
that manufacturers of steel iteme< for

export are facing difficulties in getting
imported steel; and

(b) if so, what steps (Government
intend to take to give sufficlent

quantities of imported steel to such
Aanits?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). For supplying imported steel to
manufacturers of engineering goods
for export, a scheme is in operation
according to which the imported steel
1s made available to them at a price
equivalent to Joint Plant Commiittee
price plus 2 per cent, or where for
the category concerned there is no
Joint Plant Committee Price, Hindu-
stan Steel Limited Price plus 2 per
cent. The supply of imported stec] in
sufficient quantities is dependent on
the availability of required categories
in the international market and the
availability of avpropriate foreign ex-
change.

Indigenous Components used by
Defence Factories

#43. SHRI FATEHSINGHRAO
GAEKWAD: Will the Minister of
DEFENCE be pleased to state:

(a) the percentage ot indigenous
components used by the Departmental
factories of the Ministry of Defence
in their production of military hard-
ware; and

(b) the steps taken by Governmen?
to increase the

indigenous compo-
nents utility?
THE MINISTER OF STATE
(DEFENCE PRODUCTION: IN THE
MINISTRY OF DEFENCE (SHRI

VIDYA CHARAN SIIUKLA): (a) The
indigenous content of Vijayanta tank
at present is about 70 per cent. In
respect of vehicles the indigenous con-
tent is in the region of 85 per cent, 65
per cent and 42 per cent for Shaktiman,
Nissan 1 Ton and Nissan Patrol, res-
pectively. In respect of production of
arms and ammunition in the Ord-
nance Factories, in some cases it is
100 whereas in respect of others, indi-
genous content varies from 40 per
cent to 90 per cent.

(b) All efforts are made for phased
indigenisation of components. Pro-
gressive  indigenisation has been
achieved through the Department of
Defence Supplies which has been set
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up with the primary object of indi-
genisation of items required for Def-
ence Produciion. ‘1iis Department
operates through a number of techni-
cal cummittees dealing with different
types of stures and as»ist in locating
and developing indigenous sources.

Declsions taken by Non-aligned
Nations jn Algeria

644. SHRI SHANKFR RAO
SAVANT:
SHRI RAMSHEKHAR PRASAD
SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the salient features of the deci- ,

sions taken at the meeting of the Non-
aligned Nations in Algeria;

(b) which of the Asian countries

attended the Meeting; and

(c) the number of other countries
which attended the meeting?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The salient features of the decisions
taken at the Meeting of Non-aligned
nations in Algiers are incorported in
the documents which are now available
In the Library of the Parliame.t.

(b) Names of the Asian countries
which attended tae Non-aligned Sum-
mit Conference are u: statement laid
on tne ‘lable of the House. ([Placed
in Library. See No. LT-5700/73].

(c) 4y other countries attendz=d the
Conference as members. A full list of
participants is at stat:ment laid on
the Table of the House. [Placed in
Library. See No. LT $700/73].

Prevention of Strikes and Lock-outs

645. SHRI SHANKER RAO SAV-
ANT:
SHRI R. S. PANDEY:
Will the Minister of LABOUR be
pleased to state:
(a) whether Government propose to
devise measures to prevent strike by
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labour and lock-ou's by employers.
both in public and private sectors; and

(b) if so, what are they and how
they will be enforced?

THE DE?UTY MINISTER IN THE.
MINISTRY OF LABOUR (SHRI BAL.-
GOVIND VERMA): (a) and (b). Gov-
ernment will bring forward a com-
prehensive law on indu:trial rclatioas
which should help to reduce strikes
and lock-outs both ir publc and pri-
vate sectors. The details of the law
are being worked out.

Statement by Indian Representative in
U:N: on U.S.—Soviet Resolution on:
West Asian Ceasefire

646. SHRI INDRAJIT GUPTA:
SHRI C. K CHANDRAPPAN:

Will the Minister of EXTERNAL.
AFFAIRS be pleased to state:

(a) whether during the debate on
the Soviet Resolution oa West Asian
Ceasefire in the Security Council. the
Indian representativs in the United
Nations said, “We are left with very
little choice except tu support it’;

(b) it so, the implication of the ob-
gervation; and

(c) Government’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS.
(SHRI SURENDRA PAL SINGH): (a)
During the debate o1 21-10-72 on the
Draft Resolution jointly sponsored by
the U. S. A. and th= U. S. S. R, the
Permanent Represeitaciv2 of India
said, among other thi:gs, ‘“Nonetheless,
the gencral conclusion is clear: for
whatever reasons the principal parties
to the fighting seem to have accepted
the joint draft reso:uiion and we have
very little choice left to us except to
support it”.

(b) and (c). Our Permanent Repre-
sentative was speaking in explanation:
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of India’'s vote. The resolution was
tabled with the minimum o. notica to
meet the exigencies ot the fast develop-
ing situation; this naturally did not
give time for consultat:ons or clarifi-
cations. Our Permanent Representa-
tive made these observations in this
context, while fully rcilecung uovern-
ment's stand on the substantive ques-
tions of the cease-fire, lsraeli withdra-
wal, the right of Isra=l to exist and the
rights of the Palestinian people,

Concept of Super Powers as Enunciated
at Algiers Confcrence

647. SHRI INDRAJIT GUPTA:
SHRI BHOGENDRA JHA:

Wil the Minister of EXTERNAL
AFFAIRS be pleased to state:

(ay whether at the Non-aligned
Summit Conference at Algiers. wir.
Boureuiga of Tunisia, Mr. Gaddafl of
Libia and Mr. Castro of Cuba niade
some characterisations about the con-
cept of Super Powers;

(b) if so, the main features thereof;
and

(c) the reaction of Government

thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
to (¢). The recent conference of
Heads of State and Governmeat of
Non-aligned countries held at Algiers
was addressed, during its plerary
sessions, by a large number of Heads
of State and Government of Non-alig-
ned countries iacluding Pre:ident
Boureuiga of Tunisia, President Gad-
dfia of Libya and Prime Minister Cas-
tro of Cuba. It was also addressed by
our Prime Minister. Our views on the
subjects before the conference are
given in the Prime Minister's state-
ment, which is a2 public document and
i{s available in the library of the House.
It would not be appropriale for us to
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comment upon the views expressed by
i.dividual Heads of State or Govern-
ment on the occasion. The views of
the couference as a wlhile are contain-
ed in the various de.ument adopted
by it, which are also public documents
and are avai.able in the library of the
House.

H. M. T. Plan for mass productions of
Watch Components and Development.
of machine tools

RAGHUNANDAN LAL
BHATIA:
SHRI PURUSHOITAM
KAKODKAR:

Will the Minister o®* HEAVY INDUS-
TRY be pleased to state:

(n) whether the Hindustan Machine
Tools is planning to go in for mass
production of essential watlch compo-
nents;

643. SHRI1

(b) whether it is also taking up
design and development cf 128 varieties
of highly sophisticated and aulomated
machine tools; and

(c) if so, the broad outlines cf the
proposals under consideration in this
regard?

THE DEPUTY MINISTER IN THE.
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) to (c).
Hindustaa  Machine Tools is in the
process of formulation of a plan for
mass production of e:sential wulch
components as a part of tbe scheme to
augment watch production thicugh
integrated manufactura of essential
components and dispersed assembly
lires. The outlines of the plan are
yet to emerge as procurement of equip-
ment as well as design and movement
of the watches have not yet been
Anally decided. The National Council
of Science and Technology has assigned
to HMT. the task of developing
designs for 28 out of 50 machines iden-
tified by them in respect of which
design competence is to be developed.
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Qrganisation to handle Coal distribu-
tion

649. SHRI RAGHUNANDAN LAL
BHATIA:
SHRI K. LAKKAPPA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government are counsi-
dering the creation of an organisation
for handling coal distinbution; and

(b) whether any csteps ure being
tauken to make more wagons available
to the Railways for speedier coal move-
ment and if so, what?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Nc,
Sir.

(b) For the purpose of maximising
the wagon availability for the despatch
of coal to various consumers, close co-
ordination is being maintained between
the Railways and the coal producing
agencies through a Joint Cell set up
specifically for the purpose.

Proposals for Fifth Plan allocation for
Ministry of Heavy Industry

650. SHRI RAGHUNANDAN LAL
BHATIA:
SHRI PURUSHUTTAM
KAKODKAR:

Will the Minister of HEAVY INDUS-
‘TRY be pleased to state:

(a) whether his Ministry's proposals
for the Fifth Plan for an outlay of
Rs. 583 crores have been endorsed by
the Planning Commission;

(b) whether completion of on-going
schemes, correction of imbalances and
rehabilitation of sick units are the
main tasks set for the plan pe.iod; and

‘(c) if so, the broad features of the
‘proposals?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) to (¢).
Schemes proposed by the Ministry of
Heavy Industry for the Fifth Five
Year Plan are still under Cdiscussion
with the Planning Commission. ‘I'heir
approval and the order of allocetions
will only be available after the finali
sation of the Fifth Five Year Plan.
The proposals, however, cover expan-
sion of existing public scetor waits,
completion of on-going schemes, reha-
bilitation of sick units and addition to
capacity where necessary to meet the
Fifth Plan requirements.

More stockyards for Iron and Steel
Products

RAGHUNANDAN LAL
BHATIA:
SHRI PURUSHOTTAM
KAKODKAR:

Will the Minister ¢f SVEEI,
MINES be pleased to state:
(a) whether his Mimistry is consider-

Ing the establishment of more stock-
yards for iron and steel products; and

651. SHRI

AND

(b) it so, when and where they are
likely to be established?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). This is a commercial matter
which is reviewed by the producers
from time to time. In opening stock-
yards, the producers are guided by
such considerations as overall avail-
ability of steel in the country and aae-
quate turnover on sales through stock-
yards.

Indo-U, S. Relations

652. SHRI P. VENKATASUBBAIAH:
SHRI S. C. SAMANTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) what further efforts have been
made to improve Indo-U.S. relations;
and

(b) the results achieved?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government of India and the Govern-
ment of the United States are in con-
tinuous contact at various levels to
discuss bilateral relations;

(b) Both sides now have a much
better understanding of each other's
view-point,

Search of Finance Minister's Baggage
at Nairobi Airport

653. SHRI C. K. JAFFER SHARIEF:
SHRI P. A, SAMINATHAN:

Will the Minister of EXTERNAL
AFFAIFS be pleased to state:

(a) whether the baggage of the
Finance Minister was scarched ot the
Nairobj airport while he was on his
way to India;

(b) if so, the facts of the case; and

(c) whether ‘Govern'nent have
lodged any protest in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) and (c). While the Finance
Minister was waiting in the VIP lounge
at the Nairobi airport on 1st October,
1973 on his return to India after attend-
ing the IMF/IBRD meelings his hand-

baggage was subjected to customs
examination, As this was confrary to
the normal privileges and courtesies

extended on such occasions the inci-
dent was enquired into immediately
and Government was informed that
the customs examination of the hand-
baggage had taken place under certain
misconceptions and false reports. The
authorities concerned in Kenya extend-
ed their unreserved apologies at the
inconvenience caused by misurider-
standing on the part of a junior cus-
toms official. The Kenya Government
have conveyed their sincere apologies
for the unfortunate incident which
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caused embarrassment to a ‘brother
from a friendly country”.

Allotment of Scooters to Members
of Parliament

654. SHRI C. K. JAFFER SHARIEF:
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether the pericd for which the:
scooters are allotted to Members of
Parliament has been increased:

(b) if so, the reasons therefor; and

(c) whether any DMembers have
lodged protest against this policy and
if so, Governments reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) No, Sir.
Not in the recent past.

(b) and (c¢).

Indians Killed in Israeli Air Raid on
Damascus

Do not arise.

655. SHRI C. K. JAFFER SHARIEF:
SHRI JYOTIRMOY BOSU:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether some Indians were
killed in the Israeli air raid on Damas-
cus in the recent war;

(b) it so, the facts of the incident
and Government's reaction thereto;
and

(c¢) the nature of compensation or
relief provided to the families of the
deceased?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir,

(b) and (c¢). 14 Indian ladies and
8 children had assembled at the house
of a member of an Indian consultancy
firm on the morning of October 9, 1973,
for the “Indian Ladies Monthly Meet-
ing”. As g result of a sudden bombing
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attack by the Israeli .Air Force on
Damascus that day at 10 minutes past
12 noon (Local Time) certain civilian
areas, including the house where the
Indian ladies and children had assem-
bled, were hit. In this attack, 3 Indian
ladies and 1 child died, 9 Indians
ladies and 5 children were injured.

The Embassy of India, Damascus,
‘made immediate arrangements for me-
dical attention to the iInjured and
necessary hospitalisation, All those
injured, except one lady, who could
-only be moved some days later, were
evacuated from Damascus to Beirut on
‘October 12, and hospitalized or given
medical attention under arrangements
‘made by the Embassy of India, Beirut.

On October 10, 1973, the official
spokesman of the Ministry of Externa]
Affairs said in response to a question:
“Such an .indiscriminate air attack on
civilian targets is reprehensible, It
violates all considerations of humanity
as well as canons of international
-conduct”.

The question of compensation to
India-based officials serving abroad a
considered on the circumstances of
each case. The question does not ipso
facto arise in the case of other Indian
nations,
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Extension of Letter of Intent issued to
Maruti and Company for production of
small czar

658. SHRI JYOTIRMOY BOSU: Will
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) when exactly Maruti and Com-
pany, Haryana was given a Letter of
Intent to produce a low-price small
car, wholly indigenous entailing no
expenditure on foreign exchange;

(b) how many times since then the
Company was given exiension of the
validity period of the Tetter of Intent;

(c) whether the Compzry has failed
to produce the right model even after
several extensions o the  wvalidity
period of the Letter of Intent; and

(d) whether the Company has
applied for another extension as ite
indigenously designed engine has not
come upto expectations; if so, Govern~
ment’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) 30-9-1970.

(1)) Three times.

(¢) No, Sir. Prototypes ere being
developed by the firm; there are put to
extensive tests by firm before a proto-
type is submitted by them to Vehicles
Research and Developnient Establish
ment for trials.

(d) Not Yet, Sir.
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Firms charged with misuse of steel
quota

659. SHRI JYOTIRMOY BOSU: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) the State-wise names and des-
-cription of firms against whum there
are charges of misuse of steel quota;

(b) the specific charges against each;

(c) what action, if any, has been or
is being taken against the firms con-
cerned; and

(d) whether any of these firms have
been black-listed, and if not, the rea-
sons_therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA). (a) to
(d). Full particulars are being collect-
ed and will be laid on the table of the
House.

British technical assistance for develop-
ment of Indian Coal and Copper Min-
ing Industries

660. SHRI M. S. SANJEEVI RAO:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government prupose to
request the British authcorities for
technical assistance for the modernisa-
tion, rehabilitation and development of
the Indian Coal and Copper mining
industries; and

(b) it so, the nature of assistance
sought and the steps taken in the
‘matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). In so far a copper mining in-
dustry is conczrned, no such reguest 18
proposed to be made.

In respect of coal mining industry,
preliminary talks were held in Octo-
ber, 1973, in the United Kingdom by a
deam led by Secretary, Department of
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Mines, during which possibilities of
obtaining British assistance for the
training of our personnel, suuvply ot
mining machinery etc., were dicussed.

Purchase of mining cquipmeni from
USSR.

661. SHRI M. S. SANJEEVI RAO:
SHRI SHIV KUMAR SHASTRI:

Will the Minister of STEEL AND
MINES be pleased to slate:

(a) whether Government propose #0
purchase mining equipment, incivding
smelters, from U.SS.R.; and

(b) if so, the main features of the
proposal? !

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes
Sir.

(b) Certain items of cquipment for
open cast mines of coal Mines Autho-
rity, such as draglines, shovels, drills,
etc. are proposed to be imported under
the Indo-USSR. Trade Plan. Sumf
larly, Bharat Aluminium Company
Limited, have eunlired iato an agree-
ment with the U.S.S.R. for supply of
a portion of equipmznt and material
for the Korba Smelter and Febrication
Plant under the Credit Agre=ment
between the Governments of India
and USSR,

Reported Base of Mizo Rebels in
Burma

662. SHRI NAWAL KISHORB
SHARMA: Will the Minister of EX-
TERNAL AFFAIRS be pleased to state!

(a) whether the attention of Govern-
ment has been drawn towards a news-
item appearing in the Hindustan Times
dated the 6th October, 1973 under the
caption ‘Mizo Rebel Base in Burma’

(b) whether Governniert of Burma
have been requested to uproot the base
of the rebe's from there; and

(c) if so, the reaction of Government
of Burma thereto?



oI Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) and (¢). ‘Government are seized
of the matter with a vicw to tuking
appropriate action.

Set-Back to Production of Steel at
Durgapur Stecl Plant

663. SHRI NAWAL KISHORE
SHARMA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the Durgapur Steel
Plant which showed some imj:rovement
{n the early quarter of the current
year has again gone down in produc-
tion of steel;

(b) if so, the reasons therefor; and

(c) the steps being taken to improve
the position?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(¢). The production ir the Durgapur
Steel Plant was adversely affected dur-
ing August and September, 1973, as a
result of an illegal strike of 24 days in
the blast furnace by employees in the
Cast House. The after effects of the
strike in the blast furnace lusted for
about thrze or four wa2eks. Produc-
tion is now normal.

Inadequeate supply of pcwer has also
affected production in the plant adver-
sely. The concerned authorities have
all been requested to see that priority
is given to the needs of the steel
plants.

China’s Missile Range

664. SHRI NAWAL KISHORE
SHARMA:
SHRI D. D. DESAI:

Will the Minister of DEFENCE be
pleased to state:

_(a) whether the attentior of the
‘Government has been drawn towards
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a new-item appearing in the Indian
Express dated the 7th December, 1973
that most of Asia is within China's
missile range; and

(b) if so, how India will be in a posi-
tion to save herself in the event of war
or other dangers from China?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.

(b) Government are continually
making assessments of the security im-
plications of the nuclear weapon capa-
bility of China. Government believe
that the defence of our border can be
best ensured by adequat2 military pre-
paredness based wupon conventional
weapons.

Minimum Wage for Workers in Cement
Induastry

665. DR, RANEN SEN: Will the Mi-
nister of LABOUR be pleased to stale:

(a) whether the representatives of
the Trade Unions working in thu
Cement industry had « meeting with
him in Delhi recently to fix minimum
wage; and

(b) 1f so, the main points of the
reached?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). The
Union Labour Minister was approach-
ed jointly by the rz2presentatives of
employers and workers in the cement
industry to use his good office to bring
about a settlement on the question of
wages and they agrzed to abide by his
decision. The Labour Minister arcord-
ingly gave an award on 15-10-1973, a
copy of which is laid n the Table of
the House. [Placed in Library. See
No. LT-5701/73].

Feaslbility Study for Settinz up a Sleel
Plant in Bangtadesh -

666. DR. RANEN SEN: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Government propose t0'
undertake a feasibility study in Bangla-
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desh for setting up a steel plant in ihat
country; and

(b) it so, the salient features ol the
proposal?

THE DEPUTY MINISTER [N THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). At the request of the Bangladesh
authorities and Metallurgical and En-
gineering Consultants (India) Ltd.
have agreed to undertake the prepara
tion of a Feasibility Report for set-
ting up a Sponge Iron Plant in Bangla-
desh, of an annual capacity of 500,000
tonnes, based on imported iron ore and
locally available natural gas.

Algiers Conference call for special
Session of General Assembly to discuss
International Development strategy

667. DR. RANEN SEN: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Algiers Conference gave
a call for convening a special General
Assembly Session to discuss the future
of the International development sira-
tegy; and

(b) if so, the broad outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFF£IRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) The Heads of State/Government
of the non-aligned countries “invited
the . Secretary-General of the United
Nations.to convene a special ses:ion of
the U.N. General Assembly on a high
political level devoted exclusively to
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the problem of developmert including
the revitalization of structures and the
implementation of the goals and ob-
jectives of the International Develop
ment Strategy well before the mid-
term review due in 19753". In that res-
pect, they instructed the Chairman of
the Conference “to communicate that
decision and also urged that a Ministe
rial level meeting of the Group of 77
be convened on the eve of that re-
view.”

Unuiilized Capacity in Stecl Plants

668. DR. RANEN SEN:
SHRI D. K. PANDA:

Will the Minister of STEEL AND
MINES be pleased to state.

(a) whether in most of the existing
steel plants, production is far below
the capacity;

(b) it so, the plant-wise capacity of
Durgapur, Rourkela and Bhilai Steel
Plants; and

(c) how much installed capacity has
been used plant-wise and how much
has remained unused?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes
Sir.

(b) and (c). The following tabie
indicates the annual rated capacity of
the Bhilai, Durgapur and Rourkela
Steel Plants in terms of ingot steel
proportionate capacity for 7 mo_nihp.
actual production during the ponths.
April—October, 1978 pereentage ef
capacity utilised and percentage of
capacity remaining unutilised:—

- . Ingot Steel (‘c00 tonnes)
‘ Annual  Propor-  Actual "/.',Cnfacity %5 Unutili-
Plan_ ' rated tionate production Utilised sed capcity
capacity capacity for April-Oct. April-Oct. April-Oct.

7 mon 1973 1973 1973
Bhilai . . . 3500 1458'33 11297 7747 | 2283
Durgsptr, . 1600 93333 4759 5099  49°01
Roarkala - | . . . 1000  1050°00 6230 $9°33 40°67

2121 1LS—4 .
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Persons of Indian Origin Expelled from
Uganda
669. SHRI S. N. MISRA:
SHRI MUKHTIAR SINGH
MALIK:
Will the Minister nf EXTERNAL

AFFAIRS be pleased to state the num-
ber of persons of Indian Origin who
have been expelled from Uganda
during the last two years?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): As
no official statistics have beern publish-
ed by the Government of Uganda,
exact figures of Asians of Indian ori-
gin expelled from Uganda cannot be
furnished. However, on the basis of
information collected from various
sources, an estimated figure hac been
worked out at around 41,400 persons
actually expelled. This did not in-
clude a further estimated £,450 persons
of Asian origin who were already out-
side Uganda but were covered by the
eviction decrees.

Expansion of Public and Private Sector
Steel Plants

670. SHRI S.N. MISRA: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Govaernment are consi-
dering the expansion of the Public and
Private Sector Steel Plants in the

country;

(b) if so, the main features of the
proposal under consideration; and

,(‘) the production capacity likely to
be mcreased as a result thereof?

THE DEPUTY MINISTER IN TRE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(c). It is proposed to raise the installed
capacity of Bhilai Steel Plant from 2.5
million ingot tonnes to 4 million ingot
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tonnes and of Bokaro Steel Plant to
4.75 million ingot tonnes. Apart from
this proposals are also under conide-
ration for expansion of the capacity
of Tata Iron and Steel Co. from 2 mil-
lion ingot tonne to atout 4.5 million
tonnes.

The above proposals envisage an
additional capacity of about 8.75 mil-
lion ingot tonnes,

Strike by Workers of D.C.M. Chemical
Works, Delhi

671. SHRI S. N MISRA: Will the
Minister of LABOUR be pleased to
state:

(a) whether workers of the D.C.M.
Chemical Works, an undertaking of
the Delhi Cloth Mills Ltd., Delhi had
gone on strike recently for about 30
days;

(b) the demands of the workers of
the said factory and whether their
demands were considered by the
management; and

(c) the steps taken by Government
to end the strike?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (c). Ac-
cording to the information made avail-
able by the Delhi Administration, the
workers of the DCM Chemical Works
were on strike from October 12 to 23,
1973, in support of their demsnds
contained in the statement laid on the
Table of the House. [Placed in Libra-
7y. See No. LT-5702/73). All efforts
to promote a reasonable settlement
through discussions having failed, the
Delhi Administration declared@ on Oc-
tober 23, 1973 the employment in the
DCM Chemical Works as an essential
service under the Defence of India
Rules following which the workers
resumed duties and the unit is reported
to be functioning from October 2%
1973,
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Foreign Minister's Visits Abroad

672. SHRIT MUKHMTIAR SINGH
‘MALIK: Will the Minister of EXTER-
‘NAL AFFAIRS be pleased to state:

(a) the names of the countries visit-
~ed recently by him;

(b) the purpose ot each visii; and

(c¢) the outcome of each visit?

THE MINISTER OF STATE IN THE
.MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The Foreign Minister visited Canada,
Algeria, the United States and Afgha-
‘nistan during the months of August.
September and October this year.

(b) and (c). The Winister led the
.Indian delegation to the meeting of the
Commonwealth Heads of Governments
held from August 2 to August 10 in
Ottawa, Canada. The m2eting provid-
-ed the Minister an opportunity to
meet the Heads of Governments and
other senior Commonwealth represen-
tatives for an exchange of views on
various matters of international con-
cern.

The Foreign Minister visited Algiers
in connection with the conference of
‘the Heads of Non-Aligned nations, held
.from September 2 to September 10.
Apart from the outcome of the con-
ference, incorporated in the already
published Fconomic and Political De-
clarations, the visit also provided him
-an opportunity to discuss various bila-
-teral and international issues with
leaders of non-aligned nations present
-in Algiers.

‘ The Foreign Minister led the Indian
delegation to 28th General Assembly
meeting of the United Nations in New
York. The Foreign Minister availed
“himselt of this opportunity to make a
~-Priet visit t» Washington and had talks
with the U.S. Secretary of State, Dr.,
Henry Kissinger and exchanged views
- on matters of mutual interest, and fur-
“dler normalisation of relations between
-India and U.S.A.
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The Foreign Minister paid a good-
will visit to Kabul from October 29 to
November 1 and exchang=d views with
the leaders of the Afghan Government
on matters of mutual interest with
particular reference to closed econo-
mic, technical and cultural ties.

Reported Portuguese Claim over Goa

MUKHTIAR SINGH
MALIK:

SHRI BIRENDER SINGH RAO:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

673. SHRI

(a) whether the attention of Gov-
ernment has been drawn to the press
reports dated the 28th September, 1973
to the effect that Portugal is still claim-
ing ‘Goa as its territory and two repre-
sentatives on its behalf are to be in-
cluded in the Portuguese Parliament;
and

(b) if so, the reaction of
ment thereto?

Gcvern-

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SiNGH): (a)
Yes, Sir

(b) Government attach no import-
ance to these reports. Whatever Por-
tugal does to claim her non-existent
connection with Goa, it does not make
any difference to the realities of the
situation.

Experience for Assistants being posted
to Indian Supply Mission in Londom
and Washington

674. SHRI MUHAMMED SHE-
RIFF:
SHRI RAMJI RAM:

Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether an agreement was rea-
ched between the Department of Sup-
ply and the Ministry of External
Affairs in 1968 that only Assistants -
with five years purchase ex'perleno
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should be posted to the India Supply
Mission in J.ondon and Washington;

(b) whether the Department of
Supply reduced the required mini-
mum purchase experience of five years
to three years on the 18th August, 1973
in violation of the agreement reached
with the Ministry of External Affairs;
and

(c) in view of the violation of the
agreement referred to in part (b)
above, whether the panel of Assistants
formed out of interviews held on the
25th and 27th September, 1973 will be
declared null and void and only Assis-
tants with at least flve years’ expe-
rience called for interview to form a
correct panel?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) An agreement
was reached in 1960 that technical
posts which includes the post of Assis-
tant, would be filled by the non-IFS
personnel selected by the Department
of Supply while non-tenchnical posts
would be fillled by the IFS(B)
personnel selected by the Ministry of
External Affairs. This point of view
was reiterated in 1968 by this Depart-
ment.

(b) The minimum purchase expe-
rience of five years was reduced to
three years by the Department of Sup.
ply in the case of Assistants in August
1973 only in the public interest and as
such there is no question of viojation
of any agreement as referred to 1n
part (a) of the Question.

(¢) Question does not arise.
New Prices of Steel

675. SHRI MUHAMMED SHE-
RIFF:
SHRI BISHWANATH JHUN-
JHUNWALA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the new steel prices
have been announced by the Joint
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Piant Committee of Government due-
ing October, 1973 in accordance with
the dual pricing policy announced by
Heavy Industry Ministry; and

(b) if so, the salient features of the
new prices announced?

— e e e e ey

THE DEPUTY MINISTER IN THE.
MINISTRY OF STEEL AND MINES:
(SHRI SUBODH HANSDA): (a) Re-
vised prices of steel were announced.
by the Joint Plant Committee in Octo-
ber, 1973.

(b) (i) There is no change for the-
three main categories of the Plates,.
Structurals and Railway materials-
which are predominantly used by State-
and Central Government, public sec—
tor and basic industries;

(ii) The prices of other categories-
of steel have been increased by vary--
ing amounts;

(ili) These prices have been made-
applicable from the midnight of 14//
15th October, 1873;

(iv) The interest of the exporters:
of engineering goods is being protec—
ted.

Coal Mines under Government Con-
trol and in Private hands

676. SHRI MUHAMMED SHE-
RIFF:
SHRI KRISHNA CHANDER
HALDER:

Will the Minister of STEEL, AND
MINES be pleased to state:

(a) the number of coal mines in
the country under Government controk
as well as in private hands;

(b) whether Government have con..
sidered the question of taking over
some more coal mines fwem. private
hands; and

(c) if so, the broad outlines: of the
proposals;



gor Written Answers

THE DEPUTY MINISTER IN THE
‘MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
total number of coal mines under
Government control is 995. Besides
there are ten captive coal mines of
private steel plants viz., Tata Iron and
Steel Company and Indian Iron and
‘Steel Company.

(b) and (¢). The Government have
already taken over all the coal mines
except the captive of coal mines of
private steel plants. There is, there-
fore, no proposal for taking over any
other coal mines.

Import of Steel Scraps from Foreign
Countries

677. SHRI MUHAMMED SHE-
RIFF:
SHRI R. V. SWAMINATHAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have
chalked out any plan to import steel
scraps from some foreign countries;
and

(b) if so, the names of the countries,
the quantity and value of the material
to be imported and the progress
achieved so far, in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). Under the current import policy
import of steel scrap is canalised
through Metal Scrap Trade Corpora-
tion Limited. The availability of fer-
rous scrap in the international market
is very tight and the price quoted as
high to suit Indian consumers. How-
ever, the possibilities of arranging im-
Port are being explored.
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Offer of Planes 2nq Passenger Ships
for repatriation of Bengalis and

Pakistanis

678. SHRI K. MALLANNA:
SHRI D. B. CHANDRA
GOWDA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state the
names of the countries which offered
their services to provide planes and
ships to facilitate and expedite the
repatriation of Bengalis and Pakista-
nis under the Delhi Agreement during
the last three months?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): According to the UNHCR
the following concrete offers have
been made:

From the U.S.SR. a ship and an
aircraft; from the German
Democratic Republic and the
UK. one aircraft and two air-
craft respectively; Australia,
Denmark, Japan, Liechten-
stei Luxembourg, Netherlands,
Norway, Sweden, Turkey, and
the U.S.A. have made cash
contributions to enable the
UNHCR to charter aircraft.

Export of Iron Scrap to Foreign Ceun-
tries

679. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether iron scrap is being ex-
ported to foreign countries; and

(b) if so, the quantity exported
during the year 1970-71, 1971-72 and
1972-73?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). The current export policy classi-
fies ferrous scrap into three categories
viz,, (i) items which sre allowed for
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export, (ii) items for which clearance
for export is considered on merits on
specific recommendation of Metal
Scrap Trade Corporation Ltd. and (iii)
items not allowed for export. In deci-
ding the policy, care is taken to ensure
that scrap which can be utilised within
the country is not exported. With the
development of electric furnace based
Steel industry, utilisation of Scrap
within the country is progressively on
increase.

Export of Iron Scrap during last
three years were as below:—

1970-71 —_— 51,990 tonne
1971-72 -— 3,141
1972-73 _— 27,630

Countries to which Iron Scrap has
been exported during last twe years

681. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) the names of countries to whom
iron scrap has been exported during
the last two years; and

(b) the quantity exported year-
wise and country-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

:s)}mr SUBODH HANSDA): (a) and
1971-72  1972-73
tonnes tonnes

Japan 31,141 25,660

“Taiwan . 1,970

ToraL 31,141 27,630

|

—
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Third Wage Board for Working,
Journalists

683. SHRI VEKARIA:
SHRI SARJOO PANDEY:

Will the Minister of LABOUR be
pleased to state:

(a) whether Government have set
up a Third Statutory Wage Board for
considering a revision of the salaries
and service conditions of working
journalists;

(b) the composition and terms of
reference of the Board; and

(c) when the report is likely to be
submitted?

1

THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (¢). Gov-
ernment have decided to set up a
Wage Board for revision of wages of
Working Journalists under the Work-
ing Journalists (Conditions of Service)
and Miscellaneous Provisions Act.

Reduction of Women Workers in Jute
Industry

6885. SHRI SAMAR MUKHERJEE:
Will the Minister of LABOUR be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the fact
that the number of women workers of
Jute industry has gope down remark-
ably during the last 20 years;

(b) whether the managements of
jute industry are denying facilities to
the women workers as provided in
Government Legislation and is re-
trenching the women workers on mass..
scale; and

(c) the steps taken by Government
to stop the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL~-
GOVIND VERMA): (a) to (c). In-
formation is being collected and will
be laid on the Table of the Lok Sabha
in due course.
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Sessions of Indian Labour Confersmce
and Standing Labour Committee

686. SHRI SAMAR MUKHERJEE:
Will the Minister of LABOUR be
pleased to state:

(a) whether Government did not
convene the session of the Indian
Labour Conference and the Standing
Labour Committee during 1972 and
1973

(b) the reasons for not convening
the Sessions;

(c) whether the attention of Gov-
ernment has been drawn to the
criticism that it was not done due to
the formation of the Nationa]l Coun-
cil of Trade Unions: and

fd) if so. the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) Yes.

(b) Certain changes in the com-
position of Employers’ and Workers’
groups at the Conference were con-
gidered necessary and had to be
settled.

(c) No.

(d) Does not arise.

increase in capacity utilisation of
Steel Plants to achieve self-sufficiengy

£87. SHRI N. K. SANGHI: Will the
Minister of STEEL AND MINES be

pleased to state:

(a) whether while addressing the
Arst annual conference of the All
India Steel Roller Association in
New Delhi in September, 1973, the
Deputy Minister stated that if utilis-
ation capacity of the five main steel
olants in the country could be raised
by 10 per cent the aggregate need of
the country could easily be met;

(b) it se, the actual utllisation of
tapacity of each of these five plants in
the country;

Written Answers 106

{¢) what impediments have pre-
vented Government from achieving 10
per cent increase in capacity utilis-
ation; and

(d) wheher a proper strategy has
been worked out to achieve this in-
crease instead of going in for more
steel plants which entails a long
gestation period; and if so, the main
outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes,
Sir. The statement in question was,
however, made in the context of the
estimated demand for mild steel in
1973-74.

(b) and (c). The actual production
from the five main steel plants
(Bhilai, /Durgapur, Rourkela, TISCO
and IISCO) in terms of ingot steel in
1972-73 was 6.129 million tonnes. For
1973-74, a target of 7.128 million
tonnes had been set, representing an
increase over the 1972-73, production
of 16 per cent and a 80 per cent utilis-
ation of aggregate capacity. However,
actual production during the months,
April-October, 1973, has fallen short
of the target for this period. Plant-

wise utilisation of capacity during
this period has been as under:

Bhilai Steel Plant . . 77°47%
Durgapur Steel Plant . 50°99%
Rourkela Steel Plant 59°33%
‘TISCO . 74'7%
IISCO . 44'3%

The principal factors responsible for
lower production during this period
were power shortage directly curtail-
ing production at Rourkela and Durga-
pur Steel Plant and TISSO and IISCO;
inadequate coal availability, also due
to power shortage, affecting Bhilai and
Rourkela Steel Plants and TISCO and
[ISCO; and disturbed industrial re-
lations at Durgapur. The strike by the
workers of the Cast House Section of
the Blast Furnace Department of

Durgapur Steel Plant during Ausust-
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September. 1973  paralysed the oper-
ation of the entire plant for 25 days.

During the last about two years, a
number of measures have been taken
to overcome the various shortcomings
and impediments standing in the way
of improved production in all  the
plants. These. among others, incluae
provision of balancing facilities ana
programmes of renovation/capital re-
pairs aimed at correcting existing im-
balances in production facilities and
at better equipment availability. As
regards power shortage, the concerned
State Governments and the authorities
of the Damodar Valley Corporation
have been specifically requested to en-
sure the highest priority for power
supply to the steel plants, collieries
and the coal washeries.

(d) The demand for steel is on the
increase and the increased demand
in the coming years cannot be met
only from the existing capacity. It is.
therefore, necessary not only to maxi-
mise production from the existing
steel plants but also to create ad-
ditional capacity—by expanding the
capacity of the existing plants and
by setting up new plants.

Loss suffered by Heavy Engineering
Corporation

688. SHRI N. K. SANGHI: Will the
Minister of HEAVY INDUSTRY be
pleased to state:

(a) whether the working results of
the Heavy Engineering Corporation
for the first quarter of the current
financial year have revealed that the
undertaking has suffered a substantial
loss of Rs. 4.4 crores;

(b) whether during the following
months, viz., from July onwards the
production of the different wings of
the plant has been much behind the
target and the machine tool section re-
corded zero production; and

(¢) if so, the reasons for such heavy
loss and tall in production and why it
has not been possible for the Cor-
poralion to pinpaint the causes leading
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fa continuous lesses and to take re-
medial measures and if the steps have
already been taken, the salient fatures
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes,
8ir,

(b) During July to September, 1973
HEC achieved the following percent-
ages of the targets of production in
its three units, viz, Heavy Machine
Building Plant, Foundry Forge Plant
and Heavy Machine Tool Plant.

HMBP FFP HMTP
July,1973°  «  73% 63°7% 50%
August, 1973 . 67°4% 72°0% NIL
September, 1973 §8-89% 56:2%  100%

In August, 1973, HMTP could not
complete the target of 3 machine tools
but it completed 90 per cent of the
work on one machine, 50 per cent on
the second and 30 per cent on the
third machine. Apart from this
HMTP produced 25.57 MT of jobbing
work and accessories against the tar-
get of 10.52 M.T.

(¢) The reasons for fall in produc-
tion and heavy losses during July-
September, 1973 were: (i) power short-
age and interruption in power supply;
(1i) non-availability of completing
items from USSR which affected pro-
duction in HMBP; and (iii) inadequate
load in certain critical centres in FFP.

The question of improving power
supply has already been taken up with
the Bihar State Electricity Board
and they have agreed to ensure a con-
tinuous supply of 20 MW. Completing
items required by HMBP are being
obtained from the Soviet Union on high
priority. Action is being taken to pro-
cure adequate load for all the load
centres in FFP. Steps are being taken
4o introduce a second shift in HMTP
which will contribute to better utilis-
ation of its capacity.
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igh-power committees to suggest

Supply- of Coal to Steel Plants and to
curbe wasteful use of Steel

689. SHRI N. K. SANGHIL:
SHRI D. D. DESAI:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have set up
two high-power Committees to sug-
gest better procedure for the supply
of coal to stee]'plants and also to sug-
gest areas where wasteful use of
steel can be curbed;

(b) whether these committees have
since submitted their reports to Gov-
ernment; and if so, the main recom-
mendations made therein; and

(c) whether production of steel
during the current flnancial year has
been  according to the production
schedule drawn for each of the public
sector and private sector steel plant;
and if not, the quantum of shortfall
crecorded so far, in each plant with
reasons for the same and the steps
proposed to improve the present posi-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) A
High Level Committee to look into the
problems of coal transportation and

. -distribution has been constituted. The
terms of reference include, inter alia
loading and transportation of coal to
steel plants. No “High Power Com-
mittee” to suggest areas where waste-
ful useful of steel can be curbed has
been constituted. The appointment of
a Committee on “economy in the con-
sumption of steel in the country” is
presently under active consideration
of the Government. It is expected
that the Committee will be formally
-appointed soon.

(b) The High Level Committee on
Coal Transportation and Distribution
has held two meetings so far and made
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some recommendations. The main re-
commendations made by it are given
below:—

(i) Increase in the availablity of
wagons for loading for steel plants
and washeries,

(ii) Setting of a Monitoring Cell
to ensure that the difficulties faced
from day to day in the movement of
wagons in the mines, the washeries and
the steel plants are solved as expedi-
tiously as possible and an increased
level of loading is achieved quickly and
maintained.

(iii) Steel Plants and mines to make
an all out effort to reduce the deten-
tion of wagons within the steel plants,
washeries and mines.

(iv) Every effort should be made tc
meet the requirement of power stations,
cement, railways and other major in-
dustries.

(v) Efforts should be made to in-
crease the production of soft coke.

(vi) Movement of soft coke by road
to destinations in West Bengal and
Bihar to be encouraged.

(vii) Increase in the number of
wagons availability for movement of
various type of coke.

(viii) Establishment of coal dumps

at important locations in different
States.
(ix) Ministry of  Shipping and

Transport to study in greater depth
a scheme for the transport of coal
by inland waterways.

(x) Ministry of Shipping and Trans-
port to take steps for increasing coastal
movement of coal.

(c) The following table indicates the
targets of production in terms of in-
got and saleable sieel for the period
April—October, 1973 for the five main
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steel plants in the public and private
sectors, actual production during this
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period and the shortfall in preduo-
tion:—
(in *o00 tonnes)

Target Actual production Shortfall
- April—Oct., 1973 April—Oct., 1973
an

Ingot Saleable Ingot Ssleable Ingot  Saleable

Steel Steel Steel Steel Steel -Steel
Bhilai . . 12860 1010'0 1129°7 991' I 156-3 18-9.
Durgspur ., . 559°0 452°0 475'9 200°9 831 2511
Rourkela . 738:7 490°7 6230 397°5 1157 932
TISCO . . 1096° 8 8244 871°3 6649 2255 159°5
1Isco . . . 3717 2683 258-6 201°7 113°1 666
TotAL . . . 4052°2  3045°4  3358°5 24561 6937 5893
have strategy proposed to maximise the pro-

The principal factors which
affected production adversely  are:
power stortage directly affecting the
Durgapur and Rourkela Steel Plants
and TISCO and USCO; inadequate
coal availability, also resulting from
power stortage, for Bhilai and Rour-
kela Steel Plans and TISCO and IISCO
and disturbed industrial relations at
Durgapur Steel Plant and to some
extent in Rourkela Steel Plant. The
25 days strike by the workers of the
Cast House section of Blast Furnace
Department at Durgapur in August-
September, 1973, paralysed the oper-
ation of the entire plant.

Apart from the long-term remedial
measures which continue to be imple-
mented, the concerned State Govern-
ments and the authorities of the D.V.C.
have been specifically requested to en-
sure the highest priority for power
supply to the steel plants, collieries
and the coal washeries.

Strategy to Maximise production of
Steel

690. SHRI N. K. SANGHI: Will the
Minister of STEEL AND MINES be
pleased to state whether any decision
has been taken not to expand the pro-
duction capacities of Durgapur, IISCO
and Bhilai Steel Plants; and if so, the

duction of Steel within the country and
minimise imports?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): The
strategy in the 5th Plan is to maximise
production of steel from the existing
Plants. The capacity of Bhilai Steel
Plant is proposed to be raised from
the present level of 2.5 million ingot
tonnes to 4 million ingot tonnes and
work on Bokaro is to be continued to
achieve a capacity of 4.75 million in-
got tonnes. Thus, an additional capa-
city of 6.25 million ingot tonnes is to
be created which would, more or less,
meet the requirements by 1978-79. A
rehabilitation programme is in hand
for revamping the plants and equip-
ment of IISCO Burnpur Works so as
to maximise production.

Pig Iron lying at Bhilai por lack of
Transportation facilities

691. SHRI ARJUN SETHI: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether 42,000 tons of pig iron
is lying at Bhilai for want of trans-
portation facilities; and

(b) if so, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). As on 8th November, 1973, the
Bhilai Steel Plant had a stock of
40,600 tons of pig iron. The stocks have
been coming down in the last two
months as a result of concerted efforts
by the Railways and the Plant. Every
effort is being made to move the maxi-
mum quantity possible.

Support by Algiers Conference for ad-
mission of Bangladesh into U.N.

692. SHRI C. JANARDHANAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the non-aligned Con-
ference at Algiers supporter the ad-
mission of Bangladesh into the U.N.;
and

(b) whether this decision was un-

animous?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). The 4th Sum-
mit Conference of Non-aligned coun-
tries held at Algiers adopted a re-
commendation supporting the admis-
sion of Bangladesh into the UN. De-
spite some reservafions the recom-
mendation was adopted by consensus.

Formation of Holding Companies in
Steel

693. SHRI C. JANARDHANAN:
Will the Minister of STEEL AND
MINES be pleased to state:

.(a) whether there has been no fur-
ther progress on the formation of
Holding Companies in Steel; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
IMNISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). The Holding Company for Steel
has been formed and the Steel Au-
thority of India, Ltd., was incorporated
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in January, 1973. This Company has.
the following Companies as its wholly-
owned subsidiaries.

1. Hindustan Steel Limited.

2. National Minerals Development
Corporation, Ltd.

3. Metallurgical and Engineering
Consultants India, Ltd.

4. Hindustan Steelworks Construc-.
tion Ltd

5. Bharat Coking Coal Ltd.
6. Bokaro Steel Limited.

7. Metals Scrap Trading Corpora-
tion Limited.

8. Salem Steel Limited.

There is no proposal to form any
other Holding Company for Steel

Bonus refused to Bhilal Steel Plamt
employees

694. SHRI C. JANARDHANAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the employees of the
Bhilai Steel Plant have been refused
bonus; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). No, Sir. A bonus of 8.33 per cent
of salary/wage has been declared by
the Bhilai Steel Plant for its em-
ployees for the year 1972-73 in accord-
ance with the provisions of the pay-
ment of Bonus Act 1965.

Education facilities to Children of Jute.
Workers

695. SHRI MOHAMMAD ISMAIL:
Will the Minister of LABOUR be
pleased to state:

(a) whether jute workers are de-
manding (facilities of education for
their children; and

(b) if so, what steps have been taken,
by Government in this regard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
Information is being collected and will
be laid on the Table of the Lok Sabha
in due course.

Purchase of imported high speed steel
by DGSandD from loca] dealer in
Delhl

696. SHRI SAT PAL KAPUR:
SHRI SHASHI BHUSHAN:

‘Will the Minister of SUPPLY AND
REHABILITATION be pleased to
‘state:

(a) whether the D.G.S. & D. pur-
chases imported high speed steel from
.a local dealer in Delhi;

(b) if so, the annual purchases made
by the D.G,S.&D. of imported high
speed steel and the price paid for it
and the name of the dealer from which
it is purchased;

(c) whether the D.G.S.&D. can get
import licence for high speed gteel;
and if so, the reasons for which they
did not try to get import licence from
the Government for this item; and

(d) whether the firm in Delhi from
where this high speed steel is pur-
chased by the D.G.S.&D. has got the
import licence to import this item?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) Purchase of im-
ported high speed steel is made by
the DGS&D on the basis of compe-
titive tenders. Four firms in Delhi
have been successful in getting or-
ders during last three years,

(b) Two statements containing the
requisite information are laid on the
Table of the House. [Placed in Library
See No. LT-5703/73]. Statement-1
indicates the total value of purchases
made from the dealers in Delhi dur-
ing 1971, 1972 and 1973 (upto Octo-
ber). Statement-II gives the price
paid to the firms against various con-
tracts for different items.
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(c¢) In accordance with the pur-
chase procedure followed by the
DGS&D, orders are placed on foreign
suppliers or their Indian agents, where
they are available, on F.0.B, or C.LF.
basis provided adequate foreign ex-
change is made available by the in-
denting Department and suitable
offers are received for importing the
stores. In such cases no import li-
cence is necessary. However. where
no foreign exchange is provided by
the indentor or in case no suitable
offer for import is received, orders
are placed on Indian firms. on F.O.R,
basis involving payment in Indian
Rupee.

(d) This information is being col-
lected and would be lald on the Table
of the House.

Promotion of Storekeeping Person-
nel as Gazetted Officer in Army
Ordnance Corps

697. SHRI SAT PAL KAPUR:
SHRI R. K, SINHA;

Will the Minister of DEFENCE be
pleased to state:

(a) the number of Store-keeping
personne] who have recently been
promoted as gazetted officers in the
Army Ordnance Corps;

(b) whether almost all the persons
who possessed the required qualifica-
tions (Matrics and above) out of the
promotees were employed in Offices
side-by-side with the Clerical person-
nel for a period ranging from 5 to 20
years; and

(¢) if so, the reasons for which
Office Superintendents under whom
they were employed in offices have
not been considered for promotion to
Gazetted ranks alongwith them?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MI-
NISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) Orders
were recently issued for the promo-
tion of B3 storekeeping personnel
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the post of Ordnance Officers (Civi-
lian) (Stores) against the existing
anticipated vacancies. One of the
Senior Stores Superintendent died
before assuming the higher appoint-
ment and another refused promotion.

(b) The information is being ecol-
lected and will be laid on the Table
of the House.

(c) Office Superintendents are not
in direct line of promotion to the post
of Ordnance Officers (Civilian)
(Stores). Office Superintendents are
eligible for promotion to the post of
Ordnance Officers (Civilian) (Admin-
istration).

Lower Division Clerks in Army

- Ordnance Corps

698, SHRI SAT PAL KAPUR:
SHRI R. K. SINHA:

Will the Minister of DEFENCE be
pleased to state:

(a) the number of Lower Division
Clerks in the Army Ordnance Corpe
who have reached the maximum of
the scale as on 31st August, 1973;

(b) the number of Lower Division
Clerks who would be reaching the
maximum of the scale during the next
five years; and

(¢) out of the above (a) and (b),
how many are likely to get promo-
tion during the next five years and
how many would retire without get-
ting any promotion ag per their exist-
ing grade structure?

' THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MI-
NISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) to
(c). The information is being collect-
ed #hd will be laid on the Table of
the House. .
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Stagnation in Clerical Cadre of Army"
Ordnance Corps

699. SHRI SAT PAL KAPUR:
SHRI R. K, SINHA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether there is an acute stag-
nation in the Clerical Cadre of the
Army Ordnance Corps and the per-
sons recruited as Lower Division
Clerks in 1944 have not yet been
promoted to the next higher grade;

(b) whether a good number of
Lower Division Clerks have retired
without getting any promotion; if so,
the number of Lower Division Clerks.
retired since 1968 onwards;

(c) what is the year-wise, break-
up of Lower Division Clerks in this.
Corps who were recruited during the-
years 1944, 1845, 1946 and are still in.
that grade; and

(d) what steps are being taken by
Government to remove stagnation in
this grade?

THE DEPUTY MINISTER IN THE-
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) to (c). Represen-
tations have been received in regard
to stagnation in the clerical cadre of
Army Ordnance Corps from time to
time. Appropriate action as indicat-
ed in reply to part (d) below was-
taken,

The factual information asked for-
is not readily available, It i8 being
collected, and will be laid on the-
Table of the House.

(d) Steps were taken in 1969 to im-
prove the promotion prospects by
increasing the propertion of posts in:
higher cadres. The matter is under
examination with g view to effecting
further improvements in the light of
the recommendations of the III Pay
Commission.
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Promotion Avenues for Office Supdts.
in Army Ordnamoce Corps

700. SHRI SAT PAL KAPUR:
SHRI R. K, SINHA:

Will the Minister of DEFENCE be
;pleased to state:

(a) the number of Office
.employed in the Army Ordnance
~Corps as on the 31st August, 1973;

¢b) whether a good majority of
‘them did not get any promotion for
‘the past 10 to 20 years and they would
‘retire in the same grade; and

(c) if so, what steps are being taken
to provide avenues of promotion to
‘them?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
‘B. PATNAIK): (a) to (c). The ‘infor-
‘mation is being collected and will be
Aaid on the Table of the House.

Ratnagiri Aluminium Plant

701, PROF. MADHU DANDA-
VATE:
SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of STEEL, AND
"MINES be pleased to state:

¢a) whether the Union Govera-
ment’s decision to erect the Public
“Seetor Aluminium factory in Ratna-
girt District of Maharashtra has since
'been reversed;

(b) it so, the reasons therefor; and

¢c) whether the Bharat Aluminium
“has decided to recall the personnel
.appointed for the preiminary work in
-econnection with the setting up of the
Aluminium factory in Ratnagiri Dis-
trict?

(SHRI SUKHDEV PRASAD): (a) Ne,
Bir.
¢(b) Doea not arise.

«¢) No, Sir,
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Violation of Simla Agreement by

Pakistan in raising issues of P.O.Wa.
and Kashmir in U. N.

702. PROF. MADHU DANDA-
VATE: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether the action of Pakistan
Prime Minister Shri Bhutto in rais-
ing the issues of Kashmir and POWs
in the UN forum is a violation of the
principle of ‘bilateralism’ accepted
under the Simla Agreement; and

(b) if so, whether the attention of
the Prime Minister of Pakistan has
been formally drawn to this breach
of Simla Agreement?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). Governrgent
feel that the speech made by the
Pakistani Prime Minister at the Uni-
ted Nations was not in tune with the
Simla and Delhi Agreements. It was
not, however, considered necessary to
formally address the Government of
Pakistan in this matter.

Ald to States to set up Mini Steel
Plants

703. PROF, MADHU DANDA-
VATE: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government have de-
cided to give all possible aid # the
State Sector enterprises in setting up
Minj Steel Plants;

(b) if so, the number of mini steesl
plants likely to be set up during the
Current year; and

(c) the installed capacity of each
of these mini-plants?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
Government of India have not ex-
tended direct financial sssistance for
any of the ‘Mini stee] plants’ whicth
are being set up in the State Sectqr/
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Joint Sector enterprises.  However,
on the basis of the techno-economic
viability of their projects the State
sector enterprises can seek financial
assistance from public financial Insti-
tutions. Government would extend
all possible assistance to facilitate the
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expeditious implementation of these
projects.

(b) and (c). It is presumed that the
reference is to ‘Mini steel plants’ in
the State/Joint Sector. The particu-
lars of these projects are given be-
low:—

Name Capacity Locstion Letters of  Intent
(in tonnes) COB/Indl. Licence
issued on
1. M/s. Punjab State Indl. Dev. Corpora- 50,000 Ludhiana 24-12-70 (COB);
tion (Project is being implemented by  Billets. (Punjab)
M/s. Punjab Concast & Co. floated for
this purpose).
2. The Haryana State Indl. Dev, Corpo- 50,000 Haryana 18-6-71 (L/I)
] rauon. Billets.
3. The U.P. State Indl. Dev. Corpn. , 100000 U. P. 28-6-71 (L/I)
Billets.
4. TheIndl Dev. Corpn. of Orissa Ltd. 240,000  Orissa. 15-9-72 (L/T)
Billets.
5. The Andhra Pradesh Indl. Dev. Corpn. 50,000 A. P. 11-11-71 (L/I)
Billets.
6. The Rajasthan State Indl. & Minersl $0,000  Rajasthan 21-3-73 (L/D)
Dev. Corpn. Lid. Billets.
7. The State Indl. & Investment Corpn. 75,000 Maharashtra 19-8-72 (L1
of Maharashtra (SICOM). 75111:(0 i D
8. M;/s. Gogte Steels Ltd., Tarapur (in 50,000 Maharashtra  8-10-73 (I/L
ooflaboration wit.hSICI; M) pur @ illets. 7 (L
9. M/s. Steel Complex Feroke Kerala 50,000 Kenla 16-3-72 (I/L)
(iw collaboration with Kerala  State  Billets
.IndL Dev. Corpn.).
10. The Gujarat Indl. Dev. Corpn, o000 Bhavnagar  27-8-73 (L/I)
1llets.
11. The Assam IndL Dev. Corpa. ot Assam 27-8-73 (L/)
s,
332, Mjs. Bridge and Roof Co. Lad. Bihar 27-8-73 (L/D

Indo-Burma
sevtor undertaking.

Petrolcum—s p-bilc lhllexs.

M/s. Steel Complex Itd., bave com-
nissioned the first furnace on 28-8-
73" Punjsb Concast have reported
that they would be commissioning
their firgt furnace towards the end of

November, 1973. Thc rest of the pse~
jects in various stages of implemen-
tation, and are not likely to go on
stream during the current year,
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Promotion of Ancillary Watch Units
of HMT. in different States

704, SHRI K. LAKKAPPA:
SHRI P. GANGADEB:

Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) whether Government are consi-
dering a proposal by the HM.T. to
promote ancillary watch units in
different States; and

(b) if so, whether any decision has
been, taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes,
Sir.

(b) The details of the scheme are
under preparation and will be consi-

dered by the Government expedi-
tiously.
Condition of Heavy Engineering

Industry

705, SHRI K. LAKKAPPA:
SHRI P. GANGADEB:

Will the Minister of HEAVY INDUS.
TRY be pleased to state:

(a) whether the Heavy Engineering
Industry is suffering from lack of
adequate production expansion and
construction work and, if so, the rea-
sons therefor;

(b) the steps taken or proposed to
be taken for effecting improvements
in this regard; and

(c) whether the pattern of steel
utilization ip the country for the pur-
pose is also being studied?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) to (¢).
Heavy Engineering Units in the Pub-
lic Sector under the administrative
.control of the Ministry of Heavy In-
dustry have shown an upward trend
in..production this year. The reports
from Private Sector Industries look-
ed after by the Ministry of Heavy In-
dustry: have also generally indicated
inereasing trend in' production. Ex-
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pansion proposals in the Public Sec-
tor are taken in hand after a full
study of their feasibility within the
framework of the Five-Year Plans.
No case of serious delay in construc-
tion work has come to the notice of
the Ministry of Heavy Industry al-
though reports have been made of
short supply of cem:ent, steel and in-
dustrial gases.

The demand for steel of different
categories are reviewed from time to
time by the Ministry of Steel and ap-
propriate action is taken to meet this
demand,

Establishment of Steel Mills at Visa-
khapatnam, Vijayanagar and Salem

706. SHRI K. SURYANARAYANA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have taken
any action for the establishment of
steel mills at Visakhapatnam (Andhra
Pradesh) Vijayanagar (Mysore) and
Salem (Tamil Nadu); and

(b) if 8o, the broad outlines of
works already taken up?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). In the case of Salem Special
Steels plant, site preparation work
has been takepn up along with the de-
velopment of infrastructure facilities
As for the Visakhapatnam and Vija-
yanagar Steel Projects, land acquisi-
tion and certain preliminary items of
work are under way.

Fifth Five Year Plan Provisioa .for
Steel Plants in the South

707. SHRI P, NARASIMHA RED-
DY: WAl the Minister of STEEL AND
MINES be pleased to state:

(a) The provision made in the Draft
Fifth Five Year Plan for setting Up
the three steel plants in the $ou.ﬂl.
and

.(b) the. adequacy of this mvilhl
vis-a-vis the total investment,. capa-
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city and erection schedule of each of
these proposed urits?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). The draft Fifth Five Year Plan
is under preparation. The outlays
for the three steel plants in the South
will be known only after the draft
Fifth Five Year Plan is finalised.

Shifting of Location of Aluminium
Plant at Ratnagiri

708. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Central Government
are considering the question of shift-
ing the location o0f the Aluminium
Plant at Ratnagiri (Maharashtra);

(b) if so, the reaction of Govern-
ment of Maharashtra thereto; and

{c) the decision of Central Govern-
ment in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) No,
Sir.

(b) and (c). Do not arise.

Request by Defence Services Indus-
trial Workers for Expert Committee
to consider their scales and job
eonditions

709, SHRI VIRBHADRA SINGH:
Will the Minister of DEFENCE be
pleased to state:

(a) whether the Federation of Def-
ence Services Industrial Workers has
requested him to set up an Expert
Committee to consider their scales on
job evaluation op the condition of
Defence employees to remove the
pPrevailing unrest; and

(b) if so, the reaction of Govern-
ment in the matter?
2121 LS—s5,
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). The question of setting up a Com-
‘mittee to go into the classification and
grade structure of various trades
Defence establishments has been con-
sidered by the Departmental Council
of the Joint Consultative Machinery
of the Ministry of Defence. The mat-
ter has also beep considered by the
Pay Commission who have made a
recommendation to the effect that
“expert bodies” may be set up for job
evaluation over a limited sphere par-
ticularly for industrial and fairly
standardised jobs, as an experimental
measure, in the Indusirial establish-

ments, on selective basis. This re-
commendation has been accepted Ly
the Government. Further action is

now being taken in pursuance of this
decision. :

Unemployedq Indian Man-power for
Czechoslovakia

710, SHRI VIRBHADRA SINGH:
SHRI E. V. VIKHE PATIL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government propose
to send such skilled and semi-skilled
workers to Czechoslov:kia a; ate not
finding suitable employment;

(b) if so, the broad outlines of the
proposal; and

(¢) whether the suggestion for ex-
port of surplus labour is in respect of
Czechoslovakia alone or in respect of
other countries also?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) to (¢). No, Sir. The
Government have no proposal under
consideration for sending skilled or
semi-skilled workers to Czechoslova-
kia or any other couniry.
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Public Sector Project for manufac-
ture of Lambretta Scooters

711. SHRI VIRBHADRA SINGH:
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) the progress made in setting up
the Public Sector project for the ma-
nufacture of Laabretta Scooters
(both two and three-wheelers); and

(b) the estimated cost of project?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) The
construction of factory buildings at
Lucknow is in progress, All the ma-
chine tools and equipment imported
from the works of M/s. INNOCENT,
ITALY, for the manufacture of two
wheelers have been received at the
site. Machinery for the three wheeler
plant is expected to be received in
January, 1974, Production of two
wheelers is expected to commence in
August, 1974,

(b) Around Rs. 12 crores.
Pakistan Sees Threat from India

712. SHRI M. SUDARSANAM: Wwill
the Minister of DEFENCE be pleased
{o state:

(a) whether Government’s attention
has been drawn to the news ‘item
‘A7ziz still sees  threat from India’
which appreared in the Hindustan
Times of the 16th September, 1973;
and

(b) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.

(h) We have no aggressive design
against any country including Pakis-
tan. All dedvelopments in Pakistan
having a bearing on our security, how
ever, are taken into account in plan-
ning our defence measures,
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Statement of Chief of Naval Staff Re:
Selection ot Naval Recruits

713. SHRI M. SUDARSANAM:
SHRI A. K. GOPALAN:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government’s attention
has been drawn to the statement of
the Chief of Naval Staff urging the
Government to revise the present sys-
tem of selecting naval recruits; and

(b) if so, the reacticn of Covern-
ment thereon?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) 'lhe
Chief of Naval Staff has not made any
statement regarding the present sys-
tem of selecting naval recruits,

(b) Does not aris»

Opening of a Regional Passport Office
In Kerala

715. SHRI A. K. GOPALAN:
SHRIMATI BHARGAV] THAN-
KAPPAN

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government are con-
sidering the question of opening a

Regional  Passport Qffice in Kerala;
and
(b) if so. when and. it not. 1he

reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) The proposal for setting up a
separate Passport Office in Kerala is
in an advanced stage of consideration
by the Government and every effort is
being made to expedite the f{inal

‘decision.
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Investigation regarding missing Fish-
ing Trawler “Akashmaru—23”

716. SHRI A. K. GOPALAN: Will
the Minister of DEFENCE be pleased
to state:

(a) whether Kerala Government
had sought the help of the Central
Government for an investigation into
the circumstances in which a fishing
Trawler “Akashmaru—23" disappeared
from Bay of Bengal in the second week
of September;

(b) if so, what kind of helpo has

been given by the Central Government; -

and

(c) if no help has been given, the
reasons thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.

(b) As soon as the news about the
missing trawler was receive the Prin-
cipal Officer, Mercantile Marine
Department, Calcutta, arranged a
broadcast on the Calcutta Radio alert-
ing ships in the Bay of Bengal to
search for the missing trawler. A
search was also organisad by the
Naval authorities and the Indian Air
Force. Their efforts have met with no
success. The Director General of
Shipping is enquiring into the whole
matter.

(¢) Does not arise.
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Improvement in utilization of capa-

city of Heavy Electricals Plants in
Public Sector

720. SHRI P. R. SHENOY: Will the
Minister of HEAVY INDUSTRY he
pleased to state:

(a) whether there has been

any
dimprovement in the utilisalion of
capacity in recent months in the

Heavy Electricals Plants in the pub-
lic sector: and

(b) if so, the percentage of utiliza-
tion at present as compared to that
of last year?

THE DEPUTY MINISTER IN THE
NMINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes.
Sir.

(") The capacity utilization for the
fir{ six months of 1973 in respect of
ail the units of Bharat Heavy Elec-
tricals Limited and Heavy Electricals
(India) Limited has been 62 per cent
more as compared t{o the correspond-
ing perind of the last year.

Kudremukh Iron Ore Project

72L. SHRI P. R. SHENOY: Wil
the Minister of STEEL AND MINES
te pleased to state:

(a) whether Government have
given up the Kudremukh Iron Ore
Project under which iron ore was
proposed to be exported in the form
of slurry; and

(b) if so, what is the alternative
proposal that is being considered by
Government to export the ore from
Kudremukh?

THE DEPUTY MINISTER IN THE
AIINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA): (a) and
(b). The foreign partners in the
project have stated that there are
ro prospecis of import of Kudremukh
slurry for making of pellets in Japan
owing to anti-pollution measures in
that country. Studies are under-
way in respect of technical feasibility
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and economic viabilily of exporting
sinter feed slurry.

Supply of Iron anc Steel to Kerala

722. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Nlnister oi STEEL
AND MINES he pleased ty state:

(a) whether supply of iron and
steel to Kerala is inadequate; and

(b) if so, the schemex proposed to
be formulated by Government to
ensure adequate supply thereof to
Kerala?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). Demand for iron and steel is
in excess of availability in respect
of several categories. There is no
State-wise allocation under the pre-
sent distributton  system. Aloca-
tions of steel are regulated by the
Steel Priority Committee, taking into
account the end use for which steel
is required. availability and the com-
peting demands

Shortage of Coal in Kerala

723. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Governmeut are aware
that there is a great shortage of cnal
in the State of Kerala; and

(b) if so, what special measures are
being taken to supply coal in adejuate
quantity to the State of Kerala?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (2) The
consumption of coal in Kerala is very
small. Moreover, Governmcn!  has
not received any complaint of shor{age
of coal in the State of Kerala so far.

(b) Does not arise.
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Demand and Production of Stcel

724. SHRIMATI BHARGAVI
THANKAPPAN:

SHRI V. MAYAVAN:

Will the Minister of STFEL AND
MINES be pleased to state:

(a) the cstimated deu.anc for .ieel
at present;

(b) the actual production at pre-
sent; and

(c) how Government prcpose (o meet
the anticipated demand?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(by. The Planning Group on Demands
uand Availability Projectiong constituted
by the Task Force on ircn and Steel
has estimated the domestic demand
for sleel at about 6.7 million tcnnes
in 1973-74. According to present
indications, production from the main
plants is expected to be around five
million tonnes. The production from
electric furnace units and other re-
rollers is expected to be another 1.16
million tonnes.

(c) The demand is proposed to be
met from indigenous productiorn and
by imports.

Need and availability of Copper by end
of Fifth Five Year Plan

725. SHRIMATI BHARGAVI THAN-

KAPPAN: Will the Minister of STEEL
AND MINES be pleased to state the
quantity of copper that would be reed-
ed by the end of the Fiith Five Year
Plan and the quantity of copper which
would be available by that time?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD). The re-
quirement of copper by the ¢nd of the
Fifth Five Year Plan has bcen ussessed
at 1,05,000 metric tonries per annum
as against the availability of 45,000
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metric tonnes of copper per annulii =¥
that time, from indigenous production.
The balance requirement will be met
by imported copper.

Complaint from Kerala Re: Allotment
of Gas Agencies wng Free Land to
War Widows and Disabled Army
Personnel

726. SHRIMATI BHARGAVI TI{"N-
KAPPAN: Will the Minister pi DEF-
ENCE be pleased to statz:

(a) whether Government have
received any complaints from Keraia
about the allotment ¢f gas agencies
and free land to the war widows and
disakled army personnel for their ra-
habilitation; and

(b) il so, the measures being tuken
by Government to :nsure that deserv-
ing persons get justice?

THE MINISTER OF DEFENCEI
(SHRI JAGJIVAN RAM): (a) No com-
plaints regarding allotment of gas
agencies and land to war widows and
disabled Army personnel have been
received from Kerala.

(b) Does not arise in view of (a)
above.
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Increases in Coal Selling Prices

728. SHRI ROBIN SEN: Will the
Minister of STEEL. AND MINES be
pleased to state:

(a) whether after take-over of non-
coking coal mines the Coal Mines
Authority Limited has increased the
coal selling prices;

(b) what were the 1ates of different
grades of coal immediately prior te
the take-over and after the take-over;
and

(c¢) whether the imounts available
due to increased rates of coal selling
prices are spent for welfare needs ot

the coal mines or for some other pur-
pose?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEI, AND MINES
(SHRI SUBODH HANSDA): (a) No,
Sir.

(b) The Coal Mines Authority, after
the take-over of the non-coking coal
mines, adopted the prices earlier noti-
fled by the Joint Working Committee
of the private sector, as effective from
1st December, 1972. These were:—

Bengal and Bihar coalfields.

Grade of coal Steam Slack

I 2 3

Rs. Rs.
Selected A 48 00 47° 00
Selected B 45°00 42°00
Grade I 42° 00 39* 00

—_—

NOVEMBER 15, 1973

Written Answers 136

X 2 3 o
Grade II 38:00 35'00

7
Grade I1II-A . 35-89 32°62
Grade III-B 34' 74 31'4S
Outlying Fields M.P. Maharashtra and
Orissa and Gujarat.
Rs. Rs.

Sclected 46° 50 44° 50
Grade [ 4425 41° 25
Grade 11 42° 25 3925
Grade III 41°25§ 38-25

(c) Does not arise.

Negotiating Committee for Coal Mining
Industry to review wage structure

729. SHRI ROBIN SEN: Wil] the
Minister of STEEL AND MINES be
pleased to state:

(a) whether a Joint Bipartite Nego-
tiating Committee for coal mining in
dustry has been constituted to review
the wage structure; and

(b) if so, whether a:.; time-limit
has been set for the Commutiee?

THE DEPUTV MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA)- (a) and
(b). Yes, Sir. The Committee is ex-
pected to complete 1ts work within a
period of six months.

Reaction of India to the Cease-fire
Resolution regarding Arab-Israel War
passed by the Security Council

730. SHRI TRIDIB CHAUDHURI:
SHRI SHRIKRISHNA AGRA-
WALA:

Will the Minister ¢f EXTERNAL
AFFAIRS be pleased to statc:

(a) whether Government were kept
informed by USA and USSR in regard
to the negotiations leading 1o the
Cease-fire in the Arab-Israeli W.r and
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to the adoption of the Ceasc-fire Reso-
lution by the U.S. Security Council on
the 22nd October, 1973; and

(b) the reaction of ‘Uocvernment to
the Cease-fire Resolution and to the
latest developments concerning Cease-
fire and the implementation of the
Resolution 242 of the Security Council
passed in November, 1957 by the patties
concerned?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Throughout the recent conflict in West
Asia, the Government of lndia were in
contact will the Government’s of the
USA, the USSR, Egypt, Syria and of
a number of other countries. Gov-
ernment were aware of the diplomatic
and other moves which eventually led
to the Cease-fire Resolution No. 338
adopted by the Security Council on
22nd October, 1973.

(b) Government's reaction to the
Cease-fire Resolution was made clear
in a statement by the Cfficial Spokes-
man of the Ministry of External Affairs
on October 22, 1973, a copy of which
is laid on the Table of the House.
[Placed in Library. See No. LT-5704/
73).

According to our information Isreal
made territorial gains and s‘rengthened
her military position even aiter the
22nd of October, 1973. Since then a
further agreement has been reached
on the 11th of November, 1973 between
Military Commanders oi Egypt and
Israel for scrupulously observing the
Cease-fire called by the U. N. Security
Council.

Government of India are of the
view that the full implementation
in letter and in spirit of the Resolutions
adopted by the U. N Security Conncut
in October 1973 could lead to a real
peace in West Asia.

Master Plan for Rehabilitation of
Displaced Persons from East
Bengal

731. SHRT TRIDIB CHAUDHURI:

Will the Minister of SUPPLY AND
REHABILITATION be pleased to refer
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to the reply given to Unstarred Ques-
tion No. 7617 on the 19th April, 1973
regarding Master Plan for rehabiliti-
tion of displaced persons and state the
decision of Central (overnment in re-
gard to the Master Plan?

THE DEPUTY MINISTER IN TilE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): The rproposals are still
under consideration.

Distribution of Production at Durgapur

Steel Plant
732. SHRI TRIDIB CHAUDHURI:
Will the Minister ¢f STEEL AND

MINES be pleased to stute:

(a) whether his attention has been
drawn to an ‘open letter’ reported to
be addressed to him bv the Odicers
Association of the Durgapur Stecl
Project last month (QOctlober, 197
about the recurring disruption of pio-
duction at the Durgapur Plant anc
their grievances; and

(b) if so, the reaction uf Government
to this ‘open letter’ in the back ground
of the present state of affairs at
Durgapur?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) A
letter dated the 10th October. 147, haos
been received from the Oticers' Asso-
ciation, Durgapur Steel Plani precert-
ing their view point regarding disrup-
tion of production at the plant;

(b) The principal suggestion made
in the letter is that there should be a
proble into the recent prnaduction dis-
ruptions and consideration of the
need for a joint decision by the Cen-
tral and State Governments as to the
concrete measures required to revi-
talise the plant. The problems faced
by the Plant are well known. The
Plant Authorities are giving their full
attention to tackling these. All con-
sructive suggestions that would help
in this regard are welcome.
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Plan for Heavy Machine Building Plant
during Fifth Plaa

733. SHR1 R. V. SWAMINATHAN:
SHRI PRABHUDAS PATEL:

Will the Minister of HEAVY INDUS-
TRY be pleased to :tate:

(a) whether his Ministry had made
2 proposal to the Planning Commis-
sion for setting up of a heavy
machine building plant during the*
Fifth Plan period;

(b) if so. whether tne Planning Com-

mission has agreed to this proposal:
and

(c) the main features of the pro-
posed plant?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
{SHRI DALBIR SINGH): (a) Yes, Sir.

(b) Yes, Sir

(c) The heavy 1nachine building”
plant will have a capacitv to manufac-
ture approximately 20.000 tonnes of
rolling mill and other equipment.

‘Stoppage of Licences for Import of
Items needed for Defence Public
Undertaking

734. SHRI R. V. SWAMINATHAN:
SHRI P. M. MEHT'A:

Will the Minister of DEFENCE be
pleased to state:

‘(a) whether India bas finally decid-
ed not to grant any new licence for
import of items needed for defence
Public Sector Undertakings or allow
fareign collaborations;

(b) if so, the reasons for the same:
and

(¢) whether India will be able to
improve its defence tsithout the help
of foreign countries?

THE MINISTER OF STATE (DE-
FFNCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUK!'.A)' (a) and
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(b). A decision has been tuken tn do
without foreign technical colaboration
in the matter of defence production
and to rely on indigenous rescarch and
development as far as possible.
Where, however, a particulars i1tem in-
volves sophisticated technology which
has not yet been deveicped in the
country, it may slill he nrecessary to
seek or rely on foreign technical assis-
tance either by resort to one-time pur-

‘chase of total technical know-how or

collaboration for a Jimi‘ed period lor
production of such an item,

(c) Yes. Sir It is considered that
such a policy will help achievement f
maximum self-reliance ard growth of
indigenous technoloyy through our
own Research and Development Or-
ganisation.

Visit by an Indian Delegation to
Sri Lanka

735. SHRI R. V. SWAMINATHAN:
SHRI D. K. PANDA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to «tate:

(a) whether recently a delegation
w~ent to Sri Lanka and had discussinns
with Sri Lanka officials on the aucs-
tion of full implementation o. the Siri-
mavo Shastri Pact; and

(b) it so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1I SURENDRA PAL SINGH): (a)
and (b). An Indian delegation led by
the Foreign Secretary., Shri Kewal
Singh, visited Colombo from 14th to
17th October, 1973 and held discussions
with Sri Lanka officials on a number
of subjects of mutual interest includ-
ing economic cooperation between the
two countries. Full implementation of
the Sirimavo-Shastri Pact was discus-
sed between the officials of the two
countiries in Fabruary this year in
Colombo and it was then agreed that
the next meeting of the officials of the
two Governments would be held in
New Delhi. Officials of India and Sri
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Lanka meet from time {5 time to dis-
cuss the resolution of any o tstinding
problems and development of close and
cordial relations between the two
countries.

Utility of Aircraft Carriers for Indian
Navy

736. SHRI R. V. SWAMINATHAN:
SHRI V. MAYAVAN:

Wil] the Minister of DEFENCE ve
pleased to state:

(a) whether the att2ntion cf Govern-
ment has been drawn to Times of
India (Ahemdabad edition dated the
22nd August, 1973 under the heading
Utility of Aircraft carries for
Indiap, Navy Questioned; and

(b) if so, the reaction of Govern-
ment thereto;

(c) whether the experts of the De-
fence Ministry agree with the views
expressed by the oditor in regard to
the Indian aircraft carrier ‘Vikrant’;
and

(d) if so, what steps are being taken
to replace the Indian ship carriers?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.

(b) 'and (c). Government do not
agree with the views expressed there-
in.

(d). Does not arise,

Varying Wages Pald (o Bidi Workers

737. SHRI SHASHI BHUSHAN: Wwill
the Minister of LABOUR be pleased to
state:

(a) the nature of efforts made to
sort out problems arising out of vary-
ing wages paid to bidi workers in diffe-
rent States in the country; and

(b) the names of “States which hawve
since revised the wages of bidi
workers and the steps taken to persu-
.ade other States also to do so?
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THE DEPUTY MINISTER IN 1HE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) The :natter
was discussed at meetings of the
Labour Ministers of the concerned
States held at Mysore in June 1972
and at New Delhi on the 17th January
1973. It was agreed at the latter
meeting that in order (o narvow aown
disparities in the minimum wages of
the bidi workers the present minii...m
wages may be brought upto Rs. 3.25
per day (with variations upto Rs. 5.50
per day), for rolling 1090 bidis, without
prejudice to the higher wages alrzady
prevailing in some S!ates/areas.

(b) The Governments of Assum,
Gujarat, Rajasthan, Tamil Nadu, Kar-
nataka and Orissa have revised the
minimum wages. The Governments of
Madhya Pradesh. Maharishira wnd v
pura have notified propcsals .or revi-
sion of wages of bidi wourkers invitirg
comments. In  West Bengal and
Kerala, the wages uare 1eported to be
already higher than thos- agrced 1., at
the Stale Labour Minisiers’ meeting
held on 17-1-1973. The matter s being
pursued with the remaining States.

Firms/Companies Supplyirg  Equip-
ment and Stores to Defence Services

738. SHRI SHASHI BYUSHAN: Will
the Minister of DEFENCE be rica ed
to state;

(a) which private sector firm. a:ud
companies are supplving equipment
and stores to the three Cefence S:ur-
vices;

(b) what are the ifems sapplied and
at what rates:

(c) whether private firms are re-
aping huge profits out of these sup-
vlies: and

(d) if so, what steps are proposed
to be taken to reduce the profit- of

the private sector firms to reasonal:'s
limits?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (S/IRT
VIDYA CHARAN SHUKILA): (a) &rd
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(b) There are severa] agencies, pro-
curing items of stores ioc the Defence
Services viz. Directcr General Supplies
and Disposals, Department of Deience
Supplies, the three Service Headquar:
ters, their Store Depots and their seve-
ral Units, and Ministry of Food and
Agriculture. The number of procure-
ment agencies would run into several
bhundreds. DGS&D is generally hand-
ling procurement of established iteras.
The items having developmental as-
pects are procured for the Services
through the Department of Defennce
Supplies. Food stuffs and grains are
procured by the Army Purchase
Organisation of Ministry of Food and
Agriculture.  Purchases of established
items worth Rs. 50,000 and below are
made directly by the Services. In-
formation on (i) the names of the
private sector firms and companies
supplying equipment and stores to
the three Defence Services (ii) the
items supplled and (iii) the rates,
would run into volumes and it would
be nearly impossible to furnish the
information in a consolidated manner.
Moreover the effort involved would
not be commensurate with likely ad-
vantage.

(¢) and (d). Bulk of purchases is
made by DGS&D on competitive basis.
While deciding on tenders, the reasons
for the increase over the ‘ast purchase
price are gone into and orders are
placed only after the reasonableness of
the prices has been looked into. It
is not possible to indentify the quan-
tum of profits made by supplying firms
against DGS&D's contracts on Defence
accounts. In the case of purchase on
proprietary basis, the cost structure of
the quotation is gone into and it is
ensured that, as far as possible, the
profit margin claimed is at a reason-
able level.

The Department of Defence Supplies
is basically handling the developmental
items which were hithertn being im-
ported or are being introduced into
the Services for the first time.

Even though comparative rates are
available in many cases, altempts are
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usually made to bring down prices
before accepting the offers

In respect of most of the contragls
finalised in Department of Defence
Supplies, negotiations are held witn
the tenderers by a Comniittee whici)
includes representative of Ministry of
Finance, Users, Techn.cal Committees
etc., where efforts ire made to obtain
the store to the best advantage of the
Government.

Indian Missions to Middle-East (o
Explain Indian Position Regarding
Arab Struggle

739. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state
whether in view of the West Asian
Cr.isis. Government have sent any
Mission to the Middle-East to explain
India’s position and support the Arab
struggle?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): No,
Sir. India’s support of the Arab cause
in this matter is well-known ana our
Embassies abroad as well as our Per-
manent Representative in the U. N.
are in constant touch with the leaders
of the countries concerned.

Diversion of U. S. Arms to Pakistan
via Irap

T40. SHRI P. G. iMAVALANKAR:
Will the Minister of EXTERNAL AF-
FAIRS tc 0l ased to slate:

(a) wh-ther Government are aware
that small arms and other military
equipment produced by U. S. A, are
being diverted or delivered to Pakis-
tan via Iran; and

(b) if so, Government's reaction

thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAIL SINGH): (a)
According to our information, includ-
ing press reports from Pakistan, trans-
fer of some arms and equipment of
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IJ'S. origin has taken place from Iran
1o Iakistan.

(b) Government of India have con-
sistenly emphasised 1o all concerned
governments that the transfer of arms
1o Pakistan, either directly or indirect-
ly will impede the process of norma-
lisation in the sub-continent and will
he a matter of grave concern to us.

Conference of Non-Aligned Nations at
Algiers

741, SHRI P. G. MAVALANKAR:
Will the Minister of EXTERNAIL, AF-
FAIRS be pleased 1o state:

(a) the names of Indian delegates
who attended the Non-alignad Summit
{unferenc2 at Algiers;

(b) whether India was one of the
mover for the setting up of a Perma-
tient Secretariat for the Non-aligned
Countries; and

(c) whether Government extended
ap invitation for holding the next
Conference of Non-aligned countries
in Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAIL SINGH): (a)
The names of the Indian delegates who
attended the Non-aligned S:inmit Con-
ference at Algiers are contained in
the attached statement,

(b) No, Sir. India does not favour
the idea of setting up of a Permanent
Secretariat for the Nou-aligned count-
ries, since in our view it will adver-
sely affect the character and flexibility
of the non-aligned movement.

(c) It has already bLeen cdecided to
hold the next Non-aligned Suiamit
Conference at Colombo in 1976.

Statement

Names of the Indian Delegates to the
Algiers Conference

1. Shrimati Indira Gandhi, Firime
Minister, T.eader.
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2 Sardar Swaran Singh For:ge
Minister.

3. Shri P. N. Haksar, Special Ad-
viser to the Prime Minister.

4. Shri Kewal Singh, Foreiin
Secretary.

5. Shri Y. T. Shah, Commerce
Secretary

6. Shri K. B. Lall, Ambassad.r w.{
India, Belgium.

7. Shri Mohamed Yunus, Secr:-
tary, Ministry of Commerce

8. Shri S. Shahabuddin, Ambas::. -
dor of India, Algiers.

9. Shri N, Krishanan, Joini Sectw
tary (UN), Ministry oi Exter-
nal Affairs.

10. Shri N. P. Jain, Minister, Depu-
ty Permanent Representative
of India to the United Nations.

11. Shri A. N. D. Haksar, Director
(UN) Ministry of External
Affairs.

12. Shri S. M. Hashmi, Director,
Ministry of External Aflairs.

13. Shri Sharda Prasad, Director,
Prime Minister's Secretariat.

14, Shri S. M. S. Chandha, Direc-
tor (UN), Ministry of Exfcr-
nal Affairs

15. Shri M. R. Shroff, Officer on
Special Duty, Munistry of
Finance.

16. Shri V. N. Dutta, Counsellor,
Embassy of India, Cairo.

17. Shri M. Malhoutra,
Secretary, Prime
Secretariat,

18. Shri R. N. Mulye, First Secre-
tary, High Commission of
India, LAGOS.

19. Shri Ranjit Sethi, First Secic:
tary, Permanent Mission ot
India to the United Nations.

Deputy
Minister’s
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29. Shri R. G. Menon, First Secre-
tary. Embassy of India. Al-
giers.

21. Shri M. V. Raman, Second
Secretary, FEmbassy of India.
Algiers.

Gujarat Plan to set up machine tools
plant at Bhavnagar, Saurashtra

742. SHRI P. G. MAVALANKAR:
SHRI P. M. MEHTA:

Will the Minister of TEAVY INLUS-
TRY be pleased to state:

(a) whether Government of Gujarat
have decided to go ahead with their
rlan to set up a machine tools plant
at Bhavnagar, in Saurarhtra despite
Central Government's opinion 1{n the
‘contrary;

(b) if so. whether Central assistance
will still be made availabie 1o the Gov-
ernment of Gujarat for the said plant;
and

(c) the reasons for Central Govern-
ment’s objection {0 the application of
the '‘Government of (Gujarat in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
-SHRI DALBIR SINGH): (a) to (c).
The Gujarat Industrial Investment
Corporation Limited, a Governmn=znt of
Gujarat undertaking, have recently
submitted a proposal for grant of =
licence under the Indusirnies (D&R)
Act, 1951 for the esiablishment of a
machine tool plant at Bhavaagar in
‘Gujarat State. The application is
under the active consideration of the
Government. The Gujarat Industrial
Investment Corporation has not asked
for any specific central assistance for
this project.

Industrial Relations Bill

743. SHRI P. G. MAVALANKAR:
Wil] the Minister of LABOUR be pleas-
ed to state:

(a) whether Government have now
formulated the pattern of Industrial
Relatiors Bill: and
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(b) the approximzie date-lire nv
which the new measuiz will he irtr-
duced in Parliameni®

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOLUR (SHRI EaL
GOVIND VERMA): (a) ind (b))  ihe
details of the new legislation are still
being worked outl and efforts are Lbeo.g
made to introduce th2 bill in Parlia
ment as early as possible,

Lacunae in Payment uf Gratuicy 3o
1932

745. SHRI E. V. VIKITZ PATIL: Wit
the Minister of LABOUR he nleacel 12
state;

(a) whether some of the foreign i~
Indian establishments with more taai
10 employees :pread over a numue: -t
States but less than 10 cmployens 9
cach State. have de~lined to pay C:-
tuity to their employess under  ihe
Payment of Gratuity Act. 1072 on the
plea that the Act does not require
them to pay such gratuity:

(b) whether Government have ve-
ceived any representiation from the er.-
ployees of any of such establishinents
and. if so. the action taken or propozed
to be taken by Government; ant

(¢) whether any other lacuna in the
said Act has be2n brought to the rotice
of the Government and. if <o. the na-
ture thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a, ifo such case
has been brought to the notice of o
ernment.

(b) No representation has bien re
ceived by Government.

(¢) Some proposals to amend the
Payment of Gratuily Act. 1972 «ie
under examination.



120 written Answers

Erection of Slabbing Mill of Bokaro
Steel Piant

746. SHRI E. V. VIKHE PATIL:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the progress made in the erec-
tion of the slabbing nill of {he Bokaro
Steel Plant; and

(b) the time by which the mill is
likely to be commissioned?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) So
far. about 90 per cent of civil and
structural works, 70 per cent{ of mecha-
nical equipment e2recticn, and 60 per
cent of electrical erection works have
bcen completed. Testing and finishing
works are also eing taken i hand
simultaneously.

(b) The slabbing mill is expected to
ke commissioned in early, 1974.

Steel Melting complex of Bokaro Steel
Plant

747. SHRI E. V. VIKHE PATIL:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the progress made on the two
100-tonne converters in the Steel mel-
ting complex of Bokaro S!cel Plant;

(h) when the steel production in the
melting complex is likely to start; and

(c) the total rated capacity of the
steel melting complex?

THE DEPUTY MINISTFR IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA;: (a) The
first 100 tonnes converter is now
undergoing trial runs for commis-
sioning. The second 100 tonnes con-
verter is  in  advanced stage of
completion. .

(b) The production of +fecl ingots
iz likely to commonce by December.
1975.
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(c) The total rated capacity of the
steel melling shop cousisting of tour
100-tonnes converters is 1.7 million
tonnes steel ingots per annum.

Revision of Cheap Steel Polic,

748. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of STEEL
AND MINES be pleased to state:

have
Cheap

(a) whether Government
since revised their earlier
Steel Policy;

(b) if so, the reasons therefor; and

(c) the main features of the new
steel price policy and how it will aff-
ect the common consumer?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). There has becn some revision in
steel pricing policy. This was neces-
sitated mainly on account of rice in
costs of production, need to curb
consumption of some categories of
steel, ensure supply of steel to pri-
ority sectors in the economy.

(c) (i) There will be no change in
prices for the three main categones
of plates, structurals and Railway
materials which are predominantly
used by State and Central Govern-
ment public sector and basic indus-
tries. For these categories the com-
mon consumer would not ke affected

(ii) The prices of other categories
of steel have been increased by vary-
ing amounts. This would affect the
common consumer marginally in most
cases.

(1ii) These prices have been made
applicable from the midnight of 14/15
October, 1973;

(iv) The intcrest of the exporters
of engineering goods is being protec-
ted.
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Coal Mines not tuken over by Go-
vernment

749. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of STEEL
AND MINES be pleasad to state:

(a) whether there are a number of
coal mines in the country which have
not yet been taken over by Govern-
ment; and

(b) if so, the reasons for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) All
coal mines except the ten captive min-
es of two steel plants, namely, Tata
Iron and Steel] Company and Indian
Iron and Steel Company have been
nationalised,

(b) Does not arise.

Demand and availability of Zinc

750. SHRI SUKHDEO PRASAD
VERMA: Wil] the Minister of STEEL
.AND MINES be pleased to state:

(a) whether there is 3 gap between
the demand and availability of zinc in
the country; and

(b) if so, the steps Government
propose to take to fili the gap?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES.
(SHRI SUKHDEV PRASAD): (a) and
(b). The current (1973-74) demand
for zinc is estimated at about 1,31,000
tonnes as against the anticipated pro-
-duction of about 24,000 tonnes from
the two existing smelters in the
country which have a total licensed
capacity of 38,000 tonnes per annum.
The following steps have been taken
‘to step up the production capacity for
zinc:—

(i) The existing Debari Zinc
Smelter in the public sector
\s being expanded from 18,000

NUVLMBER 10, 1Y(3
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to 45,000 tonnes per " annum
and this expansion is likely
to be achieved by 1876-77,

(i) A new Zince Smelter
with a capacity of 30,000
tonnes is being set up at
Visakhapatnam (Andhra Pra-
desh) in the public sector
which is likely to be commis-
sioned by 1976-77.

(iii) M/S. Cominco Binani Zinc
Ltd. have been granted a
‘Letter of Intent’ for expan-
sion of their Binanipuram
Zinc Smelter in the private
sector from 20,000 to 40,000
tonnes per annum. The
expansion is likely to mate-
rialise by 1977-78,

(iv) It 1s proposed to set up a new
Zinc Smelter in the public
sector with a capacity of
1,00,000 tonnes (in two stlages
of 50,000 tonnes each) per
annum in Rajasthan based on
the ore deposits in Rajpura-
Dariba and other deposits in

the State.
Financial help to Tamil Nadu for
settlement of repatriates from Sri
Lanka

751, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of SUPFLY
AND REHABILITATION be pleased
to state:

(a) whether the Tamil Nadu Gov-
ernment have urged the Centre for
financial help for the early settle-
ment of the repatriates from Sri
Lanka; and

(b) if so, the reactions of Cen-

tral Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND
REHABILITATION (SHRI G. VEN-
KATSWAMY): (a) and (b). There
has been no recent communication
from the Tamil Nadu Government
in regard to financial help in gen-
eral terms for the settlement of
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repatriates trom Sri Lanka. From
the very beginning, the Government
of India have accepted the respon-
sibility of providing the funds re-
quired for the relief and rehabilita-
tion of the repatriates coming to
India under the Indo-Ceylon Agree-
ment, 1964. Loans and Grants are
sanctioned for specific schemes as
well as for rehabilitation in  ac-
cordance with a certain approved
pattern in various fields. An amount
of Rs. 380.76 lakhs has been released
so far to the Government of Tamil
Nadu in  accordance with the
arrangement mentiored above.

A statement showing the ap-
proved schemes in Tamil Nadu is
laid on the Table of the House.
[Placed in Library. See No. LT-
5705/73.]

Repatriation of POWs during Sep-
tember-October, 1973
752, SHRI SUKHDEO PRASAD
VERMA:
SHRI G. P. YADAV:

Will the Minister of DEFENCE be
pleased to state:

(a) the total number of Pakistani
prisoners of war repatriated from
India during the months of Septem-
ber and October, 1873; and

(b) the approximate expenditure
incurred thereon?
THE MINISTER OF DEFENCE

(SHRI JAGJIVAN RAM): (a). 177
Prisoners of War were repatriated
during September, 1973 and 6169
during October, 1973,

(b) As per compiledq actuls. the
expenditure incurred ori the Pakis-
tani Prisoners of War including

Civilians Under Protective Custody
upto 30th Septembor, 1973 is approxi-
mately. Rs. 26.,86,49,000.00. Ex-
penditure incurred on those repatria-
ted during September and October,
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1973 has not bezn compiled separute-
ly.

Explosion in Rourkela Steel Plant

754. SHRI SHYAM SUNDER
MOHAPATRA: Wili the Minister of
STEEL AND MINES be pleased to
state whether there has been any
explosion in the recent past in Rour-
kela Steel Plant and whether there
was a second explosion ‘in the same
place a few days later and. if so, the
result of the enquiry held inte the
incidents?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): There
have been no such explosions in the
recent past.

Land Transfer Agreement between
Orissa Government and Rourkela
Steel Plant

755. SHRI SHYAM SUNDER
MOHAPATRA: Wil! the Minister
of STEEL AND MINES be pleased
to state whether the agreement about
the transfer of land from Govern-
ment of Orissa to Rourkela Steel
Plant has been finalised and, if not,
the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): No,
Sir., The terms are yet to be settl-
ed, .

Deputationists from Orissa Govern-
ment to Rourkela Stecl Flant

756. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
STEEL AND MINES bLe plcased (o
state the number of deputationists
from Orissa Government to Rouirxels
Steel Plant as compared {on deputa-:
tionists from other Statz Covernments
to Bokaro, Bhilai and LDurgapur 5Sleel
Plants?
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THE DEPUTY MINISTER IN THE
JMINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): The num-

ber of deputationists in the Kourkela
Stce! Plant frcm the Government of

NOVEMBER 15, 1973
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Orissa is 23 consisting of 4 executives
and 19 non-executives. The corres-
ponding figures of ceputatinnists from
the respective State ‘Jovernment; 1n
the three other plants are as below:

Durgapur
Bhilai

Bokaro

Total Executives Non-
- excculives

. . 4 4
. . 9 i 8

10 Not avail- Not avail
able, able.

Sound Defence Production base for
achieving Self-sufficiency

757. SHRI RAMSHEKHAR PRA-
SAD SINGH: Will the Minister of
DEFENCE be pleased to state:

(a) whether the Union  Ministry
arc considering to have a sound
defence production base and have

been building a considerable degree
of self-sufficiency; and

(b) if so, the nature of the self-
sufficiency achieved.

THE MINISTER OF STATE
(DEFENCE PRODULCTION' IN THE
MINISTRY OF DEFENCE (SHRI

VIDYA CHARAN SHUKLA): (a)
Yes, Sir. It is the declared policy of
the Government to achieve pro-
gressive self-sufficiency in the matter
of Defence requirements. To achieve
this, Government have built up an
indigenous production base which is
technologically sound and adequate
to meet the essential reeds of the
Defence Forces in arms and other
defence equipment.

(b) We have achieved self-suffici-
ency in respect of small arms, light
artillery and their ammunition. In-
digenous capacity s aiso being pro-
gressively established in the country
in respect of fleld and medium artil-
lery. Our armoured regiments are
being progressively equipped with
the indigenously produced Vijayanta

tanks. For the Navy, we are produc-
ing Leander Class Frigates and for
the Air Force producing Leander
Maruts, Mig-21s and Alouettes. The
requirements of the Defence Servic-
es for communication equipment and
radars are being largely met {rom in-
digenous production. Our factories.
have also started the production of
anti-tank missiles,

In certain cases however, imports
of equipment or weaponry are still
necessary either due to the urgency
of a situation or because the re-
quirements are too sophisticated &
beyond the existing indigenous de-
sign & development capability or
involve too costly an indigenisation
effort.

Arrest of Indiap Fishermen by Sri

Lanka
758. SHRI R. N. BARMAN:
SHRI HUKAM CHAND
KACHWAL:
Will the Minister of EXTERNAL

AFFAIRS be pleased to state:

(a) the number of Indian Fisher-
men taken into custody by Sri Lanka
Government on the 3rd September,
1973;

(b) the reasons for their being
taken into custody by Sri Lanka
Government;
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(c) whether these Fishermen have
since been released; and

(d) if npt the steps proposed to
get the Fishermen released?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) 61 Indian fishermen
were taken into custody by Sri
Lanka Government on 23rd Septem-
ber, 1973, not on 3rd September,
1973.

(b) According to Sri Lanka Gov-
ernment these fishermen were taken
into custody as they were fishing in
the territorial waters of Sri Lanka,
less than one mile from the north-
ern coast of Sri Lanka.

(¢) The matter was taken up by
the Government with the Sri Lanka
Government through our High
Commission in Colombo and the fish-
ermen were immediately released.

(d) Does not arise,

Indo-Bhutan Boundary Strip Map

759. SHRI R. N. BARMAN:
SHRI M. S. SIVASWAMY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the representatives of

India and Bhutan have recently
signed an “Indo-Bhutan Boundary
Strip Map”’;

(b) whether the map will be made
available to public; and

(c) if so, by which date?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) For some time past,
Survey teams of both sides have
been conducting surveys of the
Indo-Bhutan boundary. Recently
some strip maps relating to a por-
tion' of the demarcated boundary ac-
ceptable to both sides were signed

2121 LS—6.
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by the representatives of India and
Bhutan,

(b) Does not arise as the entire
boundary has yet not been demarcat-
ed,

(c) Does not arise,
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Supply of Road Rollers to Gujarat

761. SHRI D. P. JADEJA: Will the
Minister of SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether Gujarat State has sent
their requirements of road rollers; ¢nd

(b) if so, the action taken by Gov-
ernment to meet their requirements in
full?

THE MINISTER OF SUPPLY AND
REHABILITATION (SIIRI R. K
KHADILKAR): (a) Yes Sir. The
Gujarat Goernment placed two indents
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on the D. G. S. & D. for supply ol 57
and 100 road rollers during 1972-73
and 1973-74 respectively.

(b) In view of the limited produc-
tion in the country, the demands of
road rollers could not be met fully.
The following allocations were made
in favour of Gujar:it Goverrment giving
due priority to their requirements:

Year Allocations made
1972-73} . . _ k& W33 Nos.
1973-74 53 Nos.

Demand of Copper and Brass in Jam-
nagar, Gujarat

762. SHRI D. P. JADEJA: Wil} the
Minister of STEEL AND MINES be
pleased to state:

(a) whether there is a great demand
of copper and brass in Jamnagar in
Gujarat State for manufacturing
electric spare parts;

(b) whether there is also a great
shortage of copper and brass in India
and

(c) the steps being taken by Gov-
ernment to meet the shortage?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
(¢). The information is being collect-
ed and will be laid on the Table of the
House.

Reinstatement of Victimised Workers
of TELCO and Tube Company,
Jamshedpur.

763. SHRI BHOGENDRA JHA: Will
the Minister of LABOUR be pleased
1o refer to the reply given to Unstarred

NOVEMBER 15, 1973
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Question No. 4998 on the 30th August,
1973 and state whether the promised
high level discussions with the parties
for out-of-court settlement have since,
resulted in the reinstatement of the
dismissed employees of TELCO and
Tube Company, Jamshedpur and, if so,
the number of employees since rein-
stated?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): Eftorlts by the
State  Government to resolve the
matler are continuing,

Students Studying in U. K, U. S. A
and U.SS.R.

764, SHRI BHOGENDRA JHA: Will
the Minister of EXTERNAL AFFAIRS
Le pleased to refer to the reply given
to Unstarred Question No. 5085 on the
30t August, 1973 and state:

(a) whether information regarding
tho fotal number of students studying
in U.K., U.S.A. and U.S.S.R. has since
heen collected: and if co. the particu-
lars thereot”

(b) whether therc is any agree-
ment with U.S.S.R. to the effect that
only students sponsored by the Minis-
try of Education or LS.C.U.S. can be
admitted in any University there while
in UK. and US.A. any student can
get admission if the University con-
cerned so decides; and

(c) if so, the reasons for discrimi-
nation and if not, the actual state of
aflairs obtaining with regard to these
three countries?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir. The number of students
studying in U.K., US.A. and US.S.R.
during the last three years is given

Name of Country

UK. e e e
U.S.A. .
U.S.S.R. ., . . . .

below:
1970 977 1972
. . Not avail- 1897 1689
able.
. . 5137 5683 4071
. . 99 98 91
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(b) and (c¢). There is no such
agreement but foreign studenis are
admitted to educational institutions in
the Soviet Union only if they are
sponsored or approved by the Govern-
ment concerned, whereas in the case
of UK. and U.S.A. there is no such
requirement.

Diversification of Production of Hin-
dustan Machine Tools Ltd.

765. SHR1 BIIOGENDRA JHA:
SHRI Y. ESWARA REDDY:

Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) whether there is any plan to
diversify the production of Iindus-
tan Machine Tools I.td;

(b) if so, the salient feaiures there-
of: and

(c) whether it will entail any addi-
tion of capital outlay?

THE DEPUTY MINISTER IN THE
MINISTRY OF IEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and (b).
Yes, Sir. HMT pronose to diversify
its range of products during the Fifth
and Sixth Five Year Plans by taking
up the production of the following
products:—

(3 Sliding Headstock Automatics
and Horological Machinery.

{2) Numerical
Tools.

(3) Bed Type Milling Machines.

Making Machinery,
and Lamp Compo-

{4) Lamp
Lamps
nentas.

(5) Tool Room, Die
Hydraulic Elements
Power Packs.

shop and
and

{6) Plastic Extrusion Machines,

(7) Augmenting Special purpose
Machines capacity.

(8) Extrusion Machines for Col-
lapsible and Rigid Wall Alu-
minium Tubes.

(8) Web Off set machines.
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(10) Automotive Reconditioning
Equipment.

(11) Agricultural Machinery and
Equipment,

(12) Main springs,  Hairsprings

and shock proof Device for

watches.

(13) Metal Forming  Machinery;
Transfer Elements and Allied
Equipment,

(14) Precision Machine Too] Bear-
ings.

(15) Precision Machinery for
manufacture of Ball and
Roller Bearings.

(16) Linotype Hot Metal Slug Cist-
ing Machines.

(17) Packaging Machines, Compos-
ing Machines, Type selting,
Book Binding and Stitching
Machines and Process Came-
ras.

(18) Precision irstrumentation,
Cameras, Timers etc.

(19) Electro Discharge Tubes.

(¢) The details of thc scheme are
being worked out. The company has
estimated an additional capacity out-
lay of about Rs. 40 crores.
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Harrier Aircraft for ‘“Vikrant’

770. SHRI R. K. SINHA:
SHR! PURUSHOTTAM
KAKODKAR:

Will the Minister of DEFENCE be
pleased to state:

(2) whether Government tried to
procure for our aircraft carrier Vik-
rant the aircraft Harrier from British
Aviation irm of Hawker Siddeley;

(b) whether Government have failed
to get the Harrier aircraft from Haw-
ker Siddeley; and

(c) if so, the reasons therefor and
what Government propose to do to
provide aircraft for Vikrant without
which it may be useless in any situa-
tion in which it may be required?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No, Sir.

(b) Does not arise.

(c) The Government is examining
various proposals for acquisition of
suitable aircraft.

Pakistan War Preparation against
Indla

771. SHRI P. M. MEHTA: Will the
Minister of DEFENCE be pleased to
state:

(a) whether Government's attention
has been drawn to the press report in
‘Hirdustan Times’ dated the 2nd Sep-
tember, 1973 under the heading that
Pak. Builds several canals, bunds
for border defence:

(b) if so, whether Pakistan is fully
preparing its defence forces against
India;

(c) what measures India is taking
t~ improve its forces to match the
challange; and

(d) whether Pakistan has made up
her losses that she suffered in recent
conflict with India?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.
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(b) There are no reports to suggest
Pakistan’s preparations for a war
against India. However reports of
normal activities to improve her state
of equipment and training have been
received.

(c) A careful watch is kept on de-
velopments in Pakistan having a bear-
ing on our security. These continue
to be taken into consideration in
planning our defence measures.

(d) Pakistan has substantially re-
plenished her lost air, land and naval
hardware.

Setting up of a cell to analyse wage
structure to evolve a National Wage
Policy

772. SHRI P. M. MEHTA:
SHRI M. RAM GOPAL REDDY:

WILl the Minister of TABOUR be
pleased to state:

(a) whether the Centre had decided
to set up a wage cell in Labour Minis-
try for the analysis of the wage struc-
tures and collection of data to evolve a
national wage policy;

(b) if so. when the final decision is
likely to be taken

(c) to what extent it will he helpful:
and

(d) its main purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL
GOVIND VERMA): (a) to (d). Yes,
Sir. It has been decided to set up a
wage cell for the collection and ana-
lysis of wage data and other allied
matters and it is felt that it would be
useful in the assessment and formula-
tion of policies.

Agreement between Ahmedabad Tex-
tile Mill-owners Association and
Textile Labour Association.

773. SHRI P. M. MEHTA: Will the
Minister of LABOUR be pleased to
state:

(a) whether a 12-point agreement
was reached between the Ahmedabad
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Mill-owners  Association and the
Ahmedabad Textile Labour Association
with the help of his Ministry;

(b) if so, the main features of the
agreement,;

(c) to what extent it will benefit the
textile workers in the textile mills of
Ahmedabad; and

(d) whether his Ministry has taken
action to have the agreement fully and
soon iinplemented by the Mill
owners?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL
GOVIND VERMA): (a) to (d). The
matter f{alls essentially in the State
sphere.

Sponge Iron Plani in Gujarat

774. SHRI P. M. MEHTA:
SHRI PRABHUDAS PATEL:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Gujarat  Industries
Dcvelopment Corporation has sought
a licence to set up a sponge from plant
in the State using natural gas as a
recductant;

(b) whether the Ol and  Natural
Gas {Commission hag  reported ad--
quate availability of natural gas in
the region to be used as feedstock for
the plant; and

(¢) whether the Union Government
‘have agreed tu issue a liceace and, it
ne.. when the final decision is likely to
be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEFL AND MINES
(SHRI SUBODH HANSDA): (a) to
(c). The proposal of the Gujarat In-
dustrial Investment Corporation for
the manufacture of 1.80 lakh tonnes
pcr annum of Sponge Iron, utilising
natural gas as reductant has been ap-
proved by the Licensing Committee
and a Letter of Intent wouid be issued
to them shortly., Gujarat Industrial
Investment Corporation have reported
that natural gas would be available
from ONGC for this project.
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Steps to meet Steel Shartage

775. SHRI P. M. MEHTA:
SHRI V. MAVAYAN:

Will the Minister of STEEL AND
MINES be pleased to ctate:

(a) whether Government are con-
sidering certain steps to meet the steel
shortage in the country; #nd

~

(b) if so, the broad outlines of the
proposed new steps?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH 1IANSDA): (a) and
(b). The availability has been short of
demand in respect cf several cate-
gories of steel. The steps taken to meet
this situation include ecfforts to in-
crease indigenous production by tech-
nological improven:ents; hetter in-
dustrial relations; improved main-
tenance of plant and machinery; a fair-
ly liberal imnport policy, particularly in
respect of categorics in short supply;
regulation of exports; and stream-
Iining of the distributiorn system,
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Non-payment of arrears of Provident

Fund te Retired Labourers of Giridih
Colliery

TR W FaT

780. SHRI RAMAVATAR SHASTRI:
Wil the Minister of LABOUR be
pleased to state:

(a) whether the arrears of Provi-
dent Fund of 41 retired labourers of
Giridih colliery have not yet been paid
by the Coal Mines Provident Fund
Office in Dhanbad;

(b) whether the officials of the said
Office have been repeatedly reminded
by the United Coal Workers' Union,
Giridih to expedite payment of the
arrears to the concerned Ilibourers;
and

(c) if so, the reasons for not paying
the Provident Fund to them and the
time by which Government propose tc
pay the same?
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THE DEPUTY MINISTER IN THE (a) whether materials worth lakhs
MINISTRY OF LABOUR (SHRI BAL of rupees were stolen from Durgapur
GOVIND VERMA): The Provident Steel Plant and Alloy Steel Plant
Fund authorities have reported a8 during the last three years; :
under.—

(a) Out of 41 refund claims, 30 have (b) if so, the total loss incurred; and
since been settled and 11 are pending.
i (b) Yes, in a few individual cases. (c) the action taken by Govern-

(¢) The pending 11 claims are held ment in this regard?
up for want of certain essential in-
formation. They will also be settled
as soon as the required information is

available. THE DEPUTY MINISTER IN THE

Thefts in Durgupur Steel Plant and MINISTRY OF STEEL AND MINES
». Alloy Steel Plant (SHRI SUBODH HANSDA): (a) and
‘. (b). The total amount of loss due 1o

781. SHRI G. VISWANATHAN: Will thetts in the Durgapur Steel Plant
the Minister of STEEL AND MINES and Alloy Steel Plant during the last

be pleased to state: three years were as under:—
Year No. of  Loss (Rs.)
thefts

1. Durgapur Stee! Plant

1970-71 . . . 255 7,70,731° 50
1971-72 . . 187 7,87,626- 00
1972-73 . S : . 137 2,54,106" 38

11. Alloy Steels Plant
1970-71 . . . 46 70,404 00
1971-72 . . . . . . . 63 3,65,555 00
1972-73 . . . . . . . . ss 1,31,121' 00
(c) The steps taken ty the plants to (iv) Meaning of watch tcwers with-
prevent such thefts are the follow- in the perimeter wall of the plant from
ing:— dusk to dawn;

Durgapur Steel Plant (v) Introduction of vehicular as

(i) Introduction of a morc fool- :e:getz: f:ﬁ‘t patrolling along the
proof system of identity cards for wally

regular employees; (vi) Tightening of checking at the

(ii) Regulation of entry info the 525

plant, construction of fencing and gates (vii) Searching of all vehicles ot

and guarding of vital installations; the gates,

(iii) Declaration by the State Gov- (viil) Checking of Railway Wagons

ernment of the steel pian! and certain  and patrolling along the Railway lines;
vital installations of the organisation

as “Protected/prohibited places” under (ix) Watch by plain clothes per-
the Official Secrets Act and West sonnel of crime branch in vulnerable
Bengal Maintenance of Public Order  areas to detect unauthorised entrants/
Act, 1970; criminals;
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(x) Establishment of a crime control
unit for giving prompt attention to
all reports of thefts/pilterages etc..

(xi) Re-organisation ol the intelli-
gence and crime branches to increase
their eflectiveness.

It is proposed to exiend the CISF
ceverage to cover some selected instal-
lations in the {ownship which are at
present being guarded Dy Darwauns/
Chowkidars.

Aliou Stecis Plant:—

(i) Drop gates nave becn erccted on
the main gate to regulate passing of
vehicies and the main gate iz kept
under lock and key after 22.30 hours;

(i1) Intensive petrol is cornducted
inside the plant and also around the
koundary wall;

i) Store houses  are docnend e

scated alter 16.060 hours;

(iv) CISF perscnnel are d<luiled for
guarding all placzes  where v uluable
muaterials are kept and ¢'so  Where
loading ana  untoading ol malcoals
arc made;

(v) An attempt is being mude to
equip the watch towers with 1evoiving
lights,

(;v) An intelligence Wing has been
established and deployed at plant for
detection of crime and criminals.

Geological Survey of Kerala for Iron
Ore and Bauxite Deposits

782.- SHRI C. K. CHANDRAPPAN:
Will the Minister of STEEL AND
MINES be pleased to refer to the
reply given to Unstarred Question No.
1669 op the 2nd August, 1973 and
state:

(a) the total estimated quantity of
Iron ore and bauxite deposits found
at places 'where the geological survey
has been completed in Malabar area
in Kerala;

(b) at what stage now is the inves-
tigation for iron ore which had bcen
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commenced in Kovattmala, Nilambur
area and for bauxite deposits in
Chimini areas in Cannanore;

(¢) whether investigation has star-
ted in any other new areas;

(d) whether Government intend to
take steps to speed up the investiga-
tion; and

(e¢) whether the iron ore and bau-
xite deposits found so far are not
cnough to set up industries?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
{SHRI SUKHDEV PRASAD): (a)
A totul reserve of 44.00 million ton-
nes of iron ore with 31.46 to 41.24 per
cent iron has been estimated in the
four BLlocks  in Kozhikode  district.
Field investigations were completed
in Alampara area, Celicut district and
the report is under preparation. The
total reserve of iron ore available in
this arca capn be given only after the
finalization of the report.

As regards bauxite a total reserve
of about 7.3 million tonnes of bauxite
with -0 per gent wd above A, Oy was
estimated in Cannanore district,

() Trelunivary explovation Sy cril-
ting  for iron ore in Kovatlim~la.
Nilambur in Malapuram district com-
menced in June and is in progress.
Totai drilling done in this area tillL
Scpt. 1973 is 123.45 m. Drilling and
chemical data did not indicate pre-
sence of any bauxite of cconomic value
in Chimeni arca in Cannanore district.

(c) Investigation recently started
include those for bauxite in Talipa-
ramba in Cannanore distt. which are
being continued, Other preliminary
investigations started during the field
season 1972-73 and proposed to be
continued include those for bauxite in
Payyuanur area in Cannanore distt.; for
ohrysoberyl in Trivandrum and Quilon
districts and for stealite in Cannanoie
distt.

(d) The investigations are progres-
sing according to schedule and avail-
ability of resources.
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(e) Any decision on setting up of
any industry based on these deposits
can be taken only after the finalisa-
tion of the report in Alampara for
Iron ore deposits and beneficiation test
ard providing operation of the bauxite
deposits.

Recruitment of Lower Division Clerks
in Defence Production Department

783. SHRI C. K, CHANDRAPPAN:
Will the Minister of DEFENCE be
pleased to statc:

(a) wheiher Government are aware
of the fact that the Defence Produc-
tion Department has issued an order
saying that the minimum qualification
for appointing anyone as a Lower
Divigronn  Clerk  should be 2 Pass
Certiticate of Higher Secondary School
cxaraination;

(b) what are the recasons for this
depwrtiaent  to do  so, while the
U.P.S.C.,, Ruilway, P&T and other
Public Undertakings agree {o recruit
1o similar posts pcople who have pass-
ed SSLC or SSC trom Kerala; and

(¢) whether Goverrment will re-
consider this stand in view of the
fact thut this disqualifies thousands of
young people [rom Kerala who are
applying for Jobs in defence produc-
uon estabiisneienls?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (c).
Orders intending to raise the minimum
cducational qualification for appoint-
ment as Lower Division Clerk from
Matriculate to Higher Secondary, in
all the Defence establishments other
than the Ordnance Factories were
issued in December, 1969. Subse-
quently, in May, 1971, similar orders
were issued in respect of the posts of
Lower Division Clerks in the Ordna-
nce Factories also. Both the sets of
orders provide that pending formula-
tion of delailed rules for an entrance
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examination for recruitment of LDCs,
the existing arrangements will con-
tinue. Since it has not been possible
to frame rules for the entrance exa-
mination as many of the States have
not yet introduced the Higher Secon-
dary system of education, the afore-
said orders have remained unimple-
mented and Matriculation has con-
tinued to be the minimum prescribed
educational qualification for entry as
LDC into all the Defence establish-
ments, including the Defence Produc-
tion establishments.

Aluminium and Cement Factories in

Kerala

784. SHRI C. K. CHANDRAPPAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether as stated in the Calicut
Edilion of the ‘Janayugom’ on the 13th
September, 1973, the Union Deputy
Minister of Stcel and Mines is report-
ed to have said at Ccchin on the 10th
September, 1973 that there are great
possibilities for the setting up of alu-
minium and cement factories in
Kecrala by using the large quantity of
lime ctene and bauxite deposits in
that State: and

(b) if so, the salient fcatures of the
propocal before the Government in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). Of the 12 million tonnes of bau-
xite reserves estimated in Kerala, only
2.78 million tonnes are reported to be
of more than 48 per cent of alumira
content which is generally considered
suitable for production of aluminium.
The hmestone reserves suitable for
cement manufacture are estimated at
13.05 million tonnes in the Palghat
and Quilon districts. The feasibilty
of setting up plants on the basis of
these dcpasits has not so far been con-
sidered,
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Receognitien of Cambodian Govern-
ment headed by Prince Sihanouk and
PR.G. of South Vietnam

785. SHRI C, K. CHANDRAPPAN:
‘Will the Minister of EXTERNAL
AFIFAIRS be pleased to state:

(a) whether the Non-aligned Sum-
mit at Algiers adopted a declaration,
calling upon all non-aligned countrieg
to recognise the Cambodian Govern-
ment headed by Prince Sihanouk and
the Provisional Revolutionary Gov-
ernment of South Vietnam;

(b) whether India had also voted
for adoption of this declaration; and

(c) if so, when these two Govern-
ments would be given full diplomatie
recognition by Government of India?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The 4th Non-aligned Summit Con-
ference at Algiers declared “the only
legal and rightful Government of
Cambodia to be the GRUNK, under
Prince Norodam Sihanouk, Head of
State, and urged all non-aligned coun-
{ries to recognise it immediately.” It
also invited member countries to give
their diplomatic support to the PRG.

(by As is customary in meetings of
Non-Aligned Conferences, the deci-
sions of the recent Algiers Conference
were also adopted by consensus of
the Conference as a whole, without
any recourse to voting

(c) The matter continues to be un-
der constant review of the Govern-
ment,

Soviet equipment to boost production
of Heavy Engineering Corporation,
Ranchi

787. SHRI RAJDEO SINGH: Will
the Minister of HEAVY INDUSTRY
he pleased to state:

(a) whether the Soviet Union is to
supply parts and equipment to the
Heavy Engineering Corporation, Ran-
chi worth Rs. 5 crores to boost its pro-
duction this year; and
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(b) if so, whether boosting its pro-
duction means that heavy machine
building capacity at present is below
the targeted capacity of the plant or
whether it will increase the targeted
capacity to meet the requiremens?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SIXGH): (a) The
Soviet Union is to supply completing
parts weighing 2872 tonnes of a c.if,
value of Rs. 2,64 crores during the
year 1973-74, required for the manu-
facture of equipment for Bokaro and
other customers.

(b) At present HMBP is working
below its targeted capacity, Import
of completing parts would enable
HEC to supply 14,000 tonnes of com-

pleted equipment to Bakaro Stee!
Plant and other customers.
Performance of Singareni Collieries

Company during 1970-71 and 1971.72

788. SHRI RAJDEO SINGH: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the Singareni Collieries
Company earned a profit of Rs. 59.10
lakhs in 1971-72 as against a loss of
Rs. 95.71 lakhs in previous year;

(b) if so, the specific reasops for the
loss in 1970-71; and

(c) whether the quality of coal and
reserves are promising?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
Singareni Collieries Company Limited
earned a profit of Rs. 69.11 lakhs in
1971-72 as against a loss of Rs, 95.71
lakhs in 1970-71.

(b) The loss in 1970-71 was mainly
due to strikes and work stoppages.
under utilisation of investment, large
coal stocks and slores, unsatisfactory
wagon supply positicn, surplus labour
in certain categories of surface wor-
kers and uneconomic selling prices of
coal.

(¢) Yes, Sir.
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Functioning of Mining and Allied
Machinery Corporation Limited

789. SHRI RAJDEO SINGH: Will
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether Mining and Allied
Machinery Corporation Ltd., has for
the first time earned 5 profit of
Rs. 12.42 lakhs during 1972-73;

(b) whether in previous years it
had incurred losses;

(c¢) if so, the amount of loss since
its inception; and

(d) whether the profit earned in
1¢72-73 indicated trend towards pro-
fits in the coming years?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) The
provisional annua) accounts of Mining
and Allied Machinery Corporation for
€72-73 reflect a profit of Rs, 12.42
lakhs. 1t is the first time since its
inception that MAMC has shown a
profit.

(b) Yes, Sir.

(¢) The cumulative loss incurred by
MAMC upto 31st March, 1972 is
Rs. 36,51 crores.

(d) Yes, Sir.

Man-days lost due to Strikes in Public
Sector Industries

790. SHRI BISWANARAYAN
SHASTRI: Will the Minister of LAB-
OUR be pleased to state:

(a) the number of man-days lost
duc to strikes in the public sector in-
dustries during the first half of the
current financial year;

(b) the loss in terms of rupees; and

(c) the steps take: to prevent the
rccurring loss?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). Ac-
cording to available provisional in-
formation, the number of man-days
lost and value of production lost due
to strikes in the public sector during
January to June 1973 were as follows:

(i) Number of strikes—306

(ii) Number
©68,375

(iii) Value of production Jost—
Rs, 2.63 crores.

of man-days lost—

Information regarding value of pro-
duction lost relates to 166 cases for
which Information is available,

(c) The Industrial Relations Machi-
nery continues to make efforts to
minimise work stoppages due to in-
dustrial disputes through informal
mediation, concillation, adjudication or
arbitration as necessary under the
exisling statutory provisions and vol-
untary arrangements,

Survey in Arunachal Pradesh for
Mineral Deposits

791. SHRI BISWANARAYAN
SHASTRI: Will the Minister of STEEL
AND MINES he pleased to state:

(a) whether any survey has, so far,
been made in Aruruchal Pradesh to
ascectain the mineral deposits in the
region;

(b) if so, the outcome of the survey;
and

(c¢) if not, when such a survey will
be undertaken?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). Geological Survey has been car-
ried out and is still being continued in
the State of Arunachkal Pradesh, As
a result of the systematic survey car-
ried out by the Geological Survey of
India, the reserves of the important
mineral deposits estimated in the State
are of the order of 91 million tonnes
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of lignite-bituminous coal in Tirap dis-
trict a number of graphite deposits;
3.5 million tonnes in Subansiri Dis-
trict, 10.35 million tonnes in Selmg
disirict, and 71 millicn tonnes in Lohit
district, 90 million tonnes of good
quality limestone of cement grade and
in part part flux grade in Lohit district
and 20 million tonnes of flux grade
dolomite in Kameng district.

Proposals for the field scason 1973-
74 of the Geological Survey of India
in respect of Arunachal Pradesh also
include program ne of Geological map-
ping in prospective mineral bearing
arcas in different districts and regional
mincral exploration for basemetal in
Subansiri district, for dolomite and
limestone in Kameng district for gra-
phite in Kameng and Subansiri dis-
tricts, for coal in Tirap district and in
parts of the foot hills of the State.

(¢) Does not arisc,

.Comparative time taoken in erection
of 3 Steel Plant in India and Japan

742, SHRI PURUSHOTTAM
KAKODKAR:

SHRI P. GANGADEB:

Will the Minister of STEEL AND
"MINES be pleased to state-

{a) whether a steel plant which is
built in Japan in 24 months takes 7 to
'# years to complete in India; and

(b) if so. the reasons therefor?

THE DEPUTY MINISTER IN THE
"MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). The time taken for construction
-of g steel plant deperds not only on
the availability of resources but also
-an a number of other factors, especi-
ally the experience of the various
‘agencies involved in respect of en-
-gineering services, civi! and structural
-works, supply and erection of equip-
‘ment ete. The {ime taken for setting
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up a new steelworks in Japan is lest
than in India for the following rea-
sons:-—

(i) In Japan. there are well cstab:
lished design organisations, manu
facturing units and specialised cons-
truction agencies,

(ii) Adequate funds are available

for capital investments, whereas in

India resources both rupec and for-

eign exchange present a major pro-
blem.

(iii) In most of the steclworks in
Japan which are coast based, receipt
of raw materials and despatch of
finished vrodusis is by sea-going
vessels wherecas in India considerable
time is taken for devolopment of
infrastructure facilities.
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‘Change in U.S. Policy towards India,
Pakistan and Bangladesh

796, DR. H. P. SHARMA: Will the
‘Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Governmenl have taken
note ol any change in the US Policy
in regard to US relations with the
three major countries tn this sub-
continent namely, India, Pakistan and
Bangladesh;

(b) whether the change is directed
towards even-honded United States
policy towards the three countries; and

(c) what improvement, if any, has
come about in the Indian relations
with the USA in the context of the
said change in US policy?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTE{INAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
to (c). There are irdications of a
chunge in U.S. policy towards the sub.
toninent us compared with the policy
followed by U.S, Government during
the 1971 crisis. These indications are
provided in the statements made by
the U.S. Secretary of State in public
testimony before the Foreign Relations
Committee on September 11, Dr.
Kissinger's statements reflect a better
understanding by the United States of
the situation in the sub-continent. As
regards Indo-U.S, relations, both the
countries are desirous of improving
relations on the basis of equality, re-
ciprocity and mutua) interest. Nego-
tiations between the two governments
to resolve the PL-480 problem is an
evidence of the trend towards better
relations,

Development of Zinc Ore Mine at
Balaria in R« jasthap

797. DR. H. P, SHARMA: Will the
Minister of STEEL AND MINES be
‘Pleased to state:

(a) whether Government have, of
!ate. sanctioned a Rs. 11,61 crore pro-
‘Ject fer the development of a new zinc
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ore mine at Baiaria In Zawar area of
Rajasthan; and

(b) if so, the broad outlines of the
project and the phases in which the
mining of zinc ore will be undertaken?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (4) and
(b). Yes, Sir. Administrative approval
was accorded to the Hindustan Zinc

‘Ltd. on 19th Septemler, 1973, for the

development of the Ealaria lead-zinc
mines in Zawar erca of Rajasthan at
an estimated cost of Rs, 11.61 crores.
The scheme 2nvisages production of
2,000 tonnes of ore per day with cor-
responding facilities for cre benelira-
tion so as to provide Lulk of the addi-
tional zinc concentrates required for
the Company’s Zinc Smelter at Debari
(near Uedipur) which is being ex-
panded from 18,000 to 45,000 tonnes
per annum.

The Balaria mine lias been under
exploration for some time past. The
ore reserves are cstimated at about
17.25 miilioa tonnes with 5.71 per cent
zinc and 0,87 per cent lead. At pre-
sent, work s in progress connecting
the mine to the other existing work-
ing mine of the Company at Central
IAochia throuzh an underground tun-
nel. This work is likely to be com-
pleted early in 1874 when deveiop-
ment work in Balaria will be inten-
sified so as to commission it by the
end of 1976. 'The Balaria mine is
expected to operate at its full capacity
by 1978-79.

Evacuation of Indians from Syria due
to Israeli Raids

798. PROF, NARAIN CHAND PA-
RASHAR: Will the Minister of EX-
TERNAL AFFAIRS te pleased to
state the numbe- of Indian families
evacuated from Syria 1ollowing the
bombing raids on Damascus by Israeli -
war planes?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): 16
Indian families, compririr.g 45 persons,
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were evacuated from Syria following
the aeria] attack on Damascus by
Israel on 9th October, 1973

Fatton Tanks presenteq to Army Units

799. PROF. NARAIN CHAND
FARASHAR: Wil] the Minister of
CEFENCE be pleased to state:

(a) the names ol the Army Units
which have been presented Patton
Tanks by Genera] Candeth (Retired);
and

(b) the number of such tanks pre-
scented to each unit?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Two
unserviceable Patton Tanks were pre-
sented by Lt. Gen. K. P. Candeth to
HQ Western Commung at CHANDI-
MANDIR,

() In addition, one derelict Putton
Tank each has heen allotted to three
Corps Heodquarters, one  divisional
Headquarters znd two Armoured Bri-
gades.

Review of staif position in bigger
Missions Abroad

800. PROF. NARAIN CHAND
FARASHAR: Will the Minister of
EXTERNAL AFFAIRS be pleased to
ktate:

{a) whether the Pullic Accounts
Ccmmittee in its 13th Report, report-
ing the Action Taken by Government
on the recommendations of the Public
Accounts Committe: centained in their
107th Report (Fourth Lok Sabha) had
desired that Government should re-
view the staif position in the bigger
Missions abroad; .and

(b) 1f so, whether the proposed re-
view was carried out within a year as
recommended by the Committee?

THE MINISTER QF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir,

(b) Yes, Sir.
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Effect of shortage of power on Steel
Production

801. SHRI D. B. CHANDRA
GOWDA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether there is an acute short-
age of steel in the country;

(b) whether there has been a fall
in steel production during the last six
months due to the shertage of power;
and

(c) if so, the measures Government
have taken in ihis regard?

THE DEPUTY MINISTEE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No,
Sir,

(b) Yes, Sir. The !oss in production
during the period from April—Septem-
ber, 197" on account <f power/coal
shortage was 1s under:

Name of the Plant T'onnage

Bhilai 27.500

Durgapur . 44,736

Rourkela £4:207

A. S. P. Durgapur 5,887

TISCO . . 177.000

11SCO 20,700 (April-
August,
Sept. not
known)

ToTAL .

3,30,120

(¢) The steps taken to meet this
situation include efforts to ‘increase
indigenous production by technological
improvements; better industrial rela-
tions; improved maintenance of plant
and machinery; a [airly liberal import
policy particularly in respect of cate-
gories in short supply; regulation of
exports; and streamlining of the dis-
tribution system. Al the concerned
State Governments and authorities
have also been requested to give pri-
ority to the power needs of the steel
plants, collierles and washeries.
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Disapoearance of 3 Soviet Tourist
from Palam Airports

802. SHRI M. S. SANJEEVI RAOU:
SHI JYOTIRMOY BOSU:

Will the Minister cf EXTERNAL
AFFAIRS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news-
item in ‘Hindustan Times’ dated the
10th October, 1973 that a Soviet tourist
disappeared from Palam Airport on
9th October, 1973; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). Yes, Sir. On receipt of in-
formation from the USSR Embassy in
Delhi that a Soviet national, Mr. Ana-
toli Pakhomov, had disarpeared from
Palam Airport on October 9, 1973, im-
mediate steps had been taken to locate
his whereabouts, At around 10.00
p.m. on October 10, 1973, the Police
Station at Chankyapuri was informed
by the UK High Commission that an
intruder had broken into the premises
of the British High Cox:mission and
was creating a disturbance. The in-
truder, who was identified as Mr.
Pakhomov was removed to Irwin Hos-
pital for attending to the cuts and
injuries he had suffered when break-
ing a window pane while entering the
UK High Commissiun premises and
due to jumping from the first floor to
evade the police, Mr, Pakhomov was
obviously in a disturbed state of mind.
On being questioned, he declined to
make any statement. In tke circums-
tances, he was handed cver to the
USSR Embassy for repatriation to his
homeland and left for Mcscow by an
Aeroflot flight early in the morning
of October 12, 1973,
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Cancellation of 19¢C
Trains (C.A.)
12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC INPORTANCE

REPORTED CANCELLATION OF TRAINS

SHRI SHYAMNANDAN MISHRA
(Begusarai): I call the attention of
the Minister of Railways to the follow.
ing matter of urgent public impor-
tance and I request that he may make
a statement thereon:

“Reported cancellation of trains
and the consequent difficulties ex-
perienced by the people, particulariy
in the matter of movement of coal
and other essential commodities as
well as passengers.”
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AN HON. MEMBER: What about
the Cabinet Minister? Where is Mr.
Mishra?

MR. SPEAKER: The Deputy Mini-
ster is here.

SHRI ATAL BIHARI VAJPAYEE:
It is a question of propriety. We
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have nothing against Mr. Qureshi; he
is a respectable colleague of ours.
But where is the Cabinet Minister?

MR. SPEAKER: There is no ques-
tion of propriety involved in this; I
have held a number of times that any
Minister can answer.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): Rail-
ways have been experiencing shrink-
ing coal supplies in recent months.
Stean coal which is consumed by the
Railways and several industries has
not been available in quantities suffi-
cient to meet the demand of all con-
sumers of steam coal.

The position was further aggravated
in August and September by the loco-
men’s strike and numerous staff agita-
tions and ‘go slow’ on the Railways
which seriously affected and impeded
movement. In October, the availabi-
lity of steam coal was further reduced
due to a large number of holidays
observed by the collieries when the
offers were comparatively much less
than those in previous years. The
drop in availability of supplies is
more pronounced in Bengal and Bihat
coalfields, which cater to the bulk of
the requirement of Railways and
lately in Assam fields where one of
the three mines raising coal is re-
ported to have been flooded. In the
circumstances, the Railways' share of
steam coal from the overall available
supplies could nct be maintained as
minimum essential demand of key in-
dustries had also to be catered for.

As a result, the coal stocks with the
Railways were severely depleted. In
order to make available to the indus-
tries their essential requirements of
steam coal, the Railways have had to
reduce their own coal consumption.
To achieve this in a planned manner,
Railways have curtailed departmental
and shunting services and also under-
taken temporary suspension of some
short distance less intensively used
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passenger trains. Care has, however,
been taken to advise the Zonal Rail-
ways to see that vital interests such
as daily commuters, court passengers,
students, industrial workers etc. are
not affected. The movement of
essential commodities such as food-
grains, fertilizers, cement, petroleum
products, ete. including coal has, how-
ever, not been aflected.

According to available indications,
steam coal availability is expected to
increase in the coming winter months.
As and when the availability of steam
coal improves and Railways build up
the requisite coal stocks in sheds, the
cut in train services will be restored
in a phased manner.

SHRI SHYAMNANDAN MISHRA:
It is quite obvious that the railways
today present a dismal picture. In
fact, the entire system of transport-—
rail, air and road—all of them seem
to be in great disarray causing great
difficulties to the people. Indeed, the
‘whole national mobility has been seri-
ously affected. In any country of the
warld, the cancellation of even a clozen
trains would have convulseq the entire
papulation and brought about a
complete overhaul of the department
which is responsible for running the
railway. But in our country no
feathers seem to have been ruffled
because of the cancellation of 200
trains—particularly in the Ministry of
Railways. The Ministry of Railways
presents the very picture of com-
placency and equanimity. A ministry
which can with perfect ease and
equanimity announce the cancellation
of 200 trains can also be trusted to
annownce the complete paralysis of
the system with equal ease and
equanimity. This is what makes us
feel very much disturbed. The rail-
ways are not proving equal to the
tasks which they are entrusted with,
either in goods traffic or passenger
traffic. If it is so at the present
moment when production has gone
down considerably both in agricul-
tura] and industrial flelds, one does
not know what is going to happen to
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the railways when there is going to
be a 15 per cent increase in food pro-
duction which is anticipated. We
hear that food production is going
{o register an increase {o 115 million
tonnes. So also we expect that there
would a 1/2 million tonnes increase in
steel output, and in the entire gamut
of industrial production too, there
is expected to be a significant increase.
With so much fall in production, both
agricultural and industrial, when the
railway is not coping with the tasks
with which it is entrusted, one can
be quite different about the future.
One of the main reasons that has been
advanced by the hon. Minister, and
probably that is the most important
reason, is that there has been a ‘all in
the suvply of loco coal, steam coal, to
the railways. Here we have to re-
member that both coal production
and wagon supply happen to be in the
public sector. The railways consume
about 30 per cent of the entire coal
production. Their requirement is of
the order of 17 million to 19 million
tonnes and they require 1600 to 1700
wagonsg per day. So, we are bound
to ask whether this much of supply to
the railways could not be ensured when
coal production lies in the public sector.
What comes in the way of the allot-
ment of this quantity of coal and ot
this number of wagons only for the
haulige of coal to the railways?

The hon. Minister said that coal
supply to the other key sectors of in-
dustry has not been affected. There is
no doubt about it. But the main
artery of the national system is rail-
ways. If the railways do not function,
nor do the industries in the country
function. May I know whether the
railways are not also included in the
key sector of industries?

Then, is it with the prior approval
of the railways that the coal supply
has been cut down? It is quite appa-
rent that the hon. Railway Minister
does not think that the railways
should be high in the priority list for
the supply of loco coal. If that were
not so, the Minister of Railways would
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have put his foot down and said “no
nonsense, we require this quantity of
coal ang it has o be supplied to us.” 1t
they did take this stand, then the re-
sponsibility would devolve upon the
Ministry of Mines. I want to know
whether that Ministry came in the
way of the supply of adequate supply
of coal to the railways. When the
Railway Minister made a reference to
“key sector of Industries”, did he not
include his Ministry also in that prio-
rity list? So, I want to know how
this has happened when both coal and
wagon supply are in the public sector.
I also want to know whether any
private industry like a textile mill or
sugar factory has been clhsed down on
account of shortage of c al.

Then, as if to add insult to injury,
it is said that these are minor railways
and minor trains. There are trains
serving backward areas and backward
people. If they are to be considered
minor trains we know what priority
the Government gives to the require-
ments of the backward people. So, the
hon. Minisier has to tell us whether
the neads of backward areas and peo-
ple are important or not.

The hon. Member, Shri Madhu
Limaye, insisted on the presence of
the Minister of Mines. I would say
that even the Minister of Industries
should be present here to say whether
any industry in the private sector had
been closed down at a time when
the railways had to cancel 200 trains.

Then the hon. Minister s2id that
some holidays have been observed by
the workers in some of the coal mines.
May I know whether these holidays
were observed by the workers earlier?
If these holidays were not observed
by the workers earlier, then does
nationalisation mean more holiday? Is
it because of the kind of patriotism
that you have heen able to inject into
the workers that they go in for a larger
number of holidays? 1 would like to
know the exact position. The ques-
tion that arises is whether these holi-
days were observed earlier or pot. and
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if they were not observed earlier, then
my accusation would be that this
Government is pot capable of running
nationalised industries efficiently and
well. At tnis rate they will have ended
very soon in discrediting public sector
industries. It is anti-socialist Minis-
tries which are running these sociolist
enterprises, it is an anti-socialist gov-
ernment which is running socialist
enterprises, and they will very soon
discredit socialist enterprises going as
they do. In a very well established
undertaking like the [Railways they
have been able to cause what had not
happened ever before.

These are the few questions which
I would like to address to the hon.
Minister.

SHRI MOHD. SHAFI QURESHI:
The hon. Member has stated that
whatever steps we are taking are
anti-socialist. I do not want to enter
into an argument with him on our
socialism. People have judged both
of us and they know who are the rea)
socialists.

SHRI SHYAMNANDAN MISHRA:
You have entrusted the Government
into anti-socialist hands. Every in-
dustry that you have taken over is
going down.... ((Interruptions).

SHRI MOHD. SHAF! QURESHI: 1
did not interfere when the hon.
Member was speaking. I hope he
will be patient and hear me.

When we talk about cancellation of
trains, it means cancellation of a few
trains on a particular section; it does
not mean cancellation of all the trains
on a particular section. A skeleton
service is maintained in all the
sections. Therefore, to have this idea
that cancellation of trains means that
there is no transport available to the
people is not correct.

We are running about 10,900 trains
every day and are carrying about six
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million passengers every day. If 1
take out the goods trains which have
not been cancelled, the total number
of passenger trains, both suburban and
main lines, is about 5,173 trains every
day. According to my hon. friend,
200 trains have been cancelled. It is
less than five per cent.

SHRI SHYAMNANDAN MISHRA:
More than 200 trains have been can-
celled.

SHRI MOHD. SHAFI QURESHI: It
is three per cent.

The railways are using only steam
coal. The overall availability of steam
coal at the pitheads of mines was such
that we had to see whether we should
give priorities to industries or stall
certain industries and take the whole
coal for ourselves. The hon. Member
should appreciate the role the Rail-
ways have played in sacrificing a part
of the coal to see that the essential
industries in the country do not come
to a halt. We had the wagons and
we could carry more coal for our own
railway stock, but we rationed it out
and saw to it that the essential in-
dustries did not suffer for want of
supply of steam coal. The hon. Mem-
ber himself has said that not one
private industry has been closed. To
that extent he should have compli-
mented the Railways that we have
sacrificed to maintain the essential in-
dustries in the country. (Interrup-
tions). What I am saying is that there
will be no further cancellation because
the mines have turned the corner and
there is an improvement in the supply
of various types of coal. The number
of trains so far cancelled will not
increase. But we are now trying to
build up our own stocks. The rail-
ways, unfortunately, had a very
small inventory of coal at the end of
last month. In some places we had
only one day’s stock. The hon.
Member can understand that a vital
transport system like the Railways
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which Is the artery of the whole
economy of the country, should have
a certain stock, say, upto 7-8 days’
stock which is the minimum. But
regarding making available of coal
like coking coal to the steel industry,
hard coke to the foundry industry,
slack coal to the brick kiln industry
and other industries, there is no
dearth so far as the Railways are con-
cerned in supplying the wagons to
these industries.

SHRI SHYAMNANDAN MISHRA:
The Ministry of Mines claims that the
production of coal has since Janu-

ary and yet you are complaining
lack of coal.
SHRI MOHD. SHAFI QURESHI:

Unfortunately, there is no imprqve-
ment in the loading of coal from the
pitheads. We had some troubles, we
had some go-slow by the carriage and
wagon staff. The train examiners
detained the trains much longer than
is required under the Rules. There
is also impediment in the movement
of coal from the pitheads. As I said,
now that the mines have turned the
corner and the Railways are in a posi-
tion to supply the wagons, the position
will improve and I can assure the
House that there will be no further
cancellation of trains and the trains
which have now been cancelled will
be restored as and when the stock
position improves.

SHRI SHYAMNANDAN MISHRA:
The main question that I want to
raise is—and that is also in relation
to what I said earlier, that if the
hon. Minister of Mines claims an
increase in production of coal from
the month of January consistently,
then how do you complain of lack
of coal?

SHRI PILOO MQDY (Godhra):
Where did you find this corner?

SHRI MOHD. SHAFI QURESHI:
The hon. Member knows much about
coal. The overall stock position of
coal might have gone up, but the Rail-
ways are using steam coal. The pro-
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duction of hard coke and the slack
coal might have gone up. The Rail-
ways is entirely based on steam coal
and our major requirements come
from the Bengal and Bihar collieries.

oft wg fmd (@0%0) WAy
wgtea, ¥ facgw v @@ ¢ 5 ag
T Bl FT AT & 78 I A e
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T F I F w7 & # 15 IO
& @ fam age Y AT gAT AT
“If the shortages are due to the
failure of the Railways, what steps
the Government propose to take to
remedy the situation?”
| 56,7 ST gt A frm
“The shortages are not due to the
failure of the Railways.”
oI ww & g ot §et e ¥
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| AW R E )RR W A e
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“The shortages are not due to the
failure of the Railways.”
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SHRI BISWANARAYAN SHASTRI
(Lakhimpur): I have carefully gone
through the statement made by the
hon. Minister of Railways. It appears
that this statement is inadequate,
vague and, in some places self-con-
tradictory. It is inadequate because
the statement does not clearly state
what is the basic cause of the short
supply of steam coal. It reads like
this:

“Railways have been experiencing
shrinking coal supplies in recent
months”.

What is the reason? None given.
Therefore, it is inadequate.
It further reads:

“Steam coal which is consum-
ed by the Railways and several in-
dustries has not been available in
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quantities sufficient to meet the
demand of all consumers of steam
coal”.

It appears that the Railways are very
eager to bracket other industries also
so that the blame can be shared
equally.

It is self-contradictory because it
says:

“The position was further aggra-
vated in August and September by
the locomen’s strike and numerous
staff agitations and ‘go slow’ on the
Railways which seriously affected
and impeded movement”,

May I know how a go-slow and other
staff agitation can lead to a shortage
of supply of steam coal to the Ralil-
ways? If there is an agitation, if
there is go-slow tactic adopted by the
railway employees, there must be an
increase, due to non-use, of steam
coal in stock and it should have been
possible to utilise that stock for
further running of trains. Therefore,
it is self-contradictery.

Then again:

“In October, the availability of
steam coal was further reduced due
to a large number of holidays
observed by the collieries..

The language has to be noted. First
it was stated that the position was
further pggravated in August and
September by the locomen’s strike.
Now it is contended that it was further
reduced due to a large number of
holidays observed by the collieries.
That mans the locomen’s strike or the
observance of holiday in the collieries
are the same thing. I fail to under-
stand this logic. Therefore, I am con.
strained to say that his statement is
self-contradictory.

Thirdly, I would like to point out
that it is inadequate, because in the
other statement that the Rallways
made previously, they are very eager
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to publicise their doings and undoings
Here, nothing is given as to how many
trains or how many services have been
cancelled or suspended and jn what
sections anq in what zones of thc
railways. Nothing has been mention-
ed. Therefore, the statement is both
vague and inadequate.

I can cite so many previous instances
where even minor things have been
eolaborated largely but here they
have deliberately omitted this, ob-
viously because they do not want to
take the House confidemce, I presume.

I would like to know, in view of this
situation, whether the hon. Minister
will be pleased to tell us categorically
the number of trains cancelled or sus-
pended during this period zonal-wise
in the Eastern, Northeastern and the
Northeast Frontier zones, and also the
estimated loss to the railways in tonnes
and rupees, and whether the railways,
in view of the short supply of coal, are
going to switch over to dieselisation
which is alsp a dangerous proposi-
tion,—as has been stated by the Rail-
way Ministry in some other connec-
tion—and whether they are going to
stick to that principle.

Finally, I would like to know whe-
ther the railways have got their own
captive mines to meet the emergency

demands. These are my questions to
which I would like to have clear
answers.

SHRI MOHD. SHAFI QURESHI:

The hon. Member has said that the
statement is vague and it does not
contain the information which he
desires to have. I would be pleaseqd to
give him the information, whatever he
wants, but the statement is self-con-
tained, and it contains all the informa-
tion which was asked for by the hon.
Members.

SHRI ATAL BIHARI VAJPAYEE:
The number of trains cancelled?

SHRT MOHD. SHAFI QURESHI: He
says we are trying to share the blame
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ang he says the railway have failed.
the industry has failed and the Min-
istry of Mines has failed. As 1 have
said earlier, when there is this dis-
tiess, the Ministry of Industry ancd
Mines and the Railways Ministry have
shared the distress of each other, and
there is no question of blaming each
other.

MR. SPEAKER. What the hon.
Member said—and I also could not
resist jt—was that the other day your
colleague said “1 have got so much:
but the railways must move.” And
1 see you are sitling side by side.

SHR] MOHD. SHAFI QURESHI:
The hon. Member asked how it affects
the movement of coal. If the loco
staff strike, if the engine-drivers *
‘lo not run the engines, coal will not
move. That is very clear. (Interrup-
twons) 1 have already said in this
House that the loco running staff
strike for that period hag cost us
about Rs. 14.67 crores.

SHYRI ATAL BII:IARI VAJPAYEE:
We are discussing the coal situation.

SHR!I MOHD. SHAFI QURESHI. He
asked how it affects the movement of
coal. He asked how when there is a
go-slow activity or when the staff do
not work, there is this difficulty. It is
a common thing that when the wagons
are loaded, and when the wagon staft
and the carriage staff and the train
examiners delay the examination of
the train for hours together, it will not
build up the stocks, neither will the
coal move to a particular direction.

ot gew fagn) Tt : 3 @i
97 Fygem £ 7
SHRI MOHD. SHAFI QURESHI:

NG ré | The number of trains can-

celled from 1-11-1973 to 12-11-73 on the
Central Railways was 122; no trains
werza cancelled on the South eastern
Railway and two trainsg were cancelled
on the Eastern Railway.

MR. SPEAKER: It is already in the
statement. You need not mention it.
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SHRI BISWANARAYAN SHASTRI:
My last question has not been answer-
ed, whether the Railways are going to
have captive coal flelds to meet emer-
gencies.

SHRI MOHD. SHAFI QURESHI. No,
Sir.

&t waw fasy wawT (Fafar)
ey A3, 4g A9 giww € fw
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[MR. DEPUTY-SPEAKRER in the Chair.]
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19 FAfAH AHR 9X IAFT FAIST
g

aas fafed garast § o
fay ¥ & o 1 frar aw g
8 3 w1 MY F faw #E wefeafor
[ @ oAW AR o @ s
Ffeq Fat ¥ 37 &Y 7l 2 qEAE
92T 7 g

7T ¥ ¥ qan 9gar § 6 oww
A A w7 @ 6 gAR agt woowa Al
¥ qarr Y FwC g AN 37 wfwwrd §
1 7% Faqi 7T ¥&7 ¥ w&T FIH
IsA F fag A ITHT 747 27 & fog
fare € ar 7d¥ ?

W eI wxwh o wfed
A gAT AT F IqHT IAF a7y
g1 W wg N FoaT w}@
FaT ITA 7 A SUAT AR H9 X
Fgr & fr 76 3fag oo & o §
oY 3 A N F———

Y q qi¥  (TeYR) T
geg ¥ awe  JvA ¥ X A ¥ A 9T
AT q A% fasg wQw s
71 AR fag wT W faar 91 97 9%
Fr8 FrAM Y TEH A w8

wt qyew wer w3 e ot
grad ¥ fagare ®E fiwma
Frt wR we gifay @ g fE
39 ¥ weww fipar & Q@ a6 FAY A
F& w1 Y JOR |

Ty SgrETax wars A -
frz ¥ awqF @A & 1 IgA
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A gferan 3 § f 3o N7 AERARIMR
& q QA €1 T § 9K IR Hfgewr
§fF Nt wEwd @R A AWAAES
feg & qEa ¥ Ifed IF FdvRN
N gW #T faqr I qg 4§ qwar
& AT IgHT ST AGA G0 | FIHTL
wr g e fafedt ® <@
@ W AR gt AfET g
aw Wd F qafeaw IQA wr
¢ 99 59 T2 ¥ fag Awai § AR
#Y qg oq1 A wg dar 5 IPA
Fg & AT6T W16 F I9 ¥ T %
T IS AT gAT § AN IAT IAG ¥
qx w oy 74§ A€ FT wg
IF qF A 9g WM &1 95T & fF war
FA F THFE AATY  IG6T qqg &
Wl qF4T § @@ W J@Ar g
fra€ FO AU €16 A T 9@
M AIIT( TET I AGF TGT 090 |

(A0 §EE HaT Wigw & fafreax
q Oeq6 @d & | WA 9 NG ar
JAH AT E FFT & |

SHRI ATAL BIHARI VAJPAYEE:
The House would like tuv know from
the Minister of Steel and Mines whe-
ther there is shortage of coal or short-
age of railway wagons.

MR. DEPUTY-SPEAKER: 1 know
the dividing line is very thin and it
becomes a little difficult, but at the
same time there is a certain procedure.
I am only trying to regulate the pro-
cedure. There is a certain procedure.
The Calling Attention Notice relates to
a particular Ministry. The conven-
tion is that only those members who
have given their names can put ques-
tions and the Minister will reply. It
other members pitch in and another
Minister is alsp drawn into this, it
becomes a discussiun not relating to
any particular Ministry but a sort ot
mini-discussion relating to the whole
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Government. The whole thing is a
little complicated.
SHRI BHAGWAT JHA AZAD

(Bhagalpur): He can make the state-
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ment either today or tomorrow. He is
prepared to make the statement.

MR. DEPUTY-SPEAKER: [ know.
The Minister is naturally very anxious
to defend his Ministry. But my res-
ponsibility here is not to allow any
Minister to get up and make any kind
of statement any one he likes. I am
concerned with the procedure of the
House. But, then, as I said, we cannot
just brush aside this problem. I have
always said this is an evolving demo-
cracy. Perhaps the rules are not ade-
quate enough to meet all the contin-
gencies. Therefore, as some members
have suggested, it might be treated as
an exception. I will allow the Minis-
ter to make a statement on this con-
dition that there should not be any
further questions. If the Minister is
willing to make a statement, and the
members are anxious to hear him, let
the statement be made. But no more
questions should be asked after that
statement.

12.57 hrs.

STATEMENT RE. PRODUCTION
AND SUPPLY POSITION OF COAL

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAI); I am glad that the
members like to be acquainted with the
correct situation. I would like to give
it as best as I can. In 1970-71 the
production of coal was 72.95 million
tonnes; in 1971-72 it was 72.06 million
tonnes and in 1972-73 it rose to 76.40
million tonnes. The question whether
production has gone down or short up
after nationalisation has been a matter
of controyersy. I would like to say
that no magic could happen to bring
up that production immediately after
nationalisation to any extent, because
the coal industry presented a picture
where over a period of years there was
no investment at all and perhaps
slaughter mining and indiscriminate
mining also. Along with that the
demand for coal was also going up in
various sectors,
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[Shri T. A. Pai]

Last year when I was in charge of
the Railway Ministry the compiaint
was that Wwagons were not available
for coal. At that time when the coal
industry was in the private sector it
had only tne problem of mining and
delivering coal at the pit-heads because
the responsibility of movement was
that of the buyer. Today after na-
tionalisation the complaints are com-
ing because the community at large
expects the coal industry not only to
mine coal but also to make arrange-
ments tn» see that the coal is distribut-
ed throughout the country.
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This aspect is very important
Wh.le, I do not want to get away from
that responsibility, I want to submit
tnat a sudden change where we had to
organise this movement on a basis
which would be reasonable and which
would entirely satisfy the demands of
the community is an exercise which
has to be continuous, which calls for
certain investments also. Because, in
certain coal mines, for instance, there
are not enough sidings and now coal
is accumulated in certain mines. It
you ask me if there is accumulated
stock in certain mines, it is true, but
it is not at the rail heads. It is not
possible to move that coal to the rail
head. In fact, I have asked the CMA
and the BCCL to put an advertisement
in the newspapers that coal 15 avail-
ble for movement from those coal
mines which are not connected with
rail-heads for transport by trucks. T
do not see any other means immedi-
ately of disposing of the available
coal for the benefit of the commu-

nity....

13 hrs.

SHRI SHYAMNANDAN MISHRA
(Begusarai): What used to happen
earlier?

SHRI T. A. PAI: They used to take
by truck. The private owners used to
sell and they could charge any price.
But today I am answerable to charge
one vprice, deliver it at the same
price.. .
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SHRI SHYAMNANDAN MISHRA:
But it is higher than before.

SHRI T. A. PAI; So far as CMA and
BLCL are concerned, they are expect-
ed to deliver at a tixed price. But
whether 1n the market it is available
at the same price or not is a different
question. Shortages could be created
and shortages are created when trans-
port is not upto the mark; when trans-
port is not upto the point, distribution
points also get disturbed. But let us
try to understand the whole thing. If
you want to criticise this, I want your
support also because there should be
a proper appreciation of the problem
that we face. I have taken up with
the Railway Ministry the immediate
problem of having the necessary sid-
ings where loading can be improved
immediately. And there is also the
long term programme to be gone
through.. .

SHRI SHYAMNANDAN MISHRA:
What about steam coal? That is the
question here.

SHRI T. A. PAIL: Let me come to the
whole problem. Different members
had raised different points about dif-
ferent types of coal. 1 will come to
the steam coal also.

Therefore, whether it is steam coal
or any other type of coal, unless the
collieries are properly reccgnized and
unless we have the necessary sidings
so that the pitheads are connected pro-
perly, we will not be able to move as
fast as ‘we should. There are mines in
the south, mines in the outlying areas
where the railways have been able to
move and take all the stocks offered.
But the mines are not developed to the
extent they "should be. There, the
matching capacity of the railways is
better then our capacity to offer. We
are taking up, on an emergency basis,
the development of collieries. For in-
stance, in the case of Singareni, we
have decided to increase the output
from 5} million to 12 million tonnes by
the end of the Fifth Plan. Besicaly,
the Bengal and Bihar flelds which
supply most of our coal require a
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'mendous reorganisation even in the
itter of railway movement because
: find that, in the past, railway lines
ve been laid with particular refer-
ce to a particular type of crate and
that. Now all the steel industries
ve come in that part. One-third of
e railway system is involved in
oving the raw malerials to the steel
ants and the finished products from
e steel plants. gaAin coal, also the
oduction of which is now going to
doubled, will have to be moved in
proper way. It is no use saying
1ether the Railways are responsible
the coalmines are responsible., .

SHRI ATAL BIHARI VAJPAYEE:
iwalior). Both are responsible.

SHRI T. A. PAI: I am prepared to
Imit that both are responsible to
tisfy the needs of the community.
Te shall do our best to do so by
‘oper coordination.

MR. DEPUTY-SPEAKER:
wpers to be laid on the Table...

SHRI SHYAMNANDAN MISHRA:
e has not clarified about steam coal.
hat was the question . (Interrup-
ns)

MR. DEPUTY-SPEAKER: I would
sten to you later, not now. Let the
ipers be laig on the Table.

Mr. Patnaik.

Now,

3.05 hrs.
PAPERS LAID ON THE TABLE

AVAL CEREMONIAL, CONDITIONS OF
‘ERVICE AND MISCELLANEOUS  (THIirD
Nb FoURTH AMENDMENT) REGULA-
‘ONs, 1973, AND INDIAN NAavy AUXI-
LIARY SERVICE REGULATIONS, 1973

THE DEPUTY MINISTER IN THE
[INISTRY OF DEFENCE (SHRI J. B.
ATNAIK): I beg to re-lay on the
‘able a copy each of the following
fotifications under section 185 of the
lavy Act, 1957:—

(1) The Naval Ceremonial, Con-
ditions of Service and Mis-
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Regulations, 1973 (Hindi aud
English versions) published in
Notification No. S.R.O. 12(E),
in Gazette of India dateq the
27th July, 1973.

|Placed in Library. See No. LT-
5363/173].
(2) 'the Naval Ceremonial, Con-

ait.ons of Service and Mis-
cellaneous  (Fourth  Amend-
ment) Regulat.ons, 1973 (Hindi
and English versions) publish-
ed in Notification No, S.R.O.
13(E, in Gazetle of India
dated the 3rd August, 1973.

[Placed in Library.
5460/73].

See No. LT-

(3) The Indian Naval Auxiliary
Service Regulations, 1973, pub-
lished in Notification No.
S.R.O. 232 in Gazette of India
dated the 1st September, 1973.

[Placeqd in
5620/73].

Library. See No. LT-

RatLway PROTECIION FORCE (AMEND-
MENT) RULES, 1973

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI1
MOHD. SHAFI QURESHI). I beg to
lay on the Table a cony of the Rail-
way Protection Force (Amendment)
Rules, 1973 (Hindi and English ver-
sions) published in Notification No.
G.SR. 448(E) in Gazette of India dated
the 20th September, 1873, under sub-
section (3) of section 21 of the Rail-
wey, Protection Force Act, 1957.

[Placed in
5693/73).

Library. See No. LT-

STATEMENT SHOWING ACTION TAKEN BY
GOVERNMENT ON VARIOUS ASSURANCES,
PROMISES AND UNDERTAKINGS

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI B. SHANKA-
RANAND): I beg to lay on the Table
the following statements showing the
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{Shri R. Shankaranand]
various assurances, promises and un-
dertakings given by the Ministers
during the various sessions of Lok
Sabha:—

FOURTH LOK SABHA

(i) Statement No. XXXI—Fifth
Session, 1968.

(ii) Statement No. XXXIII—
Seventh Session, 1969.

(iii) Statement No, XXXII—Eighth
Session, 1969,

(iv) Statement No. XXXI—Ninth
Session, 1869,

(v) Statement No. XXXIII.—Tenth
Session, 1870,

(vi) Statement No. XXI—Eleventh
Session, 1870,

(vii) Statement No. XXIII—
Twelfth Session, 1870.

FIFTH LOK SABHA

(viii) Statement No. XI—First
Session, 1971.

(ix) Statement No. XXV—Second
Session, 1971.

(x) Statement No. XVI—Third
Session, 1971.

(xi) Statement No, XVI—Fourth
Session, 1872,

(xii) Statement No. X—Fifth
Session, 1872,

(xiti) Statement No. VIII—Sixth
Session, 1972,

(xiv) Statement No. VIII—Seventh
Session, 1873.

(xv) Statement No, IX—Seventh
Session, 1873,

(xvi) Statement No. III—Eighth
Session, 1973.
[Placed in Library. See No. LT-
5694/73).

NOTIFICATIONS UNDER PERSONAL IN-

JURIES (COMPpENSATION INSURANCE)
Acr, 1963

THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): 1 beg to lay
rn the Table—

(1) A copy each of the follow-
ing Notifications (IHHindi and
English versions) uader sec-
tion 24 of the Personal In-
juries (Compensatizn Insur-
ance) Act, 1963: —

(i) The Personal Injuries

(Compengation Insurance)

— Second Amendment Sche-

me, 1972, published in Noti-

fication No. S.0. 581(E) in

Gazette of India dated the
8th September, 1972.

(i1) The Personal Injuries
(Compensation Insurance)
Second Amendment Rules,
1972, published in Notifica-
tion S.0. 582(E), in Gazette
of India dated the 8th Septem-
ber, 1972.

(iii) The Personal Injuries
(Compensation Insurance)
Third Amendment Sche-
me, 1972, published in Noti-
fication No. S.O0. 709(E) in
Gazette of India dated the
15th November, 1972.

(iv) The Personal Injuries
(Compensation Insurance)
Third Amendment Rules,
1972, published in Notitica-
tion No. S.0. 710(E) in
Gazette of India dated the
15th November, 1972.

(v) The Personal Injuries
(Compansation Insurance)
Amendment Scheme, 1973,
published in Notification
No. S.0. 141(E) in Gazette
of Indim dated the 14th
March, 1978. -
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(2) A statement (Hindi and Eng-
lsh versions) showing rea-
sons for delay in laying the
above Notifications.

|Placed in Library. See No. LT-
5695/78.1 '

SHRI SEZHIYAN (Kumbakonam):
I want to invite your attention and
the attention of the House to an un-
helpful practice which has recently
crept in. Under item 6(2), of the Order
Paper today, a statement showing the
reasons for delay in laying the noti-
fications has also been laid.

In these cases, I am afraid such a
bald statement has become a routine
affair. Yesterday also, certain papers
were lagid on the Table of the House
by Shri Ram Niwas Mirdha, One
paper related to 20th December, 1971,
another of 1st April, 1972 and the
third one of 2nd July, 1972 and for
these ones ulso they have submitted
a statement showing the reasong for
delay .in laying the notifications.

I went to the Library to find out
what explanations have been given.
There they have stated: ‘The notifica-
tions particulars of which have been
given below were not laid on the
Teble of the Houge within a period
of 15 days of their publication in the
Gazette of India through oversight.”

1 think we cannot accept such rea-
sons as valid ones and the Parlia-
ment . cannot be taken for granted.
To say “oversight” is no excuse for
the delay. The House should like to
know why there was a deflay of two
years, whether anybody has been held
responsible and what action has been
“taken for the delay for the direction
of duty.

"Therefore, in this case I would
appeal to you that we should consider
appointment of a committee of Par-
liament to go into these delays in
laving on Table the Notifications. 1
can invite your attentian to the re-
mark made by the Public Accounts
Committee that notifications have
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been taken recourse to by the Gov-
ernment in issuing certain modifica-
tions in taxation measures which was
objected to. Therefore, I would like
a separate committee to be appointed
to go into the practice of the Gov-
ernment issuing such notifications and
in case of delays, whether the reasons
advanced were valid.

o wEE fag  Araat (arfaa)
qEr WERW, 4g WIHAT agT MWK
¢ 1 w9 { AR A g S IRE
Hal HET A wAT YT 9 w@wr ¢
Ak faad ag  qaw & sfew
# af g f& Fvw w@A «
fara w4} gur—ag Fwr fodt Y
e A A AFAT | WA wERE
ag ff aar g% ¥ 7 g 8 famar,
1972 # wrifor N ¢ I FaT F
S&@ FW F @A 2w gl L qar
Far § f& yamd @ gt war
EOR T # ag T FA E
1€ faa i @@ 1 97 Fav v
FIAr St g1 g & q9 I wroAgr
mAFETR @ R@mami g1 ag
g W AW K AT ¥ o K
3§ AT FT @947 Fa1 § FF 15 qraey
F Uw FALY aAHY Wfgd A1 @ ¥y Aw
w afe wirer ¥ @« Frogfer 7
EAl

ot wy fowd  (atwT) @ gATR
ag 0w gaifeae  Afoemm ey
3, forawt o ® &, wTT IARY TH AAX-
# fafty &7 & 3gq ofvg #FAfTT
@ ag ¥ T A T o 9w
A kM | e AT A ¥ aer
N g § G}, 78 FAEA W
A W W e waAt fead 2

MR. DEPUTY-SPEAKER: I think
we have reasons to be happy that
there is a group of Members who
are very alert in these matters.
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‘[Mr. Deputy-Speaker]

The Parliament should be consider-
ed to the Government and appreciate
their difficulties, but, at the same
time, I think it is accepted that the
Members of the Government should
be more responsible to the Parliament.

1 think we had evolved that,
whenever there is such a delay in
laying the papers—We had only dur-
ing the last one or two sessions agreed
—that the Government should come
forward with an explanatory note
which they have done....

SHRI ATAL BIHARI VAJPAYEE:
But that should be satisfactory.

MR. DEPUTY-SPEAKER: But 1
think even that also should not be
done perfunctorily. The reasons
given should be good reasons, con-
vincing reasons. Just to say that be-
cauge of oversight end things like
that, 1 do not think....

SHRI BHAGWAT JHA AZAD
(Bhagalpur): “Through oversight”—
it is an honest statement. What rea-
sons can they manufacture?

MR. DEPUTY-SPEAKER: Just to
say ‘by oversight’.

SHRI ATAL BIHARI VAJPAYEE:
Oversight by whom? By the Minister
or the Ministry?

MR. DEPUTY-SPEAKER: By the
Ministry concerned.

SHR]I ATAL BIHARI VAJPAYEE:
There should be some mechanism.

MR. DEPUTY-SPEAKER: I under-
stapd. 1 am already saying that this
is not a satisfactory remson and I do
not think this is the way the Parlia-
ment ghould be treated. But I think
this should be enough for the moment.
The Government may take note of
thia. I do not think it is necessary
that we appoint a committee. I think
this should be enough for the moment.

cas smerems
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13.10 brs.

MESSAGES FROM RAJYA SABHA

MR. DEPUTY-SPEAKER:
tary-General,

Secre-

SECRETARY-GENERAL: Sir, 1
have to report the following mes-
sages received from the Secretary-
General of Rajya Sabha:—

(i) “In accordance with the pro-
visions of rule III of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabhe, I am directed to en-
close a copy of the Code of

Civil Procedure (Amend-
ment) Bill, 1973, which has
been sed by the Rajya

Sabha at its sitting held on
the 12th November, 1873.”

(ii) “In accordance with the
provisions of rule II] of the
Rules of Procedurq and Con-
duct of Business in the Rajya
Sabha, I am directed to en-
close of a copy of the Mater-
nity Benefit (Amendment)
Bill, 1973, which has been
passed by the Rajya Sabha
at its sitting held on the 12th
November, 1973.”

BILLS AS PASSED BY RAJYA
SABHA

SECRETARY-GENERAL: Sir, I
lay on the Table of the House the
following Bills, as passed by Rajya
Sabha: —

(1) The Code of Civil Procedure
(Amendment) Bill, 1978.

(2) The Maternity Benefit (Am-
endment) Bill, 1973.




KARTIKA 24, 1805 (SAKA)

225
18.11 hrs,
‘CONVICTION OF MEMBER

MR. DEPUTY-SPEAKER: I have to
inform the House that I have received
the following telegram, dated the 14th
November, 1973, from the Sub-Divi-
sional Magistrate, Diamond Har-
bour: —

“Shri Madhuryya Haldar, Mem-
ber, Lok Sabha, courted arrest on
the 12th November, 1973, along with
others, in the Court of the Sub-Dj-
visional Magistrate, Diamond Har-
bour, 24 Parganas, West Bengal, in
case No. 0510/73, in contempt of
Court proceedings during mass de-
monstration. He was convicted
and confined till the rising of the
Court for the day.”

COMMITTEE ON PETITIONS
FOURTEENTH REPORT

SHRI A. P. SHARMA (Buxar):
Sir, I beg to present the Fourteenth
Report of the Committee on Petitions.

—

COMMITTEE OF PRIVILEGES
SixtH REPORT

DR. HENRY AUSTIN (Ernaku-
lam): Sir, I beg to present the Sixth
Report of the Committee of Pri-
vileges.

—

COMPANIES (AMENDMENT) BILL
(I) REpoRrT OF JOINT COMMITTEE

SHRI NAWAL KISHORE SHARMA
{Dausa): Sir, I beg to present the
Report of the Joint Committee on the
Bill further to amend the Companies
Act, 1856, the Securities Contracts
(Regulation) Act, 1956 and the Mono.
polies and Restrictive Trade Practices
Act, 1969,
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(ii) EVIDENCE BEFORE JOINT COMMITTEE

SHRI NAWAL KISHORE SHARMA:
Sir, I beg to lay on the Table the re-
cord of evidence tendered before the
Joint Committee on the Bill further
to amend the Companies Act, 1956,
the Securities Contracts (Regulation)
Act, 1956 and the Monopolies and
Restrictive Trade Practices Act, 1969.

13.13 hrs.
NATIONAL LIBRARY BILL

EXTENSION OF TIME FOR PRESENTATION
or RerorT OF JOoINT COMMITTEE

SHRI AMARNATH VIDYALAN-
KAR (Chandigarh): Sir, I beg to
move:

“That this House do extend upto
the last day of the Monsoon Ses-
sion, 1974, the time for the presen-
tation of the Report of the Joint
Committee on the Bill to provide
for the administration of the Na-
tional Library and certain other
connected matters.”

SHRI SEZHIYAN (Kumbakonam):
In this case, I want to know as to
why they want to take such a long
time—that is, till the end of the mon-
soon session of 1974. There is an im-
pression in the House and in the
country that the Committee is taking
too long a time to tinish their delibe-
rations, in the allotted time. When
they ask for time initially, they
should be well aware of the responsi-
bility undertaken by them to finish
their job. But now it is about 2 years
and I do not know whether they will
take another 2 years. Instead of the
last day of the monsoon session, why
cannot we say last day of the first
week of the Budget Session. I beg to
move:

That for ‘Momsoon Session’ sub-
gtitute ‘last day of the first week of
the Budget Session’.
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SHRI P. G. MAVALANKAR
(Ahmedabad): One of our Com-

mittees received hundreds of Memo-
randa but we selected only some of
them. If the Memoranda are more,
they can certainly select a few of the
Memoranda and thus save time. I do
not think that more time should be
taken on that score. So, what I would
like to submit is that the Chairman
of the Committe¢ may ask for time till
the last day of the first week of the
next Budget Session.

SHRI AMARNATH VIDYALAN-
KAR: The reasons for extension of
time are given in the note which has
been circulated to Hon. Members.
Apparently it was a very innocuous
Bill but later on some of its provisions
were found to be very controversial
and the Members of the Committee
belonging to the Opposition will bear
me out in what I say. It was on the
request of some of the Members be-
longing to the opposition, who insisted
that the Bill should not be rushed
through, that this has to be done.
We were to complete evidence and
going to consider clause-by-clause
consideration of the Bfll. But it was
then suggested that because certain
provisions of the Bill are very con-
troversial, therefore, in the interest of
amity and goodwill and in order to
overcome those controversies. this
should be done, and it was unanim-
ously decided by the Committee that
time should be extended.

MR. DEPUTY-SPEAKER: But
why does he want to skip over the
next session and go to the monsoon
session?

SHRI AMARNATH VIDYALAN-
KAR: When I placed this matter be-
fore the Education Minister and con-
veyed the wishes of the Members ‘that
certain provisions of “the Bill were
desired to be reconsidered, the hon.
Minister assured me that he would do
so and he wanted Some time for con-
sideration. One matter which he
mentioned was that he was appoint-
ing a director of that library, and it
was thought that the Public Service
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Commission had been moved and the
director would be appointed, and it
wag the desire of the Members of the
Committee that his advice also should.
be available to them. Therefore, in
the interests of making the Bill more
acceptable to the House, it would be-
necessary that some more time should
be given.

SHRI SAMAR GUHA (Contai): L
am also a Member of that Committee
and I quite agree with what has been
said by the hon. Member. It has
been said that the National Library
Bill is an innocuous one. But actually
it is not so innocuous. It has ex-
ercised the minds of not only the em-
ployees of the National Library but
of a number of eminent personalities.

MR. DEPUTY-SPEAKER: What
does he want to be done?

SHRI SAMAR GUHA: Some-
objection has been raised by certain
friends, and, therefore, a little back-
ground has to be given, which has
not been given so far by my hon.
friend. I would point out that there
have been agitations, and there have
been conferences and conventions
attended by very eminent personali-
ties not only from Bengal but from:

other parts. When we visited
Bombay....
MR. DEPUTY-SPEAKER: I do not

understand this. What does the hon.
Member want to be done?

SHRI SAMAR GUHA: 1 want to
submit that the hon. Minister of
Education has suggested that he is

going to appoint a director and see
the functioning and the working pro-
cess of the National Library. If it
proves satisfactory, some of the pro-
visions of the Bill will be radically
changed. 8o, a very considerate and
very reasonable attitude has been
taken by the Education Minister, and
I hope the House will bear with us on
this matter. We from the Opposition:
had all agreed that this should be
deferred so that an opportunity may
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be there to see tbe.working of the
new arrangement that had been made.

SHRI P. G. MAVALANKAR: May
1 submit....

MR. DEPUTY.SPEAKER: He has
already spoken. Why does he want
to speak again for a secon'q time?

SHRI P. G. MAVALANKAR: Be-
fore hearing me, how can you know
what I want to say? I want to in-
wvite your attention to a very impor-
tant problem which I -think is of
grave importance....

MR. DEPUTY-SPEAKER: Why
-does he not say what he wants to
e done?

This way, he is taking away the
time of the House.

SHRI P. G. MAVALANKAR: In
the memorandum, in paragraph 4....

MR. DEPUTY-SPEAKER: Now,
what does he want to be done?

SHRI P. G. MAVALANKAR: 1
would invite your attention to an im-
portant point in paragraph 4 of the
memorandum, where it has been men-
tioned that because opposition has
‘been made to the Bill, more time was
tequired. My point is that this Bill
‘has not been circulated for eliciting
public opinion thereon....

MR. DEPUTY-SPEAKER: May 1
1ell the professor that I had also the
misfortune to belong to that group
once? Let him not be so long-winded.

SHRI P. G. MAVALANKAR: This
Bill has not been circulated, but it is
already before a Select Committee of
the House which is discussing it.
"Therefore, why should the memoran-
dum say that because there are people
opposing it in the country, they re-
quire more time?

SHRI ATAL BIHARI
{Gwalior): May I
mmedia?

VAJPAYEE
suggest a wvia
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Shri Vidyalankar wants that time
should be extended up to the last
dsy of the monsvon session. May
1 suggest that it may be extended up
to the last day of the next session?
After they meet and discuss, if neces-
sary, they can come forward with

-~ another motion for extension.

MR. DEPUTY-SPEAKER: I think
that what has beén suggested by him
is acceptable to the House.... (Inter-
ruptions) Now, I shall put it to the
House. When there are two opinions
and there is no compromise, I have no
alternative but to put it to the House.

There asre two opinions. No more
debate on this.
SHRI S. M. BANERJEE: (Kan-

pur): I only want half a minute. I
ain also an equal here.

MR. DEPUTY-SPEAKER: Order,
order, .

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): If the suggestion is
that we may extend it to the end of
the next session and then we can re-
consider the position, then I think the
hon. Minister is willing. I would
appeal to the Chairman also to accept
it.

SHRI AMARNATH VIDYALAN-
KAR: I accept it.

SHRI SAMAR GUHA: Neither
the hon. Minister nor the Chairman
can do it. I do not understand this.
The Memorandum has very rightly
pointed it out. There has been oppo-
sition from a very responsible quarter.
There has been agitation. Unfor-
tunately, many of my hon. friends
have perhaps not gone into the whole
question; perhaps they are not ac-
quainted with the background.

MR. DEPUTY-SPEAKER: Let
there be an end to it.

SHRI SAMAR GUHA: ‘Tt will be
setting a2 wrong .precedent. The
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Joint Committee has taken a unani-
mous decision and to alter it on the
floor of the House will be a bad pre-
cedent. I draw your attention to it.

MR. DEPUTY-SPEAKER: Order,
order.

SHRI SAMAR GUHA: As I said,
the Joint Committee has unanimously
decided and adopted a certain resolu-
tion; how can the hon. Minister or
the Chairman overrule it? At least
let there be a via media. You can
refer it back to the Committee.
Otherwise, it will be a bad prece-
dent.

SHRI ATAL BIHARI VAJPAYEE:
Let them come to the House again at
the end of the budget session for a
further extension, if necessary.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Do they expect the
monsoon to irrigate them with ideas?
Why are they waiting for the mon-
soon session? Let them bring it in
the budget session.

SHRI SAMAR GUHA: Let there
be an amicable solution found. Let
the director be given a chance to
function. ...

MR. DEPUTY-SPEAKER: Order,

order.

SHRI SAMAR GUHA: Just by
ringing the bell, I cannot be shut out.
This is not good (Interruptions).

SHRI S. M. BANERJEE: Will you
not hear me, Sir?

MR. DEPUTY-SPEAKER: I am
prepared to hear you, but if I do,
somebody also gets up and there is
no end to it.

SHRI S. M. BANERJEE: I am the

only person.

MR. DEPUTY-SPEAKER: If you
are, I am willing to hear you.
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SHRI VIKRAM MAHAJAN (Kan-
gra): I am the next one. Kindly
hear me also,

SHRI S. M. BANERJEE: Prof
Samar Guha has said....

MR. DEPUTY-SPEAKER: Do nos
refer to Samar Guha. Why don’t you
make your submission?

SHRI S. M. BANERJEE: Whatever
Mr. A hag referred to, I am not in
agreement with it. Let there be ne
question of waiting for the monsoon
session. Suppose there is no mon-
soon?

SHRI ATAL BIHARI VAJPAYEE:
There will be a session.

MR. DEPUTY-SPEAKER: I take
it that this is the motion suggested
by the Minister of Parliamentary
Affairs by way of amendment:

“That the Committee be given
time till the last day of the next
session”.

Is that so?
SHRI K. RAGHU RAMAIAH: Yes.

MR. DEPUTY-SPEAKER: 1 wilt
first put the amendment suggested by
the Minister of Parliamentary Affairs
to the text of the motion. If this
amendment is acceptable, then the
original motion does not arise.

The question is:

“That the Committee be given:
time till the last day of the next
session”.

The motion was adopted.

MR. DEPUTY-SPEAKER: I now
put to vote the motion as amended..
The question is:

“That this House do extend up to-
the last day of the next Session,
the time for the presentation of the
Report of the Joint Committee om
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the Bill to provide for the adminis-
tration of the National Library and
certain other oonnected matters.”

The motion was adopted.

SHRI SAMAR GUHA: The Minis-
ter of Parliamentary Affairs has set a
very bad precedent.

P

13.25 hrs.
MATTERS UNDER RULE 377

(i) REPORTED ARMED ATTACK BY LAND-
LORDS ON ADIVASIS IN MAHARASHTRA

PROF. MADHU DANDAVATE
(Rajapur): Mr. Deputy-Speakeir, Sir,
the Adivasis of Shahada and Taloda
taluks of District Dhulia in Maha-
rashtra are being subjected to armed
assaults with the help of paramilitary
organisation set up by rich landlords
in these localities, most of whom are
Gujjars. These landlords have usurp-
ed lands of the Adivasis through un-
scrupulous means and are terrorising
them with the help of arms.

The exploitation of these Adivasis
by Gujjars attracted a group of Sarvo-
daya workers to these localities and
they became a part of Shramik
Sangthan that was set up to carry on
the campaign for the recovery of
usurped lands.

These Adivasis were attacked with
arms and at Patilwadi where the
armed Gujjars opened fire on the
Bhils, one Adivasi was killed and
seveval others were injured.

As a result of the work of the
Adivasi organisation the wages of the
agricultural labourers went up by 40
fo 50 per cent and this provoked the
landlords and made them set up a
paramilitary organisation.

On 5th October, a meeting of
Adivasi landless labourers, held near
the village Chirdo in Shahada Taluka,
was attacked by the paramilitary
organisation of landlords led by the
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Surpanch of a near by village
Palawadi. For these assaults, axes,
iron bars and country pistols were
freely used.
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When the Government decided to
distribute some forest land amongst
Adivasis, the Surpanch who led the
armed assault on Adivasis pressurised
the administration and the distribu-
tion of land was stayed. In these
Jocalitles, there is a collusion between
the members of this paramilitary
organisation of the landlords and the
law and other machinery of the Gov-
ernment.

Under the garb of “Crop Protection
Forch”, the rich landlords have
strengthened the paramilitary crga-
nisation. On the letter-head of
Satpura Tapi Area Co-operative Sugar
Mill, Ltd., Shri P. K. Patil, Chairman
of the Co-operative Sugar Mill, has
addressed letters to landlords seeking
to set up an organisation armed with
pistols and rifles involving the capital
expenditure of Rs. 4.2 lakhs and re-
curring expenditure of about Rs. 19
lakhs.

With your permission, Mr. Deputy-
Speaker, Sir, ] would like to lay® on
the Table a photostat copy of the letter
circulated to landlords.

I urge the Home Minister to in-
vestigate the matter and prevent the
rich landlords from organising the
paramilitary organisation utilised for
attacking the Adivasis struggling for
their legitimate demands of redistri-
bution of lands.

SHRI S. M. BANERJEE (Kanpur):
This P. K. Patil should be arrested.
His letter is there.

MR. DEPUTY-SPEAKER: Order,

please. Prof. Madhu Dandavate can
hand it over to me. Shri Madhu
Limaye.

oY 7y fowd (@iwT) | gaTOR
wea. af wfas g9 g s

*The Speaker not

having subse quently accorded the necessary per-

mission, the document was not treated as laid on the Table.
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aTers ® TAAT Afew @A T @
&Y € 9 i 9T qAG WA [ AAGT
¥ Ira g SEAE At at 1%
Y rfee weTd A R | W e
& s sgi 7= mifearfaat = RyEe Iy
1 FE . T AR A N e
frterdr § Tafao wa™ w0 S WY
Tgr X &4t g€ & & w0 e A S
#! FowE wRw a7 3 fF ag W
qTAG 2 § IAHr & 9w FE W qE
X 7 fAfadY S1d T ¥ T ey
I R T AT TH FA F
mew agr & a¢ FraAl w1 2 & | 99
W § F T wEHqT & w07 fvar «r
W) & wmAar g x5 agr & wifearfaay
# feg axg & a1 fear wmar §
W T X FEAW g qqT A4
7N A F 30 I FAAE T €Y
AAEFAT § | TIAT  GH T8 |
THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): These
matters have been brought to our

notice now, and we are in touch with
the Maharashtra Government.
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SHRI S. M. BANERJEE: He has
placed the letter in the Table. But
you do not read it.

SHRI F. H. MOHSIN: We are in
touch with the Maharashtra Govern-
ment and if the facts as have been
stated by the two hon. Members are
true—of course, it is a matter of great
concern—that is one thing. But
unless we hear from the Maharashtra
Government, it would be difficult for
us to say anything more at present.

13.25 hrs.

(ii) NON-INTIMATION TO THE SPEAKER
RE. ARREST OF SOME MEMBERS

SHRI BIREN DUTTA (Tripura
West): Sir, I have received informa-
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tion that Shrimati Bibha Ghosh
Goswami, Shri Bijoy Modak, Shri S.
P. Bhattacharyya and Shri Madhuryya
Haldar—all Members of this House—
have been arrestedq in West Bengal
along with 40,000 people on the 12th
instant, but there is no information
to you nor has any intimation been
given to this-House. I would like to
raise a question of privilege in this
matter.
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MR. DEPUTY-SPEAKER: Now
Shri Madhu Limaye. This is under
rule 377.

SHRI S. M. BANERJEE: Sir, under
rule 222, I rise to make my point.
Some Members have been arrested.

I have
Let us

MR. DEPUTY-SPEAKER:
called Shri Madhu Limaye.
proceed according to the rules.

Wt vy fowd : 39 WA @ WA
*ft VAAFT TAE AT 18 WRTAT 7
gufear, {az fasd & ga-fefar 5
sa-fefiome afagiz & wgg o
fircea frd 77 9 Ffw7 It gaav
T 977 ®1 57 34 Tifge 4, fraw &
IR AH g 1 A FE
AT E AT QY WIT FAET  SYOEIHA
98 wifwg ar dig 227 A F ag
qaat fairrfasr afaft & g %
T |

MR. DEPUTY-SPEAKER: I think
these facts, or should I say allega-
tions, or whatever it is, these are to
be looked into, if really these Mem-
bers had been arrested and the
Speaker has not been informed, we
have to look into this.. ., (Interrup-
tions) I have to satisfy myself about
facts. How can you expect me to
make a decision here?

SHRI S. M. BANERJEE:  Please
hear me for a minute. Shri S. P.
Bhattacharyya, Shrimati Bibha Ghosh
Goswami, and Shri Bijoy Modak and
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Shiti Madhuryya Haldar had been ar-
rested. About Mr. Haldar you read
.ihe telegram this morning. Accord-
ing to the newsnapers all the others
alpo were grrested on the 12th. Today
i3,15th. No intimation has been given.
There may be something wrong in the
telegram but they have to inform the
Speaker immediately.

MR. DEPUTY-SPEAKER: What
new thing are you saying?

SHRI S. M. BANERJEE: Nothing
new. I am talking about the rules.

MR. DEPUTY-SPEAKER: I am
also tulking about the rules. I have
sa:d that the statement made by the
hon. Member, if it was true, I think
in my opinion it constitutes a breach
of privilege of the House. But before
coming to any conclusion, let us look
into the facts and find out....(In-
terruptions) I am told just now that
there i3 another telegram which has
come and I shall read out as it is:
“Shri Dinesh Joarder a Member of
Parliament, Malad offered Satyagraha
today 1n the court of sub divisional
judicial magistrate, Malad and courted
axrest, He was fined Rs 2/-, in
default simple imprisonment for =&
day. He preferred imprisonment—
District  Magistrate, Malad, West
Bengal.”.. .. (Interruptions).

SHRI DASARATHA DEB (Tripura
Kast): He has been beaten seriously
and he got injury; he was beaten by
the police and the Congress goondas.
40,000 persons were arrested.

MR. DEPUTY-SPEAKER: Order,
order. The House stands adjourned
to meet again at 2.30 p.m.

13,35 hrs

Tha Lok Sabha cdjourned for Lunch
il thirty wminutes past Fourteen of
the - Clock.

Matters Under
Rule 377
The Lok Sabha re-assembled after
Lunch at thirty-flve minutes past
Fourteen of the Clock
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[{MRr DrPuTY-SPEAKER in the Chair]

AUTHORISED TRANSLATIONS
(CENTRAL LAWS) BILL

MR. DEPUTY-SPEAKER: The
House will now take up the Authoris-
ed Translations (Central Laws; Bill.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): I beg to
move;

“That the Bill to provide for
authorised translations of Central
Laws in certain languages, as passed
by Rajya Sabha, be taken into con-
sideration.”

Article 345 of the Constitution
empowers the Legislature of a State
to adopt any one or more of the
Janguages or Hindi for use in the
State as its official language. Most of
the States have already adopted their
own offictal language. These langu-
ages are used not only for State
official purposes but algo in varying
degrees in the subordinate courts. It
will, therefore, be useful if authorised
translations of the Central laws in the
State official languages are available.
This work is at present entrusted to
the Official Languages Legislative
Commission functioning in the Minis-
try of Law, Justice and Company
Affairs. In accordance with the ex-
isting arrangements, the translation
in a State official language is prepared
by or under the auspices of the Gov-
ernment of the State concerned. and
finalized by the Official Languages
Legislative Commission, in consulta-
tion with the translating authority.
Some progress has already been made
in this regard However, since there
18 no legal prowvision for authorising
the publication of the Central Acts
in regional larguages, such transla.
tions have no legal status and, there-
fore, their utility is also limited. The



239
[Shri F. H. Mohsin]

Bill seeks to give legal status to these

translations.

I commend the Bill, as already
passed by the Rajya Sabha, for the
consideration of the House.

MR. DEPUTY-SPEAKER: Motion
moved:

«That the Bill to provide for
authorised translations of Central
Laws in certain languages, &3
passed by Rajya Sabha, be taken
into consideration.”

*SHRI S. A. MURUGANANTHAM:
(Tirunelveli): Mr. Deputy Speaker,
Sir, 1 would like to say a few words
on the Authorised Translations
(Central Laws) Bill. Looking purely
from the legal angle every citizen
of India is supposed to know the pro-
visions of the various laws of our
country. But how can one expect
that the citizen should know the laws
of the land when such laws are only
either in English or in Hindi? This
impossible position naturally takes us
to the need for having authorised
translation in the various regional
languages of the country of the
Central and State Acts. In view of
this as the Government has brought
this Bill which provides for legal
status to the approved translation of
the Central Acts, I welcome this Bill.
At the same time, I have to refer to
certain aspects of this problem.

From our past experience it is our
feeling that the Central Government
rest content with enacting various
laws through this Parliament. It is
our unhappy experience that those
laws which are enacted by the Parliu-
ment are not implemented with the
necessary vigour that one should ex-
pect from the Central Government.
I cannot but deplore this indifference
on the part of the Central Govern-
ment in the matter of implementing
and enforcing the various provisions
of the Act and passed by this Parlia-
ment.
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Sir, I would like to point out that
the majority of the Central Aets
have not been translated in ¢the
regional languages. The moment 1
say this I do know that the hon,
Minister would immediately reply
that this is the responsibility of the
State Governments concerned. I
would only like to tell him that it
is not enough to say that this is a
matter which primarily concerns the
State Government and I would appeal
to him that the Central Government
and the hon. Minister must take
interest and action in

necessary
ensuring that the Central Acts are
translated into various regional

languages as early as possible.

Sir, you would be surprised to know
that even the Constitution of India has
not been translated in very many re-
gional languages. We are told that it
will soon be translated in Melayalam.
It is also said that the translation of
the Constitution in Gujarati,
Marathi, Oriya, Punjabi and Telugu
are under print. It has also been
stated that translation of the Constitu-
tion in Assamese, Kannada and Tamil
have been completed and that in
Bengali and Urdu the translation will
soon be completed. I am giving this
information on the basis of the Infor-
mation contained in the Annual Re-
port of the Ministry of Law and
Justice. This is the fate of the Con-
stitution of India which talks of the
Fundamental Rights that are available
to the ordinary citizens of our
country. I this is the fate of the
Constitution itself one can imagine
what would be the condition of the
other Central Laws. It is indeed
shameful that the Government has
failed even in thig elementary duty of
informing the citizens of the country
the basic fundamental and costitu-
tional rights that he enjoys under
the Constitution in the languages that
he knows.

Sir, there is a Commission under
the Central Government which is
called the Official Languages (Legisla-
tive) Commission and it has been

*The original speech was delivered in Tamil.
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functioning for the past 12 years. A
demand of 28 lakhs of rupees was
made from the Parliament in the
1973.74 budget to cover the expendi-
ture of this Commission. During the
last 12 years an amount of Rs. 3
crores or more has been spent on this
Commission. Let us look at the re-
cord of achievements of this Commis-
gion. Sir, the Commission was ex-
pected to approve translationg and
also translate Central Acts, Ordi-
nances, Regulations, Rules and Orders
in Hindi and other regional langua-
ges. We have innumerable Acts in
our country but so far only 237 Acts
have been translated and published in
Hindi. We also know that the number
of Ordinances promulgated by the
Central Government runs into hun-
dreds and you will be shocked to
know Sir, that this Commission could
translate only 4 such Ordinnces in
Hindi.

Sir, in the Central Government
there exists a Hindi Cell which is
attached to each Ministry for the
purpose of translating the enactments
concerning that Ministry. There is
also a Hindi Officer in each Ministry.
In spite of this paraphernalia only
287 Acts and 4 Ordinances have been
translated into the official language
Hindi. If this is the dismal state of
Hindi one shudders to think of the
position that would be in the case of
regional languages.

During the last several years Com-
missioner of Scheduled Castes and
Schedule Tribes has been recom-
mending in his Annual Reports that
the translation of the Untouchability
Offences Act in the regional languages
should be kept in all the Police
Stations. It is unfortunate that so
far this Act has not even been trans-
lated into Hindi not to talk of the
regiona] languages.

Sir, let me refer to the statistics of
the Central Acts that have bcen
translated into the various regional
languages. In Urdu the number is
17, in Assamese 4 Acts and in Oriya
it is 51. The number in Marathi is

(Central Laws) 242
Bill

8. Even for these translations the

Official Languages (Ligislative) Com-

mission has given only its approvel;

the translations are yet to be-

printed.

It appears that the Central Govern.
ment have requested the State Gov--
ernment to give priority to 40 impor--
tant Central Acts for translation
into the regional languges. I would
like the hon. Minister to place before-
the House the statistics relating to.
the number of Acts out of these which
have been translated and in what
languages.

In order to improve and accelerate-
the pace of translation of the Central
Acts into regional languages a con-
ference of Law Secretaries of the:
country was held in January 1973 in
New Delhi. I would like to know
from the hon. Minister as to the im-
portant recommendations that were
made by this Conference and the-
decisions and steps taken by the Gov-.
ernment on those recommendations.

Lastly Sir, I would like to submit
that at least the Constitution should
be translated in all the regionat
languages in the quickest possible-
time. I would emphasise in paricular -
that the Constitution should be trans-
lated into Tamil at the earliest possi-
ble time. As you know Sir, Tamil is
not only an Indian language but also
second official language in countries
like Sri Lanka, Singapore, Malasiya-
and Burma. Indeed Tamil is an inter-
national language. It is therefore all
the more necessary that the constitu-
tion of India at least should be trans-
lated in Tamil.

With this appeal, Sir, I conclude.

.SHRI N. TOMBI SINGH (Inoer
Manipur): Mr. Deputy-Speaker, Sir,
while supporting this Bill, I would
like to make a few observations. Here,
Clause 2 mentions translation of Cen-
tral laws ‘in any language mention-
ed in the Eighth Schedule of the
Constitution’. I am in agreement with
the views expressed by my hon.
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friend who spoke before me that the

Speed in the translation of the Central
laws must be quickened.

Then, side by side with that, I
would like to draw the attention of
the Government to certain linguistic
groups whose languages are not in the
Eighth ‘Schedule but who form a very
substantial section of our population.
It the intention or purpose of this Bill
is to serve the people and to see that
the knowledge of laws reaches the
people living in areas which are
farflung and, therefore, inhabited by
linguistic minority groups, I would
plead with all the emphasis at my
<command that the translations should
be also in such other languages which
-are recognised and approved by the
Sahitya Academy, though not in the
Eighth Schedule, so that we shall be
able to cover more population. I do
not know why the translation should
be confined to only the languages in
the Eighth Schedule. So far as the
State Official Languages are concerned,
the State Governments are taking care
of them.—I wish there were speedier
translation of both State and Central
laws at the State level too. But then
there are certain languages. Particu-
lar mention may be made of the
language of my State, i.e., Manipuri.
‘This has been recognised as one of the
‘modern Indian languages by the Sahi-
tya Academy, and there has been
‘a consistent demand for inclusion of it
in the Eighth Schedule. That has not
been done. Pending such inclusion,
pending the decision of Parliament
to include this language and such
other languages which have been hav-
ing such status in the Eighth Schedule,
why not Government make a start by
encouraging their being used in such
spheres? That way, we shall not only
be satisfying the legitimate aspirations
of such people but shall also be per-
forming a very objective duty to the
people. These days legal knowledge is
confined to cities and suburban areas
hecause people there happen to be
more educated. Again, when we see
the areas dominated by such people

whose languages are nat in the Eighth
Schedule, nor in the list of Sahitya
Academy languages, we find that these
people are suffering from different
kinds of obstacles. If the Govern-
ment of India actually mean to heip
people know more of law, then we
should not confine this provision to
‘the Eighth Schedule languages only
but should cover more languages. In
the All India Radio, for instance, the
Government of India is doing a very
good job by encouraging the regional
languages which are not in the Eighth
Schedule. They are known as langu-
ages of the stations and this is really
giving them an effective voice. Why
should we not in this sphere too fol-
low the same example and encourage
them? 1 would particularly plead
such a privilege and such an opportu-
nity, rather such a status for langu-
ages like my own, namely, Manipuri,
which is developed like any other
languages and which is consistently
claiming a status in the Eighth Sche-
dule and it should be Included in this
and the Government of India should
include such languages in this. Then,
I think, the measure will be more
welcome.

With these few words, I support this
Bill.

o AFH ArTan Qe (FeER)
M wEET, gufy TW|WR ¥ oz
s aga oy ar & AT 7w ww
% o ag e & 1 B
agRT A I A FTON AT
faaem foar & foqd W@ g =T
& a1 W a7 § woar wRw S
fX & 97 WT FT gEE T A
wrent ¥, Ror-forr wrsdi & fomfm
WIYTHT FY WO To qTT ¥ w9 F
witga frar gar & 99 ot ¥ wiega
& § g7 g @ W guer fafy &
& H HIRGAT ST @) T9fAY g AFIR
w77 faiuw agt 97 omar mar &
dar s wdt AT ¥ wamr Taft §
T AA-HOAT O AT F I§ AFT
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& miufagw i faw o w3 §
A § wfuga fagqm = o0
4 AR IR AT A FAT AR
g & I FAREl F) W WX W a7g
1 fadas A4 a3 & a1 ag W T9)-
ST a1 Iifgwd AT g F oo
aFa § | 3g VU q7qe 7 1 @R
W ¥ fau ag fadus o@ #1 grawsar
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wer weaw Wy ¢ g dfawm
F W8T 8 H 15 WTHI F1 AfwFd
gl F =0 ¥ grgar &Y 1 Afew
fatim amw & dnge A9 F I
Farar } fF 11 wrarel ¥ ag W@
FIA | AT T I BN § 0 F
ST g {5 afax 3g = ) weng
St BT & ag MIeg? I #
TATE FA A wravawar § v qgy ?
afs 7t & @ 79 wiew FaW fr ag
qEeEEAr [ oag g ?

g W7 ¥ ag ot wox faey
A Hfaar 3 fs oF  =Agar @t
T @ A oA & W
™ & wfufmwt, frast wifs o
ATAX W 99T T dA F vl 8
o 30 & a1% UF AT FA g
T Tt WY g7 THT A Qi A
W™ aE ¥ gfafraw, faa ok 39-
fradt & wige # WA W gar
AT JEAY AT GAAT QAT FT |
W) wfRw e 3y T e
BRUEZIE Lo 0
W«'}hvifugﬁzﬂmmw@
o o & s @y Wi e o e ) ?
‘wﬁuhﬂvmwﬁw‘m%
AR & wR FT @ 9 fae
T v T wfEr wTE A
o R A T W ko far o
A wwa § e T e
yEw T B e ovr woer
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¥ agi 9T T AR IEA W g

wrEAe sqad & afe e wgad

¥ qrelt g gar § A e T

FER F TRT I TFIX W |EEqT

FCA A1 FE gEAAFAT | I

¥ THAINT EO | IR AT

RN | Heft AERT TH B AY o FA

N T KT

der fe AR W@ & e wEw
Yyt aar & ™ TEC 8T wef
Nt fr waaw el § o ssamdwy,
frat, gufraw wife &1 s far
mrg ferady st §a7
qom g Ay A AR wERw,
frm, gv-frm wife & fom &1 sy
T fedt ¥R wpae g ¢
o &1 wqae 1 s a1
N AT-aww ¥ T wrar w11
o e ¥ s ST @ W
%t afe 37 N w@r v 7w N 5T
WA 119w et ¥ e
o W AAT FT qIR agfy 15
¥ wfgg ar 7 afy =& wfy
Fur wF fre ¥ foedr 7 =
gt % foad weqw, fram, 39-Fraw
afe % § S et fo@t & Wt

- - A v ad A @

F ol wrr § fr mrfa< gl e
#fwe wRr ¥ o oA w1 OiEh ?
o wrer gArR wegrwW, fraw, Iefraa
wifz frea @} E 37 1 gyaead
T A IR ITRFAT T Qi Ay
T ITHEE ET 7 waat A
o @t wfed, wd fg o RE
w ¥ gn Frfeme w0 ¥ g7 77 wpe
e wH wEr & g fy
T AXFNE oy Fafewa o o

R weeT % wmm e
e A gratlel @
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[sro eyt FTRTEW qied)

faw wraw@sar T @@, T
= #E w7l =g Har gy, «fed
A wwa § T W s wadt sw
A gm ? g =y
D/ W) gradt W | Wlar W)
- AT o) g aqt
f oM=< &% "Iy ¥ 57 F fau
WAT 1 AT ¥ TEAMRE F
FW A, AT €T F FTH A X
A T AT TE G wY A TS,
%@ fao g & QAN 991 F qEwryer
A AAEEFATE, TF TR & CFq-qY
J A F OAITAEE AR W
A |

dfaam A gm0 343 ¥ 351
¥ oY ara qwig v § —I\HA 343 (1)
¥ foar § f 89 8 wrdfoae Faaw
ey fafe & fg@@t @, g
23 a5t ¥ 99 T AT T qF TAT FAT
Tl § f5 99 w197 § HqATT A ey
g & 7w ey € fr ww ¥ ama
a7, g T A OF qE N weT &
wfa §7 @, e fgel wY Y @t foman
wifgy, g I¥ waw fear 9@ | arq@
351 ¥ w7 M1 § fw fgmQ A f-aR
Wraga fear wram, A oy swwrgr
W w g fed w1 7t far o
(3K

Fgd ¥ f o o suTeT =g A wravasar
g  afra & oz wwwan g fs afe
WY §F &9 F7 G WO § FAT
gy § A TN AT ¥ W A 79,
T8 & f9q Wra w1 g7 &6 @7 Yy,
s ¥ fou s @ o s
FE AT WY AT g ifEm
afe 97 @ TF w g & (7
FTH FT T U F1 §F TH F1 faqqw
T e R )

gfaaw Y a7 346 H F@wem@r
@ % 9 FT wremw s W
B0 7 T fgr @ wie fg Y Y
9 &, Ag W9 F qAA § X @ wFEW
fe gn 9w = sawr fww oot faemy
¥ W wwwg @ § d fRL @ wER
& at ¥ v feafq gy 1 & qwaan §
¥ ag #1a aga wfea grm 1 & wmar
£ o wra avez &3 ¥ ag i g s
# 0 T8 F s W@ of ?
@ gHT g 9| F ag W gD w
TR T TG G R §, W TH
fawrg sqr 2T fgd amr g7 @ &
qST WO Wfgd fe W=y Wi &
ot g W & Wi IvEe g A )
X @ g d@faaw w0 W wfaw
qER ST AG R

T AR IR FEAT AT 17 11
wTeTGY ¥ T 9T 15 WA A SR
JITe FTT A4 Y FTAT AOBT VT AT
g AR ¥ fegfa e ®1 )

sft fo gwo fewrt ('I’NN"I'Q’)’
AT WY, X G ¥ AT T FO-
Yow urehen § | x@ T ¥ fow-
wer ft ¢ W e wfwfraw
R5s TH & qpEr wgWTAT R 1wt
fewfer 3 o ot fardaw wrn wfg® ¥g
fery % wrar wifed Wiz 3@ %1 Wz
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aqA ¥ v Irfey Wk vy qeAw
Wt # gAr arfed | Afe Tgi qar
& w1 & & g= fadaw gaa & war
AR ST T AR iRy A T &
few qa wfefree d@w o
¥ gaa fey FY Ty mav @, wasy
T F-AIET JATAT & WK S IF WS
s N e aes, AT aw T
W a9 TF AN @ 1 QY feqfa ¥
A fagaw fg= & far ofed Wk va
FT AT AT § a7 977 TN e
i@ v e e

Wt 0%o qwo Wgfed : fer ¥
W e @

st ¥lo QAo faer : gat ford iny
AT § | fgedy % et fadaw s
Wﬁﬂ#&!ﬁﬁ%‘«wqimm
e | AIf AT A & a
fet % v s ¥—wh T & @
I ¢ 1 & awr & e wg & are
ﬁﬁ%s&&waﬁ,a&# o
AT ER § 1 W P
W et # T fored & g w7 Wy
W ¥ gag < Qifwd, g T AR B
e T & e W oweddv 2
NI RISy -

T mrwhT weer gt g
Wﬁ'ﬁ&ﬁswmm wFY |

% Yo que fire,t -
“‘""ﬁ"“fﬁmuwzrmx‘g
FR A, 5w ww o
M e s wfied | Afer g
Rime ot & g i, wr

MR. DEPUTY-SPEAKER: 1 think
there is nothing to bar it. You can
bring the Bill either in Hindi or in
English as you like. The question is
of translating it from Hindi to other
languages.

SHRI D. N. TIWARY: My main
objection is that every Bill comes here
in English. My submission is that, all
the Bills should invariably come in
Hindi, and there should be translation
of them into Engish and other regional

languages.
MR. DEPUTY-SPEAKER: There is

nothing to bar it. If it comes in Hindi
also, there is nothing to bar it.

T AT qeed 0 IH §
Tt a@ A1 A F FFUE fw
et & & wrer =gl

SHRI D. N. TIWARY: It should bc
obligatory on the Government....

MR. DEPUTY.SPEAKER: Govern-
ment is welcome to come forward with
a Bill in Hindi.

SHRI D. N. TIWARY: My point is
that it should be obligatory on the
Government to move these Bills in the
House in Hindi, and they should be
accompaned by English translations

thereof.

MR. DEPUTY-SPEAKER: There is
nothing to bar it. Let him now go on
to the next point.

ot Wro Qo fver Y: zwdram &
7¢ fraT v =g g gieaw
¥ wavg ¥ ¥ vy aF ¥ o9 Qi A
srafer &, ag e §, A-wzw o W
WA ol a6 gredww fur &, @
WS e dg W g, v w1 gicam
TR QY A & A o
TF TR sg—ameAfae) o
WA @ far A g g
IgFT AW WIRTAY T afeq &
E i i g owe vt ik T for
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[t $ro a0 frarY]

T30 8T TW W O ¥ v &
w-fid frrt o ¥ 23 e
R AN E N Iw w wAwy § ufx
fedt a1 @l w7 @ faw
gt ar § TR W7 Iy F arfew
ITAT F FT T ¥7F | T wor
T e R § oK 39 93 ST WY
FT 853 § Tl fod st 37 g%
FEX W A § 1 o forlr T &
TR IR G v owifgy, faw ¥
T TRE & a1 gy § ooy
ga¥ ) o fagar gg ac wE
AfeT ga A ¥ A Ky am Al
freft dmar & s st gw
#T I A T S ST AqrfEd
25—26?ﬂﬁwﬁmmw Bl
o fet ¥ o w7 v g—uag
T Wi am § afe gd) e
§ 93 1 T Furw o o frdy ¥
AT qoly e wrerdi ¥ 34wt g
T HAT | WY g
4 38 gufa w61 § W s & ekt
"R s wET )

*SHRI C. CHITTIBABU (Chingle-
_put): Mr. Deputy Speaker, Sir, on
"behalf of my party the Dravida Mun-

netra Kazhagam, I rise to say a few
words on The Authorised Translations
(Central Laws) Bill which has been
introduced by our hon. Deputy Minis-
ter of Home Affairs. This Bill seeks
to provide for the authorised transla-
tions of the Central laws in -the re-
sional languages. '

" I am happy that at least after 25
years of our Independence the Centra}l
Government have come to realise the
need for providing translations of
central laws in regional languages by
introducing this Bill. But my genuine
apprehension is that it may take ano-
ther 20 years for the Government to
give effect to the provisions of this
Bill. Ag you know, Sir, India is a
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multi-lingual country and 15 langu-
ages have been enumerated in our
Constitution. I am’ grateful that at
least after 25 years the Central Gov.
ernment have come to realise that the
people of our country are not able to
understand the central laws enacted
in English or in Hindi. As .the hon.
Member, Shri Tiwari, who preceded
me, pointed out, only about 2 per cent
of the people of our country are in
a position to understand the central
Acts in English and this is the sorry
state of affairs after 200 years of
British rule in our country.” We have
the Congress Party’'s Government in
our country for the past 25 years and
there will be no wonder if it takes
another 200 years for 2 per cent of
our people to understand the Central
Acts in Hindj in case the Govern-
ment accept the suggestion made by
the hon. Member of the ruling party
who preceded me.

Sir, unless the people of our country
get a sense of participation in' the
governance of the country, the. tall
talk about unity and integrity of the
nation will not carry any conviction
with them. When the central. . Acts
are either in Hindi or in English,. the
people of our country who do not
know either Hindi or English cannot
get this sense of participation in.the
governance of the country, which is
the cardinal principle of denioctacy.
It is the primary réquisite of :a demo-
cratic Government to kindly.., the
awareness of the people about ~ the
laws enacted by the Government for
the well-being of the society as a
whole. When the executive fiat is
issued by the Central Government
either in English .of in Hindi,  Row
can we expect the people not know-
ing both the languages to know that
all the powers are concentrated in the
hands of the Government of India
and what the State Governmenty are
demanding is the name of State auto-
nomy is just the decentralisation of
these poweérs. am happy that this
Bill will provide for the authorised
translations of the central Acts in the

regional languages which will enable,

*The original speech was delivered in Tamil e
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tihe people of the country to realise
tiat the Central Government are em-
pewered with much more authority
they can lawiully and rightfully bear.

Sir, the Official Languages (Legis-
lative) Commission has been func-
tioning from 1961 under the Central
Government. It cannot also be denied
that crores of rupees have been spent
on this Commission. It is really re-
grettable that the Constitution of our
countiy embodying the Fundamental
Rights and the Directive Principles of
State Polizy has not yet been brought
out in the regional languages of the
countrv. When the pcople do not
know about their rights and obliga-
tions, how do you expect them to
function within the four corners of
the laws? To give you an example,
Tamil i+ an international language.
Tam:il is the second State language in
Sri Lanka, Singapore and Malaysia.
When I visited Singapore some time
back. I found that besides Tamil,
Kannada, Malayalam, Telugu, Malay
and Chinese are given equal impor-
tance 1 the scheme of administration.
We have constitutionally recognised
fifteen languages and not merely
Enclish and Hindi. Are there only
Hindi-speaking people throughout the
country that the laws in Hindi should
be got enacted? India is a multilin-
gual country with diverse cultures
and traditions. If the Government at
the Centre are determined to develop
a sense of unity of the people of the
country, then it should be the primary
duty of the Government to ensure
that all the languages of the country
get equal importance. I hope that this
Bill will pave the way for achieving
that laudable objective.

15 hrs.

1 would like to point out here that
in 1962 when g Member belonging to
my party the D.M.K. wanted to speak
in Tamil, all the members of the rul-
ng party opposed and did not permit
kum to speak in Tamil. After our
itrength in the Lok 3abha increased
rom 8 to 25, we wanted to exercise
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our right to speak in Tamil. Subse-
quently, Andhra Members, Kannada
Members from Karnataka, Maha-
rashtra Members, Kerala Members
and Bengal Members wanted that
they should be allowed to excrcise
their right of speaking in Telugu,
Kannada, Marathi, Malayalam and
Bengali respectively. Only after
that, the former Speaker of Lok
Sabha, Shri Sanjiva Reddy, conceded
our rightful demand and introduced
the simultaneous interpretation faci-
lity. This has enabled me to speak
in Tamil today in this House.
Thus, for the first time that the stand
of Dravida Munnetra Kazhagam on
the constitutional right of regional
languages was vindicated. This has
made the people of Tamil Nadu to
understand that their language, Tamil,
has got the rightful and lawful place
at the all-India level. Only when
the Constitution of the country is
brought out in Tamil, they will fur-
ther know what their rights and
duties are and what they can expect
fromn the Central Government and
from the State Government.

I will give you another example
also. Recently the price of petrol
and kerosene had been increased
steeply by the Central Government.
The State Government is in the un-
happy situation of implementing this
decision of the Central Government.
All the while, the people of the State
do not know who has imposed this
stecp levy on Petrol and Kerosene.
When the deed is done by the Central
Government, the blame is borne by
the State Government. The peopie
do not know that the power to in-
crease the_price of petrol and kero-
sene vests with the Central Govern-
ment and not with the State Govern-
ment. Similarly, the Central Govern-
ment may enact a draconian law end
the State Government is directed tn
implement that law. As the people
are not in a position to understand
the implications of such laws for lack
of authorised translations in regional
languages, they are not able to under-
stand even the basic premises of a
law. The people will respect the
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laws only when they understand
them. I request the hon. Minister
that he should take energetic steps
to implement the provisions of this
Bill expeditiously so that the people
of the country get a sense of partici-
pation in the governance of the coun-
try.

Before I conclude, I would like to
say that many crores of rupees are
being spent for the development of
Hindi. Even if one-tenth of that
money is spent for the growth of all
the rcgional languages of the country.
there will be greater unity and inte-
grity among the people of our country.

When the Central laws are trans-
lated into regional languages and
when the people come to realise that
almost all the conceivable powers are
concentrated in the hands of the
Central Government, that will be the
second occasion when the stand of
the D.M.K. on State autonomy will he
vindicated.

In conclusion, I might say that the
very introduction of this Bill after 25
yvears of Independence providing for
authorised translations of Central
laws has vindicated the stand of the
Dravida Munnetra Kazhagam that all
the languages of the country should
get equal attention and not merely
Hindi or English.

I would appeal to the hon. Minister
that the pace of translating the central
laws into regional languages should
be accelerated.

With these few words, I thank you
for giving me an opportunity to speak
on this Bill.

s wq fowd : IoTSAE ARYET,
0 Wt F qr oY qeeer A9,
gt FRAT FY oy @ 34T W F 7gl
T Fgw gt Wifgy | dfiw F uw
sdfegue Iawaie 0T [T wieRe
fagar T w@dT@@TE W'
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AT ATl a1 | fE ag Oeer &
e § SR 78 faw @ faar mr &
uT gH AN 1 ogwEE 3 A €y
IFAH QAT § | R HTHH T &
WARTHT FTAT T HUFC G
FTIT a1 g AWI F1 I§ GWq AT
"dtaT I FT AHFR AT FT AT
=fgd |

MR.DEPUTY-SPEAKER : The point
is clear. I will look in to it.

oY AR IO (AT - JaTerer
Y, TSR TEATH FT o A
1 o @1 § 5 Ggw g 2w
# gt e faaT sigam w1 I F1 5777
e dg@ FON, @1 4 &l
1l qaT g1 Sy | At ¥ A g\
TR & T=8 AR faey 7t &, #i
o Fq J1 e F g g § 9y
gAT AR R W # Al g1 ar
A gAY wrar  FEY vy fore A wwm
Th | THT T I FH FAT TH FT @
&1 =ra uz ga 5 oo fafae o §
FEATT F1 7 qw H A fAHITE
T € 1 &ww, J@Eww, wfesss
M AfefrFoes F1 giadem a g |
A E " AR [ATE TS & T gar
FEINTF a1 W@ AW E | HT AT TH
AT AT FLIR ¢ fF g maee
TMA W Ag w1 afew afasTre
TEAWMA T, TG AT HIAT
graegd FGT AT W F1 ITA oA
qT FON | ®We F1 afwedow o
AT, 3T F TAMAT A AT FSrEer v
T T & I FEAA B A W F
Ffor |/ s wl ww wfgwg
2 @ §, oK 7g w&w@ =¥ g1 g€ ?
T %1 qawa g g 6 w9 s @
F FTT A AT AT T agrar g
T ARY | W AT Wi sy
Fgm@l 3 F fAT o9 w1 g2 TEAwA



2§57 Authorised Transla- KARTIKA 24, 1895 (SAKA)

tions

F@T ArfgT | agy ferdr # gran =rfed
w5 M7 o0 T FAATT  HAAT T
Zgd Wt § grar arfed | afwa
g G A =Yg &) faw, ow
T Afefrdw 1 & sust 7))

faqa o1 ware € Tt I Ao
AT & 93T gAY ATfEd FTHA I 9 39
T #7 gdtdeg gAY | gl Av 9T
ST 2wt ¥ M FEa § T HAA
FET g, Do e & g A& |
fior wraar #a1? Faet Hg=rTHaT & AR
AT A AT W 7T F fod ghaawd
e &, 398 TS Aqez 719 g qTAT
a8V & 1 gafd 78w 2 fw qz 4 A faw
¥ zizw fafwiow fif fr ga9 a9
¥ Z1g 7o AT A0fgd 7Y gal g
FTA AT F1 Y NATHE Y TTAAE
FH 77 qaedT AT ATfER |

it /Y fow@ (TiET) : ST Y-
T, qF 77T TE) A qgIaq 6 fya sy
Hro dre Aigo & AT ITH AT FT 77
1T A% a<g §7 R A & 78 | guT Gy
77 A= T TN GO i A F
FEI 3 areaq | § Fq7 a7 Tifgy a7 |
qAqT F A w1 g fafires gafy & g
FH TrATIHR FA * fordr | ofe g
FNT AT FTAA gEIR AT T@T F S
TAH FAATR a1 g4 § I wiwHTEw §
AT AT & | AT g wIY Bh ¥ IA%
STX ¥, g Ay, AIGET FY AT A
T F@ & | Safw T & AT AT
fed i sqae & vt A @7 T F
o Mr N ga'e gw Frgifea s o
wWE

SUAE WEYEE, & A w1 e
gfaury A w351 B WT iwAr
AT E AR A # e F a F oy
gwaﬁ*wm‘f%aﬁﬁsﬂﬁrm
§ @1 A wnfed Sfea gfe swe
w1 Iewq T R gfaa ¥, gafn
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§ Faer gfa®rT ® G0 A7 a9 F @D
g | THH T F TR
“It shall be the duty of the Union
to promote the spread of the Hindi
language, to develop it so that it
may serve as a medium of expres-
sion for all the elements of the com-
posite culture of India and to secure
its enrichment by assimilating with-
out interfering with its genius, the
forms, style and expressions used
in Hindustani and in other langu-
ages of India specified in the
Eighth Schedule, and by drawing,
whenever necessary or desirable. for
its vocabulary, primarily on Sans-
krit and secondarily on other
languages.’
JUTERET AT, T qTeqd | Ag ATAT
¢ & &2 gt a1 ag arfua g e ot
1 W &1 3g fawm # 8 1 AfE
ZAT AW # 79N © AF AR § T FEd §
fer femdr afwer SR gadr ot v sToT
2, @y sfeard AW &Y, ST S0 Ay
wNTE & 1 7 o Seet wfwfera, favers
et S mf qef A E F F oS
ATE WINT H AT FTEY § AR ST
famre t a5 & FaTT ATey £ ar
Faq Tz & gIFHTR & g T A o
FTTVR 351 FY 7wT FY qfF 7 & o
s FJmy fqqr 7 g faa &
weat o & f aga & 0 s A1
wfalmaet # gmow  garfea fear g,
T Fad a7 § g8 FgAT IEE fF 351
T F qgd AN oA el #y
a3 fasmar
T T HTq T Jg=aT T 25
T ¥ I A Gfaae T Fam F
a1 23 AT G AL, ;X A AF
wraTHl ¥ dfaam 1 A7ER F a
s WY agY A
T F I A AERAAM T Tt
ZIMATTT AT W | 1971 &t
ST F T8 9w AR FV fawagor
T ¥ AR Ig¥ ag w7 @ 1, T



[ 7y o]
AT T AR TFF A% gfear
H agr § fr gl sToT Qe aret &y
et fam 10 g At @
TF 78 AEs frar o @y &S fgrd
WY gATE § qgt @ ATy AT Y
daT & FHAIidl F T IFGAT FAT
& & e ot v #1 am 9, ey A
fergmarit 7 @A, afer wfed e e
AR & WA AT § 1 fagrdr
FqT 9T &, WE awaA & 7Y 5o 1 Agd
aft drr F AT fgRdr & AT A
g fagamr war & e ZARY Wi
fagrr § | T 9T F ToRdE, w5
W H AL ST AR ST &, AvAT
AT £, 3991 @Y fr@m ¥ far Swamar
ST g 1 @fe gwr {0 w1 gax
F T A 7 a8 wlgwrd §, Iy Faf
RN & AL H 9647 a3 I8 AfawTQ
FANTE, T g Fifad a7 9T & 5
Hau Y qrEd gggAr § 9 arwg @
Y § ST AIATHT FT FTA9 qIet A1 a7
qzdY Ty o @Y & | 3/ a%g <, afgA
oife & HTq fEaarg a7 91 W@y g A7
for sramat AT freer 200 a¥ ¥ faww
AT ITHT GH FI HI A0 TG
St adqr e @ & afad aAm fgedr &
TS H g1 ATAT | BT AE a9 § 3T
FT WA G T § | AT AT E 1967
FAY &1 ager £ O (v 07w a5 gl
F Al ¥ o7 w1 oggeam e
srr | wfew famg Tz A Hgw A
T A & FATE F ATY F, T AL
AT 7 AT FE FTIATE A& A
weY §TA g F HATE AT Za9TH
@ & & s fv wopfa & s
7 AT FR A W w v fraer
U@ AE WIS § ITH 0T A A
FIE F1oqAH IqA FAT ey

JaTEAE Agied, W6 N A
FATY ¥ w1 ¥ g qqrdy w4y 5 F;qr

ferar #, afaer & ag eroar & ) st &
g7 ar & weE Terd o for FEAT
1At § f% 200, 225 gTer 9y AR
F1 T @ FE GHS A S 7oy
T HIST 9T & AR gl FR AT
Wi F fQ g 7 dfaaw i
YT 9T | 7g2a F7 Y S Tawy war § ag
Wt dfeq # fomar gar av o st axe
@ wgd §fF S F faar waa
FToFm T H Ay gEar
ar 200 AT ggA  gUAT A
FETAAT H AW HIEOET A H FraT o7 |
FfeeT 3R T AT agy A & I A e
A&Y ga staAT S AT F ard ardaEy
FGY, AT FeF AT wifeq 7 gH A
FELT AT 2 | T A S ZAAT EY WrgAr
gy @Y o Efr gard At ¥ ag
ufr 7 & wR wgfw fawat &
SfTeuFT £ FT FTH 57 WAHT & @
FEY &1 FFAT & AN & F wgwd 48 E )

Feat AT g & aradt & ugd
agiaT {xaraa & 399 e | Ay
TS AT #, w@qrfedy & g9 e
¥ e ¥ o qmaawm &
3 Famred ¥ 3§ amr & (40w gmr
FIA T 1 AT 20, 25 AT TFH TE THT
o 38, feedt e Tarart 7 of 1o g & Ay
20, 25 T & ATZ TART ATHT H17 TG
=ifgd O 3 e €Y adr & A T
faq w9 a2y arfuey 7T FT g AR
gad fsodard ag o1 FY A FT
Jqeq BTY A 9T O AT § IEAT € |

FET =% T WIAT T H g@A A
SIS F1 TGN T GATA &, I § SOAT
e 2 &g AT afas AT F AT /Ar
3, i qfyelt S7ma A FTdary AT
ATST § ALY FT §FAT | FAFAT F R
FE AT AT F RAA AEY & wHAT U
Zdfarar 1 faeare f g AT A,
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I TF WTAT 4 &7 TE 7 HIAT I
gt griae Y ar Seg qaey frar f5
ga fekfmar &Y of  wmy &=, 9K
A g Hiw o fore Tw T faeT
I 9T A GFST A7 iGT T WA G TF
ST FATY FT F7% 54T |

Tq AW F T 9T T AGY AT FFAT
ag & WAt g agi(w fgedr | o afwa
g g | &t afee g, awEn, g a4
WTQTHT & TR 4517 &7 378 WY fawam sman
zafma T g § fe 5a fagas & fow
#1 f& z3nrd v9 (aeg s maq &, arfgara
& 3% wrrr # s Arga g fF ava
@ fraw gma faq faowi & a=q
faforz mwaty & o wort § @fam
F1 #7 Tl ufafraat 1 gqae a7
1 A frafay a3 @r g @7 faer
il Equﬂ#ﬁmﬂﬁﬁm% | E
ag W A fruder T AT AIA W A
Fq ACHR GA9Y £ a1 W AR &1 oY
ddga 37 #7 gl A wfgd ) oW
fefrzam feaewiiz fawr qx agm ¥
aifedr Y | Ay e ¢ fe gae A
HERT BT

S FAFT €947 @ far a1 wr
afea 7 awaw & fF ggar agoEm
TE g1 2 1 98 Fa fgedy s afwer av
FEX ATl #T oAt g @ | mreEe
T dam @ SaT § | T AR A
T ST AT R | WA FATT T T R
f ferdt 3 fordt st wrar & ) & & =g
g f5 4% F1 agydw § fox =@ =g
ferdr & fawrr & fordr Y ar afawr, o4
wife & fasm & fa2 1) gfrarwe
S T wE & g frer dar anfed
A A1 A gHgw &Y <@r 2 & g
F g f At werew gu s fa=e
(U W TE A S gwd g &

9T IMfaeT QY9 T w=aL: feaa

(Central Laws) 262
Bill

Fq R QU FH T | F g 7 favars
FTar g £ /9 7 SuFT otq gw wrg
T F AT T HNT @I A AR
HUTAH FT WEF FY )

i g AR wigaT (S ):
@ faq 7T @i aF @ETH E g9 G
S 7 a8 & fF = 25 A F 91
WY g AE I AR E fF Ay
FAT W a0 9uF fg=y § A
faar oo 1 A @ F Al wan @ fE
UST ERI T8 FAATT F1d & FH
F1 arfaea 547 9 &7 T 1 Fg
F gl Al F ST Ay qer a3
gr & fav & s Q19T awad
fraet & 1 qYo uFo o fay gu 42
gu & 97 I7 ¥ MG 2q F17 F AGY FvaAr
ahd § | 3A9T g g W WMT [T
g& 93 38 Afmweq agt 59 @ § )
qeg G & qF 3qq ey A
§ T w1 wluwar g 39

Ay agi 3@ Fd § faomw @yar &

g9 ¥ T§Y @17 °g & fF gwmd
faar st # AY asr @ g afz
arcfiaF gaear @ faeiuat £ avit
e #1 Ay fafa % famrn e
FT & @ N cowAY g gl fre 12
ag afesr g, ®edTEw @), & g
auEadY | &9 3 fafa e ey
adY &gel ¥ T 3qwT amar 77 @
T Y @ WA FE TWMEI I gy V)
o T AT FAT FT gwa § )

qE NG A AN F W Tg T
f& waF sfuawd 7@ mo 7% @14
A T AT AV A ZAFT I@ FHRAM |
TR MG T T F THS F 1 T
STEY @ ag MAT! ¥ THR) AWE
S 1 g8 fqu At sanT g g
qa« Wﬁg‘t q%ﬂwmr?rg‘tf%maft

& q4@ @F | S wNI_FW
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[’a"r Ay aw wigTar])

Tt fae &1 s @ FC | ¥
mar ¢ 87 S@ gtrqmﬂqzagaﬁg%
T T sfemd g &1 ww A
Ffaqdmd cagi e A a5
W19 g 1§ fg=y H oA
1 fame wmr & A gt mawr
awer §, afaw %, swgwT ¥ gora
¥ 9% @gd @@ @ F s
HE WIWNT agi F1 qdT ST g5 °9) |
ITY QN aY fome wod J= i
fedt 7@ & wfas aral § a odr
2 Afra I8% FC gRT Tt AT TE
fem | fafe & o= ga wfgs a=
T fear | @7 wamat ¥ fau @@
aifeq f& ga A fafe s7.3
it wraTY F7 W O &, et arferar
wF 1 FE WY WmT A, wedem
&, e &, WA WEE Mow! fgdr F
3T ¥ fast 980 1 3@ MIE WY oW
gawry fafg & it vy #7
TH] 1 @G | 38§ A ¥ TN
g3 7 Axfrgz F mod ar ard
RuEr  wg gnir |

fasi F1 sman I @TIT G

sfgg 1 ;e #@A § fFomT oxw
FG | 9@ W9 QYT FW ar ¥ g
agi 7Y Wmw FIF | AT KT TWA

¥ for agi &WY &1 T A A T
A 1 W get faew 42 gu &
G WT FAAE I FAC |

Wt Q%o g0 Wigfe:  fady
ztgAwa  ggl  @gwm, Wdaq ¥ Ad
R S

it AT wig e ol AT
F Nt FY M9 qGT gEATT IR

# ag oY =mEAT g f5 e fraifa
A fee fr frl faw & qa @7

F AR @A qa9g ¥ IEE wEE @
JCM | WAT B: B AOF qb TG
ghm At mEra # FAv gem Fe H

oo ? oAy o few § mae
iy mA TG A FH Lq 9w 7

fedt aar foome dnufam @ g¥
#ga A1 wfgw 9w @AEr w®y
27 &1 #ar Fgm fa o faw  fEy
Ty foome wmmt § twog¥ nie
qE FAC | oeax fgEr qur 3o
o F s A 43 go
Tt g § fawt &Y @ g wnt &
T £

2T Weal & qru & g faer #1 amaw
F@r g |

=t gFR AT ®EMT (LW )
¥ zofaq @ ema FTE | 9T
& agg W wmmar g 5 3@ & mox
FY  faam fear § #1399 s=IQ
Y &Y fem s @war & f faena
g fear &1 3w FY qegseT fEer
¥ zam! g @wIfEm | g
o foww & fau fag @0 & amr
g =few ar AT Faw I e
g At 1 d@fmm g
351 ¥ ST =T & IF I HAAA FA
# fau forq g7 & TR FY FI9 B
Tifgt g 7T ¥ T ™

W ¥ AR THE S WT @ Ay
feet &1 TN weEE &Y AT WYY
aFdt & #1E g Y | e TSy &
Tad WEAW A & MIH FF qrfad
s =fge

aiy gfen & w=T 38 ww qan
wnar & fe gma w1€ wr g W R )
wr # wedt F1F W @ T )
oW # ogw @A wwe gy g fA
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25 T & q1g WY GH [IX FTTA oY
Ay wrar ® A gr F | I&ET
g A AT WA E | T FA-FT
zq Hawd | ag 3w Ag g |

HAAZ FT FG ¥ a7 g W
adr g fr qgy miaY § faw aww
& ot ag ¥ gAw fer § wAAR
fFr sar 21 AT fram @ fF
qrfgariiz & &Y swaet ¥ @A
ary afafafa g aitam s sfafafua
ag wifq@idie #3013 A W9
a&Y £ afafa awg foag ¥ adt arami
F oareg are qifemdz F AwTogl
I 3IAF AdeT qAT T@IG § MW g
A T FM-FS fFm g @y
STFAT AAT FTEY 9,0 qT SATET A=Y
a7z 7 fg=t a1 faww g g3

gM FH-FTA F WIa7 fEgEdY gAY
Tifge « fF 5wadr | =g fedt wey
s gf ar asrd fe gf et wsqf
F mg s feed # v fge
FigF F wer gadr T@ gy g
=Ifgg v I ‘

AT It da1 gaF favrg 9T @
fFar & gew agaam agY 2o 1 ww
& qur T § S8 fEmy mav &
famr Wt fegedy ¥ a9 G2 arg & I
g9 wmml ¥ gAaE @y 1 R
meg g ar gig g av g w1
ol ¥ sy gl § @ wifgd
T F A aAr gw WA F faenw
¥fga T & 39% foof7 dadr 7 Fi9
1 S e WM g At ¥
mAm fF gu 59 a7 § 39 * fear
g

oY Qo TaMqrel 37 (Framare) :
fed s FrEwEr Ay AH &1 gAY

(Central Laws) 266
Bill

fe=t %1 st @ qwiE WY =TT

IqFr  Sma  gEIME g Nfgy o

TE Ad  wRAT R )

# qg  ad wagw g v g
ST 16-17 wratd & Tw &% ¥ wfa
gndt oF aw w1 wfwdr gy 1 HASAY
¥ @1z wav g frEy W &1 ATE
Y & SEwdm g avam frdY R
mmamd w1 frt ¥ & wEE
grr mifzo | 16—17 WAl ®Y
WX At Ar 7@ AN e forr T
fegema  16-17 TSI F Az 0,
gar sRw &

Tf & amer g e gt 2w A
wor fas R @ AR arframre,
st # gv Y "q wg s 5T
g g Wifey, fedt R
T # A Ag 3 9,
wifs I9 § g0 THAT w7 gIH
TG F T G FRAT E g7
TR H g WINT T qAg I R
Rfew 77 F fggam F1 Frag qaE
TFel W A aenr wrfgw

¥ AN wfrm ¥ @R WA
FaT § f Jgward &3F @ 37 fae
F oqEEw ¥ 7 AR fAaw gF N FF
fe feft ¥ frarg o) &% wrrr 3=
Iw F A wa wwdn, g 0w &
wNT grit =ifEzm o & fiFdr Jray
e aft g FfeT & wgAr wgAr
g f5 o7 gardl oF AW §, A7 7t 0w
& wr St afgo 1 g ofan fad
feft &1 1 avafg AW wfzT A
@O A # qg AAW A A
arfee |

St Qao THo TAWT (FTYT)
guremer witew, & zq faw a1 sewdw
FA Ffauasrgm g1 75 w9ST
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[« Qge gwo wani)
a & fr o) fomer dafyg /, ad
sRfrs wmomt #, A qEE &,
ZiadaT  F qRAr )

fooet qwr Wt T W g H
I AT F TET F AR F AT A}
T\ 7w FY R Fr R IF aE
T AN IR FA G FE ATEAN
q ag A IsTT A7 fF 37 ;aw F
A AWM I H @ A 7g fey
¥ faqr smar &, ar 99 F1ZigAMT
gadr ¥ gar § v I #E faaw
daw aft & s AR wgw S R
i w5 o &I g, a1 faay
g FHEG AT {FATEL T AES
goar I3 wag & Fg wrE friem
qam ot 74 1 owEr qGTH R OF
g g4l fra ¥ mwH 9 ¥ X
Afesrs A@F AR w0 WART 3T F )
fegeam # foad 9 wae §, 5T H
sgRET AW-geaw § 1 T4 fRow
Me@gd 9§ & AME AAT E--
“feos’ 3T Fr q@sAT 3, AfEA
ag feqfeam {0

3@ IF WEAW WIT ¥ TG
srvaraq fear qr 6 g7 39 T ®
w5 W fAaweT, afE 3g W<
I A N Ay R I § F 9§
¥§ fag wF Wk 3@ B qfAq
W fem W & w9 FoeAw
@ aXE  WrEigd FAr 9gar § e
wa o gz afew I /A &
¥y F, q1 ¥ Q@ F A S A
F A Fg A, I A faa
Smar 4| AL 9Ty 1957, 1958 AR
1959 #r si@ifewm Atqz &1 wfeT
I F ag HAAF I§ TATF T |

HIS AT FAE T A@ T AR
T ¥ fog &4 & @ fr fee q@

26g

¥ & oFER AR F@EE A
Iafr  fod  gEt FmA mey aren
a | gEr qE TF TWo o &Y
ot F3E 3, foa & o< fggeam &
ANZARTEF qAT A HEAT ARG
qer g1 g Fw s $T T §
fr 5@ g & 3 A qrat § K
9 R ZiqAET w1 oFadm fEa
a1y HiEgfAT gEE 9§ 9AY § )
g SAEI AR @ g |

st T%o T AygfAT T

st g®e TR AW : ITHT
am 3§ &1 §, AfFT ag 9§ I Agt
g wa f® W am quEr §, AfFT
¥ )| g

# #gar agw g fw 9 0% =w-
g qA7 ¢ | fEgEE § g uw
NE & §3 T F5 AW IZ AT AAT
g0 oA N F Az gaE far d fe
fas f@rdy &1 w0 ferdr -
qieT ¥ AL AR FZ aF E fF
T ae ¥ g aryr T4 g
A ILA A ARG AT AL £ 1 I
T qEant #r AT g AT F
Fz w4 ¥ TE A FER F AN
¥ Qe FAY €Y, F N OAT-HH
JE 4, a3 AT JAT FATE )

gafad 3¢ @ A g 1 fen
9 1 & W ¥ @R wew R o
g *% gzt I F A AT ;gaao
& 9@, aqfe 3§ QAT el A ag
Fasdr W waar Y @ fF oS+
F9 Y 79 39 @A F} IR A {
@t farar &, A9 QY T awr fgrgwm
§ fggs W A @ @A A
3§ & feRr Tar a7 @ gAfew
g
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o warg (s 3fer)
IIremEr HEET, TW WEA & qOEA Y
faor amar war &, & =q@ & 9O TQ@
Faz w Ffagagrgar g oA
Tt 1 &% fawa &1 wertfas gfeamr
¥ @@ S gEAAT F GW
FH F fag o woife gfeam
¥ HeoT Ed F ATH &1 <9I FHRar
(saa9@) W@ ¥ @ INH 99 AR
far @R arer § 1 A At 41
a T =g, 9§ WA fawer g o
(cmawv) <fs 9 ot el
F wred fugga & wifnw g, 39 fog
I F A gigawe &7 snad ar
w 2
SHRI S. M. BANERJEE: On a

soint of personal explanation.

MR. DEPUTY-SPEAKER: Order

please. The hon Minister.
Y Qgo qWo &AWL : 93 W
FAET Z 0 9 Hew o A

A CRIAT qoewy (9ea)
94 AT qYE g

W GER T FVIW . A1 WA
R Ted avg T o 1 g femT
LG

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): I am very
much thankful to the Members for
the general support that they have
given.  Of course there have been
some kinds of controversy regarding
other matters extraneous to the Bill
but as far as the provisions of the

Bill are concerned all are supporting
them,

SHRI M. RAM GOPAL REDDY: I
have opposed.

(Central Laws)
Bill
SHRI S. A. SHAMIM (Srinagar):
You are opposing all good things and
therefore there is nothing suprising

about it!

SHRI F. H. MOHSIN: The Bill is
very simple. It is not as though we
are neglecting Hindi. Already there
is a provision in the Official Langu-
ages Act for the translation of all
Central Acts in Hindi. Already this
work is taken up by the Official
Language Commission. I will also
give you the work done already in
this connection. The total number of
Central Acts translated into Hindi are
396. The total number of pages
translated are 7512. The Acts yet to
be translated are 322.

270

st gER 9T wYAA T TAT
fega § o 57 & 7 fFadt = fzran
d Hqars gaw g

SHRI F. H. MOHSIN: Former Acts
are in the English language. Now
after the adoption of the Constitu-
tion. ...

Iro MA@  qIEA . FA
gfafma g gemw e feaq
a7 #wR ST # ¥ feadt &0 TigAoa
oy’

SHRI F. H. MOHSIN: I can’t give
you all the details at the present mo-
ment. But anyway the work is go-
ing on expeditiously.

st w3 femd . madu mem
J grwe fam §

v fem oz

SHRI F. H. MOHSIN: 1 said 396
Acts have already been translated.

SHRI MADHU LIMAYE: Out of?

SHRI F. H. MOHSIN: 322 are re-
maining. You can find out the total

SHRI M. C. DAGA: What are the
numbers of the by-laws, rules and
reculations?
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SHRI F. H. MOHSIN: Major work
has already been done.

ot FEW a4 wemW :  gw
et H q@A w9 fRaT @ Qi
FH FH F far qww g ok

TfeT | IW A I@ FW ¥ faw
™=E g aAnfgo

SHRI F. H. MOHSIN: You know
the Official Languages Act is of 1963
only. After the Official Language
Commission has come into existence
they have taken upon themselves the
task of translating these things and
they have done a good job.

Mt wy fawd : FEAzgEE A
1950 & & |

SHRI F. H. MOHSIN. The Official
Languages Act is of 1963. (Interrup-
tions).

ot Ag fowd 3@ N ghaA
B} FEET A Fagm SR

SHRI F. H. MOHSIN: Whatever it
be. we are not concerned now with
that in this Bill.

st Mpwa wige (g ) o
oo F Fgr fw 300 ¥ faemiw # fgesr
#  qumn fear &, & ST SRer
§fF sl g & fow 3 a1 s
T fear 27

SHRI F. H. MOHSIN: The total
number of Central Acts translated in
Hindi is 396.

Shri Limaye and others have quoted
article 351 which deals with the pro-
motion of the Hindi language. Gov-
ernment are also doing their best to
promote Hindi. The teaching of Hindi
has been taken up even in the scuth-
ern States where Findi is not normal-
ly known, and even in Tamil Nadu,
there is a bi-headway which has been
made and many people are now pick-
ing up Hindi

(Centeral Laws) Bill 274

SHRI MADHU LIMAYE: What
about other national languages?

SHRI F. H. MOHSIN: Other na-

tional languages are also being taught
in every State, We intend translating
all the Central laws in 11 languages.
Somebody asked ‘what about the
other four languages?’. There are 15
languages listed in the Eighth Sche-
dule. As for Hindi we have already
taken up the work. The other three
languages which we are now not tak-
ing up are Kashmir, Sindhi and Sans-
krit. These are not State languages in
any of the States. Even in Kashmir,
the official language of the State is
Urdu. Urdu is also one of the langu-

ages in which the translation has
been already taken up.
Somebody asked how many had

been translated in Urdu. The number
is as follows. In Assamese, four Acts
have already been translated, in Ma-
rathi 15 Acts have been translated....

SHRI S. A. SHAMIM: What about
the Constitution? Has it been trans-
lated in all the languages?

SHRI F. H. MOHSIN:....in Guja-
rati, 52 Acts have been translated, in
Oriya 61, in Urdu 70, in Malayalam 15
and in Tamil 9. So, thig is the posi-
tion about the other languages. But
though the Acts have been translated,
they cannot be used in the ccurts now,
because they are not authentiz and
they are not authorised translations.
Though the State agencies have done
the ‘translation and the translations
have already been cleared by the Offi-
cial Languages Commission and appro-
ved of by them, they are not authen-
tic in the sense that they cculd be
used in the courts; they cannot e
used as authentic either in the High
Court or in the subordinate courts.
30 it is only to enable people to usz
these translations in the courts that
this Bill has been brought forward.

Of ccurse, this Bill does not say
that in Kashmiri, Sindhi and Sanskrit,
the Acts cannot be translated.
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Clause 2 says that the translations
in all the languages mentioned in the
Eighth Schedule can be taken up and
can be authenticated. In the Eighth
Schedule, all these languages are alo
included.

SHR1 S. M. BANERJEE: Has clause
2 been translated?

SHRI F. H. MOHSIN: That is also
translated. a

SHRI S. A. SHAMIM: Translated
into action?

SHRI F. H. MOHSIN: That means
that we can take up the translation
work in these languages later on.
But first let us take up the work of
translation of the Central Acts in the
official languages of the States.

As regards the agencies for trans-
lation, the State agencies will do the
translation work and the translations
have then to be approved by
the Official Languages Commission.

SHRI P. G. MAVALANKAR (Ah-
medabad): The hon. Minister has men
tioned to us the languages in which
the Central Acts have been transla-
ted. May I know whether the Consti-
tution has been translatedq in these
very 11 languages? Is the Constitution,
available in, say, Gujarati, Urdu,
Marathi, Oriya, Bengali, Tamil, Telugu
etc.?

SHRI F. H. MOHSIN: The transla-
tion is there, but it is not yet authen-
tic.

SHRI MADHU LIMAYE; Then,
what is the use?

SHRI F. H. MOHSIN: That is un-
der consideration still, because even
in Hindi, it is not authentic as yet.

SHRI P. G. MAVALANKAR: Be-
fore you get the translation of the
Constitution authenticated, how do
you proceed?

SHRI F. H. MOHSIN: It will also

be taken up.

(Central Laws)
Bill

SHRI P. G. MAVALANKAR: It

should have come first; then the Cen-
fral Acts should have followerl.

274

SHRI F. H. MOHSIN: This Bill was
to be brought along with the transla-
tion of the Ccnstitution in Hindi also
and other things. It was tagged on to
that. But there were some difficultivs.
That matter is pending with the Law
Ministry. We do not want to wait any
longer. We have brought this Bill first
so that work can proceed. When it is
looked into by the Law Ministry and
that work is completed, we w.ll taie
up that work also.

SHRI P. G. MAVALANKAR: I do
not want to interrupt the  Minister.
But there is one difficulty, Many ol
these translated Central Acts will go
to the courts. The wordings in these
Acts are based on the fundamentals
cf the Constitution itself. If the trans-
lation of the Constitution is not yet
authenticated, what is the point of
proceeding with these Acts only and
leaving the Constitution which is more
basic and fundamental untouched?
This neeq not have come before the
other one; the other one should have
come earlier,

MR. DEPUTY-SPEAKER: I would
like your guidance here. Who  wilk
authenticate the translation of the
Constitution?

SHRI F. H. MOHSIN: The whcle
matter is now referred to the Law Mi.
nistry. Now we are not concerned
with the translation of the Constitu-
tion. We are now concerned only
with the other Central Acts.

According to the existing arrange-
ments, tbe translation in a State offi-
cial language is prepared under the
auspices of the concerned State Gov-
ernment and finalised by the Official
Language Commission in consultation
with the translation authority. Since
there is no provisicn for authentica-
tion and publication of Central Acts
tranglated into regional languages,
such translations have no legal status.
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{Shri F. H. Mohsin]

in crder to give that legal status, this
Bill has been brought.

1 think I have covered all the points
raised. There is no controversy about
this Bill. Shri Tombi Singh made a
point. The Nepali language is not
found even in the Eighth Schedule. It
is true that there may be some other
minority languages already recognised
in a smaller area and it may be neces-
sary to translate the Central Acts in
these languages also. But that also
will be taken up later. But first let
us take this work, concerning the lan-
suages mentioneq in the Eighth Sche-
dule. When that werk is finished, we
can take up the translation work in
other minority languages also. No
other linguistic minorily need feel dis-
satisfied with thc present siate of
things. We want to take it up in as
many languages as possible so that
the laws of the country are under-
stood by the people of the whole
country. It is with this object that
this Bill has been brought. 1 move.

MR. DEPUTY-SPEAKER: Let me
pose a few questions. A while ago I
posed the question who is the authen-
ticating authority of the translated
Constitution? You said that this mat-
ter is being gone into by the Law Mi-
nistry. Laws made by Parliament or
accepted by the courts as they are
made, in the language in which they
are made, New translation is being
done. Who is the authenticating au-
thority of these translated laws? Is
that provided in the Bill?

SHRI F. H. MOHSIN: Yes, 1t 1Is
in clause 2. I shall quote.

“A translation in any language
(other than Hind1) specified in the
Eighth Schedule to the Constitu-
tion, published under the authority
of the President in the Official
‘Gazette,—

(a) of any Central Act or of
any Ordinance promulgated by the
President, or

(Centeral Laws) Bill 27

{h) of any order, rule, regula-
tion ¢r bye-law issued under the
Constitution or under any Central
Act,

shall be deemed to be the au-
thorised translation thereof in such
languages.”

MR. DEPUTY-SPEAKER: Which 1s
the authorising authority?

SHRI F. H. MOHSIN: It is the Pre.
sident. “Publisheq under the authority
of the President".

MR. DEPUTY-SPEAKER: Mr Ma-
valankar posed the question that when
the translaticn of the Constitution it-
self is not authorised, translation of
any Act or rule or regulation made
under the Constitulion—how can it
be authorised?

SHRI F. HL MOHSIN: Acts of Par-
liament.

MR. DEPUTY-SPEAKER: “Under
the Constitution.” “Any crder, rule,
regulation or bye-law issued under the
Constitution...."”

SHRI F. H. MOHSIN: The English
version of the constitution is autho-
rised; under the Constitution we are
making laws and those laws are trans-
lated.

st wy fowd : wamems wET
WA A AT QA § 3T F A1FT
Fr afamfs Nfvq F@ Fr =@
FIA F gE@EGE &, AfFT A FiqT
oy @i & ¥gd aIAT W I
F AT FiewT wiasriw gaar:
g g @ mfufrar w1 oA ¥
T FTaeT 3 WifE R oo F ATy
¥ oF o grm AR AT § grer
g T Afsu——fagm # oanfe-
arfagt & fag nF wex I--w3rE
IRA Q@ AT H NI T3
W F FANT A AL IT AT A AR
#t o s 7 arfiardy war
s ar "y faa srfr Fa1 s )
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MR. DEPUTY-SPEAKER: I will
lsave it to the House; I  personally

have some doubts about it. If you
would like this Bill to be passed as
it is, I will put it to the House.

SHRI F. H. MOHSIN: There is no
diffirully. There is no technical diffi-
culty about it at all,

N vy fowmd : w@ FiEEL
#F & mawrsss A8l § @1 &9 § A
grr ?

SHRI F. H. MOHSIN: The Constitu-
tion is in English which is passed by
Constituent  Assembly. Under that
Ccnstitution we are passing these laws
now, now we are only authenticating
the translations of those laws.

Mo FHH fgedr HIAR &
o afadde A sfym

st wY ford : fY, Wt @
aifrr &1 wara T § W=
FAE @A FI, AT W@F FH —
TazA AR FrEdaEa # | wfufma wic
AT W UAEA w0 RS e
grm, afed FEmIm &1 wqEss
ZiEamm JE 8
This is like putting the cart before
the horse. Let us begin at the begin-

ning. Let us begin with the Constitu-
tion.

SHRI F. H. MOHSIN: I do not
think there is any difficulty atout it.
(Interruptions).

MR. DEPUTY-SPEAKER:
please. One by one.

Order,

SHRI S. M. BANERJEE: A perti-
nent question was asked by my hon.
friend Shri Mavalankar. His pertinent
question was, whether the Constitu-
tion has been translated or is being
translated in all these languages—

MR. DEPUTY-SPEAKER: We
on authorisation.

are

(Central Laws)
Bill
SHRI S. M. BANERJEE: Yes; whe-
ther they have been authorised or
authenticated. He said that it hacd.
been done in Hindi.
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MR. DEPUTY-SPEAKER: Even that
has not becen authorised. Allcw me to
make it clear to him., Mr. Limaye has.
raised a very relevant point. The
words ‘Scheduled Tribe' have occurred
in the Constitution a number of times.
Suppose under any law or regulation
made under the Constitution the trans-
laticn is authorised and the transla
tion of the word ‘Schoduleq Tribe' oc-
curring in the Constitution is accept-
ed as translation under the law, when
the Translation of the Constitution
itself has not been authorised, it means
that the translation of the words
‘Schedu’ed Tribes’ into any language
under the Constitution has not been
authorised. How can we accept the
authorized translation of the word
‘Scheduled Tribe' under the law when
it has not been accepted as authorised
translation under the Constitution?

SHRI F. H. MOHSIN: I do not think
there would be any difficulty. We
have got the Conpstitution in English.
Under the Constitution we make laws
for the Centra] Government here.
These laws are translated. The Cons-
titution also has hcen translated in all
the regional languages; they are not
authenticated. Anyway it is not neces-
sary because we are passing a law un-
der the Constitution of India which
is in English which is authorised.

These are only translations of  the
Central Acts.
towy foma o o & foAm

# Qamarfrafi 81 Iaera
weEa, w9 g By #afig, 0I9H &%
faa—f qa F=ar g |

I move for the adjournment of the:

discussion.

MR, DEPUTY-SPEAKER: The point.
is this. We are not disputing that the-
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[Mr. Deputy-Speaker]

President can authcrise the transla-
tion under the provisions of the Bill;
if passed it becomes an Act. The
main point is that when the translation
of a particular word under the Cons-
titution itself has not been authorised,
if we accept that translaticn under
the Act as authorised by the Presi-
dent, will it not be presupposing that
we have accepted the translation un-
der the Constitution without being au-
thorised. That is the point.

SHRI B. R. SHUKLA (Bahraich):
In the present state of affairs we
have got dillerent regional languages
in different States. Without any au-
thentic translation of various Acts we
are working. For example in Hindi-
spcaking States whcrever any Act is
passa and wherever 11 15 necessary to

mention the worq Scheduled  Castes
and Scheduled Tribes or the High
Court or the Supreme Court there

are corresponding words to describe
these things. For example, the High
Court is referred to in Zamindari
Abolition Act or the Ceiling Act in
U.P. it is described as follows:

Ucha Nyayalay or Sarvocham Nya-
valay.

16 hrs.

We have already adopted the
equivalent regional words in different
States. Therefore, it would be simply
disturbing the state of affairs by hair
splitting interpretation. My submlis-
sion is, as a matter of practice we
have already adopted equivalent
words used in the Constitution in the
-different parts of the country. If the
contention of hon. members is accept-
ed, 1t means all those enactments
which have been passed in different
‘State languages so far and which
draw upon the definitions or words
used in the Constitution are all illegal
because there is no authenticated
translation of tnose words. Therefore,
my submission is that it is unneces-
s:1v and irrelevant,

st qi¥o &Yo Y (TTH)
I g fF qegeS FEr WA
IR AY A W § I F aAnd
TiadMA JGAT 9IAT | TG EW wg
w 2 fF #edEgem @A 9§
X w9 o @) Fg @ & fr Fedege
T g Afed dfqum 1 grFa-
Fow wiEdsT g ar Jg 398 fAg
g QW SEF IAT §o AT AL

SHRI F. H. MOHSIN: In the case
of Hindi, Parliament has already
passed the Official Languages Act.
This Bill provides for translation in
the regional languages on the same
lines as the Official Languages Act.
1 do not think that the authentication
of the Constitution in the other
language is necessary on this ground.

MR. DEPUTY-SPEAKER: 1 think
there 1s a certain amount of co:.iusion
about this. I am personally not very
clear about it, I must say, and I think
when we pass laws, we should do so
with the greatest amount of responsi-
bility. Mr. Madhu Limaye has given
notice under rule 109 that the discus-
sion on this Bill may be adjourned.
Under the circumstances, since there
is a certain amount of confusion,
I think it is fair that I should accept
this motion. Mr. Madhu Limaye can
move the motion. It is up to the
House to decide.

SHRI F. H. MOHSIN: We are not
willing to accept the motion.

Nt wy fomd ST wERw,
¥ g v@ wwY  F fag sqfem
ang g1 T g fF S gt gvy Ssmm
AR, FIEA FT TGV AT g,
Hgfram & @ Tfgg fF g R
& feamr Hg@ a@Y wr & g
qrar & AR gEeRr qu favarw
t f& far dfqur w1 sfasifer
wia? & g7 onr sfufras @1 549 -
e wifawifer 31 & T 3@ gFd
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g1 3% fEAaE F9IIA IOW g
1 @ & 8T g § A0 g
§ fr o wEEd wAY F wRw AT
guEY qT 7 T ¥, 39 & T w-
Y #) 3% 3T ¥ 9 F fau fow
g ¥ IO TR faw F aR
¥ gaq ok W § 9 fEar odt a@
T Y FAG T ATHAQ F1 ATHAT
T IBT HT JIT @ AT & A AT
% % 5Ty 39 NI &7 qrF FEAT |

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER: There 1s
nuo need of any further discussion.
Does the Minister want 10 say any-
thing?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRl
NI1IRAJ SINGH CHAUDHARY): 1
would like to intervene for a minute.
This House has already passed the
Official Languages Act when Hindi
version of the Constitution has not
been authenticated, and under the
‘Official Languages Act Bills are being
introduced here in Hindi and are
being passed. This provision of
Clause 2 of this Bill is the same as
section 5(1) of the Official Languages
Act. If that is valid, this cannot be
said to be invali. (Interruptions).

MR. DEPUTY-SPEAKER: Order,
please . Both sides have been heard.
Now let me put it to the House. The
House will decide.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That the motion of Shri Madhu
Limaye that the debate on the
Authorised Translations (Central
Laws) Bill be now adjourned, be
accepted by the House.”

The Lok Sabha divided:

(Central Laws)
Bill
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[AYES
Division No. 2

1612 nrs.)
Bade, Shri R. V.

Banerjee, Shri S. M.

Bhagirath Bhanwar, Shrij
Chandra Shekhar Singh Sari '
Darndevate, Prof. Madhu
Gowder. Shri J. Matha

Kachwai, Shri Hukam Chand
Kiruttinan, Shri Tha

Limaye, Shri Madhu

Mosran, Shri Murasoli
Mavalakanr, Shri P. G.
Muruganantham, Shri S. A.
Pandey, Shri Sarjoo

Pandeya, Dr. Laxminarain
Parmar, Shri Bhaljibhai

Rao, Shri M. Satyanarayan
Reddy, Shri B. N.

Sait, Shri Ebrahim Sulaiman
Sezhiyan, Shri

Shakya, Shri Maha Deepak Singi

Shastri, Shri Ramavatar
Viswanathan, Shri .
NOES
Agarwal, Shri Shrikrishna
Ahbriwar, Shri Nathu Ran
Arvind Netam, Shri
Banerji, Shrimati Muku!

Basumatari, Shri
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Resra, Shri S. C.

Bhagat, Shri H. K. L.

Bhatia, Shri Raghunandan Lal
Chandrakar, Shri Chandulal
Chaudhari, Shri Amarsinh
Chaudhary, Shri Nitiraj Singh
Chavan, Shri Yeshwantrao
Chikkalingaiah, Shri K.

Daga, Shri M. C.

Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K.
Desai, Shri D. D.

Dumada, Shri L. K.

Engti, Shri Biren

Gautam, Shri C. D.
Godara, Shri Mani Ram

Gotkhinde, Shri Annasaheb
Hashim, Shri M. M.
Ishaque, Shri A. K. M.
Jha, Shri Chiranjib

Joshi, Shri Popatlal M.
Joshi, Shrimati Subhadra
Kadannappalli, Shri Ramachandran
Kader, Shri S. A.

Kailas, Dr.

Kamble, Shri T. D.

Kamla Kumari, Kumari
Kavde, Shri B. R.

Kedar Nath Singh, Shri

Kotoki, Shri Liladnhar
Lakkappa, Shri K.
Mallikarjun, Shri
Mirdha, Shri Nathu Ram
Mishra, Shri G. S.
Mishra, Shri Jagannath
Mohammad Tahir, Shri
Mohsin, Shri F. H.
Murthy, Shri B. S.
Oraon, Shri Tuna
Parashar, Prof. Narain Chand
Partap Singh, Shri
Patel, Shri Arvind M.
Pati] Shri T. A.

Peje, Shri S. L.

Raghu Ramaiah, Shri K.

Ramshekhar Prasad Singh, Shri
Rao, Shri Jagannath

Rao, Dr. K. L.

Rao, Shri K. Narayana
Reddy, Shri K. Ramakrishna
Reddy, Shri M. Ram Gopal
Reddy, Shri . Ganga
Sadhu Ram, Shri

Salve, Shri N. K. P.
Samanta, Shri S. C.

Sarkar, Shri Sakti Kumar
Shankar Dayal Singh, Shri

Shankar Dev, Shri
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Shankaranand, Shri B.

sSharma, Shri A, P.

Shastri, Shri Shceopujan

Shivnath Singh, Shri

Shukla, Shri B. R.

Sohan Lal, Shri T.

Sokhi, Shri Swaran Singh

Suryanarayana, Shri K.

Tewari, Shri Shankar R

Tiwary. Shri D. N.

Tombi Singh, Shri N.

Uikey, Shri M. G.

Verma, Shri Sukhdeo. Prasad

Yadav, Shri N. P.

Y:dav, Shri R. P.

Yadav, Shri D. P.

MR. DEPUTY-SPEAKER: The
result* of the decision is: Ayes 22;
Noes 170.

The motion wus negatived.
MR. DEPUTY-SPEAKER: The

question is:

“That the Bill to provide for
authorised translations of Central
Laws in certain languages, as
passed by Rajya Sabha, be taken
into consideration.”

The motion was adopted

MR. DEPUTY-SPEAKER: Before
we take up the clause-by-clause
consideration of the Bill, I would
revert to the point of order raised
by Shri Madhu Limaye earlier. He
has sent me some amendments today
and he has made the plea that proper
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notice within sufficient time that this
Bill would be taken up todsy was
nol given  and. therefore, he «could
not give his notice of amendment
proper time. I have here the List ¢f
Business of the Lok Sabha issued on
the 13th November, wherein this Bill
has been listed and this notice should
have reached him yesterday morning.
He could have given notice of his
amendment yesterday in which cace
this difficulty would not have arisen.
But another complication has crept it
the meanwhile. Shri Mohsin has becn
permitied to pilot the Bill in place
of Shri Mirdha. Some of the amend-
ments to this Bill are given notice
of by Shri Mirdha in time and they
are already listed. Now that Shri
Mohsin pilots the Bill, he has to
move these amendments, Therefore,
he has to give fresh notice in his
name, which he has done today. If
I accept Shri Mohsin’s amendments,
which I think I should because they
are of a formal nature, I do not see
why I should accept them in partiality
and not accept the other amendments
as well. ' Therefore, I will accept the
amendments of Shri Madhu Limaye
as well as the amendments given
notice of by Shri Tombi Singh. We
wil] take them at the proper places.

Now I take up clause (2).

There is an amendment given
notice of by Shri Tombi Singh We
which

clause

he would like to insert in
(2) in line 8,

‘Constitution’ and ‘published’,

between the
words
the words, ‘and other Indian langu-
ages approved by the Sahitya Aca-
demy.’

Are you moving your amendment”’

SHRI N. TOMBI SINGH: In view
of the assurance given by the hon.

Minister that these languages will be

———

*Shri Debendra Nath Mahato also recorded his vote for ‘Ayes’.
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[Shri N. Tombi Singh]}

taken up in due course, I do not waut
to move my amendment,

MR. DEPUTY-SPEAKER: Now,
the question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3—(Power to make rules)

MR. DEPUTY-SPEAKER: There
is an amendment given notice of by
Mr. Madhu Limaye by which he
would like the following words to be
added at the end of clause 3 as sub-
clause (3):

“The rules shall provide for the
implementation of a phased out
and time-bond programme for com-
pleting the translation of the Cons-
titution and all the Central Acts
and O-dinances in the languages
mentioned in the Eighth Schedule
of the Constitution.”

Are you moving your amendment?

SHRI MADHU LIMAYE: Yes, I
am moving.

1 move:
Page 2,—

after line 13, insert—

“(3) The rules shall provide fo1
the implementation of a phased
out and time-bound programme for
completing the translation of the
Constitution and all the Central
Acts and Ordinances in the langua-
ges mentioned in the English Sche-
dule of the Constitution.” (3).

UM IR, W AN Agey
Q3 g a9 @EiEaET @33 N
& B FIET T qAr @ E gW
qafiy o fabh=g adt & 72 §, Wy

(Centerul Luus) Bill 288
1 afgwe T e, AfeT axw

aft wmgar g fr AR & aw oA
uF fafose safy & faafdarc @
AW QU FE A foEaqd ¥ o«
T G H1 39 & QU F {19 g1 97T )
[Q A | F AT H<S( gV gV 9,
aaf a1 gw g7 T g O

SHRI F. H. MOHSIN: This is &
continuous process. The Parliament
will be passing laws even hereafter
and they will have to be translated in
all the regional languages. So, this
will be a continuous process and no
time limit can be fixed for such trans-
lation work. Even rules and notifi-
cations will have to be translated
later on and it may require years ana

Yyears. “4

st ®y famd . Afae ¥ f
gl 8 1 %8 FF AT AT FIT AR
gfqgm a7 q#r 2 99 & faq 2

SHRI F. H. MOHSIN: I have also
made it clear that this translation
work is mainly donr} by the State
Government and State Agencies ard
then they will have to come for ap-
proval by the Official Languages Com-
mission. So, it all depends upon the
co-operation of the State Govern-
ments also. Under the circumstances
we cannot fix any time limit for this
translation work.

MR. DEPUTY-SPEAKER: 1 will
now put amendment No. 3 by Shri
Madhu Limaye to clause (3) to vote.

Amendment No. 3 was put and
negatived.

MR. DEPUTY-SPEAKER: HNouw

the question is:

“That clause 8 stand part of the
Bili"

The motion was adopted.

Clause 3 was added to the Bill
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Clause 1—(Short title and commen-
cement).

Amendment made:
Page 1, line 4,--
for “1972" substitute “1973" (2).
(Shri F. H. Mohsin),

MR. DEPUTY-SPEAKER: The

question is:

“That clause 1, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 1, as amended, was added to
the Bill,

Enacting Formula
Amendment made:
Page 1, line 1,—
substitute—

for “Twenty-third”

“Twenty-fourth” (1)
(Shri F. H, Mohsin).

MR. DEPUTY-SPEAKER:
question is:

The

“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

The Title was added to the Bill.

SHRI F. H. MOHSIN:
move:

I beg to

“That the Bill, as amended, be
passed.”

.SHRI S. M. BANERJEE: After the
Title Mr. Mohsin should also be
accepted by the House.

Bill
MR. DEPUTY-SPEAKER: He has

already been accepted and he is al-
ways acceptable,

Now, the question is:

“That the Bill, as amended, be
passed.” )

The motion was adopted.

16.22 prs.

ADVOCATES (AMENDMENT) BILM

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICR
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY):
Sir, I beg to move:

“That the Bill further to amend
the Advocates Act, 1961, as passed
by Rajya Sabha, be taken into
consideration.”

The All India Bar Committee and
the Law Commission in its Fourteenth
Report had recommended that there
should be a unified Bar. After these
recommendations came the Govern-
ment considered the matter and
brought forward a bill which was
passed in this House and the other
House and this was known as the Ad-
vocates Act of 1961. After the Act
was in force for quite some time
certain difficlties arose and therefore
a Bill to amend the Advocates Act
was moved in the year 1965 as Bill
No. 14 of 1965 in this House. This
1965 Bill was withdrawn and the
whole matter thereafter was referred
to a Committee of eminent jurists the
Chairman of which is the present
Chairman of the Rajya Sabha and
the other Members were, Mr. C. R.
Pattabhiraman, Mr. C. K. Daphtary,
Mr. N. C. Chatterjee, Mr. Frank An-
thony and others. -~ This Committee
was known as the Advocates Act
Review Committee. They submitted
their report on the 5th of September,
1966. They made quite a few recom-
mendations and Government, after
considering those recommendations,
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moved a Bill in the other House in
the year 1968, that is, Bill, No. 33
of 1068, It was passed by the Rajya
Sabha wtih certsin amendments,
While this Bill was being considered
in this House it was referred to u
Selckt Commuttee of the House and
the BSelect Committee guggested
certain provisions like legal aid, etec.
After consideration, it was agan
thought proper to have a more com-
prehensive legislation, Therefore, this
1968 Bill was also withdrawn with
an assurance that & comprehensive
bill would be introduced later. On
this assurance both the Houses gave
lsave for the withdrawal of this BilL

As a consequence of this assurance
a revised Bill was introduced in the
Rajyu Sabha in the year 1870, This
fs Bill No. 40 of 1870. This was
taken up on 26th May, 1971 and was
again referred to a Joint Commitiee
and the Commuttee submtted its
report on the 12th of December, 1872,
The Ra)ya Sabha has passed the Bill
with some modifications and now this
Bill 1s before thus House

Originally the Act did not extend
to Jammu and Kashmir but now the
Bill would cover Jammu and Kash-
mir, Goa Daman and Diu and this
Bill! wi.l extend to the whole length
and breadth of India,

Then it was found that the Disci-
phnary Committees of the various Bar
Counails were taking too much time,
they were not taking action in time
etc. and there were long delays
Therefore the Joint Comimuttee has
recommended that all the proceedings
shouid be fimshed within one year
and for that purpose a provision has
been suggested.

Then, abnut teaching, there has been
a wiew held that after the student
comes out from the Faculty of Law
be shou:d have a practical training
and jnsteud of three years two years.
teaching should be ded. The
Joint Committee was of the view that

NOVEMBER 15, 1873  Advocgtes (Amdt.)

292
Bill
8 year s should be introduced and
that should be enough and after 3
years no further period ot training
is necessary.

Then, about the function of the
Bar Councils, also, it has been
thought that they can have seminars,
issue law journals and other books.
They ave also authorised to organise
legal aid and have other orgsnisa-
tions for the welfare of the legsl
profession, etc.

Provision has also been made to
enable the advocates who have
moved from Bangla Desh to this
country to be enrolled in this country
as advocates.

The enrolment fee of the Scheduled
Castes and Scheduled Tribes has been
reduced.

The matter of legal aid was dis-
cussed in extenso by this Committee
and 1t was found that since the
admnstration of law and justice was
a State subject, this Bill was not the
proper place where provisions about
extensive legal and should be put in

Therefore, Government appvinted
a Commitee for considering what
form legai aid should have end what
its ambit should be and how 1t should
be provided. That committee has
submitted its report to Government
and it is under examunation. 1
think the examination will be com-
preted very soon and thereafter action
would be taken

16 255 hrs.
{Surt 8 A Kaper m the Chair]

There is one special feature to be
mentioned. Though the advocates of
thig couniry wcire not entitled on a
reciprocal basis to be enrolled as
advocate in British courts, the barris-
ters coming from England were en-
rolled here. That disparity has been
removed. After a particular date hese-
after, the barristers would not be
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entitled 10 be enrolled a wadvocates
here as of right, But we find that
certain student from this country
have already joined thet Inns of Court
for being called to the Bar, There-
fore, an amendment would be moved
to enable these students who have
already take admission there, some
of whom are in the first term, some
m the rsecond term and some in the
third term, to complete their course
and come. Thereafter, none would be
enabled to go and join there.

Then, a 8ir..ge situation arose
Under the Advocates Act, it was the
Bar Councils who could enrol advo-
cates, but accidentally, in UP, the
Allahabad High Court enrollud 163
persons, as advocates between “nd
January, 1962 to 25th May. 1962,
This mistake was noticed in January,
1973, when this Bill was under consi-
deration.  Previously, 174 persins
were similarly admitted by the M-
sore High Court. Their enrolment
was validated by an amending Bill
in 1968. These 163 persons had been
enrolled by the Allahabad High Court
without having any powers, and they
have been practising in various courts
and in the High Court of UP, The
amendment that we have proposed in
this Bill would validate these enroi-
ments,

With these words, ] commend the
Bill for consideration of the House.
and I am sure that it will receive the
wholehearted support of this House.

MR. CHATIRMAN- Motion moved:

“That the Bll further to amend
the Advocates Act, 1961, as passed
by Rajya Sabha, be taken into con-
sideration”.

oY T gewly ()
# wu Frdaw w1 N AT TF ARG wQT
g1 o fir & o<l A g W7 0 awe
Wt Adr g & fev o o s amfo
g fr & a1t 7 W@ 99 A9 §,

Bill

I AN TR TI faim wr
g § 1 fadaw § w0&Y Y FAH
gt feey Y am ow &
wHr & g e FOm § 1 ag

awr %ww%wﬁ&a’rﬁa

I oF qar A 2
ITEHT T WL AT T v &1 Afww
TR A F W @ ¥ qea gafag
3 oFed g T § 91 § wewr AW
T ¥ quE W A9 & AR X -
T AR g I § Ady
faq w1 @ ~w w1 T geAw W
g & oo & 1 @y At ¥
W AT SHH WAA § 9 57 g
o w afE g F wha wnw fwe
T ¥ 1dal w g ] A 3o
aawr "

el § e W owe §
ST Ry § 1 WA A AT o ey
ey ¥ on wx i oW
o T § Gad §—, A  wey
TET FY qgH A FT e | gw wwl
A o awd § Afew v g
wufen a1 od, a1 a@W T F a6
wafog § wrem g fe o g A A
sreqt At s fir Forer 9 gwvear Twm
8 for &Y g ofer vl 8, v
@ TER FET G, a7 IW B W A
gorgy & arr anfe o

g ®% & dwr¥ qT a1 e
# N o S W, T oW
wafy w7 AW ¥ oA &< 9 &
st anfem | wq W ARE Aawr WR
far qumell T 99T QO 4 B T%
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[ T W]

T gE &, avar wifEa # wafg
WA agy § Fr wfeAE L ?
T § afat &1 A 7rEeEy e Ak
T F1 @At F9W | sTHE Ay
FAE H {3 ARG T8 MO AT A7
F@ TAALTITTATE

7 faa & magd N wr
FIATT A KT AT FGT T ¥ W
W F TgT A Afma F faw aifase
RE Froqqey( 3T g g, afr gfase
%3 &1 wfr @1 FAE T3 A, 4w
wE-faag F7 mawms wHi & fow,
faFar Sy | F4T a7g T FYEAT ¥ A
a3z ®T F sxaeqy $ o Ffey,
Ffs g 9T TRAT FY 7EE B Ay
qF 1 77 F fAq gr7 6(2) Hqwm
T F qifadz w7 A1 sAeqr s
I\

MIAFA A1 W g §, «@
IR T IEar g qfE R Faw
dar adt g &, el § aw da
T3 T F AT A TS @
AT AN AR AFA A g TF
& 1 sufwg ag wraww g fs Ffw
® I sgaeqr F 9@, @ifF Ty
AAT # FAA F TEFTLE TR I
FF | FEA F A AW A/ @
Fard # g T PN A 7N
Ffaa & fag @ wd, arfw @ aiw
TRAITH T g e A oifga
AN

fm & dgE A Fifew F
&g & g afen, afvafedt & gre
# agy | w9 A § R wT-Fd gfA-
afafeqt &1 @ & 1 v Hifed
¥ 7wy N W@ g A [
X wl qg au 7 i wfweror A w@v
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SECI AN G ee I R )
fafems faar s st vt gfeg¥
Fqm aFT A P AFT | W
fagdt Ted @t ol oW w1
qa T B AR F g
gd7 Fnd § | 34 T aF@E W@
o) PP Sy, 3 9w F v e
qag 7 @1 Y, afer @9 G #7
q§r ¥ & 9w &Y wifawr fwar w1

T fadas & gy o1 ¢ f* o7-
ez & faq #vr g T g o
qar Al g7 ag arww ¥ SW
FrE T QT W FX & dfsew
FH ANGT 2, ATFTIVAFE R
AT 7 OTH g TERHT
AR FTAT If+w @ & | 39 fauyw
# &g gAdr Y syaRgi w1 fAa T ¥

fgw

7@ fadas ¥ wee@ar Wew 250
T @r T g | HAgai g fFAg
350 RITZMT fgq 1 A g8 a &
frow gfyigs # oiede fear 4r,
afe g7 ax F IEFT [THA q@m
gafoe ag T&Y sy &7 | GIEET TER
350 T@FLIF A & 250 w41 @Y
wre-gfear a7 wifawr M €T T
wifees ¥ faaf &< faan smg AT
100 &94T OF AAT ®Q A Wl A,
forg ¥ waad A IE@wE  aw\al
! AIT R AT EF |

gERiHE Y ¥ T@d §, I F
g § ax ifed FT T@w g
Tfgq | F9% HTHWA GG qGEALH
T 1 A AANT § NG AFE I
oF § AR FE A ay aat ¥ oy
TTST A AN § | T TE T ey
fr ade fag & g, I8 ¥
@ &, ¥fe ATHFEAT HY qg wfwwre
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grar afgn, arfs #ast ) 3fan o
aRTIr & fAfeam feor @ wE wie
a5t F T G oHF

wAT I TEAT F Ag  Heeqi
lw A Aifex & gvom 3w famy
ST Tgr AL F 7 FW a7 wE
gifez wfr ardy 2 7 a7 Sifed
@ ATE ¥ GAT FT AT WA ST
a1 oAiifas avy F@vy §
34 FT AT AWIAT 0T, 95 IW HH A
qF B SAA | =T A gAFW 4 @

fam w7 ? Pedr # wES awE-
I M AN AR D w5 E fw

7 fezq oy oifem o) & § 1 W=
TR w747 & gAFR &3 7 Forar s,
@A TR ey B fyrfea =33 w7
qFE WX F&TAHG FHIAT FT ™R
FAFAG 1 F w1 T KD w0770
&7 Q& ;gw g 5 o7 W maws
A gEt A ¥ A Tar s

HAY WERT WY T AT FT AW
W@n 7ty fw gw 3w & @3 Ay
RAJFd N IR N qE @
Tl g 1 F AT A gII Ao F ag
Gt A w TRy, e A
g R1E X FTd¥ ? Qv syTeay
& o fF ad@ w1 erfa w9 fewe-
IT A% AR <A K1 ITA S ST
TS B afgm & algan AT ag@ar
Ty )Ty 77 g gak Im &
|, AT g7 AW F /% g7 A Ay
KT QI |

I wd) ¥ g & g7 fagas @1
W2 A O TR TG )

SHRI B. R. SHUKLA (Bahraich):
Mr. Chairman, Sir, an independent,
eﬂic:ent and incorruptible judiciary
is necessary for the successful func-
tioning of democracy. And this can
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be ensured end sustained only when
the fountain-source namely legal pro-
fession itself is efficient and incor.up-
tible. The legal profession is a bodv
from which the members of the judi-
ciary are recruited. Unfortunately
after the passing of the Advocates
Act in the year 1961, there has been
a lot of inefficiency and corruption
and lowering down of the ethical
standards of the members of this
profession which has becen always
designated as a noble and lcarned
profession. The Ministry of Law and
Justice is manned by two very dis-
tinguished lawyers one of whom
adorned the Chair of a High Court
Judge. I expected a better deal
under the amending Bill, but T am
sorry to note that careful attention
has not been bestowed while framing
the amending clauses of this Bill. I
will particularly draw the attention
of the hon. Minister to clause 19
which seeks to insert a new clause
24A, which lays down that no person
shall be admitted as an advocte an
a State roll if he is convicted of an
offence involving moral tu-pitude and
sentenced to imprisonment. It means
that if a person who hag been con-
victed of and offence of theft under
section 379 IPC and instead of being
sentenced to imprisonment is sentenc-
ed to a fine, the disqualification would
not attach to such an entrant, because
he has been only fined, though the
offence involves moral turpitude. So
it means that we are permitting even
thieves and cheats who have fortuna-
tely escaped the punishment of im-
prisonment to enter thc profession.
What an anomaly? Is there any sense
in cnacting such a provision which
does not attach any disqualification to
a pcrson whose offence is almost
on par with aonther man but simply
because he escaped punishment of
jail: he is going to have the double
advantage. Firstly he has a lighter
punishment by way of flne and
secondly he can go on practising.

The offence of contempt is very
serious affair if it is committed by a
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parson who is an aspirant” to be cn-
rolled as a member of the Bar. It is
the fashion of the day that Untou-
chability Offences Act should be
laoked with grave anxiely. There-
fore a provision has been made that
il any person has been convicted of
an offences under the Untouchability
Ofences Act and sentenced Lo impri -
sonment he shall be disqualified for
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W certain number of  years. What
about those persons who have  com-
mitted gross contempt of court, They

would be persons more undesirable
than the person who because of past
cusfom and practice prevailing for
centuries in this country has refused
for instance to take water from a
per-on considered to bc an underdog
in this country. I am not defending
the concept or practice of untoucha-
bility, but the conviction of a person
for an offence under the Untouchabi-
lity Act, would entail disqualification
while a person who commits contempt

of courl would not be disqualified.
This is something irrational. It
also  says that nothing contained

in sub-section shal]l apply to a person
who having been found guilty is
dealt with under the provisions of
the Probation of Offenders Act, 1958.
That iy the provision in this Bill.
There are a number of provisions
which deal with probationers for
example section 562 of the Criminal
Procedure Code also provides for the
release of the first offender. Then
there is the U.P. Act of 1938. There
are other analogous provisions passed
by other State legislatures also. But
according to section 24A(2), only
those persons who have got benefits
under the Central Act would not come
within the benefit clause and all
others would not. I have tabled cer-
tain  elaborate = amendments last
session. This time also 1 gave a list
but due to certain confusion, my list
of amendments was given to the office
only in the morning. But my amend-
ments are exactly the same as those
tabled by Mr. Daga. I would appeal
to the minister to consider these
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amendments and accept them without
any hitch and not take the stand that
because this Bill has come prepared
by the department and it has gone
through the process of legislation in
the Rajya Sabha anq it has also been
well considered by the members of
the Joint Committee therefore no
amendment should be accepted.

As regards the point raised by Shri
Shastri, a person who has obtained
the degree of M.B.B.S after having
studied for five years in a medical
college night and day, attending
classes and laboratories, is required
not to touch a human body till he
undergoes practical training for 6
months or 1 year in the samc medical
institution. Here we know that the
Inw students mostly attend their lec-
tures by proxy and are non-serious
because everybody is expected to pass
this examination very lightly. After
having studied for 3 years. they do
not know how to behave in court,
where to smoke or chew betel and
they are straightway ecntrusted with
case work. The result s falling
standards of the Bar and the Bench
alike. Therefore, more academic
training for three or four years or
even 12 years would not be a valid
and proper substitute for the practical
training in the chamber of a senlor
advocate. The mere passing through
the corridors of the court imbues the
new entrant with a sense of discipline
and norm of ethical standard. There-
fore. T appeal to the minister to make
a provision that no person shall be
eligible to be enrolled as ar advocate
unless he, after having obtained his
degree of law. further under goes
apprentice training for at least
6 months.

Though Mr. Shastri is not a lawyer.
he appears to have been a victim of
unscrupulous people. He has got verv
minute insight into the working of
the lawyers' clerks. Most of us who
have heen practising lawyers know
how unscrupulous clerks pollute the

atmosphere and precinets  of law
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courts. There should be a provision
regulating the enrolment and func-
tioning of advocates clerks. There
should be a proper registration and
qualifications should be prescribed for
them. There should be provision for
their suspension and removal from
the precincts of the courts. This Bill
iz lacking in that essential aspect.

The date upto which a person shall
he entitled to be an advocate has been
chuanging and 1 do not know the ra-
tiorle behind it. In clause 18 it is
rrovided the date “28th day of Feb-
ruary 1963" should be substituted by
“12th day of March 1967”. So far as
northern India is concerned, the aca-
demic year for the universities and
colleges starts in July and ends in
June. So, any person who passes
during the academic year should be
entitled to be an advocate. What is
the significance of the 12th day of
March 1967. 1 do not know whether
some particular class of persons are
to be benefited by putting this arbi-
trary date. Otherwise, I fail to un.
derstand the rationale behind this.

It is also said that a person who is
a barrister and called to the bar on
the 31st December 1973 or has obtain-
ed such other qualifications in law,
recognised by the Bar Council of
fndia for the purpose of admission as
an advocate will be an advocate under
this Act. The law institutions in
Great Britain are recognised by the
Bar Council of India. If there Is a
law graduate from a German Univer-
sity, he will be eligible for enrolment
on the basis of reciprocity. Therefore,
this revision is meaningless. There
should be no time-limit for admission
of a barrister on the rolls of Advo-
cates in India.

Then, any person who has been
convicted for a moral offence or under
the Contempt of Court Act should in-
cur disqualification for being enrolled
as an advocate for certain period. If
he hag been sentenced with fine, it
should be from the date of conviction.
So far as persons who are released
on the execution of personal honds
with or without surety are concerned.
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they are dealt with either under the
Probationers Act of 1958 or any law
which prevails on the subject. They
shall be eligible for enrolment only
after the expiry of the period of pro-
bation. For instance, a person has
been committed for forgery and he
has been let off under the Probatio-
ners Act, for two years on probation.
Within that period of two years if he
again commits an offence he shall
ipso facto be sent to jail.

So. I would say that no prestige
should come in here and it would be
better if the Bill is withdrawn. If
there is any urgency about any parti-
cular clause, let it be passed. So far
as the other clauscs are concerned, let
them be kept In abeyance. Let ano-
ther Select Committee be formed by
which the matter should be thrashed
out thoroughly and let that compre-
hensive Bill include provision even
for legal aid.

st Ao wy (WE)
g garifa wgRa, Eem S A
mft g1 fefefsn frar @ & 9w
§ Agwd WG § 1 IA F FTO0 0% AL
weifrd v WA w1 AT 97,
g o wfade  au, 3fE & quwar
gfF gt & gl w1 oady
e § 1 aewfae & ow fefaferd
A A &A@ IW A TwREE
Y 2, 39 & a1z femmnfaerd ey
I &1 q@ 9T A AT S 3
gt wmFa d = faare Y
firat 1| 3T SR F1 Sedr Fe,
gar Y 39 07 fa=r< fear av—afe
ya fefafeatl =98 a@i & @
sfea @ o WM A Aw
At § Y T R W) ¥ e -

convicted for moral turpitude. If he
is sentenced for moral turpitude, there
also there is a section for disqualifica«
tion a

39 & wna 77 39 77 ferrnfafeiaa
BT | W oA am A R
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WET i K AT AN E 1 AT wTA §
fF @ St W oA I K A
T@rowar g

orT T Fgr fR o A FRET dN &
FIH FIAATN, IT H1 TO0T AT 31l |
¥ e g (& org Faw wge &
T F@A 3, AT MIWT H AT HT
afgl | qgi N AEA g £ F Afcw aw
W1 Adi g, & AT ST F1FE FW
Q@ T g AqAT gy v fF 7
q o 3% T4 AT F-—@TITH
faa s wgg & 5 v A If @A
aifgs, ag atq FIaRA T AL WA
| % TF ST W IW § T4
FET F AT AF FAM FT AR
wtme o grir a1 ersen W A
wra fred wmad | 3fET 37 F AR
Wergem @ E AITHR T R
HTgd 7 FT TFd § 7 gAT THIT TR
T FT THAE | T[T RL T H Af
g aY i i 1 9T & far wowr X
#147 qaad a1 i ¥ gafar ar &
W A AR AL S

i @& w@ifafeer & F &
gray &, g9 7 g o Fgr a7 fF A
fafaes &7 sawr @F qIam R | FIAY
SE-ATEE W FAFAT F—wrafged
W@ 937 §—ag yyaa fowew aw=
FAT STfgd | gHIY WEA A AT §
forT at @ fF g SH FT AR w AT
g oot faae s & Ay e
s frgy a1 g7 & Freq e
¥ guar fa=me wo F @A @ g,
& forr g7 ® g A e €

uredY St 3 FgT fF 3 wET
 Tadr wfgy | ug wara WY =gl
HTAT A1—250 AT G WX 100
T . g 9 ¥ fay @
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wifed, | ¥ war FEr (%
St owEwd gt Iad fer @y

& oAd frr oafer g ¥ fay
AT AT FE T G G
oAl a6 § 9weT 2, 39 ¥ w
39T 250 ¥77 TGl AT I AT re-
7% FRETHR Ir5sq & AT & 39
g syl R < 7€ §- WA ag
W73 T AW 1 TAT NEAeE Tag
AN rgea & ok it f=r famr i)

¥ €g7 oF feafer A o fn
ar & i =@ ghear A W R
Sa & Forwewem waw gy Tifzd-
QAT g7 AT 47 | FX e feufEn
e # w3 g—

“The above clauses are meant to
abolish the Common Roll. This
would be against the objects of the
enrolment of the Advocates because
the Act has been enacted to have
All India Unified Bar and the Com-
mon Roll will help in the mainte-
nance as such.”

R w=) Fi—

“l am not in favour of deleting
the provisions of Common Roll. 1
am fortified by the experts, like the
Law Commission of India. In their
Report XIV, Volume-I at para 559
the Commission has suggested that
this is important function of the All
India Bar Council. The very object
of unification of Bar will evaporate
and an advocate will not consider
himself to be a member of the
family of the Bar of India. To have
a statewise Roll will create accord-
ing to the Law Commission, a feel-
ing of provincial and disintegration.
Therefore, 1 strongly object to the
deletion of the original Section
mentioned in the above Clauses.”

17 hrs.

= 5 FY e & faar § 1 w=feg
¥ AT weAENT & | AT HifEe
o gfear & foq o frar € 5
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Qqww frar svar @ 9T faan s

Ffgn =T F faar & f5 50 gz

& FGr AMfEy -

“In clause 35, which seeks to
amend Section 46, I want the Sec-
ticn 46 of the original Act needs
revision. The continuation of the
present percentage as the sharz of
the Bar Council of India in the
enrolment fees received by the State
Bar Council is highly unjust as its
functions are being reduced by this
new amendment Bill. Therefore,
the share of the Bar Council of
India in the enrclment fces received
by tho State Bar Council is halved
or considerably reduced.”

1 wfrma w1 w740 a1 fr a7 § 77
qa F ary frargT w740 Trfge afsT
fraiza 4y fvrr 7w & g3fec mw
Fg1r & 5 arT Fifaa ww 2fem w7
QG AAT FAT @ ITF 50 T
FE &I wrfgn 1 gWRX TFE AT
ey @t & —FamT  sENR, -
faaz, @Yat sogi ax @At qur g =
g AT A AT FfEAT ITHT FW
Tfgy 73 T FT avd § zafag
X g0 ar 5 €37 &1 @ 7Tf3Q

oF M feyer #x 3y 3 ) 3717 faar
2 5 arT sifqed &1 wiforg gsamis
T gMtT wrfge At & Fgar § q@aAgR
geamdt ¢ @ ag gy =fEw,
wifaaT ar geT § a1 gy wgr
9 QAT TYY § 9gt 9 gEYr
wifgq | &7 Farar & fe Afswa Fifaw
¥ At ¥ 91 Wegdaw adf § -

“No such restriction is placed on
the powers of the Medical Council
of India or other statutory bodies.
On the other hand, it has been
mentioned in Section 8 of the Indian
Medical Council Act that the Coun-
cil shall meet at such time and

place as may be appointed by the
Counctl.”
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1T Fifaw fafesa 30 f& ag av
Hifew FHY =g 1 @ AR 0w
fedre frar &

qFAr 7 agr 9T g fw a4
aw® ¥ T 6 wHF ugifew Iy
&, &T9A T FG E, I&T 4Yg 7 THT
F fag WY ogq # sm7 @A +fge ¢
# Fgwm g I &g ¥ T@r A
g fw *rS o1eAY 9T FFTNT TE F@T
g @ IgF AR AT AT qI IAET
Zrama qf@e war &1 F AT 11
¥ qiT ad T FIEN F 43 WA §
afFr #r Wt gafara 37F e Tl
qrar & S oFwgEs Py & Ag
a T A F 9 wa¥ & v ogw
@t feat gifrmz avw & 7A@
Frad | wa § oF F aryg F0T FHA
FY a8 FIW FIA @1 AV A anfFed
T g F30 9 (581 FT g
A 7 w1 &7 T4 w7y oA
arg ar 737 &, F SYer YT, aw Wy
i A T T T ozH AW A
oF TR A A qF A aF Ag
FH FTAT TTAT &, A9 qF a1 aF
fTrT awral F avg & qfrrc awat
& FTH KT T &, | FRY F gq9T
frar< gar & f asr ®Y 3o Ifar AT
aifge ar 7&F | TR A ag 9 A
arer Y 2fAT gt & 3% wfad 6
@A aaw F wfed #) gire w5
=ifgr 9T ag Fgam & fF 6 WX
F10 fFaT1 3qF 1T [AT AZ FEw
oy fF ITHT TFLT F grIq@ T F
FW@ ¥ FE J1a FW@Y A7 A1
JAFT UF qE § WA g g ;AW
agh 9T A GEFR THET T 200
oo Y § T gay ww oY adr
Afsr agt 9 WA T Fw faw
JTRAM | §F TAE ¥ qw ¥ Y ITH)
oY &Y w9g W 1 & gwwar § ITwr
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AH A AerT feflwe) § ag ana
aafim i gmb A gz 2 fr 1
g1 #W ogar ¢

drm 0% AT W@ AF arg 2,
g ®few § o g a7 e 7z 3T
wvag & AT F fr owea & owar ar
B 5 &A1 ¥ A § zm Mg 032
F A guy wifaws A 7§
TRAET wgt H AR weT L s,
T far g w79 A1 weA T4
2.8 SuAST QT FHET F FAMIAT FF
FaEr fiqE wedr wr s e
CEALE I AN VIR | DR I e
FIAT AT |

ot Nt Ty Nw@ - FoE o
qJBE

At mr Ao T AfFA ot
faa 97 @ g AR fA 7@ 7@
FL w7 SR AT A 7@ et
fas s gr A, ag s W At
FueT fewpmm g, Fowe FRdr &
ST AT feT &gt & arfow ariem
fomd aga  ®wwa s W o
amETTeT SAAr ® ogg A geAidew
fast w1 mr 9wE ITRY W Y
g f& SAR se oz ey are
o w4 ¥ gw AN < 9 & A
welt St & w5 gEar faw o <@ &
zafeg gaat frere o s gr &t
T Wt & e Tfgw o

T T mifaasw F1 & awde
FTATE | wE o A wg B -
fafadt & @t ¥ w7 wfEem
grm A1 feamariers #30 A7T1 FEW
g fo 37 gWT & AT T AW
are AN R 1 %A wesT & owre H, o A
s Brr ¥ 3% nmfafem, ™
famr a1 miwda #7841 F )
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SHRI A. K. M. ISHAQUE (Basir-
hat): I rise to support the Bill. 1
thank the Law Minister in that he has
introduced the Bill at long last. The
Bill is already very much overdue.
After passing through rough seas it
has ultimately come. I was very much
encouraged in that some provision for
legal aid to the poor is made in the
Bill but when I went through the prc-
vision I found that the legal aid tha:
is proposed to be given to poor is
really imaginary. fictitious 2nd un-
real. This is the burning topic of the
day, that legal aid should be given
to the poor.

According to our Constitution every
citizen of the country is equal. They
have got equal rights and they are all
equal before the law. In practice it
is difficult to get justice equally. Un-
less one provides for the peripheries
of courts, it is very difficult for one to
get justice. There are people being
exploited by rich sections of society.
They may have a just claim to pro-
perty or a certain right but because
of the poverty of the poor they ecan
not get the justice which is their due.
This is the position. Therefore it has
been felt everywhere and it has been
a burning topic in every village that
these poorer sections of society should
be given legal aid.

How this is to be given? As we
know, Sir, the major expenses are
the court fees. The court fees are
payable to the Government and the
amount can be distributed by the Gov-
ernment. €

Then, if it is a civil suit, the ques-
tion of service of copies of summons
is there. There may be cases in which
there can be a hundred defendants.
The law cnjoins that the copy of the
plaint be served upon all the defen-
dants. Tt involved a very high cost.
and it is not possible for the poor
pcople to scrve summons and copies
nf plaint. But that joh can be done
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by Government very easily. If legal
aid 17 really meant, then this aspect
has to be looked into.

Another major expense is lawyers'
fees.  Another item of expense ic
supplying copies of orders, decrees
and evidences etc. There are the
necessaries to get real justice from a
court of law. Unless provision for
these is made for the poor people,
their case will very much go by de-
fault. That has been our experience
in courts.

Whatever provision has been made
is merely illusory. No real legal aid
has been proposed to be given to the
poor people through this measure.
Thercfore, 1 would suggest that if we
really mean to render some help to
the poorer sections of the pecople, the
Court Fees Act requires to be amend-
ed. i

The question is who will decide
whether a person is poor or not. The
indication in the Bill is that the Bar
Council wil] be authorised to deter-
mine whether a person is poor or
not. That is a question which may
be again reconsidered by the Law
Minister, namely whether Govern-
ment arce going to vest the Bar Coun-
cil with this authority or they will
ask the court to decide it. As the
Law stands today, the court has power
to decide whether a person is a pauper
or not. In case a person is found to
be a pauper, the court has authority
to exempt him from paying any court
fees. Therefore, I would ask the Law
Minijster to consider which authority
would serve the purpose better.

Service of copies of summons can
be managed very easily, but Govern-
ment will have to incur some addi-
tional expenses in the shape of ap-
pointment of some new persons to do
the job. They will not have to do this
in the case of every sult or every
petition, but only in the case of per-
sons who are poor, this type of legal
help is required to be rendered.

31C
Bill

Copies of orders, decrees and evi-
dences can also be arranged through
amendment of some of the High
Court orders. If legal aid to the poor
is really meant, these things have to
be done.

Then come lawyers' fees. The hon.
Law Minister himself had graced this
profecsion for some time., He is one
of the legal luminaries of the country
and he knows what a profession of
contradiction the lawyers’ profession
is. There are lawycrs earning the
greatest amount that one can possibly
conceive of in the country and there
are also lawyers who do not earn even
their bare livelihood. One is paying
lakhs of ruees by way of income-tax,
while the other who is a beginner
cannot earn even Rs. 50 a month.
After graduating, one has to pass
through the law course for three years
and he is regarded as the highest
cducated person in the country. If he
cannot earn his Ivelihood, he gets
frustrated and demoralised. If he
cannot choose a nice senior, he suffers
from frustration. Both ends can be
met by making provision for legal
aid to the poor and also helping these
persons in the profession by making
appointment of lawyers in the courts
for rendering help to the poor. It
one lawyer is appointed in a sub-
divisional court for every five lakh
population, if one lawyer is appoint-
ed in the district court for every ten
lakh population and if one lawyer is
appointed in a High Court for every
fifty lakh population, enough lawyers
can be appointed. These persons can
be expected to render help to the poor
and the problem that is haunting this
profession can also be solved. There-
fore, if the Government propose to
make the scheme of legal aid to the
poor meaningful, I would ask the
Minister to reconsider this and bring
forward an appropriate amendment.

I am vey happy that this Bill s
going to do away with barristers. It
is nothing but a hangover of imperi-
alism and the very term smacks of
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master-servart relationship. But
then Government are hestitating.
They are nct saying very definitely
that ihey are doing away with this
imperialist hangover for good. They
have fixed a time giving allowance to
persons taking this legal training in
4 foreign country. 1 would only re-
quest that no further extension of
time be given and our own legal
training must be given as much res-
pect and recognition as is due to it.
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T congratulate Government on the
Bill that has come, but reiterate that
legal and to the poor must be made
meaningfu} so that the poor people
who have their expectations in this
regard may see them {fulfilled.

SHRI G. VISWANATHAN (Wandi-
wash): I am glad that this Bill has
come to this House after a long time.
Whenever we have discussed in this
House about the profession of advo-
cates, which is fastly becoming a
much-maligned profession, people
think either of the top advocates who
earn in lakhs or of the very bad
characters among the advocates about
whom thev hear a lot. In the course
of this, they forget the normal lawyer
who is practising his profession.

Once this profession or those who
were practising it were dominating
the nectional scene. Most of our na-
tional leaders belonged to this hono-
urable profession. But that condition
no longer obtains. Most of our lead-
ing advocales somehow or other shun
politics; they do not come forward to
lead the people. This is one of the
reasons why the profession is losing
its significance and fimportance.

AN HON. MEMBER: He is also
one of them.

SHRI G. VISWANATHAN: Yes,
but I am not defending my rrofession.
I puinted out that normally people
think only about the top advocates.
But 1n reality it is not so. This is no
more an attractive profession as far
as youngesters are concerned. As was
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pointed out by previous speakers, 1
know of hundreds of thousands of
vouug advocates who just pass out
frum thc college, are enrolled in the
Bar but cannot earn their livelihood
atl least for three or four years. They
go ¢bout with their seniors and im
the cvening they have to come om
theic own; most of the seniors do not
pay alsce. I think the senior advo-
cates who are placed in a better posi-
tion must come forward and pay te
the juniors so that they also take
enough interest in the profession and
learn and practise law. Most of
these juniors have to live either on
the income from their parents er
from their in-laws. That is the situa-
tion which is now prevailing in our
country.
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As far as the Bill is concerned, I
welcume this measure in that they are
going 00 have one system throughout
the country as one roll, but, at the
same time, still the Government has
not coume forward to abolish this dual
system which is obtaining in the high
courts of Calcutta and Bombay, where
the client cannot go and engage a
counsel by himself. There also &
middicman is required. He has to go
to a solicitor who ultimately will briet
the counsel. As you know, coming
from the great city of Bombay, this
definitely goes against, and is diame-
trically opposed to, the spirit of the
law as far as the lawyers are cone
ccrned, and as far as the client is
cencerned, it has become a costly
affair. The Committee itself has
taken a strong view on this. I would
like to quote from the report of the
Committee:

“The dual system militates
against the basic idea of unification
of the bar in our country. It also
creates scme monopoly for a section
of the bar to practise in a particular
court. The Committee strongly
fecls that this system should be
abolished as early as possible.”

But strangely enough, the Committes
could not do anything in this because
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the Government did not take a parti-
cular stand when the Bill was con-
sidered in the Joint Committee. That
is why thc Committee has left it to
the Government. I request the Min-
jster that he should take immediate
steps to see that the dual system
which is nothing but a hang-over of
the British discrimination should be
immediately abolished.

Again, regarding the legal aid to the
poor, I must agree with the Joint
Committee’s opinion that this impor-
tant measure cannot be handled by the
Bar Councils. This requires a lot of
resources which the Bar Councils can-
not afford. It must be rightly given
to the Government. I think Justice
Krishna Iyer was heading the Com«
mittee, and as the Law Minister has
just now said his report was submit-
ted. 1 would like the Government to
take immediate steps so that the
‘weaker section of society can be given
sume legal aid.

For example, in my Stale, there is
provision for legal aid to the poor
‘Scheduled Castes and Scheduled Trites.
No doubt it is a good measure, but it
is not enough. Throughout the coun-
try it must be available. Not only
to the Scheduled Castes and Scheduled
Tribes but to all the poorer sections,
to whatever community they belong,
this legal aid should be given. It is
not only a question of giving the
court-fees. There is a lot of amount
spent. There are ways of paying legal
ov illegal fees, lawful fee or unlawful
fee. Apart from court-fees and advo-
cate fees, the client is expected to tip
to many officers in the courts, especi-
ally in the lower courts. I think the
Minister must be aware of it. We are
now living in an age where judgments
can be purchased by people who can
afford. In these conditions, we must
deflnitely see that aid is given to the
poor people who go to the courts.

- As far as apprenticeship period is
concerned, my previous speakers
differed in their opinion. Previously,
{t was only a two-year course. As far

RBil

as Madras is concerned, we had tc
undergo a two-year period in the
college attached to the university, and
afterwards we were expected to have
an apprenticeship for a year. Now,
they have increased it to three years.
I do not think that when there 18 a
three-year law course, any apprentice-
ship is necessary. If they have a one-
year course, then I think you can have
a six-month or a one-year period of
training which may be called appren-
ticeship.

Another suggestion was made by
Mr. Shukla, that the advocate clerks
should be registered and qualifications
fixed. I think his main arguments
must have been the menace of touts
in courts. We are unable to distin-
guish between a tout and a clerk.
Many touts call themselves advocate
clerks, and it creates confusion among
the litigants and the parties. When-
ever somebody enters the town, he
will be surrounded by so many people
who say that they are vakil clerks
when ultimately it turns out that they
are only touts, who are given a per-
centage. I do not know whether the
Government can fix a qualification for
these vakil clerks, but they can de-
finitely get them registered under
each and every bar. 1 think the
Government can easily do it.

Finally, there are a number of pro-
visions in this Advocates (Amend-
ment) Bill which should be welcome,
like the abolition of the practice
of addressing a judge as “My Lord"
and so on. This is definitely an im-
provement and it will go according to
the times. With these suggestions, I
request the Minister again to take
immediate steps to give legal aid to
the poor and again to abolish the dual
svstem which is obtaining in the Cal-
cutta and Bombay high courts.

Y gwasr e (A ) o i
A mF 9 TR w7 d oA
IEF @y Hr Ay &2 oy oM
a9 AT F7 2y £ v R A
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[y gFT= 3777
fodde  #E #1 wawa & Im @
ST ) THA AT FET @

“There is a consensus among the
members of the committee as well
as eminent jurists who appeared be-
fore the Committre that the statu-
tory provisions should be made for
rendering legal aid to the poor and

the provisions made under the
clauses were in the right direction”

T g FAT &7 fear 0 fees-
wWW # a1 oaer o) ogm
A T faaar ) samE FREY e i
fame 7@ ? AfFs e o
I FSfaa AT H7 nzEamRe F oAt
Fed &1 foaa W ozaEe # § adai
F FETAT TN FTAT  ATEA | WA
§m T F fegz Fwvar §
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F fofr &9 % w7 3R oy 2 o3ay
gl axm 73 g1 2 foa ¥ a9 w0
qFzd g1 g9 & Agq F fa

umt af ufyrr &1 1§ wva L
33 wmenl &Y ata #v3 § 0 zaAar
w=a1 nfasaFwq & arz avw =fw-
Z1T ¥ ary & A1 grfgwd fear g ?
#3 nx wisHe A7 fFar & A7 q@r
T AT IR ATAG 41 A5Y *vifE
gl Udl 9gla & frowrf A aEEEs
AT A0 TIF F AT TARY qIAT
g JTar 21 ¥ uF ®NF AT OM
2 1 udzdT #3132 34N am
FETE HA?

A PR fFar e
If he i§ convicted of an offence

involving moral turpitude and sen-
tenced to imprisonment....

Please conduct the case on behalf
of the accused, he will avoid and
say I am busy with this or that.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): We are ac-
cspting your amendment.

aY & wgd frogw 3w d ¥ fadr §
T FE ASTA g@EFT FH IFR
1 2 a1 & # f§ 39F TN 997
¥ far e §gAavr ¥ 49 g9 @
qgq ? &% WY wewr aww e
Y mafom gar &, 7 § a1 § 37T
FEYT FAAT G AT, FIEAV G ATIH
z &% &z ¥ @ freew o fRen
#Tq ¥ 7 Y N § IR &Y AR
frnsmar 2 o FEd 2 froam oF
Mifga  Sfrdwm garg s @ &
& =mgar g f& oo A= F S
farwerr sife & mo zad ¥faw
e ¥ A q0E; F aed, ug oI
gt 1 e wrE sifaes s
@ & e oz g faeel
o w2y & f& s o e d
e &
qx fawr A wwdr § 1 o W
AT AT AR g @ AN

i 7@ a@ A IR AT

A qA FE T nHsHe
gFg  FIAT OF A3d I qq )
adl FATA arEr TA ) A qiwa
¥y ag wrdAY A 2 # gegang Favy
fr fafqee mga 7 gas AW faar
g a1 fufeer  qrza 9@ o=@
a7 7g § AW @ ¥ A & fr g
zas1 A foar g

fET wad w31 & -

“Nothing contained in this section
shall apply to a person who |is
guilty of an offence undeg the Pro-
bationary Offenders Act.”

feft 3% ) wrox F21 fF 5w
a1 oF @ & fag DA R ¥
¥ gz wEdEgz FO ) OF qW
T ®: "I aF ;W g TFNA W
w1 dg ¥ & A W @ T
z few ?
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% ggar g & gaaw & Pfge & ar
TRETE & 9rfee, Bior w fe
i syt
“Nothing contained in sub-section
(1) shall apply to a person who
having been found guilty is dealt

with under the provisions of the
Probation of Offenders Act, 19568”.

o WTIHY KT w7 Ag7 {7 @ &1 oA
& far w2 Ol ag mA | ¢
ag qifwe & @ uEEAE &
afgr 1 & W T o " w7 )
saT D@ 1, 3w F oenee
FTA Wfgw ) gw  HWET W oaga
I s & e 9 A an
fererd 21 e AW dfwe
§ e T Ar wser g 1 3w
fag S wgrmm g

""The Bar Council of India or ary
of its committees, other than its
disciplinary committee, may of its
own motion or otherwise review
any order, within sixty days of the
date of that order”.

T g 97

“The Bar Council of India may at
any time cdll for the record of the
proeeeding under this Act which
has been disposed of by the State
Bar Council und from which no
appeal lies, for the purpose of satis-
fying the legality and propriety of
any disposal and may pass any
such orders in relation thereto as it
thinks fit.”

60 fem &1 awy wga gz &
W oW gofem g wma £ v
o WY R e § Tea ¥
A WFT Oop FTAT wig, A WY A
sifer | oy fafema &t am
Aui
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ar ®TE7T TaTEz 9% aAndey ?
I & A Fifgd aOd &, s #
FETT FT gEAAT #7 gr ?

I¥ g qAEAT 4V :

“The Central Government may,
by notification in the Official Gazette,
make rules for carrying out the
purposes of this Act including rules
with respect to any matters for
which the Bar Council of India or
State Bar Council has power to
make rules.”

™ ¥ w3 mr g 5 e i
s gfem a1 ®I9 ®) a Fifaer
® afl an gEf, §77 374z w7
FAIRN | qg T1q AT A4 X 9G¥
g

FATY 39 ¥ TN wY yTrHwE frm
A @ FH i A wF
F Fmam ? gg qrEa] AT Fifge
w1 gfear A =y W aT wifad
N T wifgm 1 Afer @A
T AE AA E X ¥ A ¥ q®

F TE R )

Sgiaw Ifr AT aeTF & 99 &
arq arq Sfewa Ifaw w3 T 9 ?
T HYE FERT A A 97 F fAg
FR wTar &, A ag I v A9 g
fedy a#rx & g w1y 57 & af fake
F ax¥? agfefrar araflfEhe
iy fF 3T A A A9 7AW aw
g fegr & 1 3R 9T WA AW WY
w1 g g ? FE H Ay ¥ I
AF3 ARATNT &1 WA RITIT
oAy arfgn, e Y FAY F @
arEw ) ag ag w3 femm sy Fr ag A
Tfrae § sfwessr 3 grfad 3w &
af-fphe w19, @7 I TAAANE
& faT TAegee®  En o
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wafs  wgEm. Adt 9% ¥ a5 Tar
2 f& aQat &1 A fam ) Afss
FF qAF  AARTT FIAA AN, q qE
am T4t faw mwar 2 & =g
3 I 3 ge@t @ i EAT $ Ay wl-
& qHTR § w9 & wigwre fay
a1 fmEy 5w A g AW 3w
qxew fgar  afwmd w1 fam
WE AT ATE  fauTe AqEy &
afawix fr7 w3 1 g5 ATEE @fFar-
¥z & [rav 7. AT 721 I3 9@ 99
WA T AT WITAAT FY AT ARAA
r%n’\{? HEIAAT ¥ FTH FTA A AEA
sife &A1 7 w19 FT, THY 9T T
M HIAJ T {rvEEErEr Hqi
SFCETAT FAT ZHT 3 | HLTAAT # qw
FA I 9T T7 JAT AT AE IAWA
fegd & | T¥gIC AT GHNLAT T
faer  afvadi w1 w=wa F oafgens
ZHW 2 AT 3w omw & fHo qen
fegr w0 fsurm Ol AW
qifeamiie ¥ wradr w0 AT 739 faea
A 2 oA 39 and @ "/
o FF @@ 71T wEt w1 A
I, It F1 geH @ w7 g
N aOE G FCREIE | UH ATH
ag g9 1 51 ¥y afA-faa A ¥ wiv
A AE WRTAGE 97 qAF FIAT E
7O g 2 fE gmiAdl ar @ w1 F
TEY ST FY FEAT FTOAE GHGAT
MT fgr  drgal @ wger #5
S | W FAHIA FRTAAL F A
faar  snawm, AT qdmi &1 g AaTw

T2 faamr ) Y a1 agd | o
2 zn fafa ¥ sTw vl

FfAu Ao aRF I IAHN Y T
fau wrafe @1 TREFr F7 fagrong
@ Al Ao qgdr ) safaqua qiafy
38 U7 AR
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SHRI NITIRA SINGH CHAU-
DHARY: Mr Chairman, various points
have been raised by the hon. Members
who have spoken, and they have gene-
rally supported this Bill. Almost
everyone has referred to the provi-
sions on legal aid. Therefore, before
replying to the other points, I will
deal with this point first.

As I said in my opening speech, it
was thought that in this Bill compre-
hensive provision about legal aid
should be made. But when it came
before the Joint Committee the matter
was comsidered und the opinion was
divided. It was felt that if the entire
legal aid affairs is left to the Bar
Councils and to the members of the
bar, the whole purpose might be
frustrated. Then there was one view
that since the administration of law
and justice is a State subject, we can-
not legislate on that matter. After
considering all these matters it was
decided that a Committee should be
appointed to prepare a comprehensive
scheme regarding legal aid. Accord-
ingly, a committee with Justice
Krishna Iyer, who is now a Judge of
the Supreme Court, as Chairman, and
jurists, law teachers and public wor-
kers as members was appointed. That
Committee sat almost every day for
over two months and submitted a 400-
page report. That report is being exa-
mined and I think the examination
would end soon. In short, the Com-
mittee is of the view that legal aid
should be split up into two parts; one
is education in which the students and
the people should be involved; the
second is advice. The effect of this
will be that the workload on courts
would be minimised because advice
woud be given on matters which could
go to a court of law. They have sug-
gested a certain procedure. And that
is being examined. I can assure the
House that as soon as a decision is
taken a comprehensive scheme would
be laid before the House aud suitable
steps taken. Where the Central Gov-
ernment is to take action, the Central
Government shall take, and where
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the State Governments are to take
action, they would be requested to
take action accordingly.

Then Shri Ramavatar Shastri asked
why a provision for provident fund has
not been made for members of the
Bar. For his information, there is
already an Act known as the Public
Proviaent Fund Act of 1968. That is
in force, and anybody who wants to
join and take benefit of the provident
funqd provision can study that Act and
subscribe according to the provisions
of that Act. The Members of the Bar
can certainly do it. Now the provi-
sions of the Advocates Act have been
amended by which the Bar Councus
have been empowered to undertake
such things which may be of benefit
to the members of the Bar.

Shri Ramavatar Shastri and other
friends referred to practical training
to students who pass from the law
faculties and before they are enrolled.
The matter has been examined more
than once, and after a close scrutiny
the period of two years has been rais-
ed to three years. If my hon. friends
look into section 48A(d), they will
find that the Bar Council of India has
to frame rules for education. They
have a committee known as the Edu-
cation Committee. They decide as to
the type the education of students
studying law should be; it is for them
to decide as to how this training
should be, what sort of training it
should be, how much period the stu-
dents should spend in the University
and how much in practical training,
and with coming of legal aid, I think,
the students will have more opportuni-
ties for having this sort of training.

The next point made by Shri Rama-
vatar Shastri was about raising of
the enrolement fee. This matter was
provided originally in the original
draft. But the Joint Committee con-
sidered it, and after considering every-
thing, it was decided that it should
be Rs. 250 for all, and for members of
Scheduled Castes and  Scheduled
Tribes it should be half of it, ie,
Re. 135.
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Shri B. R. Lbhukla has raised various
puints. They are covered by the three
amendments moved by Shri Daga to
which I will reply when the amend-
ments are put before the House, The
senior Minister has already said that
we would be accepting two amend-
meats about conviction. Where only
conviction is provided, that part would
be deleted, and if a person is found
gullty of moral turpitude or if he is
tound guilty of an offence under the
Untouchability Act, then whether the
conviction is jail or fine, the convic-
tion is there and he would be debar-
red.

Shri Shukla referred to enrolement
of clerks, etc. 1 think, much has
been said of this point by the other
friends. Therefore, I need not take
the time of the House on this.

Shri Bade referred to the Common
Roll. Since he was a member of the
Joint Committee, he is aware that the
Common Roll, although it was pres-
cribed, was never maintained because
the Bar Council of India had no means
to check whether the Roll that was
there was uptodate. It is the States’
Bar Councils which maintain the Roll
uptodate. And when a provision is
made that all the Rolls of the State
Bars shall be kept uptodate and that
everybody enrolled in any State shall
be entitled to practise anywhere thro-
ughout the length and breadth of
India, all the States’ Rolls combined
:hall be the Common Roll of the
country. Therefore, the present pro-
vision serves the purpose of a Com-
mon Roll.

Then Mr. Bade referred to the point
that the Bar Council should be per-
mitted to sit at other places also and
specially where there are Benches.
This point was also discussed in detail
by the Committee and it was found
that, if the sittings were held at places
other than the headquarters, then
much money would be spent. It was
said, after all, when the Members

come, they are paid T.A. etc. But
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[Shri Nitiraj Singh Chaudhary]

those who make that suggestion for-
get at, it 18 NOt Quly we Mmemobers
wuu have 1o move but tne enure statf
alv .as 10 wwuve. wiercever ey mmay
811, tne iviuinvers expenses are o e
paid, but if the situngs are held at
Piates olner than tne headquaiters of
tue par Councd, tne statf expenditure
wowd be added wnich 1s an avoidable
expenaiture, -Theretore, the Jownt
Cournlttee took aecisiun tuat the sit-
tings of the Bar Councud shouid be
heid at places where they have their
beadquarters.

My D.MXK. friend who has left the
house naue a suggestion tnat senmors
should pay the juniors. If he was
here, 1 would have asked him to work
oui a procedure as to how this can be

entorced. We teel that this is not
pitacticable. 7This is just an idealistic
progusition.

Hg also made a reference to the dual
system. That system is there and it is
engaging the Government's attention
and for your information, I may state
that some steps have already been
taken in this matter.

SHRI R. V. BADE: What about the
revision of the share of fees to be paid
by the State Bar Council to the Central
Bar Council? The Law Commission
has said that every five years it should
be revised. You have said nothing
about it

SHRI NITIRAJ SINGH CHAU-
DHARY. That is a matter for the
State Bar Councils to take up with the
Bar Councii of India. If there is really
some difficulty, certainly it may be
necessary for some intervention but so
far as we are concerned, there is no
such difficu.ty.

Dagaji made certain remarks about
legal aid. 1 think Dagaji replied to
hig own argument when he said,
‘Giribonkt Vakalat Vakil Nahi Karte’.
Whep things are that way, how can a
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provision in this Bill help? We have

some provisions, bout
enabling provisions. We know the
limitations of the Bar Councils ana
how tar they can go. They cannot go
much. They can go just a little, A
specific and separale provisions must
be there. We felt that it cannot be
said that the Memuvers of the Bar were
not permitted to provide legal aid.
Therefore, this provision has been
macde by the Joint Select Committee.

they are only

That is, I think, all that I have to
say for the present and I am sure the
House will accept the Bill unanimous-

ly.
MR. CHAIRMAN:. The question is:

“That the Bill further to amend
the Advocates Act, 1961, as passed
by Rajya Sabha, be taken into con-
sideration.”

The motion was adopted.

MR. CHAIRMAN: Now, there are
no amendments to clauses 2 to 17.

So. the question is:

‘“That clauses 2 to 17 stand part
of the Bill.”

The motion was adopted.
Clauses 2 to 17 were added to the Bill.
Clause 18— (Amendment of section 24)
Amendment made:

Page 7, line 37,
for “1973" substitute *1976" (13)
(Shri H. R. Gokhale)

MR. CHAIRMAN- Now. the question
is:

“That clause 18, as amended, stand
part of the BilL"

The motion was adopted.

Clause 18, as amended, was added te
the Bill. :
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C.ause 19— (Ingertion of new section
Z4A)

SHRI M. C. DAGA: I move:
Page 8, line 20,—

omit “and sentenced to imprison.
ment” (6)

Page 8, line 22,—
after 1955 insert—

“or under the provisions of any
iaw for having commiited an
oftence of contempt of courts” (7)

Page 8, lineg 22 and 23—

omit “and sentenced to imprison
ment” (8)

Page 8, ling 26,—
add at the end—

“and in case of sentence of fine,
from tne date of conviction and in
case a person has been qealt with
unaer the provisions of the Pro-
bation of Offenders Act, 1958 or
similar law of any State Legis-
lature, a person shall be eligible
for admission after the expiry of
the period of probation” (9)

Page 8, lineg 28 and 29,—

for “is dealt with under the pro-
visions of the Probation of Offenders
Act, 1958"

substitute—

“is let off with an admonition under
any law relating to probation of
offenders by whatever name describ-
ed”. (10)

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
1. R. GOKHALE): I hope after the
‘Wo amendments my colleague is ac-
‘epting, Mr. Daga would withdraw
Ms other amendments.

SHRI B. R. SHUKLA: What would
1appen in case a person who has been
‘onvicted for theft or forgery but he
lag been given the benefit of first
flender ang he goes to get a certi-
lcate before hig enrolment. What
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wouid be the type of certificate? “I
Know such and such gentleman. He
bears a gooud moral character.”

SHRI IlI. K. GOKHALE: The whole
question is: we know that even in tne
case of tirst orfenders there 1s. an
element of stigma attached when the
court decides that he has done it. But
ihe very object of making pruvisions
iike the Probation of Oftenders Act is
that in cases where the offence is a
irst offence and where the man re-
quires a lcnient treatment, he is given
a special treatment under that Act and
what the Joint Committee ftelt was
that the conviction, and according to
the amendments which I am accepting,
only conviction, and not sentence of
imprisonment or fine, should be enough
for certain offences of moral turpitude,
etc. In these cases where the court of
law itself regards them as compara-
tively minor offences, at this stage, I
think, we should not put the young
men out of job merely because the
court has attached a stigma.

SHRI NITIRAJ SINGH CHAU-
DHARY . Sir, I am accepting No. 6
and No. 8 of the Amendments moved
Yy Shri Daga.

I would request him to withdraw
amendments Nos. 7, 9 and 10 moved
by him.

SHRI M. C. DAGA; I seek leave of
the House to withdraw my amend-
ments Nos. 7, 9 and 10.

MR. CHAIRMAN: Does the hon.
Member have the leave of the House
to withdraw his amendments?

SOME HON MEMBERS: Yes.

MR. CHAIRMAN: Amendments Nos
7, 9 and 10 are withdrawn by leave
of the House.

Amendments Nos. 7, 9 and 10 were, by
leave, withdrawn.

MR. CHAIRMAN: Now I will put
amendments No. 6 and No. 8 to the
vote of the House.
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[Mr. Chairman]
The question is:
Page 8, line 20,—

omit “and sentenced to imprison-
ment” (6)
The motion was adopted.

MR. CHAIRMAN. I will put am-
endment No. 8 to the vote of the
House.

The question is:
Page 8, lines 22 and 23,—

omit “and sentenced to imprison-
ment” (8)

The motion was adopted.

MR CHAIRMAN: I will now put
Clause 19 to the vote of the House, as
amended by amendments Nos. 6 and
8 already carried by the House.

The question is:

“That Clause 19 as amended,

stand part of the Bill.”
The motion was adopted.

Clauge 19, as amended, was added to
the Bill.

Clause 20 was added to the Bill.

MR. CHAIRMAN: Now clause 2l
Are you moving your amendment,
Mr. Daga?

SHRI M. C. DAGA: No, Sir. I am
not moving.

MR. CHAIRMAN. Al right. I will

put Clause 21 to the vote of the
House. The question is:

“That Clause 21 stand part of the
BiL"

The motion was adopted.

Clause 31 was added to the Bill.
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MR. CHALRMAN: Mr. Daga is not
moving amendment to Clause 22. - The
question is.

“That Clause 22 stand part of the
Bill.”

The motion was adopted.
Clause 22 was added to the Bill.

Clauses 23 to 39 were added to the Bill.

Clause 40- (Insertion of new sections
58AC, 58AD and 58 AE.)

Amendment made:
Pages 13 and 14—

Re-number the proposed new sec-
tions “58AC, 58AD and 58AE” as
“58AD, 5S8AE and 58AF” respective-
ly, and betore the new section 58AD
as so re-numbered, insert—

“Special provisions Wwith respect to
certain persons enrolled by Uttar

Pradesh State Bar Council.

58AC. Notwithstanding anything
contained in this Act or any judg-
ment, decree or order of any court,
every person who was enrolled as an
aavocate by the High Court during
the period beginning with the 2nd
day ot January, 1962 and ending on
the 25th day of May, 1962 and was
subsequently admitted as an ad-
vocate on the State roll by the State
Bar Council of Uttar Pradesh ghall
be deemed to have been validly ad-
mitted as an advocate on that State
roll from the date of his enrolment
by the High Court and accordingly
entitled to practise the profession of
Law (whether by way of pleading
or acting or both).” (14)

(Shri H. R. Gokhale).

MR. CHAIRMAN: Now the question
is.
“That Clause 40, as amended.
stand part of the Bill.”

The i

Anntad

was P
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Clause 40. as amended, was added to
the Bill.

MR. CHAIRMAN: Now the question

is:

“That Clause 1 stand part of the
BilL.”

The motion was adopted.
Clause 1 was added to the Bill.

The Enacting Formula and the Title
were added to the Bill

SHRI NITIRAJ SINGH CHAU-
DHARY . Sir, I beg to move:

“That the Bill,
passed.”

as amended, be

MR. CHAIRMAN. Motion moved:

“That the Bill,
passed.”

as amended, be

Now. Shri Sarjoo Pandey.

T THET (TSAYR) : aweta
W, § ¥@ #1F o W X ¥ 5%
I A T AT W FgAT ATEAT
AT gad gge) ST & qg ¢ R
AR AT F AR AR Afraf &
ffrem s sl o frqm
A ¥ I QIR F Fsq) H Log—
auew ® W & fa¥y wamr g ey
fray arar 8% 3 a7 qrAT i av
FfET oo g & aeE # W
e a7 € T S W T
yEn A amA g T s @ &
FEET wq qmA ¥ fl o gy g
AT A Y N FTA *T 0f wrAr F Y
st Ao ag ST & fr g AWM F
wira S WY Y T T e E
Fomrs qrr &7 At §, e e g AT
- W A Fg7 By +qrq @y wman &, ¥
¥y ¥ TR ¥ATH A AVAITH TAY AT
¥ water &1 g A fear e, W

Bill

faq & argar g_fF F@ ® &% aT%
qET { FAT AW |

TR A F fAy A sqaeqT WY
¥ 8, fefafera v ¥ ol o a3
g, IEF Saar g« wI ¥ g &
T wrgar g o o T @
fifgr st e =@ | FEETATAR §
ff TF AT a% qg FEHT QAT | AA
A FAA FA7 & 6 & g qEAY
9 ¥ £ 7@ Q@ F7 [qoqT 09 fw
HEHT FT I § TAT A A G,
TF HIH qF ATHTA F7 G0T g 99120 §

IgE TF TART T FAAT qETAAT
I FHAE &, AAAG WA A A
Fg—-FE T77 FFF TR AV @
FW ¥ ol Ay wiam | & w7 Angar §
fer forg acg & wirq TR & fof s
Y § f I T 9 wwET & Ty
¥ uf@™ § Y Fm F g @Y
fre? g& g¥f, Iy axg &1 ST mH
oY g TfEd | g TSt BT A1 IAF
A FIAT T}, FTU T & fog
g qHET &Y NAAT | WL T AT A
e §, 78 fwa axg Y ¢, wiw AT
Froa fgfa Y afe gm o T &
TAA 7Y AETgET qFATT AR § a1
TATE 26 QTN &, WA TF HHST T,
IAY 400 T FY T @, (F7 39 X
AR g 9 FI-gw q9 & ar
fgrgea™ & wTq WA " W4T, il
FAA &1 a8 agy T wa wresy
¥ | guTY Tgr A1 aw I g
F1 EF AT FY G 1 @ AT =T FOE
FT (AT T AT GIE 9 I § | THY
feqfr % Tat & fad sad #1 o
A #TAT T g1, A AW A W
¥y famr g

& AL & IAG WY q AT K
gt 3 & =rowy oF ITEI R
-0 wETHT § g% qeewt war—ard
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[ = otia)

T | BAT HITHT FT AT HOA IT QT

q1 | I8 QBT FE AT @ 47

Jarr fear R @a A R @ 9 | aw

f#9 F e A w3 T H ST @ g

ag 981 & Ay T fE ww e @y ff

a1 7Y T AN 97 &Y FOAAT GH Y W@

T at @ a1 I AT w

[ gar g

watay & qrad S A ¥ w0
argaT 31— g8 9T faae A o)
|y FIAT B T F ATLY, KT A7 FY
T8F AT FT FS AT g RO |

gATT AT & AT § T F3 -
Hra ¥ Y fafaz Y a8 §—a g wrqa
R AFAI L ATS FIAR T OF FT 6
&) w09 AT $H THIAT T HEHAT §
zafad 917 §AY 9 w ¢ AT fratra
FIf, fRT Id@Y B39 ¥ FA &L,
79 & W W & FWI AT AGFAT F
TRy §1

qTOEEW AW YA (TAT)
Fumfa w@Ea, FAE A A Jo
argy, aifw 99 av fa=re @) a% arfs
TdF ® ved A @%, IR Ay
arqT AT ®F | 17 q K GTU AW
strar 8, gar {w & sy W gyar
AT T g 1 FE A ARy wage g ar
frara—a Y saTa § AE 97 a6 | ",
N FIAT AT IR £, I9F g B
oaT fraw aargd fF werd & 9 ¥
foradY Frg grlY, Dar & 3 § frad
B ERIT | WIS ATAT THTC F qIA@IY
T G, I AT A FFTCH AT
F—9war aAat wwr oY, AATIfY AEET
A | fRaY sEEr Ay g &
4-5 qIRX F@ ¥ A7 T F ) d9TT
fFatA 40—-50- A FTF F97 T FT
F warAd ¥ wrET §, AT AT 9F
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ST § 1 W A Al AT W w
TR 3-W T9A F UFEIRE @) T q1-
I AT T AqIH TF AT TG gur |
zafad seqt =g oy, oy =9 fqe—-
AT TWFEqT FY AT A1fEX 1w A
wfafa A 16E AW I § 7 w6 doA
¥ 1 wiw gw Ol F T § I
TEI 2 GF | AW Fg1 & % 79 10y
F ZETAT AR §, AfEA wQd aw g2
Y & o W WY geT AR I
T fay-ag Iq AT )

18 hrs.

SHRI P. G. MAVALANKAR
(Ahmedabad). I just want to say a
few sentences with regard to the
urgent necessity of making legal aid
available to the citizens of this coun-
try. As is rightly pointed out by some
other colleagues here, the tragedy
today is that not only is the legal
assistance required very expensive, but
the laws themselves are becoming to
many. Therefore, not only the poor
men, -but even the ordinary citizens is
also lost on two counts, first because
the fees are very exorbitent and second
there are too many laws.

1 was very glad when the Minister
assured us that Government are al-
ready going into the 400—page Report
of Justice Krishna Iyer. The Minister
said that a committee went over if for
nearly two months. I am sure it is a
studied and useful report. I would
like Government to go into it not only
carefully but as early as possible so
that the necessary additional amend-
ing Bfll, additional to the present Bill,
can be brought forward, if possibie,
during this session itself.

One thing more. I understand there
was a Committee in Gujarat headed
by the Chief Justice of the Gujarat
High Court. Their report has already
been out and certain measures have
already been taken. I do not know
whether Government are aware of it



333 Advocates (Amat.) KARLTIKA 24, 1890 (MAKA) Advocates (Amadt.)

Bill

SHRI H. R. GOKHALE: We have
taken note of it.

SHRI P. G. MAVALANKAR: I am
very glad to  hear it.  Therefore, al-
though some states have gone further
ahcad than others, it is better if in this
regard a general all-India approach is
adopted and if Government themselves
come forward with a good and neat
free legal aid to the poor scheme.

SHRI NITIRAJ SINGH CHAU-
DHARY. I am thankful to the mem-

bers for the suggestions they have
made.
About Mr. Justice Bhagavati's

report, we got the report. Mr. Bhag-
awati appeared before the Committee

334
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appointed by Government and on his
advice steps have been taken and they
have been incorporated.

A Coinmittee of three Secretaries of
the Ministry are sitting on it everyday
ang scrutinising it so that the work
may be finished early.

MR. CHAIRMAN: The question is:

“That the
passed”.

Bill, as amended, be

The motion was adopted.

18.02 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Novem-
ber, 16, 1973/Kartika 25, 1895 (Saka).
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